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LOK SABHA DEBATES

LOK SABHA

Friday, November 28, 1969/
Agrahavana 7, 1891 (Saka).

[The Lok Sabha met at
Eleven of the Clock].

[MR. SPEAKER in the Chair]
ORAL ANSWERS TO QUESTIONS

MR. SPEAKER : The first question—
Question No, 271 —has been transferred to
the Ministry of Food and Agriculture. It
was wrongly addressed  to  the Ministry of
Home Affairs.

SHRI SURENDRANATH DWIVEDY:
This is about amendment of the Consti-
tution. It <an be transferred to Law
Ministry, but how can it be transferred
to Food and Agriculture Ministry ?

SHRI PILOO MODY : It is quite
possible that ministries arc mixed up these
days and these mistakes occur.

MR. SPEAKER ; Ministries are all part
of the same Government. But this relates
to the Ministry of Food and Agriculture.
Question 272—Mr. Tiwary,

Fere fagre & fawm & qrarw # wrew

272, s« gie Ao fawrdy : wy
me-wTd HA qg TR A F oS e

(%) w1 I fagre & fasrg &
a ¥ fagrt & gt waAifas o &
W gregt &Yt fqu @ § Ageq A

30 wrenr, 1969 % v oA Fram 4t
(@) ofz gi, ot v @ TPv §
w1 wniwng o of ¢ ; AT

e wm R oW W

(m) = wigagrr mEd ?

TE-eTd wwisd & T W (s
frer wowt gwo) - (F). Nt g,
st

(/) &Yt (m). us fageor gaw &
9w 9T @1 FI1ar g |

foram

a3 §ET & qUWE { W
N @Ayt A ww & om
W I fae & 77 foa® adem-
ga w9 fasfra 3 f& 1) aar
moes faarf afraraamd & awsarqde
qT 21 ATA 9T W T ¥ HG-sqAeqT w6
qgfex a& fassmr | @@ &7 & AAM Y
aifrs faxm & fom o=y mvAl &1
qif graw gfafeas 8@ & foq wrow
FER A ft A A-md-AAT & few
gufea &7 fame wrww darr fer g
ferart fom ok oy Aawe #  fadrgerar
g, IR, agEr a9r qfrar fret
¥afg g amydt «  vrarafas wmrr, fraf
¥t ufas derare 33 arht fen) ot g
w5 Afge e ¥ gyeny w0k &
foq qz% ®dwai 81 wger faar oy
w ) «Of & am fawet wT #
o 0% AT faah v wr s -
wvg & fawz famiw fear am @ @
I fagre % 3fam emAl g saifew
aferat, wdfwr atoifire afaw afeatar-
A, gEd CNfagY eI aer § ey
acwn qw eqifer w2 &1 fawic g
ofoega @ ¥ wrEasaml a9y Wt
Avwfen
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gy faww & wearm & wufzw fa=n
Ay fare war N A

Tq WET, Wgf qS¥ HAIET IAT
fagre & wafea awgTsi & amarC 9T
At ¥ fawrg %73 & fag qof & & q94
a3 2, =gr 3o faonex fachta wmadl L
woY oF ¥gr w07 § o1 5@ fram Wousw
FLHIT ¥ gaet §1 difaa w9 E0

st g0 ATo fAaTd @ s WITAT,
arg fagre aniY A% AWazs @1 R A
qEaqg NAAT qATS B IFT AT
=y rear gafq sofy w48 g &
affa e safa axra @ 3fr g &
#eA) AR)zg & WA Argan g fn fagA
N aqf § feaar g Feenez A fage
3 fear mar ? zas sfafraa fead agi
Y qrperaT § A7 I9E YA A qg@ W
ez fpar war 7 afg agf, @ #7917

st fagraw gwe @ wae W7D,
frasdl @17 NITA F w1 F A gAUlT
qgr OX =qg FY AL qF AT KV ATILAFAT
¥ T T §1 af av A, W T
¥ fs fosa T g wwy &

st gro Avo frardY : @i & w@ig-
BgA W)X AR T AP a1 HqOE
qIEH R |

o fagr wxw gws AT oA @
ag &% & W asa, TAE T § T e
o gset ¥ wfeA gz s R fx
a1q fagre ® feedr ag & #1§ #w
faw = adY fear v foaa f& 2@ &
gt fagd gm ot & faor o &) afz
Wt agEq 3W & s+ fags go i
wY ®9 Y wew Wi A frewr gar W
t, ot 3\ w27, aiw w¥@ &1 e
@ar @A wgg W feEr gan
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TN B—gAX AT gEAT FT T A A
7g¥ wrar 5 a1d fage @y gewr
FH AT | g7 F & fF a1 fagre £
ATACTFAIT 45T §, 419 &Y q@i A FA-
a&ar 4t atfaw & zafen agt 9v fadw
ST 37 FY ArIEGFHAT § G fF 53 A
80 90t 9x ¥ 1 zafer T F 9
wq ATAAIT AIEGY F1 AGT HTAT AY FRA
@i FIrL @zt 9T a0 F1F g § A
Fa1 Fg g1 wfgn | 77 3 o AFHT
ATHIT A1 49 320 9T 391 F17 v | goA
@ & &1 w1y gar @ Sfwa faady 3z
T mFEmFar § s faad) agr a7 s
? I9% AT § F19 A7 gY arar § fam
FY g9 IeAYT 73 ¥ zafev 4 zq am
# wiady azeal ¥ wzaq § & agi a2
fazrT =317 53 Y gragwar g
st glo ATo faardt : M4 fagrz
srardY &1 01T F wfaw &) faas 9a@
e gfeammr &Y smardt @ gadr Faw
ard fagre 41 2, @ wregad § S
qr-ff7zr eATH Ard fagrz 90 3 1 agi
& gg 0y fefegazm & gt aeafaer
TAFN @Y 'yo a4l A1y —y TTAm
T g | A ITT ) HGEET fagw
qEAA Y wFE-AIzT @ o9 R, FEP
97 A} aF NE N TEET w1Aw g
Fraf ) & AT AgAT § FAT WIFL
£ HF) AFAFTA & AR 7 g7 qra; w1
¥ad gu fr a1d fagre &1 qedfaer -
%7 A9 F &, q_T F ST gHL wW §,
IAFT 42 A8 wan @ gafen At g1t
i w AN w27 F fon ¥ go §, fowd
22 aqf § v #Y Az 98 gAY &, @
¥T WITIT a2 & fon 497 &7 A7 1@
? 7 faa 9w ¥ §7#1C 7 qaT I 92
¥ frez gn wrm wf wraeHET ¥ gEe
A ux waraa fasmee gvaradt suf oY,
qa1 IAY ST H FIEHTT ATG fage ®



5  Oral Answers

TN ¥ Temd 04 & a1 w5
!ﬂw:maﬁﬁrﬁ?

it faen @zw gws : ArEAElg HEEw A
q-#f7zr AFT F A A 371 IAk AR
¥ oY gad wiw gzars A 97w IR
gar #a1 f& agt w1 wsfaa gaew
AW FA L) IX A 9F G2 AFA®
T q1FE § ITH NG FF & | STo FATC-
g ¥ xiwe a7 § 9T ®g el uAwE-
9in & fe¥ § saH #g faeaar @ few
3§ fasaar 1 @ @A go oW g
Tq 917 F1 334 4¢f T gFar f5 39
ufwal # qr-@fyzr zasn agy &7 8
gAAty g1l A N gEE fFr E d Az
grzarga 2 AT Z v 3q 7 fadrw
FIE ALTITT FATH FIN

ot a¥iex waf : suger mETE, Ad
fagre fase gm fagre & Y gay afas
fagzr gar & 1 771 91 2 faggmT —nF
ar agf 9T Y WraE 1 99T § 4@ 9
AT ATET OF gA1T 7 ot afus §
f& 3= & Tz 7ad afuw fad) B, A
R ag & agr 9t aYaymaTo &1 9941
#ATT & | a1 OF qIE ATa Ry A few AT
g8t aTw w7 Fmwzo AE o Ieaw
|19 £ agi 9T g 913 I ¥¥t Afzai
! @17 #7 fffawr srat 3 SN aw
ggdfs qzardamr qugwa A ®
w397 fagre staifas fagre & faegs
gamasT § | 5T agi A% qgF At §
f afy Iad fagre & grasg ¥ aram-
s ) fairg g 7@ N A
fazrz wr wzara A @ A ¢ oA
A ¥ aw A fag wwe ¥
it o dre & fawra & foq us g
a1 frar a7, 39t A ¥ 39 fagre
% fovre & for oF il st w51
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T a3 st B 7 afz A s Ay
JaFT FQ AT 7

ot fear o gem : §Y @F ww
¥ 997 # g7 fs wEAlT gl ¥ W
g f2d § a7 gn anfagds frarg
F 1 7@ aug a1 & gg 78 wg awar
fF za awe &1 sfagy ooangsz gmrar
g 9T 97 ¥F q@ 97 9T fy=wiz g,
39 a7 afz caw wrasawar sAq i
f& Fuitmm fazise g &% ¥ vy
FIAAN ENT 3T qaat aw arar & ager
a1 g% ar Iage Wt faEre fear o
aFar @1 mEv @A q@f @ fwoawd g
71 &l feedtma adf fazrda 1 ey
FIAF TAF A H €T § 2@ENT A
F7 & WY, a7 aF 97 ¥z gieaw

st QYivz waf ;. 2@wis & fon @)
FHITT &1 ATTAFAT § |

st Ay fawd . aegw WAy, KA
faga ag wegafs o #Y 9w fagie &
T #oF gL fza1 9 wafs fage
# uegafa &1 T 91| @ AR Ag)-
Tq A A FO FUT 6 IA% mT oH
#17 man  fa swre w1y gedizaz @
aw gra o g ) af, faFae araga
%), 99 97 % g9 71F @A ar 13 qe
gy N AT fer 9 38l gz wifee
g o1 fw gu fazre & §9 fa7 feg-
@ ¥ g9y 77 fad §—aad ofew
et A faw1 a1 e E I
fagre w1 ag A rEE, gAH WA
*1 &% §—aft g~ ARy w1 o™ W™
1 7% 1§ A A\ ofan wwA &
I frgem & aft fasl & ot # o
gfey ATHTAT ® HIHE A (RT3 WA
AT qea w1 AT 24 fx D4 s A
oftay Agx ¢ foa¥ ®d w1 QNS
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O & gATE, AT &I g @A €@
segw § Afeq st as e ant &
i g gaT 81 Ay aam A wEEw,
waT Il A I A wE & R W Qv
® qU w7 & fod, w@y qfeaw daw
AT €T aTa & FT W@E, A IAH AL
% Aare & g @1d & AW I AT
st wT @ E 7

st fawr woor gF® . wAAlT qIEd
¥ gz wma Arw 53 fx w1 Y @) QAT
& I g wed) § el qU wTAT ], A
IAH |O-AG AT AT N 2T
A Ard s@ W @ Sgd @
gawar g & g fagre & feaAl £ 39
T TR AR

wigi a% fr o a-ffre w6
¥ wisT ¥ VA &1 gaw @, K
AW g 6 €9 a1 & aiss wfan
worg & a1 2 |

ot w9 fomdr - AT )

= fawr S gew T #0, A aw
g AT st s gaag &
wiwE &1 &Y ofvam Y FAE &
T A K Bewr, AT 91F ¥ WG FEAI
Tt & o qqrs & #17 QT B WY &, W
Ay I BR

AN fagix & =gz 1 F@r aw
T §, AT & WA w7 o gE s
W gE ¥ aAnia gat AT gEed Rt
fa¥, w9 fagre & Amai 3 W W owg
T AW WAL qrAw € frar 91 ) gEE
ey ¥ oIV 9yas §T % £ ag aqq
Tk |Te W §

SHRI KARTIK ORAON : 1 do not
have to tell this House or for that matter

NOVEMBER 28, 196
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the Government that in Bihar, Chhota
Magpur and Santhal Pargana is the most
underdeveloped area. There is no doubt
that this area is inhabited by the poorest
people. Very few people know that Chhota
Nagpur is being treated as a colony of
North Bihar. I would like to know from
the Government the revenue received from
and the revenue expenditure for the
development of Chhota Nagpur and
Santhal Pargana as also the per capita
income of that area.

SHRI VIDYA CHARAN SHUKLA :
I do not have these figures ready with me
but I would say that it Is not a fact that
North Bihar treats South Bihar as a colony
of North Bihar. Thatis not a fact. It
is one State and the whole State has to be
developed in a proper manner. 1 agree that
South Bihar also repuires attention,  But
{t is unfair 10 allege that Worth  Bihar
exploits South Bihar,

ot o Mo BF: az TN T1A E fF
Atd frzre @Y veafa agr Fw gf d e
amm T ¥ TR AT A aga wA
dAam ¥ o awar g fe @ daltew
# #z3@ UT G99 F1 A1 HH 79 qL7
gur e, sam M fam & 7 341 Ig wIA
STy gy

TH & ammEr A% TEEEA o agt
T FE & daf § w9 10agF
qftrar g fas aff ge all § 1 W
% merr 49 wad), ®fzge 2 faew
sfagre ot a2 qd § @isA 1 W v
TUer ¥ Fifee F g 7

st faar wowr ges ;N omAER
gEeg ¥ @ IS ¢ IAST ATE AEY
fagrz o< #1 =T Arsfag 34

st qurrer stgT o fagre avex
w1 goIE 2 wgt Aqre K ey, qff
gfears 31 @, fafesn o gzm
i1, ¥ g €917 99 & AE-9W swi
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g1 fas qer g7 & s@Er I
fagre se zferor fagre &1 wr€ fow gl
2 #fgwm & &x ¥ads...

Foam wEvEq w9 gare gfed

st quer aTge: famr F &x A
gae fagre # ok v fawafaaes €
ZTHAT S AETAT FT F1E UEAT G,
aforar %1 WY @7 wEAT Fer gA § AR
grard & Ay ¥ ag A% 87 ¥ frewn
gar ¢ @ ¥ EEE ¥ AT AgAr g
fr g & gfezato ¥ 0 sar \7FX
gere fagre & fasma & fao ;g fafgez
DAAT A o W@rE ? gw FATF 9T
qaTy qifzat oF A1 § €1 gw S A
THIA HAT Y RH AV § OAFIGEH Y
fear a1 1

sft famr ato IS AT ¥ BT §
faa® Freor 39T fagx #1 aw fama
€T 24T HETEF §, 99 X & AEAAlg
ATeq A OF ST AV @A TG N OF

wQT &

&Y wo ATo foard : AWANG WAL S
§ 9o %W gu g f& o afedl &

i ¥ o fagix & grew § e

g fafiet &t sa@ wAT &1 fzan)
Fog AAT IRATE f§ 9@ & i w
& sraaer AR g ? A I fagre
¥t g § fag sfawla & wam
o &, a1 39 foam & Y aaa
gtarAff ? s R A AW ama
gk ?

Y fawn «oor gew : Ama fawd &
aNT A qIG9T AT H A 4% TaT
T Y AR AT B AR A F qg T
wr & agi aw Ao & gare g,

AGRAHAYANA 17, 1891 (SAKA)
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@ Efigaw Yedz g9 wiE adr 6 )
Iq & wq-gg ¥E FW ¥ @A Q|
weqw S o ® (W AW feg ¥
AN qi o ¥ & g7 wwa §uk
Fg oz ad g €1 S A s fagw
1T 34 &7 Fravgwar &1 K aeeow
aTEd &1 e X ogean § & ow-a
FEA T ¥ I FATS TIA A I ¥
FAT A FEATE gAY g gRar o ag
BTASTE 1 s METH § 38 F gL
F & wifaw FT W@ &1 ¥fwT I
ag ¥ A gw gy & faeare ¥ oY
TAT FFAT E |

De-Mobbed Gurkha Soldiers Joining Mao's
Forces

*273.  SHRI BHARAT SINGH
CHAUHAN 1 Will the Minister of HOME
AFFAIRS be pleased to siate i

(a)  whether Government have
recelved  complalnts  that  de-meobbed
Gurkha soldiers of the British Imperial

Army living in Gorakhpur have jolned

Mao's Forces ;

(b) if so, whether any enquirles have
been made in this regard ; and

(c) If so, the findings thereof ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS i
(SHRI VIDYA CHARAN SHUKLA) (a)
No, Sir.

(b) and (c).

sit wear fag Wy : & sre avg
2 & A ¥ gq am e Afve frod
g = AAY agam w1 et arAwra

WSIW WENT ;T f4T T g
g §ars at wiaw) feda fafred & wour
wifgd

Do not arise,
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st e fog whpra : TAw g R f
it g37 g &, fafem g S asa & Q
@7 Aear 9.,

AEqET W : A1 AT AMFT °
% gfad

oft wrea fag g : T 780 F A1-
fes & 1 @t & straan wmgan g fe 5@ asa
& ¥T ¥ gq g7 § ARan A, ¥ fean
gaR ARt amr grea & 7

Hqeqq AHIT g6 g9 { ¥ 93 90
&Y g1ar 1 &g e qare g  F gafaz
FL 0

il goaa fag goag & 1§ g5
Mrar At § 37 g0 fred 2 fe ad?
g fradY & oY #9719 e &%
sfaaea &, a1 dfas aya ¢ fe faad 3
fodT oF Tw & A0 T F FF I A
FgmIWE ?

ot faen =X g © @ FTA a1 g
g, ¥ & fAau &, & @vovig @ @0
aA ¥ IR ©F @E yafg aw g
fAedt § & 97 aF 997 faedt & a9
aF awad oY Tgar & | Ia% @1z N wif
X9 qIg & Fardt w2 A wfaa @
faw g, oY garw 38T &, @ @AgT ag
T ZNE T HTF FI0 AT GHAT S |

sl gwA WY wga : fggeam o
§ garare g g, 28 7% N fawd war
mr @ fe 21 @ avear fafew wsg &
¥ OH T R IFF A’ IFEA 15,000
= i F fezrm w1 faar ) § s
S ifsMmaA T § § foq
a w Faa & it & ot ¥ @ g
' g% §, fFa-fier srat # § 7

NOVEMBER 28, 1969
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ALAW LT : I FAIS THA Fafqq
gt 2

Wt geR 7 wgATT T FATAEA
# gur & fr drcar gad 2 4 ¥ar #
Wit g & | ag wwranT @ e = 9 Far
# ¥ e wdf gg § A A9 A T A
1€ FradT &1 & ? gfz 78, @Y @ =™
qraeq ¥ 347 T3 913 § 7 TART HGFY
ArAFT FAT |fgn

st fagy Ao gem : § qF AT H
a9 fear & f Qe w15 am@ adf 2
AR AT gAY 17 AT A AT W1 B
A1 24T |

St FEH ST $GIW © GRIARTA] §
ag wran & SfFa 49 Agteg @ aw@ A
zrs g & 1 fgard gar gar & fF g
&1 o q€) FAFT & AT g FWIR
Wt FANT P W &

Proposal for Dry Deock at Madras Port

_§.
*274, SHRI K, LAKKAPPA :
SHRI1 P, VISWAMBHARAN :
SHRI LAKHAN LAL KAPOOR :
SHRI ISHAQ SAMBHALIL 1

Will the Minlster of SHIPPING AND
TRANSPORT be pleased (o state :

(a) whether it is a fact that the
National Council of Appliecd Economic
Rescarch was entrusted with the survey of
traffic conditions at Madras Port ;

(b) whether It is also a fact that the
Council has recommended Dry Dock at
Madras ;

(c) if so, whether Government have

accepted the recommendations of the
Council ; and
(d) whether Guvernment propose to

construct a Dry Dock at Madras ?

THE DEPUTY MINISTER IN
THE DEPARTMENT OF PARALIA-
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MENTARY  AFFAIRS, AND IN
THE MINISTRY OF SHIPPING AND
TRANSPORT (SHRI 1QBAL SINGH) :
(a) to (d). A statement is laid on the
Table of the Sabha.

Statement

At the instance of the Research Pro-
gramme Committee of the Planning Com-
mission, the National Council of Applied
Economic Research undertook a study on
the *Regional Transport Survey of Madras’,

As part of this study, the Council
prepared a report on the *Traffic Survey of
Madras  Port’, The Council has

recommended the construction of a dry dock
in the Fifth Plan to meet the requirements
of large ships. This will be kept in view
by the Madras Port Trusl in the formulation
of their programme for development in the
Fifth Five Year Plan. In the meanwhile,
as recommended by the Council, a proposal
for the construction of a sccond slipway
in the existing Boat Basin to meet the
requirements of the Port's own craft for
dry docking and repairs is under considera-
tion,

SHRI K. LAKKAPPA : The National
Council of Applied Economic Research was
entrusted to carry out a survey of the traffic
conditions in the Madras port. It has re-
commended construction of a dry dock at
Madras. [ would like 1o know on what
datc this Council of Applicd Economic Re-
search has recommended for such dry dock
being constructed at Madras and as to why
this Government has not implemented it.

SHRI UMANATH : It is a lazy Go-
vernment,

SHRI IQBAL SINGH : The National
Council of Applicd Evonomic Research was
asked by the Planning Commission to con-
duct a traffic survey in Madras port. They
have made 8 recommendation for construc-
tion of a dry dock but that recommendation
is for the fifth Plan to be taken up in the
second year of the Fifth Plan. For the Fourh
Plan they have recommended the construce
tion of a slipway, That we have accepled.

AGRAHAYANA 17, 1891 (SAKA)
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SHRI K. LAKKAPPA : It is only a
paper recommendation and when even the
Fourth Flve Year Plan is in doldrums, how
can it be included in the Fifth Plan? 1
cannot understand the logic of the hon.
Minister. Is it a fact that the Planning
Commission {s completely in the hands of
the people who are the pen-pushing bureau-
crats and who have no understanding what-
socver of the needs of the State and Madras
State has all along been urging for these
things and as it is a South Indlan State, it
has been neglected,

MR, SPEAKER : How does that ques-
tion arise here ?

SHRI K, LAKKAPPA : The reason be-
hind that is that the private sector is
bullying and scuttling this public sector dry
dock at Madras because the State Goveri-
ment proposed it in the public sector. Will
this Government give an assurance that
they would implement it even before the
Fourth Five Year Plan 7

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS, AND SHIPPING AND
TRANSPORT (SHRI RAGHU RAMA-
TIAH) : I would like to say that there is no
question of plans remaining only on paper,
My hon, friend is probably aware that apart
firom this dry dock we have got so many
other plans for Madras poct—an outer har-
bour programme including an oil berth and
also provision of fast iron ore loading faci-
lities, The vil berth alone is expected to
cost about Rs, 13 crores, It Is not as if
Madras or any other State in the south is
being neglected, We are fully conscious
of the requircments of the traffic there and
we are doing our best in this regard, The
question here is  wholly different, The
particular recommendatlon is with regard to
the construction of a dry dock and this
particular dry dock they have recommended
for Inclusion In the Fifth Plan, 1 cannot
help it if it is so, Apart fromthat they have
also said that facillties for slipway should be
improved. So we have on hand proposals for
improving and remodclling the Boat Basin
which includes a provision of Rs, 34 lakhs
for the construction of the sccond slipway,
We cannot do everything on one day and
concentraie everything at one port, We
have to take into account all the poris all
over India, their financial resources, thelr
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ability to construct them and they will be
processed accordingly,

SHRI SEZHIYAN : May I know whe-
ther the Government have accepted the
recommendation of the National Council of
Applied Economic Research for the cons-
truction of a dry dock in the Fifth Plan ?
They have also recommendced a second slip-
way to be constructed in the Fourth Plan,
I just want to know what progress has been
made by the Government in Implementing
that recommendation and what is the capa-
city and the amount earmarked In the cur-
rent Fourth Plan for construction of the
second slipway in the Madras port 7

SHRI 1QBAL SINGIT : Regarding the
second slipway, my senlor collecague has said
just now that a sum of Rs. 34 lakhs has
been allotted, We will take this up next
year becausc this year we have taken up
the construction of the oll dock costing
about Rs, 13 crores and improvement of
iron ore handling facilitics costing Rs. 9.7
crores, The total outlay for the Madras
harbour for the Fourth Plan will be Rs, 23
crores, This is included in that and that
will be taken up ncxt year,

SHR1 S, KUNDU 1 The reply given
here appears to be slightly dubious, It is
sald that ‘the Council has recommended the
construction of dry-dock in the 5th Plan'
and the subsequent sentence says ‘that this
will be kept in view by the Madras Port
Trust In the formulation of their programme
for development in the fifth Five-year Plan.*
The question is whether Government has
nothing to do to Initiate this programme of
construction, Is the Government poing to
leave 1t completely to the Port Trust autho-
rities, in respect of such an Important
matter 7

SHR1 IQBAL SINGH : No, Sir. Regar-
ding the Filth Five-year Plan they will re-
commend to us, And then we will recom-
mend to the Planning Commission. That is
what has been said,

SHRI K. LAKKAPPA : The Planning
Commission s a big hoax, They have not
implemented anything so far and they have
not formulated any Plan, As for the Plan,
pothing has been implemented,
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SHRI 1QBAL SINGH 1 That is the
procedure and we have to follow the pro«
cedure, We have explained the procedure.

SHRI G, VISWANATHAN : We are
told that the National Council of Applied
Economic Research has made a recommen-
dation to the Planning Commission and
that the Planning Commisslon has recom-
mended to the Government of Indla, Sir,
1 do not know, the Government of India is
going to recommend to whom, I want to
know whether this recommendation is going
to end somewhere or not, I want 0 know
categorically from the Minister as to what
will be the total cost of the dry-dock in
Madras and in which year it will be com-
pleted 7

SHRI IQBAL SINGH : The totsl cost
of the dry dock at Madras will come to

Rs. 8 crores and they have recommended
that it should start from 1975-76.

SHRI G. VISWANATHAN :
will it be finished ?

When
When will it be over 7

SHRI RAGHU RAMAIAH
be over within the Fifth Plan period,

Tt will

SHRI G. VISWANATHAN :

Are you
sure that the Filth Plan is coming 7

SHRI TENNETI VISWANATHAM :
May I know, when the Government said
that the dry-dock will be included and that
the Post Trust will have that in view in
formulating the Fifth Plan, that the
Government has given its approval to have
it in the Fifth Plan 7 And then, Sir, my
second question is, what Is the size of the
dry dock ?

SHRI 1QBAL SINGH :
understand the last point,

1 cannot

SHRI TENNETI VISWANATHAM
Length, breadth, depth ete, of the dry dock,

SHRI IQBAL SINGH : I will try to
collect the information, 1 can supply that
information to the Hon, Member,

The total cost will be Rs, 8 crores and
it will be one of the biggest dry-docks. The
biggest dry-dock so far Is that of the
Hindustan Shipyard, That cost about
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Rs, 4% crores, whereas the total cost of this
one will be about Rs, 8 crores, which has
been mentioned already, It will be bigger
than that, The capacity of the Hindustan
Shipyard dock is 60,000 tonnes. This will
be bigger than that,

Sheikh Abdullah’s Formula for settlement
of Kashmir Question

SHRI SITARAM KESRI :

SHRI BENI SHANKAR
SHARMA :

SHRI RAGHUVIR SINGH
SHASTRI :

SHRI PREM CHAND
VERMA :

*275.

Will the Minister of HOME AFFAIRS
be pleased to state 3

(a) whether it is a fact that Shcikh
Abdullah has suggested a formula to
Government for the settiement of Kashmir
question;

(b) if so, the details thereofl; and

(c) the reaction of Government thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA)1 {a) No
Sir,

(b) and (c). Do not arise,

sft daraw 80 ;. geuy Ay, §
AT F T QE-FA AN A F AT AAA
wigmr fe afz sl o awen e w18
weq 7Er § W7 Far fw woft wdzm 7 Jaa
HF7 g s om wrase @ wegean
T FIEIT A AT FT T F@ § fou
w1 grgem 8T faar @ @Y ;T w1 aar
T a1 71 ;AT 6 15 aFgaT £ o
wogFaT A 99 394 H 0F 99 SiwH £
¥ g £ g7 98 w31 e IRy madidz
w1 FINT T FHEGT Y gF FA & fqv 0w
wroger fean g afz g At K ORI Y
wraT wgeT § e et wife wiedha
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dfaam® sFaia gara ww ol &Y
agfreswT g At fevag 99 =
HagreT F4F IoI § AV 47 I F4T (T
A wré ot wriardl w av w1 gawa fea
faad fr 7g iy famge oF q foe
orez @Y 9y fr woure £ 1€ greq 3o
F qred A€ § | FEHIT AT 0F A,
zafed st 7 ffgema Foe 9 &
&7 ¥ gaar w17 | & oA wmgar 2 fw
IFA @ W & g § W wRgar
frar qr ? sz fzar ar @t ag sar ar ?
3% IO F 47 A9 A &g vy faar §
f& ag f1§ woear gmil @A A g 7

THE MINISTER OF HOME AFFAIRS
(SHRI Y.B, CHAVAN) : As far as the
Government of India’s positlon is concerned,
it has been made amply clear, It is not
necessary to define it and re-define 1t
whenever Sheikh Abdullah wants {t 10 be
re=-defined,

SHRI RANGA 1 The question has not
been fully answered.

SHRI SITA RAM KESRI rose—

MR. SPEAKER : The hon, Minister
has given a categorical answer, Why is the
hon, Member rising now 7

SHRI SITA RAM KESRI: 1 am
entitled to ask my sccond supplementary
question,

MR. SPEAKER : The reply has been
given to both parts of the question and the
answer is ‘No'.  Wherefrom does the
supplementary question arise 7

SHRI SITA RAM KESRI 1 I have
my right to put my second supplementary
question,  That is why | want to put it.

MR. SPEAKER : It ix his right when
there is some answer, But when the answer
is *“Nu*, what will he use his right for 7
Supplcmeniary questions arise from some
answer, When the answer s ‘No’, how
does bis right arise 7
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SHRIS. KUNDU 3 On a polat of
order. The questlon is whether Sheikh
Abdullah has suggesied a formula. The reply
is that the Government's views are known.
Is that a reply to the question that has been
asked ?

MR. SPEAKER : That is no peint of
order,

SHRI] 8. KUNDU ; No point of order ?

MR. SPEAKER : I am very happy that
the hon. Member himself has said ‘No
point of order’.

SHRI S. KUNDU ; Are you satislied
that it is the reply to the question ?

SHRI K. LAKKAPPA : Why should
we discuss about what Sheikh Abdullah
said 7 Why should we bujld up the man ?
1 cannot understand this.

MR. SPEAKER : The hon, Member is
becoming a regular commentator on cvery
question and every reply., Let him not
adopt this role.

oft gtar v dad ;& W F g
R-AA S A A qga g fF A
AsZEAT A IA 15 HaqAT T A7 FIHLA
¥ gg ¥ a1 f& 3a%1 qin fFar o a
FICHT F W@ & AST FTT F7 78l ¢ |
oy feafa & § srAar Tigar § f& e
FIFR & Feqag FzHIT § Araeg § @)
WE & 7aNg § 4T IAT AT & T
# gegin 1€ wrdan frar g ?

SHRI Y. B. CHAVAN : I have already
#aid that he has given no formula and he
has given no proposals. Sheikh Abdullah
has from time to time explalned his point
of wview, which really speaking does not

indicate any formula, He has hils own way
of presenting things.

it Ao} wiwT WAt : @@ qzA T Q-
ug wgraar g, AT el o wgr Aar @
fe F1EfT & gaear gak o $1F gmear
gl &1 F Wl wglaw & FrAAr WgAr
e oq HEAIC WIKT F F QANSY §IT
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¥ ax gart dfaura § SId & graew F
WY 99F GraAE W@ qAy A ¥ IAR
wifezeqe & & w7 9% geray sy ?

QW WEIT © X I A a3 qAS
AgY qa7 gar |
SHRI BENI SHANKER SHARMA |
This is very relevant,

MR. SPEAKER :
allow it.

I am sorry I cannot

SHRI BENI SHANKER SHARMA :
It is a very relevant questio .

it g9 A7 ®GATT : I9Y I HAS
qar Y1 2 | 98 FEAIT FT T &1

MR, SPEAKER : I am here to decideit.
It is not for the hon. Member to decide it.

EXUF AT § oo AL FUgAr @ -

»t gFN I FGIW : WA A AB
A AL AT H TET AT |

MR. SPEAKER : Itis not an easy
place. Fr¢ AT9Fr faw & & T AT
e |

ft Aut e Wi Ww awsgEer A
F2d 8, AR gwean § fox N wrg'er
faar & 1 w7 s wifeczgma & 7 wifa-
TH R T AT A WA AW A A
aigd 1 7 ®1f gwegr @A AR T FE
a3 aFAT )

oY TgatT fag wed o dEard A
gz aw g&ifag g & f& Fm segeer
oY foeq Faaq sNany ¥ goar 41 99
% fezafon s7 ¥ szwas wifeeey-
AT 4z AT FAgT § AN I & fwew
ymard ¥ fasy 1 Sa kI A=
yogrer & T afFeaE & g W
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¥ fad sz 378 @1 Na §7 ¥
For & 541 wglaq & w7 wwar g fs 5ar
IRM g Fifreggua &z wT & Ak #
97 § g AT I 417 agifs 7@ segedl
TavAr S Fiwg A ag WY Fw ¥ fE
Fegfadea, feweg sl w13 gwad, g
d faga a1 ot =g g qEE § g
gar # "AM WG =g gfean g 9
qifeaTa g | 39 ®Fe ¥ W@ arsgeet
w@ safga & oifveam g sfa@e @@
arg g &Y 9F §rEg § @RI W
a1 wfafewar  ?

aggremiag A AF § f' @
Hege@T § UF FTI I Wegw  TAGR i
FY foar a1 f& s w19 &) F50T A7
az gnfgz @fas 7 agzm @ @ aeA
@) 4t 7 A1g7 A6 I8 I &1 qAFIZ
w40 | #a1 @y fam awmg af T g9
fafaz w1 eafng s fear & 7

SHRI] Y.B. CHAVAN : The hon. Mem-
ber has  asked me two questions, if I have
understood him well, Onc is whether we
have any information as to what subjects
he discussed with  the Pakistan High
Commissioner, [ have no information as
to what maiters he discussed with the
Pakistan High  Commissioner,  Sheikh
Abdullah Is having some sort of academic
exercise about the problems of Kashmir,
It is his pleasure to do that. But as far as
the Government of India arc concerned we
have not taken cognisance of what he is
doing or saying in this direction,
But naturally, he is a citizen of India and
he is duing some academic exercisc, We
treat him as a citizen of India, and he is
doing some......

st vf T : aRsfaT AE &

st gmam va wegT gAY fam
gadfas & 1

st v fog wret : at @ITe W
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Jara AgY AT 1 oF A 9T A qGS
TR At { L.

SHRI Y. B. CHAVAN 1 I have not
completed my answer yet. Let me complete
it. We have no information about any letter
that Sheikh Abdullah has written to Badshah
Khan on this matter. We only know about
the statement that Badshah Khan issued
about the cancellation of his visit to
Kashmir, 1 have no further information on
this subject,

it Tgaie fag et : 79 aw A w1
397 AF) faar g9 #APdew § 1 wrofe
& fawq ® @ wagear Y ArLAr &) wv
az gzt & f5 az mfseara & gri sfwe-
AT A T Ar w1 AF ? Fqr W
T KO S ara s A1 w@Wr g ?
SHRI Y, B CHAVAN : I do not think
that any action can be taken against him,

The hon. Mcmber also can meet the
Pakistan High Commissioncr if he wants,

st qrwer aaf : du Afales gas
g1 15 a5gae ¥ faa Sq awq ¥ F;|-
A-AANET AT FF gu M@ wageoT A
St T FT Az @1d AEEIC N AfzE A
wf arAzf | uAT AT Wi AN "HIEIT
®1 HETT feqddiz sar v @ ? ag
ol gEeAqT a1 FY aEIL %7 Aifzg §
Fat 7gY & smar ?

- 790 ag 3z @ fe o aepEeT A
a1 w1 & f6 wraaY @l ag) § 1 e
ag Wrvdlg gl Ad @ A ag W %
e i frper ¥ qra s@ 2 AT IT W
fom & & 34Y ¢ ?

fad ITag ...

scaw wRAT ;. ®AT A9 0% qfw-
Hedt ¥ quardi #) Asfn sTr a1 §

o ) qWF FEAT|
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ot swwy wuf : a7 F@ AFeOT T
HHY 9T NFF A TZ KA AT F) WIK-
g g0 AE) wgy 1 38 qifFaEnE |t
frgmaa w1 o e wa g &
AT ATgAT § g o ww oAt d
w1 fwea § & ag 37 ®) ¥ oAs-
Tl WL T @l Amar g ?

SHRI Y.B. CHAVAN : It is a wvery
strange question that the hoa Member is
asking me. As faras his press interview
and his statements at the press club are
concerned, certainly, I have read with great
interest what he said there, bu! reading
them is one thing, and taking officlal
cognisance or notice of what he sail is
another thing.

As far as the citizenship of Shelkh
Abdullah is concerned, I have never scen
any statement by him saying that he is not
a citizen of India; he s behaving as a
cltizen of India; he is living as a cltizen of
India, and we consider him a citizen of
India.

ot wae w1@ g & Ao wgiam §
W AF787 &0 TAg war g e gw aq
¥egedl W1 FgT § IAR0 wAAAT AL
Ecl

wrar T oargg ¥ wif frar adl
wfew ag && @17 537 € f5 7 afeai
g us fgrgeaa 2, oF qiffear @ Al
qE FIEHIT & 1T & 1 FAT FIHITAG
sufors dila g1sq &1 &M & gert
IR qIfwEaTT &1 FEA F a7 ff
qrff a@l wad T N g s F
at § ag wifeer & arg a4l sy, 1
wENRIET IAF |19 A FAA AT A
weft f& seflz gmu g s gHIU
qm ?

SHRI Y, B. CHAVAN : I think this
polnt bas been amply made clear umpteca
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times on the floor of this House that
Pakistan has nothing to do with the
problem of Kashmir. It Is an {nternal
problems of ours except that Pakistan has
illegally occupled some territory of ours
which has to be got back.

SHRI KANWAR LAL GUPTA : [ am
thankful to him,

SHRI R K, AMIN : Is the hon. Minister
aware that quite recently ‘Pakistan Day’
was celebrated in Kashmir openly and
Sheikh Abdullah’s men instigated people to
shout ‘Pakistan =zindabad' and, because
Sheikh  Abdullah has been given a great
importance by his meeting the Pakistan High
Commissioner and our Home Minister, a
feeling has been created that instead of
consldering the Kashmir question as settled,
it is now open 7 Are Government aware of
this, and if so what action would they like
to take in this matter ?

M. SPEAKER : This has already been
answered,

SHRI R.K. AMIN : A feellng like that
has been created in Kashmir because of
these three things.

MR. SPEAKER : It isa question of

opinion; it cannot be the subject of a
supplementary.

ot gemElT e - qA wgew A
Tiar § & v wsgesr arfeena & ar
sfgzae & avg ma § Hfwa g ga%
w19 #q1 a@AlT g§ & TaF e §
gam 1§ A g g1 & wA
wrzan g fs 9@ arfeear & a1 wa &
wraedl & At # ag WA o g5 g A
qfxfag & 1@ @igd & WY a=dY qE@E A
qfefaa & WtT 1g &4 0t F @7 a3 @
IARY W H 1@AT WY 937 ¢ S q o
7z 3% nfafafad} ¥ wge ag a1 @
g&rT %1 aafeq qifeara & g€ wfgwaz
& ar wT EIW fa¥ W1 AT §THTC /Y
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wdar gafan @, az aw vyt aw sfem
g?

FAa W sSair &0E) 2, 9ad Wi
ST qATAT §, AT A AT ATTET
IFA Al ¥ @ woEr W A
fawr FIEANT A &, IR 3w el SFIC
1 1€ srAmrdy aewt & § o AT A
& A 9w ax s agn wfafwar g ?

SHRI Y.B. CHAVAN : The hon.
member is, really speaking, confusing two
things., He asked whether we have got
information. I have information. But having
information is one thing and taking
cognisance another,

Recruitment of Muslims in Armed Forces
and Police Deptts.

4

SHRI GUNANAND THAKUR:
SHRI S, M. SOLANKI :

SHRI YASHPAL SINGH 1
SHRI KIKAR SINGH :

SHRI P. N. SOLANKI :

SHRI §. KUNDU :

SHRI A. SREEDHARAN :
SHRI CHANDRIKA PRASAD:
SHRI P, M. MEHTA :

SHRI1 DEVEN SEN1

SHRI ONKAR LAL BERWA

*276.

Will the Minister of HOME AFFAIRS
be pleased 1o state

(a) whether hls attentlon has been
drawn to the newspaper rcports wherein he
is reported to have stated that the Muslim
community should be recruited in the Armed
Forces and Police Departments ;

(b) the texts of these newspaper reports;

(e) the actual words used by him ;

(d) whether he has stated the same
after taking consent of his Cabinet Collea-
gues or the decision has been taken in the
Cabinet ; and

(e) the reaction of the same on our
secular polley 7
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLAI : (a) Yes
Sir.

(b) The Home Minister was rcported
to have informed the Consultative Com-
mittee of the Ministry of Hone Affairs that
instructions had been given to State to
recruit Muslims to the Police Forces and
that in regard to forces under the jurisdic-
tion of the Central Government, this was
already being done,

(¢} In the meeting of the Consultatlve
Committee held on 8th October, one Mem-
ber complained that the number Muslims in
the services was going down, Home Minis-
ter had then explained that there wus no
discrimination whatsoever in the appoint-
ment of minorities to the services or in their
postings,

(d) and (e). While no instructions have
been given to the State Governments to give
any preference to Muslims for recruitment
in Police service, it is the policy of the
Government to ensure that no prejudices
operate  apainst any community and that
adequate  opportunitics are provided to
members of minority communities. This
has becn brought to the noilce of the State
Governments also,

M QUM ST WA U §F
facds Tez §1 WA F gL gH #HR
aaga & Al #1770 A &1 g
T ol war & Fr gw qEwaml w1 JaT A
A FAF L aw @ § @1 399
Wt ¥ AT K qgn wIgar g
fE fag™> 22 gr= ¥ aoer oY g9 qua
¥ gz @t fs gEIAEl 6 Ay ¥
il gl frar o, #1 gAmma 0
ATETT FATEAT F Ay A4 £ Gt 7 o)
fasva gar 8, Taw wm wTo § 7

st fawt wew s : g A we § e
fog® 22 a0 & e AR WA H
szt Ot o1 qwwre ge7 e ) ga
wr xwr fe ol W der dwn g
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N A W g fafa aon @
¥ wm # o sk 9T ¥ war e oafx
UH g w6 & @Y TH g fEwar Jg
aufy gq gF & ATerC 9¢ 1§ €91T gT-
fag i w@ Far rgnanzg §fF
faa% gat agt & HsoHEns S §, IAFT
Wt afafafiaer gard wird aifaw 8§, gard
gfew & qar gadt demsi A g0

gt aF FEIT FUHW F71 7919 ¢, §3
I A Fgr g fhag g Arw §, TA A
gH o1t gfee 78 fradt) 9 fafiea
U g F Y gforg wifam # deqr #
g w1 o, tafeg ag I gua 34
i # &1 |

sl Sy S A - AW OF (A5 MG
FrEL 0 IRiAFEr fmgw dfea s
FTt gfsm ® wrlt &3 § =17 gav 97
%31 & {5 $9 2274 § gaswEi 1 e
qfsq # ®q 8, gafen sqrar weat 33
Y FE TAr 1 T QAT &4 wfgedz E 7
T 1 gasfacde g 2

MR. SPEAKER : Therc is no point of
order. Please do not interrupt every time,

oft mummer BT Aar § wedY sifa
a1 AAgE & HwT 9 A4 QA afew
St & eqveqq, 3% gy w191, ITH
sufs Drgar anfy e & A 20
fra® 22 qrs & a9 §THIC ¥ OF GAT
weigeqs wifg &1 ©a¥ AWT T&@r |
Ia% AT afgmmrE w1 7 H Ag) 41
AY §URTX HX 541 FAR WA K@Y A0
WE? ug & W ara & aEr § W
& wgar g e axere gmer e
L

THE MINISTER OF HOME AFFAIRS
(SHRI Y.B. CHAVAN) : | think the hon,
member’s presumption is  absolutcly
locorrect. He is suggesting that the army
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was kept as a sort of reserve barred
to the Muslims. It is not true. Even
in the army, In the officers' cadre and in the
rank and file, there were a number of
Muslim recruits. There are two different
points, There Is no question of giving any
reservation to any minority as such in the
police forces or military forces, but at the
same time, it is the duty of the Government
to sec that no prejudice works against any
minority, When we informed certain State
Governments about this matter, the feeling
was that therc was prejudice against certain
minoritics,

st Ww g @mn o gg AEEl-
fAT &1 71 78} 31 ag odlwdEe &
qifadt @ 1 F3&% w9 wEgAw wiaAr
T qqar T T2 2y

SHRI Y. B. CHAVAN : The difficulty
with some of the fricnds is that when we
want to do justice to the minoritics, they
convider it appeasement.  Your philosophy
and psychology is wrong,

SHRI KANWAR LAL GUPTA : Was
there any prejudice, you let us know, Where
was the prejudice 7

SHRI Y, B. CHAVAN 1 There was no
prejudice, but if som:body has a fecling of
prejudice, it should be removed,

SHRI KANWAR LAL GUPTA ;
did you sense that prejudice,
know,

How
1 want to

SHRI S M. BANERIJEE : It is a reality,

st quare feg : zad feal as )
w7 W@ gASHIAT & @) 8, @E A
F AN FFT §1 (1) gESRT &R
s7ifgar=z ag @, (2) 4% Fq fasng
gt a1 AT (3) FWE R T gIAHA
A dIw @) 7 4 fE I grE W
Jez @t F wfas aff wnf ) @
# @AY quenw g ale zad fam e
fusRmT &1
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SHRI Y, B. CHAVAN : It is not true.
Normally recruitment is made on the basis
of the merits of the person; that is trus,
But at the sam: time we have to see the
feeling of the people also. Certainly there
was a feeling among certain sectiws of our
p:ople. The answer that [ gwv: in th:
consultative commitlec was to a qu:stion
raised by one of the m:mbars who bzloiged
to the minority community who asked
whether there was a prejuize working
against the minority psople, Naturally I
had to explain the matter to him.

SHRI S. KUNDU : 1 want to make it
clear that we would like the minority
community to be properly represented in
all the entral and the State Governm:nt
services and if there is any prejudice it
should be done away with not only by
wards but by positive action,  The reply of
the Homz Minister camz at a time whzn th:
country was  setting  with Communal
trouble at Ahmedabad and a statement by
the Home Minister at that particular time
does give the impression that  perhaps the
Home Minister was not properly  nourishing
secular democracy of our country,  What
are the specific steps he proposed to take
attempt and which are the States where he
finds there is a certain prejudice against the
Muslims.

SHRI Y. B. CHAVAN : I do not know
what question he is asking.

MR, SPEAKER : He says that il you
feel there are certain prejudice working
against them, what do you proposc 1o dv
about them ?

SHRI Y. B, CHAVAN ) If there are
prejudices we have to bring them to the
notice of the State Governments, and I shall
have to depend upon the sence of justice ol

the recruiting authorities and the State
Goveroments in this matter,
SHRI 5. KUNDU : When a  Minister

makes a statement he should have certain
facts. Which are the Siates from where
this sort of fecling was expressed 7

SIIRI Y.B CHAVAN 11 think the hon,
Member has understood the basic
question and the answer, 1 did not make a
slatement Suo motu. In the consuliative

not
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committee th: M2mbzr the Parliament asked
m: a question whether there was any
prejudice against the rerulimznt of minorities
in Qovernm:nt service, [n answer to that
I said thatit was not truz, I explained to
th:m that in the case of th: central police
service, si1ze I wis answering questions on
the threx  polic:  organisations of the
Government of Indin, namely, border
securlty force, CRP and the CBI, I told him
that It so happ:ned that all the three were
hzaded by officers of the minority
communities, At the some time 1 told him
that if he had any feeling that there was
somz prejudice against minority communities,
we  would bring the matter to the notice
of the State Governments so  that there
might not b such prejudice. That statment
was  misunderstood and the hon, Member
rightly pointed ou! that there was communal
feeling in & particular part of the country
at that tim:,  Oaly ¢om nunalists misunder-
stood my statem:nt,

SHRIE. K NAYANAR : I refer to the
fee'ing that th: minosity community are not
getting considerable positions in Government
employmznt. In 1957, when the new
G overnment came to power in Kerala, they
reserved 10 per cent of the seats for the
Muslims to get employment in the Govern-
meznt scrvices.  ([nterruptions) 10 per cent
was reserved for the Muslim community,

MR. SPEAKER : Please ask a question
arising out of the suhjzer.

SHRIE, K. NAYANAR : I want to
know whether the Central Guovernment will
ask the Siate Governments to sec to it that
the minority communities including the
Muslim community get adequate representa-
tation in the governm:nt sarvices or If there
is any inadequate representation, they will
have to fulfil it and take serious consideration
about the minoritizs and th: Muslimy@

MR. SPEAKER : He
replied 1o it,

has already

SHRI BADRUDDUIJA : Mr, Speaker,
Sir, while decply appreciating the desire of
the Government to  do  justice to  the
miaoritles  particularly  to the  Muslim
community which is alm st unpresented in
the services all over the country, | want to
ask this Government how many Muslims
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are there out of seven millions of
gazetted and non-gazetted officers in the
administration. I want the Govern-
ment to do bare justice, to the Muslims.
I would request the Gowvernmznt to get the
Muslims adequately represented in the
Executive, the Judiciary more so in the
police which can alone provide natural
protection to the minority communities, 1
truly appreciate the gesture of the
Government to do justice to the Muslims,
justice that has been denied unto them for
the last 22 years, (Interruption.)

SHRI Y. B. CHAVAN 1 The hon.
M:=mber has not asked me any gnestion. He
has expressed his own vizw, and | am afraid
this is another communal approach to the
problem, [ can certainly understand his
concern about the minorities and can appre-
ciate his conczarn that they should b: pre-
sented in the security force, etc., but to
think that merely their presence  or their
prescnce alone is a guarantec of the security
of minorities s not  the right
proposition. We have to take a wvery
practical and balanced view in this matter.
I would assure the hoa, Menb:r that [ quite
understand his concern and 1 am sympathetic
towards his concern, but the way In which
he is trying to present the prob'en  will
unnecessarily make it communal; he should
not do it,

MR. SPEAKER | Next question,

SHRI J. B. KRIPLANI : Sir, I would
request you to give me a  chance to put a
question about the minorities.  Perhaps
you did not want to do it. I wanted to put

a question,

MR. SPEAKER : That is not my
Intentlon at all, You might have failed to
catch my eye, I have passed on to the

pext “guestion.

Unofficial Tours by Unlon Ministers

*280. SHRI KANWAR LAL GUPTA :
Wil the Minister of HOME AFFAIRS
be pleased to state 3

(a) whether Government are aware of
the fact that three Congress M.Ps, Sharvashri
Rama Reddy, S.A. Agadi and C.M. Kedaria
have asked clarification from the Govern-
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ment whether the Ministers who have been
touring the states to collect signatures for
the requisition to call an early session of
A.1.C.C, claimed T A. and D.A. bills from
the Government or did they purchase their
own tickets;

(b) ifso, whether Government have
made an inquiry in this regard;

(c) what is the result of the Inqulry;
and

(d) what are the names of the Ministers
who claimed T.A,/D.A. frem Government
in the month of October, 1969 in such cases
giving the details of the amount of money,
place(s) they visited anl the reasons given
by them for visiting those places ?

THE DEPUTY MINISTER IN THE
MINISTERY OF HOME AFFAIRS (SHRI
K.5. RAMASWAMY) 1 (a) No such
clariflication has bzen sought  for from the
Ministry of Hom: Affairs,

(b} and (¢) . Do not arise.

(d) No T.A /D.A. s admissible to the
Ministers for non-official journeys. The
qu:stion  of any Minister claiming it from
the Government n such cases does ot
arise,

ot waT w1 oA : ysTw WA,
Al 9 qgT F @ AT B ey fea
2 fr fret ot w3 T wwiT A Ao
To AT Fe Qo AT ¥ A1 foqr o7
fe m-sfefnas fafaz v a8 @ &1
ot war ag g @ & w5 orgd M-
fwfaas fafqz sa A Qe g @
oA arEt &) difer Qe @ agi aw &
fom stz fadmaa: wsgufa & qama & &
A1 @ 1S & A FT A ATA goT FW K
fou aga arit #faq) @ O faqg faw=-
frrreza & #ft AU gz =W § fe
37 afadi 3 aodt J7 1 Gar @ w@F
& qmg gSR & qar foar gt age
® AT U dlgU @9 ®Iu - aved

g 7 AT gg Ar g gt e



33 Oral Answers

a%F § @ 74T qTErT 34 Q) qifae w6 -
15 gw1§ § 15 maeg a5 &1 NT 20
AFET A ¥ FTF 25 A7FLT TH FT AR
f w47 wgi Far 17, I agi @ A
19 fear—ew 9 oFIEAF0IT A1
§a= & argA @ ? qaT Agi, ar s
agr ?

TE-%1g "AeAreg W e wAr (o)
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a7Z FT 927 7AT § g3 A1 g7 0F A
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SIS R G SE L IE TR AL o
T AT AT —TA g9 & 2] A 77 Af
aafa adY 2, 97t 991 g9 ATA FRF
Ffeg dgmr g AfFaagias g g &
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W fgn, w3 @ A @Ed AR 0=
AT 2, FAS @I gy fEay arar 2
ot ar A &, At & faad g N
#1901 famd soam 3 ¥ gwoara
wim, fain ), Bfea gesa AFrr
Fq g1 ¢ sfaans wrai & fod gowrd
AYr &3¢, WY @i Ag 2

&Y 1A fomw T - Aot AgEw, T8
g @iftgn @ars 2, AR GEFAEd
wuAT [rfgy |

st ®aT =1 n| ; sery WA,
% qar ar f& &1 w9 R FUT—
F9 7 &7 U@ F1 Faiq qr fae-
arzdr | & wiaA wigar g e oesamdy
FUTT 47 A !
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T3 fear &
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WRITTEN ANSWEERS TO QUESTIONS
Misuse of Funds of Religious Trusts

SHRI S. K. TAPURIAH :
SHRI N, K. SOMANI :

*277.

Will the Minister of HOME AFFAIRS
be pleascd to state :

(a) whether Government have  since
completed the inquirics into the misuse of
funds of rcligious trusts for political and
other purposcs in the country ;

(h) ¥ so, the steps taken by Govern-
ment in this regard ; and

(c) the action tuken or proposed to be
tuken against the defaulters and if not, the
reasons thereol 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) to (c).
According to information reccived from Go-
vernment of Kerala no instances of misuse
of funds of religious trusts for political and
non-religious purposes have come to  notice.
There have been some cascs in which funds
of religious trusts were misused for personal
purposes of trustees in the Malabar arca,
The authorities have taken necessary aclion
for the recovery of misappropriated amounts
from the parties concerncd. Conscquent on
certain allegations made against the Chair-
man and the mecmbers of the Travancore
Devaswom Board, an inquiry under the
Commissions of Inquiry Act, 1952, has becn
ordercd against the Chairman and the mem-
bers of the Board. In Pondicherry the
Jewels of Shri Ragunatha Perumal Shri
Venkatesa Perumal temples of Thirumala-
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rayanpattinam were reported to have been
misappropriated by the President of the
Board of Trustces of the temples for perso-
nal use. The jewels have been redeemed
subsequently and the Board of Trustees of
the temple have been changed. Arrange-
ments for appointing a separate audit wing
are being made with a view to have audit of
the accounts of all the religious {institutions,
Information from Nagaland, Uttar Pradesh
and West Bengal is still awaited. The re-
maining States/Union territories have no
information ol any funds of religious trusts
having been misused for political and other
purposces.

Construction of a Bridge over River Ganga
ncar Patna

*278. SHRI B. P, MANDAL : Wil
the Minister of SHIPPING AND TRANS-
PORT be pleased to state 3

(a) whether it is a fact that there has
been persistent demand for o bridge over
river Ganga near Paina ; and

(b) if so, whether the Central Govern-
ment contemplate to undertake such cons-
truction ?

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS, SHIPPING AND
TRANSPORT (SHRI RAGHU RAMA-
1AH) : (a) Yes, Sir.

(b) Asitis a State Project, the Go-
vermment of Bihar are primarily concerned
wilh its construction. However, in order to
render financial assistance to the State in
regard fo this project, the Government of
Indin have agreed to give a non-Plan loan
to the Government of Bihar apto 50%/ ex-
penditure on the bridge over the riwr Ganga
at Patna during the Fourth Plan peried
subject to & mavimum of Rs, 4.5 crores, the
balance 50% expenditure to be met by the
State Government being accommodated by
them within the overafl Siate Plan.  Fur-
ther action t¢ go mhead with the project
now rests with the State Government,

Polltical Murders in Coal Belt in Bihar State

#1719  SHRI S. M. KRISHNA |
DR. SUSHILA NAYAR

Will the Minister of HOME AFFAIRS
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be pleased to state :

(a) whether Government have seen the
press reporis in the ‘Hindustan Times® dated
the 28th Scptember. 1969 wherein it has
been stated that there had been political
murders in the Coal belt in Bihar State ;

(b) if so, the number of political mur-
ders in cach coal belt during the last three
years ; and

{c) the action
taken in cach ?

taken or proposed to be

THE MINISTER OF STATE IN THE
MINISTRY OF HOMLE AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) Go-
vernment have scen the press reports,

(b) and (c¢'. Facts arc being ascertained.

Basic Educstion Re-Conservation and
Management of Wild Life in Schoels

*281. SHRI YAMUNA PRASAD
MANDAL : Will the Minister of EDUCA-
TION AND YOUTH SERVICES be pleased
to state

(a! whether there is any proposal under
convideration of Government that basic
education about conservation and manage-
ment of wild life and forests must be inclu-
ded in the curricula of studies in schools ;

(b) if so, the details of the proposal ;
and

(¢) the date from which it will be put
into effect ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRI BHAKT DAR-
SHAN) : (a) Attitudes for conservation of
wild life and foresis are kept in mind, while
preparing material for text-books in Social
Studics, Lapeuages, Biology, Chemistry etc.
and the main ideas of conservalion are
incorporated whercver feasible. The
National Council of Education Research and
Training is examining how best the student:
in the primary and secondary siages could
be exposed at least in a small measure, to
the pioper appreciation of the problem.
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(b) and (¢). A detailed programme is
under formulation and it is not, therefore,
possible to indicate at this stage the details
thereof or the dates from which it will be
effective.

Revamping Survey of India

%282, SHRI J. K. CHOUDHURY 1

SHRI R. BARUA 1

SHRI CHENGALRAYA
NAIDU

SHRI MAYAVAN :

SHRI N. R. LASKAR :

Will the Minister of EDUCATION
AND YOUTH SERVICES be pleased to
state 1

(a) whether his Ministry has asked the
Planning C ission to rec J mea-
sures for revamping the 200 year old Survey
of India ; and

(b) if so, the detalls thercofl ?

THE MINISTRY OF STATE IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRI BHAKT DAR-
SHAN) : (a) and (b). The Committee on
Organisalion of  Sclentific Rescarch has
undertaken a comprehensive study of the
working of some major scientific department
of the Central Goverment. This Commitice
is also going to suggest measures for impro-
ving the organisational strusiure, manige-
ment and cosrdination of the activitics of
the Survey of India, In addition, Dr, B.D.
Nag Chaudhuri, Member (Sclence) Planning
Commission who is also a member of this
Committee has at our request agreed (o
suggest further measures that may be ncces-
sary for the re-organisation of the Survey
of India.

Review of Cascs of Ceatral Govemment
Employees who Participated in 19th
Scptember, 1968 Strike

SHRI 5. M. BANERJEE :

SHRI N. SREEKANTAN
NAIR :

SHRI BHOGENDRA JHA

SHRI N. SHIVAPPA :

*283,

Will the Minister of HOME AFFAIRS
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be pleased to state 3

(a) whether the cases of Central Go-
vernment employees who participated in the
19th September, 1968 strike, have sinee boea
reviewed in view of Government's ferther
leniency announced in Lok Sabha on the
26th August, 1969 ;

(b) if so, whether the tempamary em-
ployees have also been treated at par with
the permanent employees ; and

(c) if not, the reasons for the same and
the nuwaber of craployecs also benefitad by
such aonouncement 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRi{
VIDYA CHARAN SHUKLA) : (a) The
review is in progress,

(b) The review would cover both tem-
porary and psrmanent employecs.

(c) 594 employees have been benoflted
as a result of the review,

Role of Universities and Fducational Instits-
tions in spreading ideuts of seowlarism
and communal hurmony

*284. SHRI VASUDEVAN NAIR 1

SHRI INDRAJNT GUPTA

SHRI MUHAMMAD
SHERIFF )

SHRI H. N. MUKERJLE

Will the Minister of EDUCATION
AND YOUTH SERVICES be plessed 10
sLate 3

(a) whother Government have assessed
the role of Universities and educational
institutions in spreadiog the ideals of secu-
larism and communal harmony In the coun-
try ; and

(b) if so, the sieps being taken to ena-
ble the Universitics and educational institu-
tions o play their role effectively in this
direction 7

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR, V.K.R.V.
RAO) : (a) and (b). A statesment is lad oa
the Tablc of the House,
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Statement

The Government is aware of the impor-
tant role of universities and educalional
.institutions in ideals of secularism and
communal harmony In the country and a
number of steps have been taken for utilising
the creatlvc energy, idealism and spirit of
service of the student community In  the
cause of unity. The following are some of

the important activities in this direction :

(a) At the  Universily level the
National Integration Sub-Committee of
the National Committce for  Gandhi
Centenary have taken steps to establish
pational integration samitis in wvarious
universitics for the purposc of promoting
mutual understanding  and appreciation
among students and teachers coming from
different the parls of the country. Active
encouragement is given by the unlversities
1o these samitis for development of new
jdeas and implementation of suggestions
arising from the deliberations relating to
problem of national integration.

(b) The Natlonal service programme
which has been introduced recently in 37
selected universities/institutions  will  also
promote the cause of national Integration
by bringing the students into closer contact
with the community,

() The National Council of Educational
Rescarch and Training have brought out
after a series, of regional  seminars,
Handbook for Teachers at the S:hool level
which among others provides guideline as

to how to secure removal of castcism,
provincialism etc. amoang the teachers and
students.

(d) The Government has establi.hed a
committee of educationists and  student
leaders which will meet some time in mid-

December, The terms of reference of this
commitlee  are to  cxamine  syllabi,
curricula and  textbooks with a view
1o emphasising values that  would

promote unity and mutual tolerance and
excluding material  that tend 1o promote
ill-will or hatred between  groups and
communities on any grounds whatsoever and
to recommend measures for climinating
from the organisations of students and
teachers any narrow communal or religious
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feeling and to imbue them with a sense of
national purpose and a fraternal feeling.

(¢) Government in cooperation with the
Natlonal Council of Educational Research
and Training have already held four inter-
state student-teachers camps to bring about
understanding between  different regional
linguistic groups. They propose to hold a
few more camps during the year,

(f) The Government In cooperation with
the Cential Schools Organisatson are also
implementing a scheme under which Central
Schools are adopting a state school situated
in a different region and have been inviting
a number of students from that school to

come and live as guests of the Central
schools for a period of fortnight, The
scheme |Is designed to promote pen-

friendship, regional wunderstanding and to
learn each other® customs, songs, elc.

(g) As books and learning of diffcrent
Indian languages has decisive role in the
promotion of national integration, a number
of steps have been initiated in  this direction
and important  actlvitics in  this regard
are . —

(i) Funds have becn made available to
the Nationol Book Trust to translate upto
10 outstanding popular books from cach
language of the 8th Schedule of  the
Consituation of India into every other
Indian language s0 that the whole country
will have one set of common books which
they can read and which would give them
knowledge of the cultures, social costoms,
usages and way of life prevalent in different
regions of the country, The serics of such
bouks will be known as ‘Aadan Pradan’,

(liy The NBT are bringing out
popularly priced books on the series
“National Biographies on important
all-India figures’.

(iii) The NBT  have further been
entrusted with the production of core

books in certein important  disciplines at
university level so that there would be some
books which would be available as reference
literature to all students in India at
university level,
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(iv) The NBT have also been entrusted
with the task of bringing out 100 books to
serve as supplementary readers for all school
children and thils series will be called
*Nehru Library Books’', The subj:ct matter
of each book will bz selected keeping In
view th: of Importance of promotion
of natiopal integration and removal of
ignorance, susperstilon and prejudices
that are responsible for devisive tendencics
in the country.

(h) Government  will shortly establish
four Regional Institutes of Languages under

which language teachers in  Hindi areas
could be given training to teach south:rn
languages and languages other  than  Hindi

to their students, Similarly, languags teachers
from non-Hindi States will also be trained
to teach Hindi and other non-regional
languages to their students, The effort to
make as many citizens as possible multi-
lingual, which in turn, will promot better
understanding and thus promote national
integration,

Statement of Chief Exccutive Councillor Re.
Delhi Trozsport Undertaking

*285. SHRI RAM KISAN GUPTA :
Will the Minister of  SHIPPING AND
TRANSPORT be pleased to state :

(a) whether the atention of G vernm.nt
has heen drawn to the recent statement made
by the Chiefl Exccutive Councillor of Delhi
on the 13th Ociober, 1969 that transport
services in the Uaion Territory of Dethi will
deteriorate further if the Central Gavern-
ment did not release funds 1o the Delhl
Transport Undertaking ; and

(b) if so, the action proposed to be
taken thereon 7

THE MINISTER OF  PARLIA-
MENTARY AFFAIRS, AND SHIPPING
AND TRANSPORT (SHRI RAGHU

RAMAIAH) 1 (a) Yes.

(b) The gqu:stion of granting Turther
loan to the Delhi Transport Undertaking
is under active consideration,
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Relaxation of Rules and Regulations in Main-
tenance of Aircraft by 1.A.C.

-

*286. SHRI MADHU LIMAYA
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state 1

(a) whether Government have received a

communication from a Member of
Parliament about the relaxation of and
exemption from the rules and

Regulations in regard to the maintenance
of aircraft by the Indian Airlines Corpo-
ration ;

(b) whether exemptions are increasingly
being given and the high standards are
being relaxed ;

(c) whether the impact of this on
accidents has been studied ; and

(d) if so, the results of Government's
investigations on the basis of
complaints 7

these

THE MINISTER OF TOURISM AND
CIVII. AVIATION (DR, KARAN
SINGH) : (a) Yes, Sir. A letter dated 11th
July, 1969, was received from Shri DL,
Sen Gupta, Member, Rajya Sabha, to the
effect that Indinn  Airlines were trying to
prevail upon the D,G.C.A. to grant them
exemption from one of the recommendations
of a Court of Inquiry on a flying accident.
The recommendation in  question was that
certification of throughflight  inspection
should be done by a properly licensed Air-
cralt Maintenance Engineer,

(b) No, Sir. No exemplions from the
rules and regulations  in  respect  of
maintenance of aircraft by Indian Alirlines
are being given nor are the prescribed
standards of airworthiness being relaxed.

(c) and (d). Do not arise.
Menace of eve-teasting in Delhi

*287. SHRI HARDAYAL DEVGUN ;
SHRI YAINA DATT
SHARMA :
SHRI JAL SINGH :

Will the Minister of HOME AFFAIRS
be pleased (v siate :

(a) whether it is a fact that of late the
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ove-teasing menace has been on the increase
in Delhi; and

(b) if so, the steps taken or proposed to
be taken by Government to stem the rising
tide of this evil 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) No,
Sir.

(a) Action is taken in accordance with
law whenever such cases are reported,
Patrolling (mobile wireless vans etc.) for
surveillance of bad characters is done by
Delhi Police to prevent such cases. Plain
clothed men are also deployed at public
places where there is a  likelyhood of
occurrence of such cases.

C.B. I. Raids on a Jute Company
Varanasi

*288. SHRI ABDUL GHANI DAR :
Will the Minister of HOME AFFAIRS be
pleased to state 3

(a) whether it js a fact that the CBI.
raised the new Central Jute Company
Limited, Varanasi about six years ago and
found horrible misd:eds and frauds in the
accounts of the company belonging to Shanti
Prashad Jain Group: and also found that
the Compiny evaded incom:-tax to the
tune of lakhs of rupees;

(b) il so, whether the C.B.1. made any
report within these six years to his Minlstry;

(¢} whether itis also a fact that the
C.B.L found that the Punjub National Bank
advanced a huge amount to the tune of
crores of rupees to  this company on
hypothecation basis; and

(d) if so, whether Government have
taken any action 0a the recomm :ndation of
the Ministry of Finance or the C.B.1 in this
regard 7

TH : MINISTER OF STATE IN THE
MINISTRY OF IIOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) There
has been no rail by CBI on the premises of
the New Contral Jute Mills Co. Ltd. at
Varanasi as alleged.
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(b) to (d) . Do not arise.

Freedom of Travel in Nagaland

7239. SHRI J, M, BISWAS : Will the
Minlster of HOME AFFAIRS be pleased to
state :

(a) whether the Nagaland Chief Minister
has turned down the Centre's suggestion for
freedom of travel in Nagaland to people
from other parts of the country wishing to
visit the State;

(b) if so, on what grounds the suggestion
has been turned down; and

(e

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) to (c) .
The quesiion of relaxation of restrictions
on the entry into WNagaland of Indian
citizens from outside Nagaland was taken
up by the Centre with the Governinent of
Nagaland, Government of Nagaland are
of the view that time is not yet opportunc
t» remove these restrictions  altogether,
They stated that the grant of entry  permits
was execedingly liberal and (hat this would
continue to be so,

what is Centre’s reaction thereto ?

G vernment of India have given the
consideration  to the  views of the State
Government of Nigaland and will take up
the matter agiin with them in duz courss,

Charges agaiinst Central Gov:mmmt
Emplovees Reported by Central
Vigiunce Commission

SHRI MEETIHHA LAL
MEENA :
SHRI K. P. SINGH DEO
SHRI1 C. C. DESAI :
SHRI K. M. KOUSHIK 1
SHRI C. MUTHUSAMI :

*290.

Will the Minister of HOME AFFAIRS
be pleased to state §

(a the details of Central Government
cmployees,  gazetted  and  non-gazetted,
agaiost whom action has been taken or has
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becn suggested by the Central Vigilance
Commission; and

(b) details of various charges made

against the erring officers by
the Vigilance Commission and what
is the reaction of Government in regard

to various recommendations made in the
recent report of the Vigllance Commission ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a] A
statement is laid on the Table of the House,
|Placed in library. See No. LT-214269].

(b} The charges against erring officers
vary from case to case. A broad classifica-
tion of the various charges is given in the
statement  aid on  the table ol the House.
1Placed in Library. See No. LT-2142 169.]

Two procedural improvements have been
suggesicd by the Commission. The suggestion
regarding  amendment of  the  relevant
provisions of the Cr. P. C. relating to
prosecution of persons found 1o have made
false complaints against public servants has
been referred to the Law  Commission  for
their conslderation.  The other suggestion
regarding a Manual of Instructions in regard
to  the functions of the Railway Sc:rvice
Commission has already beea acceplel by
the Railway Board.

Statehood for Tripura

*29], SHRI B.K. DASCHOWDHURY :
Will the Minister of HOME AFFAIRS be
pleased to state ;

(a) whether any demand for raising
Tripura 10 the lcvel of a State was made
recently ; and

(b) if so, the reaction of Government
thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA: : (a) Yus,
Sir,

do not propose at
status of the Union

(bY Government
preseat to aler the
territory of Tripura,
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Atrocities on Harijans

%292, SHRI P.C. ADICHAN -
SHRI JAGESHWAR YADAY :
SHRI K. M. MADHUKAR

Will the Minister of HOME AFFAIRS
be pleased to state |

(a) whether reports of  atrocitics
committed on  the Harijans  have
been reccived from the various parts of the
country in the last four months 3

(b) il so, the number and details of the
incidents reported ;

(¢) the action taken by the States in
these cases § and

(d) whether the Centre fs taking any
steps to prevent the occurrence of such
incidents in future 7

THE MINISTIIR OF STATE IN THE
MINISTRY OF HOME AFFAIrS (SHRI
VIDYA CHARAN SHUKLA) 1 (a) to (c).
A statement is attached,

Stateinent

The Government of Nagaland, Punjab,
Haryuna and Orissa and the Union Torr]:
tories of Andamun #nd Nicobar Islands
Chandigarh, Goa, Daman and Diu Hima.'
chal Pradesh, Lac:adive, Minicoy and
Amindivi Islands, Manipur, NEFA, Pondi.
cherry and Tripura have reported that there
has been no report of atroci'les on Huarljans
in the last four months, The Delhi
Administration have reporied that there way
ome case of alleged assault on a Harijan by
three peisons on 13-10-1969, A casc under
S:ction 324/34 JPC was registered and all
the three accused have been arrested,  [In-
formation from other Siate Governments and
Union Territory of Dudra and Nagar Haveli
is still awai‘ed,

(d) Whenever such reports are brought
to the notice of the Central Government
ihe State Government concerncd are re-
quested 1o undertake prompt investigation
with & view to initiate action under the law
against persors suspected to b involved In
the commission of such offencec
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Restoration of Recognition of Central
Government Employees Unions

*293. SHRI D. N. DEB:

SHRI H. AJIMAL KHAN

SHRI S. P. RAMAMOORTHY:

SHRI D. AMAT :

SHRI UMANATH 1

SHRI K, RAMANI :

SHRI VISWANATHA MENON:

SHRI P. RAMAMURTI :

Will the Minister of HOME
be pleased to state

AFFAIRS

(a) the total number of Unions which
have heen derccognised due to 19th Scplem-
her, 1968 strike by the Central Government
employecs |

(b) whether Government of India have
restored recognition to all these unions ;
and

{¢) whether still there are certain unions
derccognised and il so, whether recognition
would be restored to them ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) 102
Federations/Unions/Associations  were  de-
recognispd  for their participation in  the
illegal strike of September, 1968,

(b) and (¢) The Ministrics/Departments
who arc competent to grant recognition  to
unions etc., have been advised to grant fresh
recognillon 1o such of the unions/associa-
tlons/federations which had  been - derecog-
nised after the strike of Septcmber 1968,
Necessary aclion is bring taken accordingly
by the Ministrics/D:parim:nts concerned,
and it is expected that all such unions/
assuciations/federations would be recognised
as soon as the necessary formalities are
compleled,

ANl Party Confercence on Fradicating
Communalism

*294, SHR1 DHIRESHWAR
KALITA :

SHRI YOGENDRA SHARMA:
Will the Miuister of HOME AFFALIRS
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be pleased to state 1

(a) what were ths decisions taken by
the all party conference convened by the
Prime Minister on November 3rd and 4th
to suggest ways and means for eradicaling
communalism ;

(b) the names of parties represenied at
the Conference ; and

(c) the steps taken to implement the
decisions taken at the conference ?

THE MINISTI'R OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKILA): (a) The
all-party conference at  its ineeting on M-
vembor 3 and 4, 1969, adopted a  statement
and  laid down the guidelines for organising
a joiat mass campaiga in favour of commu-
nal amity and harmony. A copy of the
statement and guidelines is laid on the table
of the House. [Placed in Library. See
No. LT —2143,69|

(b) A statement is laid on the table of
the House, indicating the names of the par-
tics represented at the all party conference,
[Placed in Library. See No. L.T-2143/69]

(¢) Further steps in accordance with
the sta‘ement and  guidelines approved are
under consideration of the Government,

Second Shiphing at Cochin

*295. SHRI C, JANARDHANAN :
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state ;

() whether the estimates of the S:cond
Ship-building yard at Cochin have been
finally approve ! by Governm:nt ;

(b) if so, thc main details thereof ;

(c) when the construction of the ship-
yard is expected to commence ; and

(d) how long it will 1ake to complete
the work ?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, AND SHIPPING AND
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TRANSPORT (SHRI RAGHURAMAIAH):

(8) and (b). Yes, Sir. The estimate for
the Cochin Shipyurd Project amounting to
Rs 4542 crores based on the Revised
Project Report prepared by M/S. Mitsubi-
shi Heavy Industries was approved by
Government in October, 1969. The estimate
covers civil engineering works like building
dock, repair dock, quoys, pump rooms,
dock gates, building works, electrical facill-
ties, vessels, vehicles tools and plant,
machinery and equipment, land acquisition,
consultancy fees etc,

(¢) and (d). Even prior to the reccipt
of the Revlsed Project Report, preparatory
works like acquisition of land, land and soil
surveys, provision of water and electriclty,
diversion of road etc. had already been
taken in hind and are in progress.  Action
has also been initiated to cnter into an
agrecment with M/S  Mitsubishi  Heavy
Industries Lid,, Tokyo covering technical
collaboration, consultancey and  assistance
to be rendered by them in the construction
of the Shipyard. A project organisation
will also be set up shortly and the actual
construction is expected 1o commeace in
1970-71. The work will bz progressed on
the basis of the allocation of funds from
year to year, It is too early to state when
the project will be completed.

Recruitment of Muslims in Police

296. SHRI BABURAO PATEL:
Will the Minister of HOME AFFAIRS be
pleased to staie ;

(a) whether it Is a fact that on 8th
October, 1969, at the mecting of the Con-
sultative Committee, he had stated that
during the last two ycars he had been trying
to persuade the Siate Governments to
recruit Muslim Police Officers as was being
done by the Central Government ;

(b) whether this persuasion is due to
any shift in the policy of the Government
reserving certain percentage of communal
representation of the Muslime in the
services ;

(c) Is so, what is the percentage reserved
for the Muslims and since when ; and
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(d) if not, reasons why he is trying to
recruit persons on a coinmunal basis contrary
to lerter and spirit of our Constitution 7

THE MIMISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (S8HRI
VIDYA CHARAN SHUKLA) : (a)
No Sir, The correct position has been
explained in my reply given carlier to-day
to starred question No. 276.

(b)to (d). There is no proposal
for any reservation n the services for
Muslims. Such reservation is possible under
the Constitution only in respect of the
members of backward classes of cliizens e.g.
the Scheduled Castes and Scheduled
Tribes,

Discussion on Berne Copyright Pact

*297. SHRI V. NARASIMHA RAO :
SHRI YASHWANT SING
KUSHWAH:

Will the Minlster of EDUCATION AND
YOUTH SERVICES be plcased to state ;

(a) whether during the recent visit of
the British Minlster of State for Education
to Indta, the question of Berne Copyright
Pact was discussed ;

(b) if so, details thereof ;

(c) the reaction of the British Ministry
in regard thereto : and
stand in

{(d) Government's this

connection 7

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V.KR.Y.
RAO) 1 (a) Yes, sir.

(b) An aide memorie was presented to
the British Minister of State for Education
urging an early adoption of the Stockholm
Protocol by the U.K. Goveroment,

(¢} The Britlsh Minister mentloned that
the matier wold be got examined by the
appropriaie authoritles in U, K. She,
however, cxpressed the hope that the
Peiush Publishers Delegation, which was
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coming to India, may meet the interim book
requirements even if the Stockholm Protocol
still remains to be ratified.

(d) Government’s stand remains unch-
anged on the issue that India and other
developing countries should have certain
special provisions as in the Stockholm
Protocol in the interests of education.

sfeaw gat s WERTA &
sl # 3fa

*298. s weTmAlT Wred
qiza aar wafrs syyaq WA 9z qTT
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% 57 wfafiw gfaod 33 & fea 1§
faota +fY Frar wan &
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HIgEA® &1 TAT )

Maharashtra-Mysore Border Dispute

*299. SHRI ESWARA REDDY :
DR. RANEN SEN :

Wil the Minister of HOME AFFAIRS
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be pleased to state 1

(a) what further efforts have been made
by the Centre to find a solution to the
Maharashtra-Mysore border dispute ; and

(b) whether any progress
made in this direction ?

has been

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA)1 (a) and
(b). Government have been glving thought
to this matter and continulng the efforts to
solve the dispute as early as possible,

Amount Allotted to Kerala State from Central
Road Fund

*300, SHRI MANGALATHUMADAM:
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state 1

(a) the amount allotied to Kerala State
from the Central Road Fund from 1969-70 ;
and

(b) the comparative allotments made to
other Southern States during the current
year ?

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS, AND SHIPPING AND
TRANSPORT (SHRI K. RAGHU
RAMAIAH) 1 (a) and (b). From the
current year's budget, the following provi-
sion has been intimated to the Southern

States 1
States (Rs. In lakhs)
Kerala 25.00
Andhra Pradesh 2200
Mysore 40 00
Tamil Nadu 30.50

Hollday Homes for Central Government
Employees

1801. SHRI N, R. DEOGHARE )

SHRI SITARAM KESRI :

Will the Minlster of HOME AFFAIRS
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be pleased to state :

(a) whether there is any proposal under
consideration of Government to build
Holiday Homes at different important hill
statlons for low-paid Central Government
employecs ;

(b) if so, the details thereof ; and

(¢ il not, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI K. S. RAMASWAMY) (a)
and (b) . Yes, Sir. One of the proposals
under consideration Is to take a portlon of
the buildings of the Natlonal Academy at
Mussoorie for running a holiday home for
low-paid Cceniral Governmant employces
when the Academy shifts from there to
Delhi.

(c) Does not arlse.

Death of Persons in an Ambush Laid by
Nagas on Ukhrul Road

1802. SHRI C.K. BHATTACHARYYA )

SHRI ARJUN SINGII BHA-
DORIA :

SuR1 BENI SHANKER SHAR-
MA

Will the Minister of HOME AFFAIRS
be plcased to state :

(a) whether six persons were killed
and eighteen others Injured In an ambush
lald by Naga hostiles on the Ukhrul Road,
Manipur on the 24th September, 1969 ;

(b) whether six persons killed Included
an Assistant Commandant of Manipur
Rifles ; and

(c¢) whether this happened just after
the Piime Minister’s visit to Manlpur ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA -CHARAN SHUKLA) : (a) and
(b). A party of Manlpur Rifles ¢icorting
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the Securlty Commissioner was fired upon
by some persons suspected to be Naga
hostlles on the 24th Scptember, 1969 at
11.30 A M. ata place about 18 miles from
Imphal towards Ukhrul, As a result of
this encounter four personnel of Sccurity
Forces including an Assistant Commandant
of the Manlpur Rifles were kifled and eight
Injured of whom two died in the
hospital. Immediately aficr the incident
the S:curity Forces undertook combing
operations In which some ammunition was
recovered. A case has also been reglstered
by the Police,

(c) Yes, Sir.

Transport Facilities for Tourlsts Vislting
Maharashtra

1803. SHRI N.R. DEOGHARE 1 Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to sate the steps
taken by Government for proper arrange-
ments for providing transport facllities and
other amenlties to the tourlsts visiting places
of importance in the State of Maharashtra ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR, KARAN SINGH)s
Provision of transport facilitles {s the res-
pounsibility of the State Government,
However, to mcet the nceds of foreign
tourists, imported cars acquired by the State
Trading Corporation are allotted to parties
promoting tourism and on the approved list
of the Department at various tourist centres
including Bombay, Poona, Aurangabad and
Nagpur in Maharashtra,

As regards other amenltles, the Indla
Tourism Development Corporation has plans
to set up a hotel at Aurangabad with a bed
capaclty of 100 to be bullt at an estimated
cost of Rs. 100 lakhs In the Fourth Flve
Year Plan period.

Besides, the Alr India has plans to
construct two hotels at Bombay as
follows 1—

Capacity Estimated Cost

Ra.
1 crore
3 crores

-

1. Santa Cruz 100 rooms
2. Juhu Beach 300 rooms
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These are likely to bec completed by
1973,

In addition, the following amenlties have
been provided in the State of Maharashtra,

PARTI :

(1) Canteen-cum-retiring rooms
and Cloak rooms at Ele-
phanta.

(2) Canteen-cum-retiring rooms
at Ajanta,

(3) Canteen at Ellora.

(4) Drinking  water  supply
arrangements at Ellora and
Ajanta,

(5) Jetties at Elephanta,

PART IT . (50% subsidy by Central
Government)—

(1) Lower Income Group rest
house at Aurangabad,

(2) LIG Rest House at Ajanta.

(3) Garden at Ajanta.

(4) Holiday Home at Karala,

(5) Tourlst Bungalow  at
Karnala.

(6) Tourist Bungalow  at
Wardha,

(7) Electrification at Karnala

Bird Sanctuary.
Tourist Centres in Gujarat State

1804, SHRI NARENDRA SINGH
MAHIDA 1 Will the Minister of TOURISM
AND CIVIL AVIATION be pleased to
state

(a) the number of Tourlst Centres
under his Ministry in Gujarat State;

(b) the facilities the
Tourlsts at these Centres;

provided to

() whether Government consider these
faclilties to be adequate to attract more
tourist at these tour|st cenires; and
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(d) If not, the steps taken by Government
to Increase these facilities ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH) + (a) and (b) . The facilities
provided at tourist centres in Gujarat by or
with the help of the Central Government
are indicated below 3

1. Water supply, approach road and
Cunteen-cum-Restiring Rooms at
Lothal.

2. Improvements
Sasan Gir,

to Rest House at

3. Transport facilities between Keshod
airport and Sasan Gir,

4. Low Income Group Rest House at
Porbundar.

5. Holiday Home at Chorwad.

6. Cafetarla at Nalsarover.

(c) and (d) . Facilities have t> be
created to meet the existing and anticipated
demand, subject to availability of resources
and order of prioritics.  This is, however,
a continuing process. It Is proposed to
develop Ahmedabad on an  fntegrated basis
during the Fourth Five Year Plan period,
It is also proposed to mount a son-et-
lumicre show at Sabarmati., A Tourist
Bungalow is alrcady wunder construction
there,

Expenditure on Foreign Cuests
Visiting Gujarat

1805, SHRI NARENDRA SINGH
MAHIDA : Will the Minister of TOURISM
AND CIVIL AVIATION be pleased to
slate I

(a) the pames and designations of
foreign guests who visited the worth seelng
sites in Gujarat during the years 1968 and
1969; and

(b) the amount spent by Government
on them ?
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THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH) : (a) and (b) . A statem:nt giving
requislie information regarding forelgners
who visited Gujarat as guests of the Depart-
ment of Tourism, Govt. of India is laid on
the table of the House. [Placed in Library.
See No. LT-2144/69)

Officers from Gujarat on Depulation to
Central Government Offices

1806, SHRI NARENDRA SINGH
MAHIDA : Will the Minister of HOME
AFFAIRS be pleased to state :

(a) the names of officers of the Gujarat
Cadre of I.AS. and L.P.S. who have been
on deputation to various Ministries/Organi-
sations of the Government of India for more
than three years ;

(b) the assignmenis held by them ;

(c) the names of Officers out of them
who have been holding the same assign-
ments in the samz Ministry/Organisation for
maore than threc years and whose tenure has
been extended more than once ;

(d) whether the continuance of these
officers after a period of three years in the
same Ministry/Organisation §s contrary to
the orders by the Ministry in the matter ;
and

(e) il so, the reasons for extending thier
tenure ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) and
(b). A statement is laid on the Table of the
House. [Placed in Library. See WNo.
LT-2145/69]

(c) A statement Is laid on the Table of
the House. [Placed in Library. See
LT-2145/69]

(d) and (¢). The periods of tenure pres-
cribed under the rules vary from 3 t0 §
years, The tenure of the Individual officer
in the same post, in another post or class
of posts, may be extended In public interest
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with the concurrence of the lending autho-
rlty. Such extension is not contrary to the
rules governing deputation of IAS/IPS
officers to the Centre.

Developmeal of Tourist Places in Gujarat

1807, SHRI NARENDRA SINGH
MAHIDA 1 Will the Ministrr of TOURISM
AND CIVIL AVIATION be pleasee lO
state 1

(a) whether there is any proposal under
consideration of the Government of India
to dewvelop more places of tourlst interest in
the State of Gujarat during the Fourth Plan;

(b) If so, the names of the places which
are to be developed ;

(c) whether Porbunder In  Saurashtra
with its added aitraction as the birth place
of Mahatma Gandhi is visited by a large
number of tourists every year ;

(d) if so, whether ft Is proposed to
develop Porbunder as a tourlst spot in the
Fourth Plan ; and

(e) if not, the reasons therefor 7

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH)
(a) and (b). A son-ct-lumiere (sound and
light spectacle) fs being mounted at Sabar-
mati Ashrama., Some additional facilides
will also be provided at the Gir Forest,

(c) According to the information recel-
ved from the State Government, approxi-
mately 1.5 lakhs Indian tourists and 2350
forelgn tourists visit Porbunaer every year.

(d) and (¢). The State Government has
a schemes to develop Porbunder as a part of
the Sasan-Vcraval-Porbunder complex for
providiog additional tourist facllities,

Sound and Light Spectacle in Madural .

1808. SHRI SUBRAVYELU ; Will the
Minister of TOURISM AND CIVIL AVIA-
TION be pleased to state :

(a) wh:ther the sound and light spsc-
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tacle is proposed to be arranged in Madural
(Tamilnadu) ; and

(b) If so, the details thereof 7

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH) : (a) and (b). A proposal to mount
a sound and light spectacle at Meenakshi
Temple, Madurai, at an estimated cost of
about Rs. 21 lakhs is under consideration.

Compulsory Hindi Teaching Giving to
Ceatral Government Employees

1809. SHRI SUBRAVELU 1 Will the
Minisier of HOME AFFAIRS be pleased
to state 1

(a) whether the officials of Central
Government are asked to attend Hindi
classes under threat of disciplinary action ;
and

(b) If so, the rules under which such
compulsory teaching programme is enforced?

THE MINISTER OF STATE IN

THE MINISTRY OF HOME
AFFAIRS (SHRI VIDYA CHARAN
SHUKLA) : (a) and (b). According to

para 5 of the Presidential Order of
27th April, 1960 In-service training In Hindi
is obligatory for non-Hindl knowing Central
Government employees who are aged less
than 45 years (on 1.1.1961) excluding those
below Class 11l grade, industrial cstablishe
ments and work-charged stafl. As such,
it is Incumbent on the cmployees who are
deputed for such training to attend the
classes-which are held during office hours
regularly.

Funtions of U.P.S.C.

1810. SHRI 5.D. SOMASUNDARAM:
Wil the Minister of HOME AFFAIRS be
pleased to state 1

(a) the functlons of the Union Public
Service Commisslon regarding the recruit-
ment and filling up the vacancies In the
varlous Departments and Miolstries of the
Government of India ; and
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(b) the authority and responsibility of

U.PS.C. regarding recruitment and
selcetion ?
THE MINISTER OF STATE IN THE

MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) and (b).
The authority, responsibility and functions
of the Union Public Service Commission in
these matiers arc as defined in articles 320
and 323 of the Constitution of India, read
with the Unlon Public Service Commission
(Exemption from consultation Regulations,
1958.

Rise of port charges in Major Ports

1811. SHRI CHANDRA SHEKHAR :
Will the Minister of SHIPPING AND
TRANSPORT be pleased be state

(a) whether it is a fact that port charges
in Major Indian Poris  like Bombay,
Calcutta, Cochin ¢ic, are steadily rising
much to the detrlment of our exports and
imports

(b) if so, whether in view of the above
facts, fears are being expressed in many
quarters that any further rise of port charges
may Induce shipping lines to bye-pass such
Indian poris ; and

(c) the steps buing contempated by
Government to avert such a situation ?

THE DUPTY MINISTER IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS, AND IN THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
IQBAL SINGH) : (a) Port charges in some
of the major Ports like Bombay, Calcutta,
etc., have been increased by the Port Trusts
concerned from time to time to meet increa-
ses in expenditure due to improvement of
the wages of labour, liberalisation of the
pay fgscales and increase in Dearness
Allowance of various categories of sfafl and
rise in the cost of labour and materials
but these increases have not adversely
affected our exports and imports as it
constitutes very insignificant part in the
ultimate cost of a product.

(b) No.
{(c) Does not arise.
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Honorary Rank of 1. A. S. to Officers

1812. SHRI N. R. DEOGHARE 1
Will the Minister of HOME AFFAIRS be
pleased to state 3

(a) whether it is a fact that Government
give honorary rank of . A. S. to officers ;
and

(b) if so, what Is the basis on which
such ranks are given ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) No,
Sir.

(b) Does not arise.

Welfare Socicty for Central Government
Employees at Nagpur

1813. SHR1 N. R. DEOGHARE ; Will
the Minister of HOME AFFAIRS be pleased
to state 1

(a)  whether there is any welfare society
for Central Government employees at
Nagpur, which reccives grants from the
Government;

(b) ifso, the name and activities of
that socicty; and

(¢) if not, whether Government
propose to take steps for the establishment
of such a society 7

THE DECPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS ;
(SHRI K. 5. RAMASWAMY) 1 (a). Yes
Sir. Three Residential Welfare Associalions
in receipt of grant in aid from the Govern-
ment are functioning at Nagpur for the
benefit of Central Government employees
residing at Nagpur.

(b;  These are 1

(1) _ Civil lines Residents’
Association Nagpur;

Weifare

(i1) Kendriya Chaturth Shrenl Karam-
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chari Kalyan-Karl Samiti, Type 1 Qrs,
Katol Road, Nagpur; and

(iii) Katol Road Government Colony
Residents Welfare Association,

The actlvities of the socleties inter
alia Include the promotion of corporate
life and organisation of sports, cultural and
soclal activities for the benefit of Central
Government employees and thelr families.

(c) Does not arise,

Senority list for Departmentally promoted
Officers and Direct Recruits in Class
{ and 1I

1814. SHRI1 S. D. SOMASUNDARAM
Will the Minister of HOME AFFAIRS be
pleased to statc s

(a) whether itis a fact that separate
senlority lists are maintained In  the
Departments for departmentally promoted
officers, direct recuit Class Il (temporary
and permanent) direct recruit Class |
(temporary and permanent) etc.;

(b) whether it is a fact that the aforesald
officers are treated In different manners
according to the recuitment made and
promoted in a short space of time
irrespeciive of their sultability to hold
higher posis ; and

(c) whether It is
procedures and methods
equal chances to all
servants 7

a fact that such
do not provide
the Government

THE MINISTER OF STATE IN THE
MINISTRY OF HOML AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) to (c) .
The question is not quite clear, However,
for officers of Class I and Class 11 whether
they are direct recruits or promotees,
scparate  seniority  lists have to be
malotained, as the posts in Class I carry
higher pay scales, duties and responsibilitics
compared to those in Class LI and there s
no common cadre between Class [ and
Class 1I Officers, Recruitment to a post Is
made in accordance with the method of
recrultment approved for the post. According
to the geoeral principles of senlority issued
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by the Ministry of Home Affalrs in
December 1959, If a group of posts is filled
partly by direct recruitment and partly by
promotion, the relative seniority of direct
recruits and of promotces fs determined
according to the rotation of the vacancics
between direct recruits and promotees, which
Is based on the quotas of vacancies reserved
for direct recruitment and promotion
respectively in the recruitment rules, These
goneral principles of scniority are  subject
to the specific scniority rules which might
have been framed in regard to any particular
service or post,

fagre % gfcwal av sg

1815. it fava gorer et w47 MG
wTT §A g A WY FaOT 9

(%) fagre & na da 7 ¥ gfc
o 9% fFa gu® fFy an §) sk

(@) swa d gt gn & fou
¥ 3979 fed & 7

qr-wd wwew ¥ ge-sst (s
o gHo TATEATAY) : (%) 31T (@). U
FOHRTT & ey AW R @ @ &

Sale of INicit Liguor in Delhi.

1816, SHRI CHANDRA SHEKHAR
SINGH : Will the Minlster of HOME
AFFAIRS be pleased to state :

(a) whether itisa fact that a large
number of cases of fllicit liquour selling
with the connivance of some Delhi Police
personnel in Delhi, have recently come to
the notice of higher police officials;

(b) whether it is also a fact that sale
of fllicit liguor had become a thriving
business In suburban arcas of Delhi,
especlally under the jurlsdiction of Thanas
like Nizamuddin, Kalkaji, Kotla and
Badarpur;

(c) {ifso, whether surprise railds are
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rendered futile because the raiding party
first informs the Thanas of its intentions
and this information leaks out to the illicit
traders much before the arrival of the
raiding party; and

(d) if so, the action being taken in the
matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) to (d).
During the period from  1-1-1969 to
15-11-1969 the Dclhi Police registered 1,055
cascs pertaining to the sale and  distillation
of illicit liguor. The number of cases
registered indicate that the sale of fllicit
liguor does take place in Delki,  During
the period from 1st Janoary, 1968 1o 15th
MNovember, 1969, in two cases departmental
action wis taken against 8 Delhi Police
personnel for their failure to exercise
adequate vigilance in respect of such crimes,

The large number of cases registercd has
been the result of vigilance exercised by the
Police and the successful surprise raids
conducted by them.

Certain arcas e g, Kalkaji,
Mubarakpur  are  comparatively
notorious in this matter.

Kotla
more

Labour Trouble in Moira Colliery
West Bengal

1817. SHRI C. K. BHATTACHARYYA:
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether his attention has been
drawn to the statement made by the President
of the Bengal Coal-Tields Lid. that the
trouble in the Moira Colliery has been due
to the rivalry betwcen the two political
parties; and

(b) Il so, the steps taken to save the
collleries from becoming the victlm of such
party rivalry 7

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. S. RAMASWAMY) 1 (a) and (b). Facts
are being as certained from the State
Government 7
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World Shooting Chesmpionships with
Military Rifles

SHRI NARAYAN SWAROOP
SHARMA :

SHRI OM PARKASH TYAGI

SHRI RANJEET SINGH :

SHRI SHRI CHAND GOYAL

1818.

Will the Minister of EDUCATION
AND YOUTH SERVICES be pleased to
state :

fa) whether Government are aware of
the World Shooting Championships being
held every year with Military Rifles;

(b)  whether India has owver sent a

contingent to this; and

(c) if not, whether there is any proposal
to do so ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRI BHAKT
DARSHAN) : (a) The World Shooting
Champlonships are held every four years
and Service Rifle Shooting is onc of the
events,

have been
Shooting
has so far
Shooting

(b)  While Indian Shooters
participating in the World
Championships, no shooters
participated in the *S:rvices Rille'
event,

(c) The National Rifle Association of
India has already initiated steps to intro.uce
civilian type shooting in the Arm:d Forces.
The Service Sports Control Board is holding
an Inter-Services Shooting Championships
in December, 1969, In case som: promising
shooters come upto the  international
standards in Szrvice Rille events in these
competitions, thcy will be considered for
participation in  the World Shooting
Championships.

Expenditare on Tours by Prime Ministrr
During August to October, 1969

1819. SHRI N. K. SOMANI :
SHRI 8. K. TAPURIAH t

will the Minister of HOME AFFAIRS
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be pleased to state :

(a) the amount spent on the tours
undertaken by her in India and abroad
during August to Oclober, 1969 ; and

{b) the purpose of these tours and the
benefits achieved frem such tours ?

THE DEPUTY MINISTIR IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. 8. RAMASWAMY) : (a) and (b), The
Prime Minister dJid not visit any foreign
country during the period from August to
October, 1969. The tours in India were
part of the normal process of the Prime
Minister®s periodical visits to various places,
and her mectings with Staite Governments
and  other leaders amd representatives of
different partics and sections of people.
During these tours the Prime Misiter also
explained to the people the significance of
the important measure of nationalization of
the major commercial banks, The visit to
Gujarat was specially undertaken in connec-
tion with serious communal  disturbances in
that State. During her visits 10 U. P.,
Bihar, and West Bengal, she also took the
opportunity 1o fly over some of the flood
alfected arcas and to discuss the flood situa-
tion and the rellelf mcasures with State
Guovernment representatives,  The total ex-
penditure incurred from the budget of the
Prime Minisier’s  Sccretarint on account of
the tours of the Prime Minister and the
officers of her Sccretariat and her personal
staff  who accompanied her came 10
Rs. 77095, Information is not readily
available regarding the expenditure incurred
on security, crowd control and related
arrangments mainly by the State Govern-
ments, or about the travelling and other
allowances drawn by the few officers of the
other Central Ministries who accompanied
he:.

sur dW W ware (frares min)
TTNT ST WG
1820. ft grdwg wETY :
sft o wAW

W qg-wd 5Oy amA s e



67 Written Answers
w3 i

(F) Fa1 TXF &1 =T 4 AFEL,
1969 Y a1 31w &Y AqA"’ # wwifaa  ®w
AT F FATIT &7 AT fgwrar oy &
fenras 2w & ger @Y 4 vsw AT § g
agaey faar ar fe ma wi § ga= 79 3
wATE & &Y fax & A7 & 2T 688 gfew
wfasrd qar faardt stw sqaes faam
& 11 wfawifzat #Y agi frgsa fea aar
ar agr 11 w4 o agr aufeqa 4 stz
U FIFIT Y WA KA F q@l 553
wT N9 FIA A 75,817.55 w5y s4m
s 9E T ;

(@) afz swdea W (%) #1 9w
g #E, atsar wu wA &1 fa=re
g T &1 UAT 394 &7 77 & fAu
qums 23X &1 § Aafy gi @ feasgaar
feq 7z & £ srdY ;) ate

() wvETE afawifeat a1 agi fam
w10 & foq frgea fear agrar ?

e wEwy 8 ua AW (s
fawt wzo gaw) : (F) A gf, AW

(=) # (7). s=A H7A w0 gan
F1 sugeqt s gUETU | &9 mifag @7
sgrEAl g 1 et g, fag fw gfer,
gan AT gay qafom o7 soxearsi v
gafed a9 § 939 FATIEAT & | 56
ams & dg-mfaa @7 gaET ¥ qf w9
¥ a9 fadw a¢ fafra ot & safeaadl
& 37t 97 AT faam

IJAH HIAL, FT-69% fawwr & 11
sHafal ¥y Fao @ Tg w9 &
N fF 97 1 qgEm sA % feg w@d
9T ¥ wYT iy 9 awdter wa=xrd ¥ fa
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ardafrs wrem IvFcr, Ia-fay s
T ¥ fcFrdn geaifz & dafag sl &
fog 538t 97 smar m ar )

VTEATH € SYA7 & qrwvoif grey qrfwsary
F1 T AT I & It A Qg

1821, =it 3V$1T &8 qTa0 © &47
Z-W HAT qZ TAA KT HIT FO0 fw

(%) #=arag g= 2 fF useam
diar & fawz & gl & gy oA o
faarg o gae Afs fawm gy am
qifFera & @11 & Ay fgawcaam & ;

(@) #ar gz ax g fs sudEq
AT F W WG T JEAed
g¥ an 9 aifweard &1 w9d &

(w) afzgr, @ awR ;v fr=ae
agi § ITQFT Feaa fad FAy s v
F gL F Tl A Ig FT 39 AT
dfas a7 ifaq 7 F & ok

(v) afzadl, @ za% a1 sEaO
g7

qg-wd wwea A wem W (s
fogr e ges) (%) T (@).
agl, dharg

() oz (@), 57 g 357

Issue of Passes to Members of Paraliment
for Attending Oath Ceremony of the
President in the Central Hall
Parliament House

1823. SHKI N. SHIVAPPA : Will the
Minister of HOME AFFAIRS be pleased
to state :

(a) whether it is a fact that at the time
of Oath Ceremony of the President of India,
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the Members of Parllamsat were not
allowed to enter the Central Hall without
the valid pass issued by the Home Ministry;

(b) whether lt is proper for the Ministry
of Home Affairs to fssue passes for the
Members of Parliamznt to attend such fuct-
tions in the Parliament House ; and

(¢) whether there has been any instance
in the past where the Members of Parlia-
ment were issued passes to altend such
functions in the Central Hall ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. 8. RAMASWAMY) : (a) to (c). The
ceremony of assumption of the office of the
President of India is an important State
function to which besides Member of Parlia-
ment a number of other dignitaries are
fnvited. The entry to the Central Hall of
the Parliament on jthat occasion was, there-
fore, regulated by issue of invitation. This
practice had been in vogue since 1952,
However, the watch and ward staff on duty
had been instructed 1o ensure that no Mem-
ber of Parliament was denied entry to the
Hall even if he forgot to bring the invitation
card, so long as the member possessed his
identity card. No instance of any Member
of Parliament not having been allowed to
enter the Central Hall on that occasion has
eome to the notice of the Government.

fasdt & fowrwt & A9

1824. =it mfwr guw : a1 fovem aar
gaw A Hft 9z 7AA A FO & 6

(®) a1 3% "Aw W fese &
faa®i ¥ w1 oA foen @) ae

(=) afz g, @ =@ X d FTFIT
# w7 wfafear & o za @y A @
ot w7 w1 famr @ 7

fora aar gaw dw wwea ¥
Wi (st W wa) o (%) $¥T (®)
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w197 97 faer &, sad frafsfea wid
araf §—

(1) foeelt mmrga a1 fawrfol &
T 9T IA qTAT &1 qfeargq 341 0

(2) 7 FFAmIA 1-4-67 F 717 A
Fifgm

(3) faest ¥ @it srearqw) ®) W
¥ w7 oF Faa-afg & 17 |

qear (1) 3 (2) ars vin 9 fawy
fear nar &Yt @xw 7 ag fasig femr
fe oF fasyq A4S & T o7 feedlt &
HETITHRI & FTT A1A 21-12-67 § faest
yaa #1 fawrfenl a7 ema w3) gu,
afcafaa fea sa

Fgr a® AL gin &1 99§,
a7 fama frar g f 211267 &
w=qrTRl & 477+ 39% gfcnfar daq
qIF H qAAT I AqEq1 § IAFT AqA-
afg a7 a1t Y a7 faar 41, fafewa
farar @y 1 4 faaq 97 ;iZw 31-12-69
1 A fRo o g

Construction of Bridges on Brahmaputra

River
1825 SHRI HEM BARUA : Will the
Minister of SHIPPING AND TRANS-

PORT be pleased state :

(a) whether it is a fact that Govern-
ment proposc to build two bridges over the
Brahmapultra, one ai Jogighopa and another
at Silghat ;

(b) il so, whether it Is a fact that Go-
vernment have approached the World Bank
for financlal aid ; and

(c) if so, the amount of finances asked
for 7

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENTARY



1 Written Answers

AFFAIRS, AND IN THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
IQBAL SINGH) : (a) No, Sir.

(b) and (c). Do not arise.

gqiorar (fagre) & @iz & swfam
wfeaal w Tga

1826, =it wo fHo wywx : Fur
g wM A 97 @ RN O 7

(%) 71 ag a9 § f& fagre & qfmar
faar & sawm 3w e ¥ ¥ g0
& sman 1.20 st fradt ag ot ga
¥ gl azg dfeago;

(=) afz g, ar s3a 1.20 @
qifga sufeal €1 wga 2] & foo Far
o fed 7 ; &l

(n) afz g, a ga¥ aqr o g ?

nE-w1d wAEa ¥ I AN (s o
qHo TwREAAY): (F) ¥ (7). T
gaAr uFEfAa A @ g A d@ A
stret 10 93T & 12F 9T 1@ & Fgah

Restrictions on the Inflow of Foreign Funds

1427, SHRI N. K. P. SALVE : Will
the Minister of HOME AFFAIRS be plea-
sed to state 1

(a) whether any decision has been taken
by Government to bring forward legislative
measures to Impose restrictions on the inflow
of funds from foreign organisations, institu-
tions or Individuals into India in the shape
of assistance to newspapers, journals and
for political propaganda ; and

(b) if so, the action taken in the
matter 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) and (b).
The legislative proposals are being formu-
lated, The leaders of the oppositlon will
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be consulted before the introduction of the
Bill in Parliament,

Gandhi Darshan Exhibition, Delhi

1829. SHRI SHIVA CHANDRA
JHA : Will the Minister of EDUCATION
AND YOUTH SERVICES be pleased to
state 1

(a) the total amount of money spent by
Govirnment on the Gandhi Darshan Exhi-
bition in Delhi ;

(b) the coatributions made by the
Statcs, separately ;
{c) foreign contribution, if any, to this

Exhibition ; and

(d) the arrangements made by foreign
countries for this Exhibition as also for
other Centenary celebration works in  Delhi,
with the names of countries, separately 7

THE MINISTER OF EDUCATION
AND YOUTH SERVICES SHRIV.KR.V.
RAOQ} : (a) The Sub-Committee for Gandhi
Darshan constituted by the National Com-
mittee for the Gandhi Centenary has esti-
mated that the towal expenditure from Go-
vernment grant will be in excess of Rs. One
crore by a small margin. Exact figures of
the expenditure incurred will be placed on
the Table of the House, when available,

(b) The State Governments have not
made any financial contribution to the
Gandhi Darshan Exhibition. Some State
Governments have, however, set up pavi-
lions in the exhibition at their cost.

(c) and (d). The UK. and the U.S.5.R.
have constructed separate pavilions of their
own in the Gandhi Duarshan Exhibition.
Exhibits received from other countries have
been accommodated in a pavilion eonstruc-

ted by the Sub-Commitice for Gandhi
Darshan.
Information  regarding  arrangements

made by foreign couotries for other acti-
vitles connected with the centenary celebra-
tion in Delhi Is being obtained from the
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National Committee and will be laid on the
Table of the House,

Loss of life and property due to Floods

1830. SHRI NAVAL KISHORE
SHARMA :
SHRI V. NARASIMHA RAO :

Will the Minister of HOME AFFAIRS
be pleascd to state :

(a) the amount of loss of life and
property due to floods In September, 1969
with particular reference to Rajasthan; and

(b) the assistance provided for the loss,
and whether the assistance satisfies the
demand of State of Rajasthan ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. 5 RAMASWAMY) : (a) As reported
by the Government of Rajasthan, the total
loss due to floods in Augusi-September,
1969 was estimated at rupees sixteen crores.
Standing crops irrigation works and roads
suffered the heaviest dimage.

According to a preliminary estimate,
in Alwar District 27 lives were lost and
10,000 kachcha houses were washed away or
collapsed.

Information in respect of other States is
being collected and will be laid on the Table
of the House as soon as it is received.

(b) The State Government have assessed
thelr requirement of funds for relicf measures
at Rs, 776.4 lakhs. Oa the rezommendation
of the Central Team which visited Rajasthan
for an on-the-spot assessment of the
situation arlsing out of floods and require-
ment of funds for reliel measures, the
Government of India have adopted a ceiling
of Rs. 293.25 lakhs. The question of release
of funds would be considered in the light of
the progress of expenditure,

Elood Reflef in Bibar

.
1832. SHRI MADHU LIMAYE : Will
the Minister of HOME AFFAIRS be
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pleased to state :

(a) whether Government have carried
out a roview of the relief work in the flood-
affected areas in the Ganga- Brahmaputra
basin;

(b) the total quantum of aid made
available from various sources to the flood-
affecied areas of Bihar which is under
President’s Rule ;

(c) whether any check has been carried
out as to whether the relief has reached the
affected people in time; and

(d) If not, the steps taken by
Government to improve the organisation of
flood reliel, temporary and permanent, and
punish those who are guilty of negligence
and corruption ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. 5. RAMASWAMY): (a) to (d). The
requisite information is being collected and
will be pliced on the Table of the House as
soon as [t is recelved.

Relief to Flood Victims in Brahmaputra

Valley
1834, SHRIMATI TARKESHWARI
SINHA : Will the Minister of HOME

AFFAIRS be pleascd to state ;

(a) whether a large number of persons
in the Brahmaputra wvallcy have been
marooned by the floods ;

(b) il so, the action Government have
taken to provide relief to the flood-victims;
and

(c) the number of villages sn inundated
by floods ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. 8. RAMASWAMY) 1 (2) The Govern-
ment of Assam have reported that no petson
was marooned due to floods in Brahma-
putra.

(b) Dobs not arise.
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(c) 2751 villages were affected by the
floods.

Scholarship to Students of Chandigarh

1835. SHRI SHRI CHAND GOYAL 1
Will the Minisicr of EDUCATION AND
YOUTH SERVICES be pleased to state 1

(a) whether the administration of the
Union Territory of Chandigarh had given
an assurance in 1967 to give scholarship
of the value of notional scholarships to these
students of Chandigarh who secure position
In the merit list consldered for the award
of natlonal scholarships;

(b) whether it is a fact that the
assurance has not becn complled with so far;
and

(c) the reasons for non-compliance ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRI BHAKT DAR-
SHAN) 1 (a) to (c). No assurance of the
type indicated in the question was given by
Chandigarh  Administration, However, in
the meeting of the Home Ministers’
Advisory Cohmmittee for Chandigarh, it was
stated on behall of the Administration that
apart from the national scholarships, extra
scholarships on the same standard could be
given by them from their own budget.
Accordingly, the Administration has created
17 scholarships of varying rates and duratjon
and for different cours:s of study,

Scholarships to Scheduled Tribes
Charistian Students

1836, SHRI KARTIK ORAON : Will
the .Minister of EDUCATION AND
YOUTH SERVICES be pleased to state :

(a) the total expenditure Incurred so
far in the form of scholarships to Scheduled
Tribes christian students for training as
Brothers or Clergy or Nuns in the Ranchi
University; and

(b) the total number of students who
after getting educatit_m in the . University
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have turped to be Clergy or Nuns so far in
Bihar ?

THE MINISTER OF EDUCATION AND
YOUTH SERVICES (DR. V.K.R.V,
RAO) 1 (a) and (b). Information is being
collected from the Staie Government and

will be placed on the Tablc of the Sabha in
due course,

fage # wfq & ao@ v & fog
HYET AATAATE! A& w AT
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1838. »ft afivre =19 FTAT: AT
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e waey § e wsr (o
forer ww qws) : (%) o 7, swT
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AT F7-HF F gwraw g, fash & fog
Tz-Had Fzare A w15 w9 A gf ¥

(&) w5 74 Fzar

(w) star fs 3w wgr T d, feeel
NWEA FW FAT FIHIT Y w207 qA
Y ¥ w7 ¥ &1 faelty ggraar e
gl # I 1 qarfy, 74 3 awt &
e faedt aa-mifer a7 & fog =g
Tuz & afrafeq qaz-gdt fzat X

gl 35Am 1 wAW T4 TAifET ST ey § —
(3w s wui ®)
aq EAE L2 g st T g‘a
1966-67 289762 1075. 64 1428, 22 5401, 48
1967-68 3560, 61 1324, 53 1668, 12 6553, 26
1968-69 4257.23 1748, 72 1841.51 7847.46

feeeft e faa (amrg wa1) @ 3 aut & Qg & af fasta agmar
(wgzv s o) &1 fageer fas g a1 —

#'w wTer wTaal ¥
-t w5 agm# l )
1966-67 60.00 95676 101676
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1968-69 10.00 1338.87 1348 87
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tar fear @ oz v FAlg mme A
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w1 qg-wtd G 93 q@A # par
w0
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Ll

(m) afz g, M ooft HITE w7 aw
# oy At afy adl, # gwk @
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R wrea ¥ Tea s (o faen
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Iar ot qeq a2y ¥ -fawr afafqafoa
far mar & 1 S¥ar an gy wfufqan,
1967 aar 7z w3@ wH T@AA, #(4-
fram, 1968 s nw wfm awifes =
doqr 574 % 39 ¥ 6 famrar, 1968 f
qYF T F 928 9T @ 9% 97

@ fagg # F=lg w17 F90 9%
ferare AdY fvar @1 <@r @ | WAl qve
dfgar & faaar Sgaesl & swaia gH-
qf@aq % feu as-ga1T & fasg sréiard
gram aFdar g zAw  afafaa, @
fawa &1 geaqar graa SE-sTaEqr ¥
g o fawr & Teg §7 F A< snar g

Petitions pending before High Courts

1840. SHRI K. ANIRUDHAN :
SHRI SATYA NARAYAN
SINGH :

SHRI UMANATH :
SHRIL A. K. GOPALAN :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) the number of writ petitions pending
{n each High Court in fndia for more than
slx months as on the 1st October, 1969 ; and

(b) the steps taken by Government to
expedite the disposal of these cases ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA) : (a)

Andhra Pradesh High Court —4257
Delhi High Court —13087
QGujarat High Court ~ 2589
Mysore High Court —4750
Orissa High Court 1062

Information in respect of the other High
Courts is being collected and will be laid on
the Table of the House.

(b) S:ate authoritics have been advised
to take the following measures :
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(i) the judge-strength in each High
Court should be increased to the

extent  nccessary, taking  into
consideration  the institutions and
disposals and the arrears to be
cleared ;

(li) the vacancles in the High Courts

should be filled without delay ; and
(iii) whencver a serving Judge is diverted
to other duties and he is not likely
to come back to the High Court
within six months, an Addltional
Judge or ad hoc Judge should be
appninted in his place so that the
work In the High Court does not
suffer.

A Cemmitiee of three Judges with the
Chief Justice of India as Chairman has been
constituted to go into the question of
arrears in the High Courts and to suggest
further remedial measures.

Killing of Harijans in Buxar Distrit of Bihar

1841, SHRT C. JANARDHANAN :
SHRI RAMAVATAR SHASTRI :

Will the Minister of HOME AFFAIRS
be pleased to state ;

(a) whether it is a fact that ten Harijans
were killed as landlords fired on a group of
Harijans in the [Ismanpur Baira area of
Buxar sub-division in Bihar State ;

(b) whether it iz a fact that landlords
attacked thosc landless Harijans who had
recently been settled in the Ismanpur Bihra
area under  the  Privileged  Persons
Homestead Act ;

(c) whether any action has been taken
against these landlords ;

(d) whether police
those Harijans ; and

gave protection to

(¢) if not, the reasons thereof ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA): (l)
to (¢). Facts are being ascertained,
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Legal Provision to stop Defections

1842, SHR1 YASHWANT SINGH
KUSHWAH 1

SHR1 YAMUNA  PRASAD
MANDAL 1

DR, SUSHILA NAYAR :

Will the Minister of HOME AFFAIRS
be pleased to state whether Gowvernment
propose to make any legal provision to stop
defections in the light of the discussions held
in the last Session of Lok Sabha and Rajya

Sabha 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : Govern-
ment propose to introduce leglslation in the
light of the recommendations made by the
Cuommittee on De:fections and the views
expressed thercon in Parliament.

Class 1.5.C./S.T. Officers in All India
Services

1843, SHRI B. P. MANDAL : Will
the Minister of HOME AFFAIRS be
pleased to state the number and percentage
of Class 1 Officers belonging to the
Scheduled  Castes, Scheduled Tribes and
other backward classes, respectively, in
various  branches of the All  India
Services ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME  AFFAIRS
(SHRI VIDYA CHARAN SHUKLA)1 The
information as on 11.69, regarding
Scheduled Castes and Scheduled Tribes {s
given below

Scheduled Scheduled
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Castes Tribes
No. Per-  No. Per-
centage cen-
tago
Indian Administrative 163 67/ 65 2%
Service
Indian Police S:rvice 89 67 21 2%

2% 10 1%

Indian Forest Service 17
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No information is avallable regarding
other backward classes.

Clash on Assam-Fast Pakistan Border

1844. SHRI GADILINGANA GOWD
Will the Minister of HOME AFFAIRS be
pleased by state 1

(a) whether itis a fact that a clash
took place between East Pakistan Rangers
and Border Securlty Force on the Assam-
East Pukistan Border near Diara village
some time in the first week of Scptember,
1969 ;

(b) if so, the number of Indian and
Pakistani jawans killed or injured ; and

(c) the action taken by Government ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHR1 VIDYA CHARAN SHUKLA)
(a) Yes, Sir. On the 6th Sepiember, 1969
the East Pakistan Rifles personnel fired on
our Boarder Outpost at Diara without any
provocation. The [East Pakistan Rifles
personnel fled away when our Security Force
returned the Fire,

(b) Mo Indian jawan was killed or {njur~
ed in this Incident. Information regarding
casualtics on the Pakistani side Is not avall-
able.

(c) Protests have been lodged with the
authorities of Pakistan at appropriate levels,

Statement made by Govermor of
WestBengal on 19th September, 1969

1845, SHRI BABURAO PATEL
SHRI RAM KISHAN GUPTA

Will the Minister of HOME AFFAIRS
be pleased to state 1

(a) whether the government are aware
of a statement made by S8hri Dhawan when
he took over as Governor of West Bengal on
the 19th September, 1969 saying: ‘I have
more faith in the patriotism of the leaders
of both the Communist Partics than those
gentlemen™, just because a few M.Ps. had
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urged the Presidegt to revoke his appoint-
ment ; and

(b) il so, the reaction of Government
thereto 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a)
Government have seen a press report of such
a statement having becn made by Shri
Dhawan at a press conference held immedia-
tely after he was sworn in as Governor of
Woest B:ngal. It Is understood that this was
the reply given by him when asked by a cor-
respondent to comment on an appeal reported
to have been made by a Member of Parlia-
ment to the Prime Minister to revoke Shri
Dhawan’s appointment as Governor on the
ground that Shri Dhawan had given a clean
chit to the Communists.

(b) The reply was obvlously Intended to
make the point that Shrl Dhawan had more
faith in the patriotism of leaders of both the
Communist  Pariies than the particular
Member of Parliament had.

Toeara # A wtfa & Sl grar geard

1846. »ft fmaaTw a1 :
sit fagre fag :

FqT qE-wTd HAY gg AATA HY FA
LXCIRE

(%) 731 78 a9 & f5 q917 74 A
TaeqIT § ataqe faw & faaw 1969
¥ oF faga ma gE 4 s agT afa
& @ gfe &Y Agmar & g wfaal &
Sl FY ar N gt (@ gqr
gaarz) w1 §

(&) afg gf, ANz aXH F@FTA
w1 FTAE FY ;A

(m) afz 7L, @ T=F a1 wr<w § ?

m-wid weATey ¥ e Wt (oft
fearew o) ; (¥) o freraer
o T gE R
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(@) e (1), s 7d 9359

rr frafegf § faazw w3 &
fou faeehl am famm & s
gT Fe-gu &Y faw

1848, »it fava gre reeht : 7 e
qYT gaw {ar WAl a7 FAA & U HA
fF :

(%) 71 ag a9 & f& g9 sawifa
gro wdte fraifadi o faquo &40 &
for ferel aue fanm & eg@i Y fad
-0 FY arArT F faF 1 7 F ard
¥ uF arfaw w1991 & ;

(=) #saraz st w7 § fF a7 qer
arx ¥ fo 37 srgaar sad #1 &Yt
fgar war & ; A7

() afz gf, @Y IgFr g =AW &
g a swrufani #y 70z 3 & fel far
FAaTEY FY A1 @ 2 ?

farent qur gaw Ja1 wAew A g
WAt (o we wwA) - (%) @ (7)., @uw
PELT ¥ FEAAN ¥ AvEeq ¥ ouw
fasrag feedt au< famg &) fas 3, fag
Fr Sfw q¥ATS IAF gAHar fawr gro
FY & @A

Bungalows and Houses for Officers and Staff
at Hussainiwala

1849. SHRI ABDUL GHANI DAR ;
Will the Minister of HOME AFFAIRS
be pleased to state :

(2) whether there is a scheme to bulld
Bungalows and ware-houses for families of
officers at Hussainiwala  border near
Hussainlwala Station ;

(®) ifso, the details of the scheme ;
and
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(c) whether Government ase also constru-
cting quarters for low-paid staff or labourers
who are working day and night at
Hussainiwala Border 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDAY CHARAN SHUKLA) : (a) to (c).
Mo, Sir. However, permanent office,
barrack and storuge accommodation for
housing the border outpost, customs
checkpost etc. is proposed to be provided at
Hussalniwala.

Theft from Bank of India, Chandigarh

1850. SHRI RAM KISHAN GUPTA 1
Will the Minlster of HOME AFFAIRS be
pleased to state

(a) whether it is a fact that Rs. 3 lakhs
were stolen from the local branch of the
Bank of India at Chandigarh on 22nd
October, in a daring theft ;

(b) if so, steps taken or proposed to be
(aken to search and arrest the suspect ;
and

(¢) the result thereof 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) to ().
On 22. 10. 1969 an amount of Rs. 2, 84, 547
was reported to have been stolen from the
Chandigarh Branch of the Bank of India.
The police at Chandigarh have registered a
case in this connection which s under
investigation.

Communal Carnage in Gujarat

1851. SHTII MADHU LIMAYE 1 Will
the Minister of HOME AFFAIRS be

pleased to state :

(a) whether it is a fact that the
communal carnage in Gujarat has taken a
very large toll of life 1

(b) whether itis & fact that most of
those who have been killed beloog 1o the
minority community ;

(c) whether it is a fact that the
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Government's handling of the Al Agsa and
Rabat issucs gave a fllllp to communallsm
amongst the Musllms and produced a wide-

spread  counter reaction among the
Hindus ;
(d) whether Government have noted

that this time in Ahmedabad and Gujarat
large sections of the majority community
have been infected by the communal virus 3
and

(e) if so, the short-term and long-term
measures proposed by Government to
remove the canker of communalism from
the Indian body politic In general and
Gujarat In particular ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) 1 (a)
Attention Is  Invited to the detalled
statement laid on the Table of the House on
November 17, 1969.

(b) Yes, Sir.

(c) It is a mauer of opinlon. An
Inquiry into the causes of the disturbances is
in progress,

(d) and (¢). The communal problem
was discussed In  all its aspects by the
Standing Commitiee of the National
Iniegration Council on October 16, 1969
and the All-Party Conference on November
3 and 4, 1969, The Government are of
the view that a joint mass campaigning and
education by all political parties in favour of
communal amity and harmony will go along
way In strengthening the forces of good-will
and In preventing the outbreak of communal
clashes in future. The Central Govern-
ment also remain in constant ‘touch with the
State Governments to review the action

taken by them to implement the agreed
declsions.
Commaunication/Complaint sbout Travelling

Bills forwarded by Some Members of
Bhbagalpur University Faculty

1852. SHRI MADHU LIMAYE
Will the Minister of EDUCATION AND
YOUTH SERVICES be plcascd to state ;

(a) whether Government have recelved
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any communication/complaint about the
travelling bills submitted by some Members
of the Bhagalpur University Faculty ;

(b) whether Governm:nt have carried
out any Investigation into the matter ;
and

(c) il so, the results of this investiga-
tion ?

THE MINISIER OF EDUCATION AND
YOUTH SERVICES (DR. VK.R.V. RAO :
(a) A letter on the subject was reccived
from the Hon® ble Member in October, 1969.

(b) and (c). The State Government had,
on receipt of a similar complaint, made
investigations and found substance in the
complaint. Ths S:ate Government has
accordingly advissd the Vicz-Chancellor of
the Bhagalpur University to take suitable
action against the teacher concerned in
accordance  with the provisions of the
University Act and the Statutes, The
Vice-Chancellor is placint the mutter b:fure
the Syndicate for a decision,

Ranchi University

1853, SHRI MADHU LIMAYE:
Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state :

(a) whether the attention of Govern-
ment/Prime Minister has been drawn to the
sad state of affairs of the Ranchi University
in the matter of building ctc., for the post-
graduate course and other purposes ;

(b) whether a suggestlon has been
made that the second Raj Bhawan at
Ranchi should be handed over to fhe
University as in Poona ; and

() If so, Government's response 1o the
suggestion ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. VK RY.
RAO) : (a) tn (). A letter on the subject
was received by the prime Minister from the
Hon'ble, Member in  September, 1969, As
-stated In the reply sent by the Prime Minlster,
in the case of Poona University the Raj
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Bhawan, which was banded over to the
University by the Gevernment of Maharash-

tra, did not prove sufficient for the
purpose of the University and the State
Government had to build a new Raj

Bhawan at the same time. The proposal to
handover the Raj Bhawan at Ranchi to the
Ranchi  Unlversity had to be viewed In
the back ground of this experience.

Death rate in Indla and in Fereign Countries
due to Accidents

1854, SHRI HARDAYAL DEVGUN:
SHRI YAIJNA DATT SHARMA:

SHRI JAI SINGH 1

Will the Minister of SHIPPING AND
TRANSPORT be pleased to state

(a) whether it is a fact that in Indla 8
persons per 1,000 get killed every year
whereas in Britain, France, West Germany,
Italy and the U.S.A., the dcath figure per
1,000 vchicles is only one;

(b) whether it Is also a fact that against
an average of 10 fatal accidents per 100
miles in other countries, India has 66 ; and

(c) if so, the steps taken or proposed to
be taken to cnsure safety on roads ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS AND IN THE MINISTRY
OF SHIPPING AND TRANSPORT (SHRI
IQBAL SINGH) : (a) Yes,

(b) No.

(c) The following steos, among others,
have been or are being, taken by the State
Governments and Unlon Administrations to
prevent road accidents 1—

(i) Speed ““traps” of vehicles by mobile
patrols are frequently arranged and
action Is taken under the law agalnst
the drivers who are found to be
driving rashly and negligently.
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(ki) Vehicles are subjected to surprise
check by mobile police patrols and
the Ftying Squad.

(iii) Sign boards are installed on the
rouds warning road users about
hazards to traffic.

(iv) Impiovements to the Mational and
other Highways are carried out and
inadequacies removed, 1o the extent
possible.

The Government of India have also
appointed a five-member Study Group to go
into the entire question of road safety. The
main terms of reference of this Group are
as follows :—

() to enquire into the incidence of
road accidents, both in urban areas
and on  Highways in India,
ascertain the causes of such accidents
and suggest a sultable organiatisonal
set up for collection and analysis of
data/statistics relating to such road
accidents ; and

(ii) suggest measures for education of
road users in road safety and better
enforcement of traffic laws and
regulations and recommend improve-
ments in roads as may be necessary
to ensure the maximum possible
saflety on 1oads.

Expenditure on Comex Team

SHRI HARDAYAL DEVGUN :

SHRI YAINA DATT
SHARMA :

SHRI JAI SINGH 1

SHRI BAIDHAR BEHERA :

SHRI MOHAN SWARUP

SHRI SRINIBAS MISRA 1

1855,

Will the Minister of EDUCATION
AND YOUTH SERVICES bec pleased to
state ©

(a) the total expenditure incurred by
Government on playing host to the Comex
Team that visited India during the first week
of September, 1969 ;
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(b) the extont to which Indian side suc-
ceeded in projecting an Image of Indian cul-
ture on the visiting team ; and

(c) the tangible benefits accruing to
India from this visit ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V.K.R.V.
RAQ) : (a) The Comex (India), a voluntary
organisation was host to Comex-111.  When
the organisers approached the Education
Minister regarding financlal assistance for
the Commonwealth Youth Festival, they
were informed that there was no budget
provision for making a grant for such a pur-
pose. However, the Minisier sanctioned
payment of Rs. 5,000/- as a token grant out
of his Discretlonary Fund.

(b) and (c). As far as this Ministry fs
aware, the Indian students participating in
the Comex “*meet” were not briefed to pro=-
ject an image of Indian culre. They
participated in the experiment of living
with foreign students and to that extent pro-
bably the students may have becn benefited.

Stabbing Cases in Delbi During 1969

1856. SHRI ABDUL GHANI DAR 3
Will the Minister of HOME AFFAIRS be
plcased to state :

(a) the number of persons killed due to
stabbing in Delhi in 1969 so far ; and

(b) the number of persons arrested and
punished for rowdyism and the nature of
punishment awarded during this period 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (S8HRI

VIDYA CHARAN SHUKLA) : () ¥
(upto 15-11-1969).
(b) During the period from 1-1-1969

to 15-11-69, 78 persons were arrested fp
connection with stabbing cases. 11 persons
have been convicted so far. 6 of them were
sentenced for life imprisonment and § for
rigorous Imprisonment for a period of §
years.

In addition 10255 persons were arrested
by Delhi Police during this period, under
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Bombay Police Act, ufs 107/151 Cr. P.C.
etc.  Out of these so far 4987 persons have
been fined, 14 were asked to furnish secu-

rity/surety, and 6 were awarded imprison-
ment.

Retirement of D.S.P. of Punjab Police on
Deputation to Union Territory

1857. SHRI ABDUL GHANI DAR :
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether it is a fact that by a gazette
notification in July 1969 a Deputy Suprin-
tendent of Pulice belonging to Punjab Circle
and deputed to a Unlon Territory, has been
retlred from his post since August, 1968,
when he was regularly working in September
1968 and was allowed medical leave for four
months, and was declared as D.S.P. in the
Gazette ;

(b) If so, on what grounds ; and

(c) whether this notification was made
for cancellation of any previous notilication?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) to (c).
Shri Gian Chand Bali working as Assistant
Excise and taxation commissioner in Hima-
chal Pradesh was declared a permanent
Decputy Seperintendent of Police of Delhl
Police by the Himachal Bench of the High
Court of Delhi in a judgement delivered by
the Court on 30th May, 1967. Shri Ball
attained the age of 58 years on 29th Febru-
ary, 1968, He was granted extension in
service up to 3Ist August, 1968. In the
absence of any orders granting him further
extension in service he automatically stood
retired from service with effect from the
afternon of 31st August, 1968. A notifica-
tion about his retirement was issued in Sep-
tember 1968. Subsequently it was found
that Shrl Bali had not handed over charge
of the post of Assistant Excise and Taxation
Commissioner, Himachal Pradesh, in the
afternoon of 31st August, 1968, although it
was his duty to do so. Taking Into account
the perlod during which he actually fune-
tloned as Assistant Exclse and Taxation
Commlssioner in Himachal Pradesh his term
bad to be extended up to 16th September
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1968. A notiflcation cancelling the notifl-
cation {ssued in September, 1968, about Shri
Bali's retirement with effect from 31-8 1968,
and notifying his retirement from service
with effect from 17-9-1968, was fissucd on
2nd July, 1969, Shrl Bali could not be
granted any leave afier 31-8-1968, as he had
already retired. The Government of Punjab
have never agreed to accept Shri Bali as an
officer of their cadre.

Par ticipation by Government Employees
in Activities of Anand Marg

1858. SHRI J. M. BISWAS
SHRI K. HALDER :
DR. RANEN SEN :

SHRI SARJOO PANDEY 1

Will the Minister of HOME AFFAIRS
be pleased to state

(a) whether Government have with-
drawn its earlicr order banning participation
by Government employees in the activities
of Anand Marg ; and

(b) if so, the reasons for withdrawing
the order ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) and (b).
On a Writ Petltion and a notice of motion
for stay filed before it, the Supreme Court
have lssued orders restrainlng the Govern-
ment from giving effect to the Instructions
issued by the Ministry of Home Affairs in
regard to the association of Government
servants with the activities of Anand Marg
or any of its organisations, until final dis-
posal of the Writ Petition. Accordingly,
instructlons have been issued to _the Minis-
tries not to act on the earlier instructions
until further orders.

Publishing of a Report on Tourist Trade

1859, SHRI MEETHA LAL MEENA
SHRI K. P. SINGH DEO :
SHRI R. K. AMIN ;

SHRI K. M. MADHUKAR 1

Will the Minister of TOURISM AND

CIVIL AVIATION be pleased to state 1
(a) whether the

Indian Institute of
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Public Opinioa, at the instance of the Direc-
tor-Gencral of Tourism, recently published
a report on the impact on tourist trade as a
result of devaluation of rupze ;

(b} il so, whether in their report the
Institute has stated that the devaluation has
resulted in substaniial lower earning of
foreign exchange from the tourist trade ;
and

(c) if so, the reaction of the Govern-
menl of India in this regard and whether
any concrete cfforts have been made or steps
taken since the devaluation of the rupee to
put the tourist trade on its pre-devaluation
level 7

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR, KARAN SINGH)
(a) and (b). At the instance of the Depart-
ment of Tourism, the Indian Institute of
Public Opinion conducted a sample survey
of foreign tourists from November 1968 to
October 1969 to study patterns of expendi-
ture by tourists and their reactions to tour-
ism facilities avallable in India. The Insti-
tute has submitted a report based on the
first six months of the survey, for Depart-
mental use, In this report, the Institute
has observed that while in terms of rupees,
the per capita expenditure in 1968-69 was
higher by 36.6Y, in terms of dollars it was
lower by 13.3%.  The result is that in spite
of higher spending by a tourist in terms of
rupecs and & sleady increasc in the number
of tourists, there has bezen a marginal de-
cline in the earnings of foreign exchange in
terms of dollars as compared 1o 1965,

(c) The following are som: of the steps
being taken to attract foreign tourists to
India in larger number ;—

(1) Intensive publicity In foreign coun-
trics  with improved quality of
tourist literature,

(2) Liberalisation of policy on the
operation of charter flights,

(3) Ablition of visas and visa fees on
recipaocal basis with certain coun-
tries,

(4) Streamlining of facilitation proce-
dures at airports,
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(5) Improvements of approach roads to
airports,

Creation of holiday resorts at Gul-
marg, Kovalam and Goa for desti-
national traffic.

(6

—

Provision of more hotel beds and
better  transport facillties both
through public sector activity and
by giving loans and incentives to
the private sector,

(7

—

(8) Better maintenance of plazes of
tourist interest including archaeolo.
gical monuments.

Efforts to combat nuisances Ilke
beggars and touts which constitute
irritating factors for tourists,

(9

(10) Mijor improvements to our four

international airports,

Tulks between U.K. Minister of State
and Minister of State for Educatlon,
Government of India, In
September, 1969

1860, SHRI B.K. DASCHOWDHURY 1
Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state ;

(a) whether any talks were held between
the Inditn Minisier of State for Education
and the British Minlster of State for Educa-
tion and Science in New Dzlhl in the month
of S:ptember 22, 1969 :

(b) if so, the datails thereof and the

decisions arrived at ; and

(c} whether any aide memoire was
handed over to the British Minister and if
so0, the detailed asp:cis of the m:moaire 7

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V.K.R.V.
RAQ) : (a) 1o (¢). When the Miolster of
State in the D :partm:znt of Educatlon and
Science, London, met the Minister of
Education and Youth Services, matters
relating to early ratification of the Stock-
holm Protocol by the Government of UK.
and wider use of language laboratory for
teaching of languages, were discussed. The
Education Minister took the opporiunity of
informing the British Minister that India
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attaches great importance to the early
ratification of the Stockholm Protocol.

The British Minister mentioned that
India’s views on the Stockholm Protocol
would be placed before the appropriate
authorities in UK. for examination. She
also expressed the view that the problem of
language teaching through language labora-
tory could also be discussed further by
Indian authorities with the Britlsh Council.
She further mentioned that the British
Publishers Delcgation, which were to visit
India shortly, may have useful discussions
with the Indian Government In order to
meet the interim book requircments, even if
the Stockholm Protocol still remains be
ratified. An aide memolre, dealing with
the question of carly ratification of the
Stockholm Protocol by the Government of
UK., was made available to the British
Minister,

Increase in Ocean Freight Rates

1861. SHRI B.K, DASCHOWDHURY
Wil the Minister of SHIPPING AND
TRANSPORT be pleased to state 1

(a) whether ftis afact that ocean
freight rates to the US.A. from India and
Pakistan will be increased from the 1Ist
December, 1969;

(b) if so,
and

the reasons for the same;

() whether any discussions were held
in this respect and If so, the decisions
arrived at ?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND SHIPPING AND
TRANSPORT (SHR1 RAGHU RAMA-
1AH) 1 (a) Yes, Sir. The West Coast of
Indla and Pakistan/U.S.A. Conference have
announced a general increase of 59 with
effect from 1-12.1969.

(b) The rcason given by the Conference
Is increased operational cost.

(¢} Discussions were held between the
Conference and the representatives of the
All India Shippers’ Cuuncil once in July
1969 nnd again in October 1969. The
Conference have exempted a number of
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commodities from the general {ncrease.
They have also reduced the present rate on
some sensitive commodities and on some
others they have Imposed an increase of
more than 5%.

Formation of Aslan Hotles Company

1862, SHRI BK DASCHOWDHURY :
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to siale !

(a) whether any Asian Hotels Company
has been formed in Co-operation with an
Indian firm of hotliers; and

(b) if so, the purpose of forming such
a company and its working in details ?

THE MINISTER OF TOURISM AND

CIVIL AVIATION (DR. KARAN
SINGH) 1t (a) and (b). It is understood
from the Oberol Hotels Private Lid, that

they have entered into a management agree-
ment with the Asian Hotels Company set up
by e Cooperative Wholesale Establishment,
Colombo, which a stammory Corporation
owned by the Ceylon Government for the
purpose of building hotels, and that the
agreement provides that Oteroi Hotels shall
manage and operate the hotel in Colombo
for which payments due to them will be
repatriable. Further details of the company
and fts working are not avallable with the
Guovernment.

Appoiniment of New Education Commission

1863, SHRI P, C. ADICHAN : Will the
Minister of EDUCATION AND YOUTH
SERVICES be plcased to state 1

(a) whether Governmen®s attention has
been drawn to the address delivered by the
President of India at the convocation of the
Indian Institute of Technology at New
Delhi on the 27ih October, 1969, pointing
out that the Education system In India was
to be blamed for jobless engineers;

(b) If so, whether in wview thereof,
Government propose to appeoint another
Education Commission to go into the
Education system in order to make education
jobeoriented, and if so, the details about the
proposed Commission; and
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(c) what other steps being taken or
progrommes envolved under the Fourth Five
Year Plan to make cducation more job-
oriented in the light of the sald address ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V.K.R.V.
RAOQ) 1 (a) The President has emphasised
the importance of practical bias in our
education system, vis-a-vis, employment,

(b) and (¢). There is no proposal 1o
appoint another Education Commission, but
the Fourth Five-Year Plan of Technical
Education has been formulated for improving
quallty and standards. The Plan provides
for faculty devclopment, reorganisation of
curriculm, preparation of instructional
materials including texthooks and diversifi-
catlon of courses. It is also proposced to
examine the entire question of polytechnic
education and prepare a plan for iis reorga-
nisation on a long-term basls, vig-a-vis,
the require ments for technicians,

Special programmes are proposed  to
train enginecring graduates and diploma-
holders for setting up small scale industry.

Stockholm Convention on Copyright

1865. SHRI DHIRESHWAR KALITA :
SHRI INDRAJIT GUPTA :
SHRI JAGESHWAR YADAV ;
SHKI H.N, MUKERIJEE :
SHRI1 SHIVA CHANDRA
JHA :

Will the Minister of EDUCATION
AND YOUTH SERVICES be pleased to
state ¢

(a) whether Britain has not yet ratified
the Stockholm Convenlion of Copyright;

(b) whether India has sent any further
communication to the British Government in
this respect; and

(c) if so, the reaction of the British
Government thereto 7

THE MINISTER OF EDUCATION &
YOUTH SERVICES (DR. V.K.R.V.
RAO) : (a) No Sir, they have not ratified
it so far,
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(b) Government of India present an
aid memoire to the British Minister of State
for Education and Science when she called
upon the Minister of State for Education
and Youth Services in September, 1969,

(c) The British Minister mentloned that
she will put up the matier to the appropriate
authoritics in UK, No further communica-
tion has been reccived from the British
Government,

Shortage of Space in National Museum

1866 SHR1 DHIRESWAR KALITA :
Will the Minister of EDUCATION AND
YOUTH SERVICES be plea:ed 1o slale :

(a) whether the National Mu eum in
Delhi lucks space for display ; and

(b) if so, whether Government propose
to build additional wings for the Museum 7

THE DEPUTY MINISTIER IN THE
MINISTRY OF FDUCATION AND YOUTH
SLRVICES (SHRIMATI JAHANARA
JAIPAL SINGH) : and (a1 and (b). Yes,
Sir.

Girls’ Education

1867. SHRI DHIRISWAR KALITA

SHRI OM PRAKASH TYAGI :

Will the Minister of EDUCATION
AND YOUTH SERVICES be pleased 1o
stuge 1

a) whether i: is a fuct thut progress of
girls education in the country had been
rather very slow ;

(b) if so, the reasons therefor ; and

(c) the steps taken to accelerate the
progress of girls cducation 7

THE MINISTER OF STATE OF THE
MINISTRY OF EDUCATION AND
YOUTH SERVICIS (SHRI BHAKT
DARSHAN; : (a) 1o (c): A slatement
is laid on the Table of the Sabha.
|Placed in Library. See No. LT—2146
/69]
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Dew:lopmm-l of Major Ports

18.8. SHRI C. JANARDHANAN :
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state :

(a) whether the programme for develop-
ment of major ports in the country during
the Fourth Five Year Plan has been
finalised ;

(b) if so, the main particulars of the
development envisaged for each of ihe
major ports ; and

() the estimated cost thereof 7

THE MINISTER IN THE DEPART-
MENT OF PARLIAMENTARY AFFAIRS,
AND IN THE MINISTRY OF SHIP-
PING AND TRANSPORT: (SHRI
IQBAL SINGH) 1 (u) and (b). The main
particulars of the development envisaged
for the major ports is given in the Draft
Fourth Five Year Plan document, a copy of
which has becn laid on the Table of the
Sabha,

(c) The estimated cost of the physical
programme for the development of major
ports during the Fourth Five Year Plan is
Rs. 280 crores, including a spilll-over of
Rs. 20 crores to the Filth Plan,

Committee regarding Revision of Pay-Scales
of Delhi Teachers

SHRI C. JANARDHANAN :

SHR1 RAGHUVIR SINGH
SHASTRI ;

SHRI R. R. SINGH DEO :

SHRI R. K. AMIN

SHRI V. C. NAIK

SHRI A. DIPA :

1869,

Will the Minister of EDUCATION
AND YOUTH SERVICES be pleased to
state

(a) whether a Committee set up by the

Delhi Administration to ook into the pay
revision of Delhl School teachers has
recommended higher pay-scales for them;

(b) ifso, the details of the new pay
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scales recommended by
and

the Committee;

(¢c) whether the Delhi Administration
has accepted the recommendation 7

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRI BHAKT
DARSHAN) : (a) Yes Sir.

(b) and (c). The report submitted by
the Committec is still under examination of
the Delhi Administration,

Statement made by General Manager of
LA.C regarding its Fleet Position

1870. SHRI BABURAO PATEL 1 Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) whether it is a fact that the General
Manager of Indian Airlines stated on the 2nd
September, 1969 in Bombay that the fleet
position of the Corpration was highly un-
satisfactory ; that intensive use of the avil-
able aircraft 10 meet passeneger demand was
fast wearmng out good aircraft and the
Airlines was loosing rupees one crore every
year by being forced to use the Dakotas ;
and

(b) if so, the sieps taken by Govern-
ment to remedy this state of affairs 7

THE MINISTER OF TOURISM
AND CIVIL  AVIATION (DR.
KARAN SINGH) : (a) and (b).
Speaking to the Station Managers

of Indian Airlines at Bombay on the Ist
September, 1969, the General Manager, re-
ferred to  the fleet position of the Corpora-
tlon in 1970-71 and the commendably high
utilisation of its aircraft particularly of the
Carvelles, during 1968-69 and 1969-70,
There was no reference to *‘inlensive use
wearing out good aircrafis™™. He, however,
referrsd to the need for restricting the use
of the piston engined Dokotas as far as
possible because their operations were highly
uneconomical,

The question of augmenting the fleet of
the Corporation has already been taken up.
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In addtion to the 14 HS-748 aircraft ordered
earlier (of which 11 have been reccived), 10
more have be=n orderc i by Indian Airlines.
The question of selecting a jet aircraft for
augmenting the capacity on the trunk routes
is presently under examination,

Arrest for Possessing Bombs in Biharsharif

1871, SHRI
Will the Minister
be pleased siate :

BABURAO PATEL :
of HOME AFFAIRS

(a) the names and occupations of the
three persons arrested In Biharsharifl on
August 31, 1969, for possessing bombs ;

(b) the names of localities where bomb
manufacturing  machines, bombs, pistols
bullets, chemicals etc. were scized by the
police and the quantity of illegal arms
and material seized ; and

(c) the steps taken against the culprits
and if not, reasons therefor 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) to (c).
The required information is being collected
from the Government of Bihar and will be
laid on the Table of the House on
receipt,

Arrest of Anand Marg Workers in Varanasi.

1872, SHRI BABURAO PATEL :
Will the Minister of HOME AFFAIRS be
pleased to siate.

(a) names of Anand Marg suffron robed
voluntcers arrested in Varanasl on Tth
Sepiomber, 1969 and the reasons for their
arrest

(b) the name of the owner or occupant
of the building in the Sigra area where a
large quantity of bombs, knives and other
weapons were found by the police and
whether Anand Marg was involved in this
affair ; and

(c) if so, the number of Anand Marg
sadhus arresied and reasons therefor ?
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) to (c).
Facts are being ascertained.

Douglas DC-9 Alrcraft

1873, SHRI V, NARASIMHA RAO :
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(4) whether the Douglas DC-9 manu-
facturers have not cxiended the August 31
order placement deadline for the price offer
made to the Indian Airlines ;

(by if so, the total risc of cost of these
plancs ;

(c¢) whether the Indian  Airlines is
negotiating with the Douglas manufacturers
in this connection ; and

(d) il not, the reasons therefor 7

THLE MINISTER OF TOURISM AND
CIVIL AVIATION : (DR. KARAN
SINGH) : (a) 1w (). The Douglas DC-9
offer. which was effective up to 218t August
1969, was subsequently extended but in the
extended offer the price for each aircraflt was
raised by U.S. § 260,352 (Rs, 19,52,640).
An ‘ad hoc" commitice has been constituted
to advise Government ¢n the selecilon of a
suitable aircraft for Indian Airlines, but the
DC-9 has been dropped from consideration
because of the fact that a prima facic case
of uncthical business practice on the part
of the Douglas representative in India has
come to light and is being legally
pursued,

Situation in Andhra Pradesh

1874, SHRI V. NARASIMHA RAO.

DR. SUSHILA NAYAR :

SHRI §,M, BANERJEE

SHRI YAMUNA PRASAD
MANDAL :

SHRI K. LAKKAPPA 1

SHRI A. SREEDHARAN :

SHRI N.K. SOMANI :

SHRI 5.K. TAPURIAH :

SHRI BEDABRATA BARUA !

SHR] DHIRESWAR KALITA 1

SHRI HIMATSINGKA 1
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SHRI P. C. ADICHAN :
SHRI HEM BARUA ;

Will the Minister of HOME AFFAIRS
be pleased 1o siate :

(a) whether in view of the prevailing
peaceful atmosphere in  Andhra pradesh,
Government propose 1o inlliate some move
to resolve the crisis in the State ; and

(b) il not, the reasons therefor 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS : (SHRI

VIDYA CHARAN SHUKLA) : (a) and (b).

Government are kecping a constant watch
on the implementation of the B-point
programme announced by the Prime
Minisier on 11th April, 1969, with a view
to providing immediate as well as long-
term answers 10 the neceds of the people in
the Telengana region. Details of action
taken in this regard so far have already been
frunished to the House in reply to
Unpstarred Question No, 889 answered on
21st November, 1969, Government are also
considering what further measures nced be
taken in furtherance of the objectives of the
8-point programme,

fagre & qzam st gasege fas-
faareal & savusl & faeg  fasmd

1876, &t wwmalT wred o &4r
faer @ar gaw {q1 §AY gg @A &Y
FI1 ST fF ¢

(v) sarag a9 M5 aF fagw

% qear aq1 gARHR faeafaareat &
waasl & X F 13 A @A ¥q
fawad sra g § ;

(=) sa1 3= fowadl @ a9
g FaarEd A 08 &, 7

(m) afz g, M @ wEE § Far
JUAAEF FrANE w7 w1 fawrg F P

farerr aqy gaw A WA (Wo Wio
Fo #TTo Wo 1) :(F) & (). FEAT AR
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fagrz fomafagedl & fasg, W
e w1 wif  fawga wreg Agl
gf & fwg, wsw g A eaEd,
1966 #, vsT fazgfaamey wiw sna T &
wqrear &t O, faasr & g, wem &
fafuwr fazafaai=a} & s1dwo Y Fiv
F aa1 fadig w7 7 (F) M3z, fadde
A1 faar aftaz st oder 9% & wid-
F, (@) fawafraedi & afesifal
FIU 497 g3t 17 § fAqzd § v
¥ sffafeaarsi, (1) arag sl @
#1d, (9) fasafaasay 1 fasha zar
AT (¥) fafwea fazafaarsat & @
¥ weav-fosafaasa 9iF g
godt frdz 3« wf fewfogi a3
feqfz o wzar 1 a1, sfufaasi &
Fiasat, afafagf qar  aeaidwi  Far
fafaast & fed ary 3 afead4i gz
fedte da wedt @, aifs fagafamag &
HST TAT WA F faw § gagea a@
#q WHel # gavw &1 @ gae fRar o
a8 )

WTAT A ewed, 1967 ¥ gAY
faglz aa T &Y 9, faad fazafaareqat
¥ 73 afvafwarst &1 seoa fea aan
q1 | fazafraey afafqan & seaei &
gatq, fuiel & grafys fazafaaeg
AT F1 FAFY feeaolt & fag wet ad
ul | a6 fewfnar g & af g &
usy faer favym gro Amat § srarg
Frar @ g

qzar ate fagre  famafqarsai &
gy # usy fazafareg @iy amayq Y

fraet ¥ fawafaareg gz amar &
sqia 1 srsfaa fear man

aned, 1967 & gk wodt dz%. A
fagafaameg sgem sm@w A gz fae-
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fras ¥ s 9T weq frmfaaey s
stravr Y feaié 91 faare fear @Yz ag aq
w¥e fwar fF feéd qtazar fasafaames
¥ faare wra &Y aF 1 gzar fasae
framT & faare sra f&r 0 &l 9+
Isq IR ®) frogoit & fady A war |
F7adY, 1969 ¥ Tr5q FOFIT 3 AT HY
gfaa fear f& won fasafaaea s
ou oqifar fage § s=w faer &
wfafa 3 qiadr ot faa fear & X 39
afafa #1 fawfedr s aw@we & of-
HHY 7 & T9F I A wHr aw famm-
e e sman &1 w9y farar b
g1 78 & &

fereaz, 1967 #t dz% ® faza-
faaeg sgzm s 3 fage fasa-
faarem qx usw faafaarsy sg s
#F fra¥2 fa=r= foar | atarr & ey
faafaareg g smam g fAoaems
fegfa 9T T faar gz &1 & "Wy
#1 W7 F o 3 s & Ty It
& @ 2 & for faad famafraeg
# &9 feafa & qure fear o1 &%, s
gfafa fgs Y o0& garf, 1968
#oAt 455 ¥ famafraey agm e &
soAT wfafy & fed wreq 51 aYT a2
Togr sgFT #1 fF R9E v Usy FIER
F1 Feoqoft srog #Y 9y 1 sifera ferqoft
w1 andt fr weitar

ﬁ'sﬁiiw_rﬁmmﬂwmfw
1878, =it ferwgwTe wred
ot T i

¥ qg-wrd WA gy w@ny S g
o fE
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(%) 71 ag g9 & fF a5 Tfw-
wdft  amfir g7 wname @A
AT F qraq F Hre0 faed § ady
TWIAWRE,;

(=) 7ar ag Y g9 & f¥ feeelt
ET A gAd  favg ANE wFaE
FY oY ;

(n) saraz st av d fr g afe-

-o1q Y adg ®T A Wiew A ga arf @

R weitng qar Fisd K9 qf o .
T

(7) afz gt, @ offenr amfost
¥ 0¥ gent qar wfzas) 1 swT-yeT
g famdy @ ?

9 ¥ werew ¥ Ted wA (s
fazar woo ) @ (F) S Ad), v

(&) weq agt 3aar
() ot 7Y, »rmra
(w) s &) 33am

Ag® TR wUgTEy

1879. &t fax gwre wesdt : war
ferert way gaw A4 5t a7 qan A w7
{1 f :

(%) @vx gfa gras, af fe=t &
fraa age wmeE wugrsT &) Q7 SRy
w1 g;

(@) a% aF 37 9T g& feadl wa-
ufg ¥ §Yuf @ & aneqr avar &
o 1 as 3w 9T feadt ww-ufe w
g1 ®7 &gETT §; 6

(7) war 3E% sgawT w17 & fog
o sqweqr & ey ?
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farsrt aar gaw Aar Aarea § IoAA
(sRweft wgrsmer waqrw fag): (%) AE
ENITE HEGTA AAT [EATIBT F  wEAl
aqr IgEAT & A9 ®@7 7T WG
HYFISq aqr EAFIAT F weqr F AIA
qx % fax § farafafea ard afwfera

£
(1)

FALIST T EAITAT J4T  IEHT
SATEA,

amgfas wra & grafaa g=a-
FIaT F T, HT

()

(3) Ag® gw * favm &9 |, a1y-
fag wzdta sfagra & a38aT
w1 Nearfgd FTA1 | IZE W
gugiea  d9r  gEFET A
wTEd ¥ &Y, A UT HgAT
¥ wagTe AgE aF anyfas
wielr gfagre & oF sgaaE
Fz % =1 ¥ anaifaa fran
aqr 2, gafe dagreg nF &a-
f#1 9v& q971A47 § (57 ad
FAGT H W@ ¥ w@aod
gy & fabea qgg W oy
& oAy 23 & Ay, oft 9FrT
Falrwra & it Wil #
zate adt HEAT H AT @, 1Y
‘gt ¥ Fxra AT FEar ™
v ¥ afas

qrrwTeT & qraat #, 194Y s 204
waredY & gfazg 7 weafga swwfoa
v swifara gAY & geawl AT U
FArAI 91 &1 0F F570 @rar §4g fram
aar @ 1 sawefas s a F, AEoend
fafwsq gnadl aar searl ¥ sfbwea
stz wrm ¥ fafea  wadfas  faeree
qraEt ¥ grafaa faera Aar & on-

wqargre mifas § )
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AT ©TT GALSY qOT qEHHT
F onfaa safeaal & oY v &Y, o0 fofar
& & 78 arar war &, grfas qar ve-
g #49 & fox, s atfss  ¢fagm ofc-
grerAr gE &1 g, arfs Tan J17 99 7 &
% | HgreAl i, qET ATH AZE q4T
&g Jqrdi ¥ fawz sgavr qar deqrq &
foms om aggew gaar g, @ fofea
afudal § ifg s & agras Qft am
formaY adarr qar wfren & agaas s1d
F g & fed  fefyag s
FHIFITFAT ¢ |

geq 37 i, sa1 fF FI3 feafaq §
& afafeam, Age s dvgen mw feew
aqr ‘vewina’ gfafsfe sd@ g5 agaw
T AY fagiAl F1 9wy Fxar § zEd
I HIEAIT w14 § agraar fasdr g

(®) Ag® eas wgg@Isq A1 IE-
FHT T T A4 0F ATCA aqig 14
AgFaT, 1964 § 31 wxqaw, 1969 aw
34,376 w7 1

&9 "qeq1 ¥ AT F1 arfas aradi
T 12 %19 %97 as &1 § | 9% afqd-
fead, oF A% qeased waq & faafo &
fon, 9% ga deqar &) eqreAT & gRg @
& o oF swfuA @7 gEEr Tar g,
S gamdly @A § 39 FE® ey
#1 fafawa fea mar @ 0

(m) EaF=E §  FgEEEA wE AN
sgEeqr § 1

NTYY, HWRT VAT 9T YL

TTU ow safea w1 AR WA

1880. it fery ywTe et

ot geN WY wEAIT
ot smraroe fag
sft sfrweg o
w1 qE-eTd N g AW 6§
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w30 ¥ .

(%) = Tl ¥ wwifgw ¥
FETTT A A g &1 oema faanan
11 & f gre 1 § oa wf| ® S,
FuirT T a7 fanm ¥ qImE & /0
IATIC AQT 9T

(@) saragaa g fF Aty gfew
g @y I & qrAgE W IW A w;
qaT A STAT AT FET ;

() #ar GIHTTA TW ATAT FY AT
g ;A

(%) afx g, @ s @ Far

ng-wrd wArey § g (st Fo
Two TR (F) & (). U
ToFTe & aeq wgw fFr ar @

Meeting of Directors of C.S1.R.
with Prime Minister

1882, SHRI VIRENDRAKUMAR
SHAH : Will the Minlster of EDUCATION
AND YOUTH SERVICES be pleased 10
state :

(a) whether it is a fact that only 9 out of
32 Directors under the Council of Scientific
and Industrial Research were invited to a
meeting arranged by the C.S.[.R. with the
Prime Minister on 26 August, 1969 ;

(b) whether it is also a fact that the 23
Directors of various Natlonal Laboratories
who were not invited have registered their
protest against their exclusion from the
mecting ; and

(¢} If the answer to parts (a) and (b)
above in the affirmative, the reason for the
exclusion of the 23 Directors and action
on their protest 7

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V.K.R.V.
RAO) (a) and (c). The 9 Directors with
whom there were some problems to discuss
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were Invited to a meeting convened by the
Vice President, CSIR: They also called on
the Prime Minlster on 26.8.1969.

(b) No, Sir.

Preservation of Bangalow in Andaman
where Netaji Subhash Chandra
Bose stayed

1883, SHRI SAMAR GUHA ; Will
the Minister of HOME AFFAIRS be pleased
1o state :

(a) whether Itls a fact that Netajl
Subhash Chandra Bose had visited Port
Blair In Andamans In the month of
December as the Head of the State of the
Government of Free India and stayed in the
bungalow of former Chief Commi-sioner in
Ross Island with the Indian National Flag
flying over its top 1

(b) whether this bungalow Is now belng
demolished by the local authorlties;

(c) whether seven Mcembers of Parlia-
ment who visited Andamans during the
month of October this ycar, requested him
in a telegram to preserve this bungalow as
a national relle; and

(d) if so, whether steps have been taken
to stop demolition of this Ross {sland
bungalow and whether suitable measures
will be taken to prescrve and repair  this
bungalow in honour of Netaji and to
preserve the heritage of the Azad Hind
struggle for freedom 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) Netaji
Subhash Chandra Bose had visited Port
Blaln towards the close of the year 1941
when the Andamans were under the Japanese
occupation.  No  authentic records are,
however, available 10 answer the other
points raised In part (a) of the question,

(b) The bungalow in Ross Island, which
served formerly as Chief Commissioner's
residence, Is not being demolished, however,
the bullding has been deterdorating due
to age and weather condltions and {s now In
an extremely dilapidated condjtion,

(€) Yes Sir.
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(d) There is no questlon of stopping
demolition as no such demolition has been
ordered. The bungalow is beyond repairs
and so the question of its preservation does
not arise. It has alréady been decided to
erect a memorial for N:taji in Port Blair
and to preserve the C:llular Jail as a
monument.

Gheraos in Educational Institutions and
Universitics in West Bengal

1884. SHRI SAMAR GUHA 1 Will the
Minister of EDUCATION AND YOUTH
SERVICES be plcased to state :

(a) whether he has received reports
that during the last 8 months, educational
Institutions and heads of such bodies in West
Bzngal have been subjected 1o gheraos and
many such cases of gheraos turned into
violent incidents;

(b) whether the Vice-Chancellors of
the wvarious Universities in that State have
also been gheraoed and manhandled;

(c) whether many Headmasters and
school teachers have been forcibly removed
from their Institutions by using such violent
gheraos by political elements;

(d) whether such gheraos resulted in
destruction of propertics of educational
institutions,  killing or {injury of many
teachers and students and closure of such
{nstitutions; and

(&) Ifso, details of such locidents of
gheraos as have been reported to his
ministry 7

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V.K.R.V,
RAO) 1 (a) to (e). Information is being
collected and will be placed on the Table of
the Sabha In due course.

Lootings, Dacolties and Murders in the name
of Political Reactionaries

SHRI SHARDANAND :
SHRI ATAL BIHARI
VAJPAYEE
SHRI JAGANNATH RAOQ
JOSHI 1

1885,
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SHRI SURAJ BHAN :
SHRI YAINA DATT
SHARMA ;

SHRI1 BR1J BHUSHAN LAL :
SHRI R. BARUA :
SHRI1 N.R. LASKAR

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether Gowvernment have under
consideration any scheme to deal with
those indulging in looting, dacolty and
murders in the name of political reactlona-
rles ; and

(b) if so, the details thereof and if not,
the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) and
(b) . No, Sir. Adequate action in respect
of persons suspected of such offences is
possible under the existing provisions of law,

faeo & gew wEE qz
w! ST A7) & qI9 W

1886. =t mTear A :
st s fagrt arwdat :
&t FeATy T Ay
=t g A/
st awaw Taf
it gaaaw e
=t arfaaq

F1 Fe gy gaws Aar w1 9y q@
1 gur w4 f5

(%) 0 7g av § v faedll & gex
FaF{y gz 7 5 faasat (faw faawm)
w foesl ¥ at ¥ go w0 F @wg

TE gHE W B AT

(@) afx g, @ aqsa= = v
¢ A g M I 9T s sfafwq §?
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faren awr gaw d@ Wama § g
WAl (ot e xwA) - (%) ot ai

(@) waf & Yo geg sEAF qriE
d a2 gy Frar fe fasel & srearowl &
WA T g7 W wifge st A A
art & ¥aw 3fg Feifer 537 S g w
afeifag s3r =rfzw o

59 faug 97 w1eq T A=Al TN
Y g7 WA qE A fadw oAy ¥
a9z zg fantr frar @ f5 s ¥am
e #t arfte ags famr &, freet &
weqmFl &7 379 ofemfuyd dgA A §
s 357 3z qv fasifza fear s
fasst goma &) qar endlg  freral £
=9 faoiq &) o1 #27 & fo7 mazas
s g> ¥ A 2 fra F

aafae garz smav gron aea-
g qftwz ¥ w7 @ fawrfim

1887. =t sray A :
st sz fagrer wrodal :
st T T S
=t g W
o awaw Wi
Ui L L LR G

a7 qE-wW AN Ag ¥AE S OFA
{7 fs :

(%) #a1 ¥ 7 wwEfAE AR
FrE & A 9.4 ) eNFe ®T foar
A dz e ool & Trod] Aty
gfrem & #geYz 263 F =i QW
wrarivy oftaz wv w37 fear ma; site

(w) afz gi, At 3@ stw wv }
sk At AEv e g’
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TE-%Td wuien § Trew wu (ot fee-
wTw ew) © (F) T (@), sfawm &
ATSRZ 263 ¥ Frata gF FFaiiey qfieg
¥ F9IAT & aR F qArEAE gEe snan
9 fawrfoar faarudia &

faata aegsl oz fod nd a1 gy W

1888, oft qrreat 7oy :
ot sze fagrit wrwddt :
wt FATY T Wi
st gew W
sft awaw @wi
ot yaniEw o

g1 Atagw aar afvega 54 ag @
¥ wqr w30 fv ;

(%) w1 7z 7% & fv g& ama wfa-
qYfirgt ®Y qmar # frate & Fratfer aequy
9% Ffyw Aver @ v qwar & ;

(@) afz gi, at #=1 gow) wfagfa &
for 1€ Qo fawiadia

() afz gf, at drorar * sotET
¥ a7 afy aff A =% wr wew

(%) = gard fazeft smare & an?
¥ wrer @4 ¥ AYY T 7C Ay w73 &
fora ®Y€ st frges fear i &l

(¥) afz 7, @ wa& w@v w2 §?

duz-w1d At Wtagw wwr qfoow
woft (o vwedar) : (%) forr-forr firada
wegE qv g ok gfrafrat & ofew
wTeT wHTT Rar qwn § I wATRT ww-
gt 7Y § 1 qarfa sqaferna amad fm
# ataryr wnz afww fom wram § 6v-
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F1T F zfoz § a1y g% § | wA® wAN
FY AT ATAN F ATTT T H A 2
AT 3% AT F wier wiw A F WGT
grafrag geaeT goarfs & g foar ot
& A B 1 ag g0 AT wwSt # qy-
fea &§ §7T ¥ 953 gar §

(@) w¥ (7). @zFe & faanoada
ot wg @war A @1 s faafm
FEIAN TT ITIA IAT Ao To Flo Zlo &F
frast & fawg P sitx 3@ 9v ‘@@
fefan’ fraw srp 2

(%) &z (¥). 2fF o I9Em 3
&7 957 I5AT &t A g aa: fwar A
% fagfaa & M€ sra agf v o =
st # gg fqfssa s & aamn
gFar § f& ararer e afas e
quf aqar stgaa @ IR @rag fasaal
& o & fou geafea aeaqt &
RiTFIT FT AYPE AFT AT T@AT
Ifaa g

WIqTA €A WITTRIA T g § qfy

1889, ft mrTar 77 :
it zw fagrdt awdar
&t STy T A
ot gIw A
i aw gw =i
s AN JAW B

¥q1 AtagA aqr qftaga WA ag
A w1 g7 w30 fF

(%) smar oz ew } fs smarA &=
wTEalRET AT sew wefaal & ww &
ghT &7 A wrarT AX Ay A1F - wE
e wrx # 7} wfama gfz s ), &l

(=) afx gh, @ quwe gro A f
w1t T9r 3w qfaarat @ s
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Far § ate wfgawit fazadr dfedi &
I qTT @R w1 gfr @ dww A
Wfaeq & faq 71 Arwar g ?

dae-$1d 3 AYagA aar aftagw
Wl (s TgERar) c (F) W@ R
fadt aTT #77 FITA F ooAT ALY
& grg wmAjafar A @ /mew
uEAEE, AIHI4TL R i 1T oWz
M Fmw  F @@ [EwA/ATS
F @E gama faqF qadd gww
STITE wrar §, & 1-10-1969 ¥ wrey I
% 7} wfawa &1 afg &Y &

(@) wza & fadst sgrox & F19
F AT gAY FEAAT 9T FIHIT AR
2@ & f fet arrea e afgal 1
1A & w2y favd & @ quad ¥ feg
AT FI AT | ATAIA AIAS KW, W
awwrr & wiafafugi ot se gfeEmn
feqd #¥fge & fasre fangd & aftona-
€xey, gea=q 7 3fg ¥ A 10 sfaga
& gzrw 7} afqwa w7 @ Aafz
FY garamret @i & 1-7-1969 @
eafry FT 1-10-1969 ¢ faar | aga
# gegei w1 awey 4fg 7 gE S
379 fatrg qafa @ fear qar &

% ¥ sfafagfe ac weq 93g
FORIT & W
1890. ot 777 fag sravas

it qwAToan fag -
st Wlo g &9 ¢

#q1 7g-%1d §A) g q@AE A oF
Far e :

(%) w1 ¥y gw ¥ fafas
#rrzal # sfafrgea o w7 2w @<
%17 ¥ sHAfE] £Y aeg WO FURIC
gra gy sAwfeal & fog wgmrf we
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¥ i Ay wgm€ ¥aw ¥ Fawry & @y
fam w@r 2 ;

(@) a1 aza=s g fF wra & 59
HATeg AgaE wA F WO &) qgms yq@q
F A FE WA 7 AT IqF GIART
ITEY 917 fRuar w=n o e sfawt
w9 &1 A9 AG) s @

(m) afe g, &Y 3% T FTET §
AT

(7) =& At F AR F 771 F14-
ar &4 &1 fawrc & arfe 37 Sl /)
faed arer &y fas a5 ?

Jg-®T0 wAww A wew W (s
framr gws) . (%) & (9). adwm=
aRAY & T ST AER F ¥ AN
st #Fz § wfafrgfes ovamy & wow
FIHIT & Wl Fqamat &1 afz g7, ar
sy AR & fgAT & adta wgmg
ggT A & afgwmdr @y & T ae
Ay wadl #§ 7F feod wa @R AT
wa & garaAl & fen, wgmi 3ma &
e ¥ waramr ¢ afz o gw
fraet # ag sgaear g fF qgar wa =
o yEaAT & fou sqr § @y S

Explosion in Daryapur (Gujarat)

1891, SHRI RAM SINGH
AYARWAL
SHRI BANSH NARAIN
SINGH :
SHR1 KANWAR LAL
GUPTA :
SHRI RAM KISHAN
GUPTA :

WIIl the Minister of HOME AFFAIRS
be pleased to state 3

(a) whether it is a fact that two penoni
were killed in a bomb explosioa Ia
Daryapur area of Gujarat recently ;

AGRAHAYANA 6, 1891 (SAKA)
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(b) if so, their names and whether one
of them was associated with the right
Communist Party and was a member of
the Peace Commitiee of that arca ;

(c) if so, on whose recommendation he
was appolnted as a member of the Peace

Committee ; and

(d) whether Shri Bhupesh Gupta, M.P,
had used his car during the Ahmedabad
rlots 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA  CHARAN SHUKLA) 1 (a)
According to Information received from the
State Government, an explosion took place
on October 17, 1969 in Ahmedabad city, as
a result of which iwo persons dicd.

One of 1the deceased persons
Sidigl. Other facts are
from the State

{b) to (d).
was named Mohd,
being  ascertained
Government,

Enguiry about involvement of Members of
C.P.1. in Communal Riots in Gujarat

1892, SHRI RAM SINGH
AYARWAL
SHRI BANSH NARAIN
SINGH :
SHRI KANWAR LAL
GUPTA
Will the Minister of HOME AFFAIRS
be pleased to state whether Government

have made any enquiry to find out {f the
members of the Communist Party of Indla
were involved lo the recent communal riots

io Gujarat ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS ;1 (S8HRI'
VIDYA CHARAN SHUKLA)1 No, 8ir,

The Inquiry by the Commlsslon into
the recent disturbances is in progress,

Arson Attempt in Jamis Millia, Islamia Delbi

1893, SHRI RAM S8INGH
AYARWAL :
SHRI BANSH NARA.I_N
SINGH :
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SHRI KANWAR
GUPTA :

LAL

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether it is a fact that there was
a case of arson in Jamia Millia Islamia,
Delhi on the 20th October, 1969 ;

(b) what is the enquiry report of the
Police and who are the persons arrested so
far ;

(c) whether it is a fact that the police
has asked for permission to arrest a
Lecturer of the University ; and

(d) if so, the name of the lecturer and
reasons why Government have not given
permission so far ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA)1 (a) and
(b). Accordlag to information received
from the Delhi Admindstration a fire broke
out in a portion of the Jamia Millia on
October 20, 1969. It was extinguished by
the fire brigade. A case was registered by
the police and is under investigation. No
arrests have been made so far.

(c) No, Sir.
(d) Does not arise.

Construction of Bridges and Sections
of the West Coast

1894, SHRI LOBO PRABHU : Will
the Minister of SHIPPING AND TRANS-
PORT be pleased to state @

(a) what bridges and scctlons of the
West Coast remain incomplete ;

(b) the action that has been taken
against the contractors for not completing
the work within the stipulated time; and

(c) the reavons why Government will
pot increase the penalties for delay to
prevent idling of investment and opportuni-
ties of corruption from the discretion
tmpreperly exercised by ofTicers 7

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS, AND IN THE MINISTRY OF

NOVEMBER 27, 1969
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SHIPPING AND TRANSPORT (SHRI
1QBAL SINGH) 1 (a) to (c). Work on six
miles of road in Colaba district and
approximately 14 miles in Ratnagiri district
and construction of a bridge with approaches
on mile No. 90 of B. K. G. road in Colaba
district in Maharashtra; 35 miles of road,
in certain  sections of Kumia Bhatkal
Mangalore Road and Mangalore Baindur
road, six bridges namely Kali bridge near
Sadashivgad, Sharavati bridge near Honna-
var, Mavinahole bridge, Koncynalla bridge,
Balegullinalla bridge and Kudrenalla bridge,
and four byepasses at Padubidri, Katpady,
Udipi and Bhatkal, In Mysore; two major
bridges, Eranholy bridges on the Tellicherry
byepass and the Balipatam bridge and five
byepasses namely Kasargode, Dadagara,
Kanhur, Valancherry and Tellicherry in
Kerala; the bridge on Mandovi river which
Is in progress and the Colvale and Zuari
bridges, which are to be taken up, in Goa;
are incomplete,  According to the merits of
the case whenever work has been found to
have been delayed due to the fault of the
contractor penaltles according to the terms
of the agreement have becn imposed or
tenders cancelled and the earnest moncy
deposit  forfelted by State Governments
concerned, Further action i also  being
taken by them accordidg to the agreements,
The present terms and conditions of the
agreement are found by State Qovernments
adequate, and so the quostion of increasing
the penalties does not arise,

Alr Service to Goa

1895, SHRI LOBO PRABHU : Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) the reason why once or twice a
woek, the plane from Mangalore to Bombay
may not touch Goa, as other communication
between Mongalore and Goa, take up to
48 hours; and

(b} in the alternative, the reasons why
the plane flying from Cochin to Bombay,
with stop over at Goa, should not have a
stop over at Mangalore also 7

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH) : (a) Trafflc on the Bombay-
Mangalore-Bombay sectors of [flight nos.
IC-159 and IC-160 on the route Bombay-
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Mangalore-Bingalore has been quite high,
A stop at Goa on this route would mean
reduction in the number of seats available
for throuch traffic between Bombay and
Mangalore, However, in order to  provide
an air-link between Goa/Mangalore and
Bangalore the quzstion of a halt at Goa on
this route on a few days of the week will be
examined by Indian Airlincs as part of the
next summer schedule.

(b) The Bombay-Cochin service operates
with a very high load factor and the halt at
Goa is more in the pature of a technical
balt to uplift fuel and thus carry maximum
load ex-Bombay and Cochin, It is, therefore,
not possible to provide a stop at Mangalore
on the Bombay-Cochin flight which operates
via Goa,

National Service Corps

1896. SHRI LOBO PRABHU : Will
the Minister of EDUCATION  AND
YOUTH SERVICES be pleased 1w refer
to the reply given to Unstarred Question
No. 2767 on the 8th August, 1969 and state :

(a) whether his Ministry propose to
suggest to Universities that where schemes
of National Service Corps cannot be
organised within the finance available,
they may allow students who do  not
elect for the National Cadet Corps  or
the National Organisation Programme to
work on their own, on approved lines of
National Service Corps and submit reports
which may be evaluated ;

(b) what are the dilferent allocations
for National Cadet Corps, National
Services Corps and Nativnal Sports in the
Fourth Pian ;

(c) how are the differences justified ;

and

(d) the reasons why the allocations
should not be based on the preferences ex-
pressed by the students, which can be
ascertained from all the colleges ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V.K.R.V.
RAO ): ia) to (di. The suggestion that
where a student cannot join the National
Service, NCC or NSO for one reason or
the other should be encouraged to work
on their own on approved lines of National
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Service and submit a report which may be
ovaluated is welcome and the universities
will be Informed about this, The Hon'ble
Member may be aware that already many
universities run soclal servioe leagues in
which students are participating in social
work. There is also a scheme of Planning
Forum under which undertaking of social
service is possible. The suggestion of the
Hon'ble Member when communicated
will suppleraent the cxisting aciivities In
this direction.

Out of a towl provision of
Rs. 650 lakhs in the Fourth Plan, Rs. 490
lakhs 1s proposed to be spent for the deve-
lopment of Nalional Service Programme
and Rs. 160 lakhs for the NSO Programme,
It is expected that the National Sarvice
by the end of the Fourth Plan will cover 6
lakhs students and approximately two lakhs
students annually will participate in NSO
Programmes. The Central Government
expenditure on NCC s not included in the
plan expenditure, This is met out of
the Dszfence Ministry's non-plan  budget,
When the scheme of NSC aod NSO was
under discussion, the Intention was that
all students studying in the first two years
of colicge should opt tv jola the three
schemes, viz.,, NCC, NSC or NSO, Due
to constraint of resources, howcwver, the
universal coverage was dropped and it was
decided to start the NSC/NSO programmes
as pilot schemes on voluntary basis,

wAgT & gwwl €1 weTETe gy qorret
# afrerer & fod qrfecmr o

ot T\ TS AT
sft ATCTOY Twwy wi

sit Taaia fay :
sft &\ e el

1897.

w1 qu-wd ANt aE amTr €Y A
w0 fs .

(%) ®ar 9 wae, 1969 & &ATWIT
qal ¥ gwifae 7 qaraTc g § s Adle
qr % 200 gaw @aTATC 33 wQie §
gfirqor e ®@ & far  qifer™ w3
i
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(&) 77 7g st g= & f5 < amr.
% Y avg wAtgT F Sl F wrea
& afy fq0dt s goam & o I3ar
@ ;AR

(m) afz 71, @1 @R ANT A
qiffram # "dlge gEEet dear A
fasw £13 & for sar FdaEr & W@
g’

ngwd wmew W e HA (st
fagratw qwe) : (%) T aar 41 fs
§g wAGN F3F FANGT _F AITEIT F
wfafafaat smaifam s & fou agmar
qra 3 aifeearT a1 7.

(@) aT (7). EhTdEr s at §
T &1 W@Ar T d1Ad § W W gudi
%! fag® IR & feu Ifaa soig feg
ar @ & orfseam ¥ et amd 93
§g 7N ga% qar avs-% 1w F1 afa-
fafaa & dafua g aafsg A fwar
for a &« g FAd freaw madar
T W g
afmary & fog wfas amaar & atr
st A i e
=it Avraw ey qat
st e fag :
off WYw W &

T qE-STE AN T AT A FW
L TURE I

1898,

(% #w zzax § & afge-ag
T ¥ g ¥ fan o wfes w@maaar
& w7 &1 97 X FAT T g
gfa wim & Fefiwre wT far o
SR AR WOV §I 6 GEl &
LS

(w) aft g, @ €8 ™ qOFTT W
w7 wfafwar g ?
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Tg-wa "EwT A qeg g (of fren
aTw gaw) - (F) A A, A

(m) s gl 9zan
&7 AT Teal & @ fge § gw-magre

1899. it srqTm sifgear< : ¥ MR-
w1 %) 7z ad F) For F@

(%) ad 1967-68 @t 1968-69 &
&% q91 U wA F A9 g7 on
sgage ¥ frad sfraa 3z g€ ;

(@) fea-femr wsdi 7 &= aar
s g & A fedy # g ax
sragr g fFar; #lx

(m) sTFIT A WA H F@r 5w
foea & &2 za vsg Aw@El A Far wfq-
forar g 7

Ug-®1 wAwa W Iew s (s
fawr wxw guws) ¢ (%) fafwsa qaea)]
faamrt g1y 1668-69 ag 1 &tq  fawr-
fgadi Y @afa & feedt & sre oAt sl
fer ny 3o & @rasy H oF famoo
gow &) fagel qafy & aigxd 78 W@
g

(@) wawar (geaq) afafrs §
gz sgacar #Y 4%  f5 e usw 3 =Y
F1 JUAT YA & €9 F 7Y agATar g,
49 ®T 3@ UST & T qA-Eg &
e Gas W8T &1 AT faFq AT, 9T
aw fF ag v f=dt ¥ mr-smagre F@
w1 @ag fAgwg 7 3 ) fg=-met weal &
srotan Afgedy wgt qwna, wgras; S
qaT §T FTHIL A FFET T F |19
w8 Tr-eaag # et §1 ow@e wwar
gs ¥ g §
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() wawrer afufras & @1v ™
wraeq § qrefen® FIw IIA HT KA

TSy FIFETY g% grr fear Tar ¢
fagzw

1968-69 aq # @i fawifeal & A
WItE qawe & fafus warsay/faw
F 31T usg mwri @ fed) oo ol
a3 ¥% ¥ Sl Y ey A
fagzor |
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aafy fgedt o sy AT
AT WF 1 I
1 7B
feedt & wgslt &
1. gmE 1968— 2,525 1,195
faasaz, 1968
2, gFgaT 1968— 2,31 952
faaraz 1968
3. FAqd 1969— 3,709 561
1, 1969

THAY AT ATTA TIFIT F FASL,
fawii g g w7 & oY faft § a7
Eeg -

g e & wisal § g

1900, ot arqA awfgrare: qa
yg-®1d WA T A K FOHL

(%) ¥7 8w ¥ fea saia
¥ USy €A 99a0 FAT €7 9T AT A%
fed ¥ ®i7 wear qreew agl e @

(®) =7 T F FIHE A ¥@T -
T N A

() 1967-68 & g=ar ¥ 1968-69
¥ ¥ewg afvarey aqr FET FLF
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a7 wrafeal § fgt § F14 w1 & @i
% way gafa g § ?

TR-EE wWew A sy WA (s
far s qem) : (%) gwifws Tw-
wrar sfafrgs, 1963 % g & fafwe
TFR gOeAl & fog fgdy stz s
AA F gaw & foq sgaeqr @1 Ak g
FNT FIFTL FANT UYIFA ¥ wW
¥ Y wrars} ¥ ¥ fHEY 16T &1 w@r
W E for eagx 1 37 FIEAT ®
art #, foad w'aof & sfafow GR=Y wr
SarT ATET Ag (war g, wiwd adY
™ o 1@ & g feet AR ary w-
wifdt 1 f@dr wmit osat & fean
FtT wURIL & afwal § wgien &
F1g § f@d &1 wawm &@ & feg
seaTgT 3% 3 waeA fEy o @ g

(@) wwwrar  (Favaw) afafaos,
1967 & sfafrara ¥ ax ggd  Iuaesl
¥ watam & feu frega worafas
s At fed @ ¥ 9% wafaga
%) gfafeTa £77 A woaF AA=a/faanr
¥ dg/m afew & qz & ox afos
afgsrd w1 et Yy a0 =
grae 8 gk wafa 1 17 FAwq § g
frargy gufa feet & grar oY Gater €Y
oY 8, W aur-wraTaE agadt sk
¥ arAt & a7 fazag frar § fr fgedt
WIgr-ATd et A7 frmer A fgaew
vy & dgmfaa gaEal 1 ¥ am
T aft g3 Tr-smagre ¥ fd w1 g
g wifze 1 za® vqmir swd-gTed
o, avArsr AT fewrdr  Oamel ¥
arafead oA anr ) ofigx |Er Tag
FTETO aqr gg-wifga &4 &1 ¥ Ay
arx §, 7 amreawargere fear A gwar

L
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(m ferdt & waix aar fasw &1
g9 & fafws gvdrdr sgmei & fovg,
Igk gt sy ¥ afg @@ & feg
A 9% waFEw gy afas gEieT
feid 1968-69 ¥ sifera quar agd &
At g, N "I F mFAT-=E 9T 29
aed, 1969 Y gegd &t A1 FH B

Revision of Constitution of Indian National
Commission for Conperation with
UNESCO

1901. SHRI R, BARUA
SHRI CHENGALRAYA
NAIDU :

SHRI MAYAVAN :

Will the Minister of EDUCATION
AND YOUTH SERVICES be pleased to
s:ate 1

(a) whether it is a fact that Government
bave decidea to revise the Constitution of
the Indian National Commisslion for Co-
operation with UNESCO;

(b) If s0, the main reasons for revision;
and

(c) how far the decision will help
Government to achieve desired aim ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V.K.R.V,
RAO) : (a) Yes, Sir. The Constitulion was
revised In October, 1969,

(b) The main reasons for revision were
the need to remove certain anomalies which
had been noticed in the working of the
Commission and to make It more vital and
effective.

(c) Since all the five sub-commissions
viz., (i) Education, (il) Natural Sciences,
(lii) Social Sciences, (iv) Cultural Activities
and Humanities and (v) Mass Communica-
tion have teen made compact bodles with
equal membership (ten members each) it is
expected that all the five sectors will pow
receive equal and prompt attention. The
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grant of Institutional membership to selected

pon-governmental organisatlons with  the
right to vote (previously they could
participate in the delcberations of the

Commisslon but did not have the right to
vote) will result in better liaison between
the Commission and the non-governmental
organizations for the implementation of the
programmes of UNESCO and the Commi-
ssion,

Indian ‘Airlines to Purchase more
AVRO 748 Planes

1902, SHRI R, BARUA

SHR1 CHENGALRAYA
NAIDU

SHRI MAYAVAN1

SHRI N. R. LASKAR :

SHRIMATI ILA PALCHOW-
DHURI:

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whether it is a fact that Indian Air-
lines have decided to buy 10 more Avro
748 planes ;

(b) if so, when they are likely to be
purchased ;

(c) whether it fs also a fact that the
planes are at present operating on Feeder
routes only ; and

(d) if so, wherher Indian Airllnes are
considering to operate them on other routes
also ?

THE MINISTER OF
CIVIL AVIATION (DR. KfRAN
SINGH) : (2) and (b). Yes, Sir. They are
expected to be delivered to Indian Airlines
during 1971-1972,

TOURISM AND

(c) Yes, Sir,

(d) The additional HS-748 aircraft will
be utllised to augment capacity on the
regional routes,

President’s Rule in Bibar

1903, SHRI R. BARUA :
SHRI CHENGALRAYA

NAIDU
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SHRI N. R, LASKAR :

SHRI RAGHUVIR SINGH
SHASTRI 1

SHRI SHRI CHAND GOYAL:

SHR! ARJUN SINGH
BHADORIA :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether it is a fact that the Gover-
nor of Bihar has submitted a detailed report
to the Centre about Bihar ;

(b) if so, what are the main points of
the report ;

(c) whether the Governor of Bihar has
suggested dissolution of the State Assembly ;
and

(d) il not, what steps Union Govern-
ment is taking to end President’s rule
there ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) to (d).
The Governor of Bihar is continuously ex-
ploring the possibility of a stable govern-
ment and will consult the Icaders of political
partles at the appropriate time. Hence the
Legislative  Assembly has also not been
dissolved.

Recommendations of Chandra Reddy Com-
mittee on Indian School of Internationsl
Studies

SHRI R. BARUA

SHRI N. R. LASKAR :

SHRI MAYAVAN :

SHRI CHENGALRAYA
NAIDU :

1904,

Will the Minister of EDUCATION
AND YOUTH SERVICES be pleased to
slate :

(a) whether it is a fact that in view of
the recommendations of the Chandra Reddy
Commiltee on the Indian School of Inter=
national Studics, grants reduction has been
reversed ;

(b) if so, whether all the recommenda-
tions of the Committes have been imple-
menled ; and
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(c) whether any complications will arise
after revising earlier decisions of Govern-
ment regarding grants to the Indian School
of International Studies ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR, V.K,R.V,
RAO) : (a) to (c). While Government has
not accepted all the recommendations of the
Committee having impact on the grant to
the School, steps are being taken to enhance
the grant beyond the figure recommended by
the Committee.

Annual Average Fueling compared with
carrying Capacity of Air lodia

1905. SHRI BHAGABAN DAS :
SHRI B, K. MODAK :

SHRI MOHAMMAD ISMAIL :
SHRI1 JYOTIRMOY BASU 1

SHRI GANESH GHOSH :

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to staic 1

(a) the annual average fueling compared
with carrying capucily of Air India;

{b) how does it compare with off record
fare cuts of other Airlines ; and

(¢) whether to get bigger business Air
India would consider 10 reduce fares equi-
valent to the off record cuis 7

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH) 1 (a) Presumbly the honourable
Member requires information regarding the
average [illing capacity compared with the
carrylng capacity of Air India,

Air India's overall load fuctor (ratio of
revenue tonne kilometres 10 available tonne
kilometres usually expressed as a perceniage)
and the passcnger load factor (ratio of
revenue passenger kilometres usually  exe
pressed as & percentange) for the years
1966-67, 67-68 and 68-69 are as fullows :

1966-67 1967.68 1965-69
Passcnger (%) 47.0 46 0 46,6
Overall (%5 495 43.0 488

(b) Air India’s passenger load factor
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during 1968-69 was 46,67/ as against the
industry’s passcnger load factor for the
calender year 1968 of 51%/.

(¢) International fares are established
at conferences of the International Air
Transport Association, No single M:mber
of the Association can unilaterally establish
a different international fare, It must re-
ceive the wnanimous support of all the
Members of the Association. Like other
Members of the Association Air India has
been consistently submitting proposals at
the Conferonces for warious  promotional
fares with a view to improving the passenger
load factors on ils services,

Control over Officers of All India Services

SHRI BHAGABAN DAS :
SHRI B. K. MODAK 1

SHRI MOHAMMAD ISMAIL ;
SHRI JYOTIRMOY BASU :
SHRI GANESH GHOSH :

1906.

Will the Minister of HOME AFFAIRS
be pleased to state @

(a) who are supposed to be the em-
ployers of the All India Service Officers ;

(b) the nature of control, Il any, the
State Government have over the All India
S:rvice officers working in the States §

(c) in how many cascs, the State Go-
vernments’  recommendations regarding
punishment to, and appointment of ILA.S.
and I,P.S. officers were accepted and imple-
mented and in how many cases it had been
otherwise, during the last three years ;

(d) the full details of those cases ; and

(e) whether Government will give full
authority to the State Governments in the
matter of punishment to, and appointment
of, All India Service Officers and if not, the
reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) The
All India Service officers except those borne
on the Union Territorics cadre are under
the administrative control of the State Go-
vernments on whose cadre they are borne
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when they are serving under the State
Government and of the Central Government
when they are serving under the Central
Government, The Union Territories cadre
of the All India Services officers is under
the administrative control of the Govern-
ment of India, Recruitment to the service
is made by the Central Government,

(b) The State Governments have ade-
quate control over the All India Services
officers. They are competent to initiate
disciplinary action against officers serving
under the State Governments and to arrange
their postings. They can in consultation
with the Union Public Scrvice Commission
impose all penalties except the penalties of
dismissal, removal and compulsory retire-
ment,

(c) and (d). In four cases the recom-
mendations of the Swte Government were
accepted and implemented, If five cases
those were not accepled finally, 3 cases
are under consideration, The concurrence
of the Government of India is not required
for the appointment of All India Service
officers to different posts under the State
Government,

(¢) Under the All India Services (Dis-
cipline and Appeal) Rules, 1962, the State
Government under whom the officer is ser-
ving at the time of commission of the act
or omission which renders him liable to any
penaity under the Rules, are competent to
institute disciplinary proceedings against the
officer and to impose on him a penalty
other than dismissal, removal or compulsory
retirement, The latter threc penalties can
be imposed on an officer of the All India
Scrvices only by an order of the Central
Government.  As the Central Government
is the appointing authority, powers to dis-
miss, remove or compulsory retire All India
Scrvice Officers cannot be delegated to the
State Government, For the sake of main-
taining the All-India character of the
service, their appointment is made by a
Central authority.

Indian Aviation and International Air Travel
Association

1907. SHRI BHAGABAN DAS :
SHRI K, HALDER :
SHRI B. K. MODAK
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SHRI JYOTIRMOY BASU :
SHRI GANESH GHOSH

Will the Minister of TOURISM AND
CIVIL AVIATION b: pleased to state :

(a) how is the Indian Aviation Venturc
connected with the International Air Travel
Association ;

(b) what representation India got in the
International Air Travel Association ;

(¢) whether it is a fact that the Inter-
national Air Travel Association is control-
led by a set of U.S, Aviation monopolists ;

(d) whether it Is a fact that at one time
BOAC wanted to com: out of IATA be-
cause of its unhcalthy manipulations and
American monopoly interest oriented poli-
cies ; and

(¢) If so, steps if any, being taken to
safeguard the interests of Indian Passengers
and Indian Aviation 7

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR, KARAN
SINGH) i (a) and (b). The International
Air Transport Association (nof International
Air Travel Association) is a world organi-
sation of scheduled airlines, Boith Indian
Airlines and Air Indis are its m:mbers and
are represented at its various coaferences and
meetings where air fares, proczdures with
which these two airlines are concirned are
discussed,

(c) No, Sir. International Air Trans-
port Association is presently comprised of
a total of 102 air carriers of which only 30
are American, It functions on the basis of
the unanimity rule at its major conferences
where fares[rates are cstablished and even a
small carricr memb:r can hold up and an
agreement by casting a negative vole,

(d) Government have no information in
this regard.

() Does not arisc.

Decisions taken by Tourist Development
Councll

1908. SHRI K. ANIRUDHAN :
SHRI RABI RAY

Will the Minister of TOURISM AND
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CIVIL AVIATION be pleascd to state :
(a) the major decisions arrived at in
the Tourist Development Council meeting

held in October, 1969;

(b) whether any suggestion has been
received from the Members that more
emphasls should be given, to do  better
propaganda for our Tourists Centres; and

(c) ifl so, the steps taken in this regard 7

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH) : (a) A copy of the recommenda-
tions made by the 13th meeting of the
Tourist Development  Council  held in
Darjeeling in  October 1969 s laid on the
Table of the House. | Placed in Library.
See No. LT-2147(59]

(b} The nced for organising better
publicity was expressed in general terms by
4 number of speakers, and the new  set of
tourist literature biought out by the ITDC
for the Department of Tourism  was favour-
ably commented upon,

(¢} The Department  has already
adopled a new market-oriented  strategy
which highlights not only monuments but
also the people of India and their customs
and festivals,  Accordingly, a completely
new set of  highly improved publiciy
material  has bcen brought  our, On
Continental Europe, more effective publicity
is bring organised in collaboration  with
Adr-India,

Amendment of Preventive Detention Act
1909. SHRI K. ANIRUDHAN : Will

the Minister of HOME AFFAIRS be pleased
to state 1

(a} whether there is any proposal to
amend the Preventive Detention Act; and

(b) if so, the details thercof ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
YIDYA CHARAN SHUKLA) : (a) There
15 no such proposal,

(b) Does not arlse.
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Refixation of seniority of Scheduled
Caste and Scheduled Tribe Employees
of India Meteorological Department

1910. SHRI P. R. THAKUR : Will the
Minister of TOURISM AND CIVIL
AVIATION be pleased to refer to the
replics given to Unstarred Question Nos.
10009 and 1000 on the 16th May, 1969
regarding Scheduled Caste and Scheduled
Tribe cmployces of Indian Metcorological
Department and state @

(a) whether the long-pending represen-
tations for refixation of seniority have since
been decided,

(b} if so, the details thereof and the
decision taken;
for further

(c) if not, the reasons

delay; and

(d) the particulars of the advice given
by the Commissioner for Scheduled Castes
and Scheduled Tribes and the Home
Ministry 7

THE MINISTER OF TOURISM AND

CIVIL AVIATION (DR. KARAN SINGH):

(a) Yes, Sir,

(b) It has been decided that the inter-
se senicrity of the cmployees concerned
already fixed needs no change.

(c) Does not arlse,

(d) The Ministry of Home Affalrs
have supported the view referred to in
(b) above. The Commissioner for Scheduled
Castes and Scheduled Tribes has asked for
some additional information, which has
been furnished to him.

Heservation of Posts for Scheduled
Castes and Scheduled Tribes

1911, SHRI P.R. THAKUR : Will the
Minister of HOME AFFAIRS be pleased
to state ;

(a) the number of class 1 and Class I1
(Gazetted and non-gazetted) posts, Ministry/
Department-wise, reserved for Scheduled
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Castes and Tribes during the last three
years, year-wise;

(b) the number of Scheduled Caste
and Scheduled Tribe candidates called for
interview by the UPSC or the Ministry
concern for these posts during these years,
year-wise; and

(¢) the number of such candidates
selected and appointed to the posts during
these years, year-wise ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
!(. 5. RAMASWAMY) : (a} to (¢). The
informadon is being collected from the
Ministries/Departments and will be laid on
the table of the House in due course.

fag1r wma scmafEe W=
9 & "rgaAr 39T

1912, o wrez AT : Fm Qg WA
Ig IO F FU ST

(%) sarag a9 ¢ f& fagre aamiz
7 fagrT usy svwafaa FHAr qw 90
AT FAIT T A AL R W gw AW
q fw o afsadi § gg S W@
qrEAT 33 F1 fAvig fear mar @ fawd
FHEAET FANATH wd A9 B ;

(=) =7ar ag >t a1 § fs 9z =%
MIAEMT 7 IFT q9 wt HA@ar  w)
AT F & I Aty &Y fwar-
feafa #1 0% frgr g ; sz

(m) afz gt, @Y so7 9w ang aF 9«
a% agl T AT AR T Td Ay
a9 % 39 "9 F 9T WA WIIA
% w1 guei w0 fa=re § YT afz ad),
M HFFTERE !

T TG AN T W (sit
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ferert weor gws) - (F) ¥ (n). SFA AT A
AregAl gArg ALY #1 wE & ) /U ¥ e
7 g§ arma aifas 5% § g¥ T Q-
fawifcdt & art § oF faarg a1 w1 F4-
Fifedi & Qi at ¥ wrar fear fw Y
qaifg®ifeal & &9 § ¥ 77 7 Wi IR
T3 77 wfafafadt & &1 & awe
HregAar giil | F178EF A1 FA F
qZ ST FIHIT ®1 AW gAr F 0F
aq & wfafrfast &1 awgar swiog 37 10
Far gt ¥ ¥ g ¥7 qgarr g § DA
Y TATAT 47| dqA: UST AR,
qarfasifegi #1 q43 & fou frafaa
AT P aF a4 A 37 azd afafa
wrgar 33 #1 faggg frm faaa argan
yra ®ef § @gedl w1 sfuwta agwa
WICA 47 | ¥ A1 A % €4 aqd
afufs & gvav9 T@d & fod 79g @R
& fommi & e fear a7 gw A
U AT IS OIS H qq7 /T U
a7 & fAorT &) I & ) qzar =
rqrateg 7 foz #1 damr 21X a® wnda
ar f&r fs aFe &1 3o fadw
wifia # frar a1 qzgER, w9
a&re ¥ Sfeafaq faoir o= #dmd =
s & fay fawat & swgew 9 ey
& | TSy gURTL TT JIAS H I=¥ AIEr-
&g & afaq wRal # wATAT &

wWe
Development of Plans of Tourist Interest

1913. SHRI BHOGENDRA JHA:
Will the Minister of TOURISM AND
CIVIL AVIATION be ploased to refer to
the reply given to Unstarred Question
No. 4664 on the 22nd August, 1969 and
state !

(a) whether Government are consider-
ing the proposal to examine the feasibility,
costs etc. of developing (I) Quutam Kund
and Ahalyasthan, (ii) Bisoul, (iii) Girijase
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than, (iv) Jagban, and (v; Bisfi as tourist
centres in order to be able to decide the
financial implications and priority thereof ;
and

(b) if not, reasons thereo!” ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH) : (a) and (b). As already stated
in reply to the earlier quesstion, duc to limited
resources which necessitate the adoption
of a strict order of priorities, It is not possi-
ble for the Government of Indla to develop
these places as tourist centres in the near
future. It is accordingly not proposed to
conduct any feasibility studies in respect of
them,

Siltation in Cochin Harbour Berths

1914, SHRI MANGALATHU-
MADAM : Will the Minister of SHIPPING
AND TRANSPORT be pleased to state :

(a) whether the difficulties experienced
due to the backlng of siltation at the
Cochir  Harbour Berths, have ecased by

now ;

(b) If so, whether any new dredgars
have been arranged ; and

(c) the latest position thereof 7

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS AND IN THE MINISTRY
OF SHIPPING AND TRANSPORT (SHRI
IQBAL SINGH) : (4) Yes.

(bl A second-hand Dredger "Gunga’
was purchased by the Cochin Port Trust in
1968 to clear the backlog of siitation,
Orders have been placed bv the Port Trust
on M/s. Garden Reach Workshops, Calcu-
tta for a new hopper suction dredger and
a new grab dredger which are expected to
be delivered in 1971,

(¢) At present, a draflt of 30 feet Is
available at both the tanker berths and
practically all the wharf b:rths, two along-
side jettles and the three stream moring
berths,
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Statement by Governor Shri Dharma
Vira Regarding Role of Governors.

1915. SHR1 NAVAL KISHORE
SHARMA : Will the Minister of HOME
AFFAIRS be pleased to state ;

{a) whether Government's attentlon has
been drawn to the reporied statement of
Shri Dharma Vira, Governor of Mysore to
the necessity of definite instructions to the
Governors regarding their functioning ;

(b) if so, whether Government would
consider the suggestion ; and

(c) fif not, the reasons thercof ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHR1 VIDYA CHARAN SHUKLA) 1 (a)
Government have seen Press reports in this
regard.

(b) and (c) . The Administrative
Reforms Commisslon have recommended in
their report on Cenire-State  relationships
that guide-lines on the manner in which
discretionary powers should be exercised
by the Governor should be  formulated by
the Inter-State Council whose establishment
established  under  Article 263 of  the
Constltution has a Iso  been  recommen-
ded by them. The report of the Commission
is under examinatlon by the Government,

feeehl & ggwa afaT A w
wy® £ aaazd

1916, st o Afag wifiar: sar
gg-H1a WA ag IAA 1 g & fw: -

(v) saraz el fF 3 faaeaz,
1969 ¥ fzsett & gFarT ®f=T ¥ FUF
T F1 HAT FAIT A A6 0K IR A€
w1 SYE1 aung g a1 ) fag 15 feat
qqw a1,

(=) ®m gq afzz § qATA N €@
ey § freee fear aar §

() ¥ asay ¥ qq a% g fead
sqfer freqe fed o § ;T
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() =marry & gfew afawfal
T A7 a5 3ar FrgA F7 3 ?

T-%IG FAma A Teq wEt (s
frar aw ws) © (%) 2969 F st
QAT 1% ACAT A qT0 FAIT AT FT
% sTH, fagsr 3w 11 ag 1 =), g3-
miA qfezz, af faeet & qrar maT ) 3w
AFFONIFTF gy g0 g
Y g9Ar g 723 T A 97

(=) ot agi, »imrT

() @ar (=). are do Yo &1 &TW
363 & sFid qfew gra arA # Aiw
] T W i A% 5§ graew H
2 aafwat &1 freaare fvar aar &

¥ ger s arfeal §) fgar aglan
aite sy fofa o afmam 33 gz g

1917. =it Trrvga el : #41 Ig-
wTd KAl gz aa14 #1 Fa7 30 6 ¢

(%) #F+dra afsar=g gran F+y /-
FCF wsharfegl A ey argfanr s
argfasft a1 afmam 2% 97 fre a3
sqg fFar sir <gr & ; WYX

(=) 7ar oF @Y Faarfal €1 Fara)
&1 fargia ag sfaagor oo #¢ famr §
a4 Q& qIF FT St § 39A €W g
¥ for frar s 7 @ 7

qred swew § wea WA (s
faren waw gew) ¢ (F) [ w1 A Ry
feraqor ANFAT 9T A ATST T A
frgzer ® femr mar @ feedt 2%«
wigerT 9T A} AT T ¥ AFT O
sy AT RE)
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(=) F=hg e sgfa =
fgrt Exor aar qugHET & sfgaw ¥
® ghAT vgE w7 & FF & @
FHFI & fgedt &) o9 & & fou oF
mfons wgaE e d g fgedt &
fer am 3 =g &1 oftorre A R E
gfafaa sd=fal v damd &1 a9k
ufys =19 gzTar ar Wra |

faazm

FeT GE F wHAfEt § fon
fg=Y faer QYaar sd® F s ad
g faaifa s

L ufa
e
1955-56 -
1956-57 1,44,360
1957.58 6,82,579
1958-59 8,98 885
1659 60 9,73,146
1960-61 11,44,766
1961-62 13,07,885
1962-63 17,40,577
1963-64 17,70,321
1964-65 20,40,912
1965-66 22,93,256
1966-67 22,14,200
1967-68 22,64,500
1968-69 26,19,600
1969-70 (&@e ¥o) 26,75,000
st argfefa & adar
1918.  oft T wat v g

wrd §of ag qAA F O KA fr

(%) ¥d7 aowrc & £ fomd w5-
wifcdt & s a% ¥=07 sfowm &= 8
fedt angfefe « qder 9™ ¥ §;
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(=) ¥ sfafaa sqwifai £ ge
fradt § faast damslf &1 9w 9%
wrafag wareat gra wafafes (feed)
F w7 # fFar a1 wgr § s 3% wew
fadT & f97%7 ITqT Y aF W Y
# 7l faar o @

() a1 IAF AW U sRarfeq)
#1 g 9aF 9% frgea ®TA & Qe
9 =T wT w@r ;AR

(9) afz 4, @ s@wR auw
SFT F Afawow 9 md FW & oww
arfaeg § 7

g w14 damw § wa A (et
faar aonr gws) @ (%) W4, 1969 ¥
afamisg gfmen e & g swnfofe
FT qI54%H AFAAIGEF Q77 KA Ny
fasa »f uit fefoa 1 gsar 42 g}

(@) & (7). A9 & fafwa aoerd
wHEE & B 77 & s s Y
gfafeae w77 & fan fzedt armfefe §
wimewr fear s 21 iR gfmeor ey
g gg A ¢ v fawifed odter g
A Az T wfad dranaw s i fzay
arfafesl & 72 77 fAge fed amd

waT ¥ foug aof & foren &1 g

1919. =it TraTeATT TR
=it WYSg T

wr fam aq gaw AW Hofy
T ¥ FaT K fr

(7) w11 ag a9 § fr @ewx Ay
¥ frgg ol & foar & gwrc & foy
fdrg e A ;o
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(a) afz g, a1 70T ool & fagy
qiw qut & A faem F @A | &
fou g arar gong af foar Afq w1
wRT A g

e aar gaw a1 @51 (70 Wo
#o HTTo AYo WA) : (F) T AN

(@) s amiw & fag® i &
fraes faerr & gfamat, gragfodl &
#qZ1A, TEATT qa1 95A-TEA wAfAE) F
q faaeor i gravaTal #1 swEedr &
afeq fsm & agrar 30 &1 9@ ST
W

Arbitration of Cases Against Raja of
Ramgarh

1920, SHRI RAM AVTAR SHARMA:
Will the Minister of HOME AFFAIRS be
pleased to state 3

(a) whether the Raja  of Ramgarh,
Shrl K.N. Singh, has submitied an applica-
tion 10 the Gouvernment of India pleading
that cases against him be compromised
through arbitration ; and

(b) if so, the action taken In this
regard 7

THE MINISTER OF STATE IN THE
MINISTRY OE HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) No,
Bir,

(b) Does not arlse.

Inability of D.T.U. Buses to cope up with
Passenger Traffic

1921. SHRI RAM AVTAR SHARMA
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state :

(a) whether it is a fact that the Delhi
Transport Undertaking is not able to cope
up with the passenger traffiz in Delhi and
people have to wait for hours together to
got a bus ;
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(b) whether this is one of the main
reasons for frequent clashes between D.T.U.
staff and passengers especially students ; and

(c) if so, the steps that Government
propose to take to rectify the matter ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS, AND IN THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
IQBAL SINGH, : (a) No. According to
the Delhi  Transport  Undertaking the
walting period ordinarily docs not exceed
20 minutes daring peak hours, Elforts are
being made to reduce the waiting period to
15 minutes.

(b) No.

(c) The question does not arise,

WA (wew sdw) ¥ afsee awioe

1922, =it wrea fag 9tgm :
o} gwe w7 wTEATT

T N3-w@ WA 8 qwET, 1969 F
FIRIfFT weT oear 2828 F I &
¥ ¥ gz avy FY FN owOn fir :

(%) 23 aiffemiat amfedt §, <N
TH GNY wey 920 ¥ g4I fay & i
fat vz @ &, s A fEa-fer mAat
F1 ez F2a17

(=) 3% fgr 97 ¥ qF 34 a7
Ara oY arafa ®y FEat are wyarar;

() =% A w= wafe w gAw
e wen-wen  fRaAt arT a3y a4
Lixd

() 37 arfeeart amafedl & amw
a7 § e IA%6T ¥ & wrgw Faweamy &
fatr gURIT T ¥O WHATH FEA W
segtg g ?
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Tg-wrd warsg ¥ Tow gW (s
fearar ) : (%) ¥ (9). g
oHfra Y o @ & Al gEA ¥ W
9E% qT 1@ &1 A |

Jew grgreal ¥ wiv e qwe

1923. oft grw w7 woarq :
=ff sfraeg Mo :
St Wl grATeTs
1 g §A ag AT Fw
w0 fF
(%) waw =areT & @ ang faa
qrad #faoffa 92 § ;
(=) fwaq amd ma qig aqi & of
afus agg & afqota 18 § ;

() feas mad 1@ z@ a6t &
wfas qag & afeila 93 § v o
TR 7 w1f fadg 98 feqr nar §; ak

(%) #foifa st &1 dear &
fagad & fom e &1 ' SEarEy
oy &1 fame 7

yg-wrd Warmg ¥ g welt (st
fagr Tt qus) ¢

(%) g 35w Amaea 1-11-69

®r 15527

IEET I59 qigrew 1-11-69

T 8054

(&) gty 35w =gy 2489
3T =9 FqIEATEY 169
(1) g e gTEy LG
I Ive  ATATeY 3

wer & W (%), (w) o (1) ¥
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oHfra & a1 W@ § AR AT ¥ W T
@& & Mot

(w) 1o sifawmifeal 81 fae fofe
I IR AT g & af F—

(1) "eaqeaY, fAgemy st fagere
W AT AEGT GEEHT KY
S H T U I ey
¥ =grarataY # ey § q9r-
T (7 &Y o ;

3w sy ¥ ffwal wfy-
o Wi AT &R

(n) s #€ Fare Arardt =
wifeal ¥ smar AT § el
8 71 & War Iew -
F7 ¥ IOF A9 FA WA
FEAMTAI A7 g &) IEF eqA
¥ ur ufafsr sqar ood
aradry fagw fear o
aifs I3 qraTeT & W X
fasea 7 g1

(n)

Ieq AETeaY § yfAvity o wwEr
eTHT & o ¥ Ite &I a4r A &
IqA1AT INAT w1 ey 37 & fag wrew
¥ gyM JqaTae w1 segear ¥ A
=qraveret &) afafa &1 757 fEar @ g

Pakistani Nationals In Delhi

1924. SHRI HUKAM  CHAND
KACHWAL :

SHRI SHRI CHAND
GOYAL

Will the Minlster of HOME AFFAIRS
be pleased (o stale i

(a) the number of Pakistan! nationals
who came 1o Delhi with valid passport, got
themselves registered here and are now
living wmealtblly in various localities of
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Delhi even after the expiry of the stipulated
period of their stay, according to the
information collected by Government ; and

(b) the action taken or proposed to be
taken by Government to cost them ?

THE MINISTER OF STATE 1IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) None.

(b) Does not arise.

naer A oifeearR amfos

1925, st g¥9 W'Y UAE . 941
wg-®™ qA1 ag qAIA ) FO F 7

(F) FTHR T OFT Y AE I
& sgare qgwud usw & fafwa fael
# o feaar wifeeardt amfue @
gud g vdl & fafira fael § 97 qre-
95} qT @y & AT A TET 9T W Fr
wafg & qu @A & I N @l NA
fatw @, o

(@) w# faemfaa &3 & foq
REIT TIFIT TG AT FIFTT 1A F47
FramR A ?

me-ew waea ¥ Tea wN ()
faereren s) 5 (%) AT (=) gFN
oo 1 o7 WY & WX §EA® AW
e 9T | & At |

Archaeological Circle in Mysore State

1926. SHR1J H. PATEL: Will the
Minister of EDUCATION AND YOUTH
SERVYICES be pleased to state ;

(n) whether Government have decided
to form an Archacological circle for the
Mysore  State under the Archacological
Department, Government of India :

(b) If so, when it is likely to come into
existence ; and

(¢) it not, the reasons therefor 7

THE DEPUTY MINISTER N THE
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MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRIMATI
JAHANARA JAIPAL SINGH) : (a) No,
Sir,

(b) Does not arise,

(¢) The matter is still under considera-
tion.

arafas  gogal @ 3T WA ®
feg g

1927, Y stw swTT @Y
wit wEaey faargt
&t 90 o AET :

@ foen aqr gas dwm wAN ag
A &Y FO1 FIA fF

(%) am gTFcd 0F graar ard
2 famd gmit 2w & fa=mdl 3m &1
wmfas g aifas sofs & sgia -
Iz, wfgaR, sEwaET,  @EEEEAIR
anfz s avmfas gusal a1 g7 FF
" F;
(m) afz gf, @ acavasd QYT @0
g

(7) sar faemr mfesal @ g
geami & wfafafagt & o 79 g &
g & quHs fzar agr §, Aty

(%) afz zi. @t fea s ¥ &7 afz
agf, @ 8% #4117 § 7

forem aar gaw ¥AT HAY (w00 Ao
®o H;TT- W TI) : (F) F (T
WA ATEIC A1 @ FF DT F) A
@ smfaa w2 @} T fafre
qreEEl w1 wafay w3 & feg
fafimr wmat & NEfgy wT W@ g
mifs gart famdl, saa,  sifaar,
weqEgaT 1T grnfasar I anfas
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g7l

R EA Tfad a6 ™

fom &% ger wriww @ sw § —

(%)

(=)

(m

T @At gt sy
wfafa Y wedtr gwar v9-afafy

7 fazafaarsg @ 9T aga &t
usgta oxar wfafear cqifem

FAH AeT W R
wfafral & faemdl o seqmas
mifes § &7 gasr Iiew fam-
farea dlaw # Eeltgar &
qIENRTAFAT 1 TR &EH &
fon maraaTet $29 IMT E
fregrs a4t 36 afafaar
warfga &t 0 21 ¥ afafagr
A A7 fA=T ®1F FTaFATA
F fAU 499 FEFHT qa1¢ FL@
g

TF IUGIY  FEF  (FATEAT
1 earfra fer om0 gz
atE 7i9g &ty @1 & |FE
# qizq gEIFT A1 AT getan
w3 mifs ag gfaf=a fem
ar g+ f& od) qeaw ag) zfee-
17 FAA FIA F1 0w afsd
meE @iMT aq g% faew
U OFHAT, UL JRAT AN
AT, gEfAtrdar #Y A
agfism @k agfewar &
gfa wfa A FE AR
qETfa®  AMTERAT WY WTAAT
w) qrATEd fad

a1 & aNg g & at
# uslg fomr s qar
sfireroy oftax & v§8 =T 9X

ssmes) &  feq  gfersm

gwifma € § oy s Al
% w9 |7 7y A qwtar w@
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¢ fs eama) & Fradfal &
¥ wrdgar, s=itgar sifs w
fre 1T g7 fogqr a7 &%

gfuw star ¥ ardraar
gredtgarn, T ATqrEAT WY 3T
FEE for & g e
EIUTF FILATEd} & g9 §
FET R FIFINF R
faenfadl st famrdf Aave
¥ us afifa fager Y of

g

(v) sz a, fafwsa andfaw s

wigf anl ¥ @i gEyEAr
I F3 & fa ucdhy qfers
agaaTy a9t afmaor qfeg &
wEAm ¥ g3 @ Wi seaw
usy faamdt seqow fafad
w1 FgiaT ferar @) ag &
YT ag ¥y st fafad
HIGHA FIAT g B | HOHIT
¥AQ eET A1ET & wgam {
TF QFAT 9 W HAF ST
faa® sty &1z enw, fodr
fiea & ¥ feaa qw 9T =
Wamr @ g AT IWem &
A ¥ fagrdl €Y q7zg fag €Y
qafg & for &7 ogmi &
sfaf & w7 & Ay &
foq snwfar wT @ 31 aromar
&1 Izm 91 farm (@
seafam) vt éefl sewmear
T @R Uw gE & Off
w, frr afy demr §
R w0 W FEwA fem
R O f 4

Tt g & seren ¥ f
qers Wi fafow arefia sl
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(2) ‘wta  graw

& @@ s figs wEa
war §, W fomm HagEd
FIN TIC AT WL AN IW
dag ¥ g 10 yga sEFST
T I E i—

(1) wredra afaara & anzd sg-

g ¥ &t nf weAw wer H A
10 gegsz Mwfgg  geasi a
w1 gAF  FE I
W ¥ oggarr #@ & feg
TH s aw ®
I FIAT TAOT & AfE A
2 ¥ gAF gEAFI FT 0% AT
gq@ey gt &%, fay = w7
& d fawy o |y
fafr= @t & wafeq dexfaqy,
graifas warel, Qfa farai
HIT WTHA & T 3T FAIA-
&1 fas afd ) geawl &
dY |ATST FT 1M HEH T
Cau |

AL I
wfgs  wdtg sofei &)
uHim MNafaat st F wda
siwfaa qedt qe wwifaa w3
wR

(3) fasafaaraa w3t & 35 =@a-

9@ freat g7, €T ges
seifa F13 &1 ®1d N
qe3% *qre A Afor aar }
fogd  famafaersn s =
AT & @it fagrdial w1 89
g% gad mifger & w9
I g qHA |

NOVEMBER 28, 1969
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T F fou aqqes &
€1 d qgEr @ W R #}
TH W@ F ‘AgE gEASET
G AR (LU B
geas @ fawg zeg, wshg
tFal = SErfgr w3 aR
AT ¥ qwma aret gafagi &
fou faewr wamar, @y fasam
ate aufa ) g2 w7 & Agzea 71
S # TET g7 gAY AT o

HIFIT W g T aNg war
q¥q17 taifeg &yt faaw sea-
ia fosdt @t & wiar qearawt
® vy faadfal &1 zfory
wiod a1 fzrdr s g
@it & far sfoee frar a7
qARAT | TEHY  wwIT, Afg
WG UsAl & wrer-segreE)
1 Nt 3y faandfai w fardy
AT AW AT @ity W
@ & fou sfafas g
AN g A A fr
wfas & sfas qafee) ag-
W FAAr A1 ww, foms
FHCAET AIE AZATGAT Feq=
gt s T e
UEAT FI qgrar faSar,

wifwe eqrat ®F arn & fog fadre gfrard

1928. it 3w s eqmt

»it TRETE fadt
st \re graTeTs
ot AT T
&t 90 go wfx:

w1 i aqr wafiw Iwwga S

(4) g gers = W 100 qg TATT &Y FIU F fF

TEA% SwTfA wX w1 W o

W na g W mh et (%) Yo wieshr coToT o
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wifas eqr9 gt Wi & g G F 9\
$7 o faear & qrg uafra @ & ok
H9T HAUT YFT =t 7 stvar W™
I §, WITT § WIAATAF OFal eqriad
A H aga |graF § ;

(@) afz &, ar «ar aww 1 faare
ST #1 g7 qfay waral &t ar F@ &
for v faig swargas A a1 3 ; X

(m) afz gi, ay gFraata s g ?

qgza a9t sdfae symaa W : (3o
wvi fag) : (%) o, 20

(=) a1z (). =ifaa qra= F w10,
fesgis e @ FFIT AT EFYAY
Ft grg & 57 1 feafa & agf §, awfy
qieq fasrg &1 GAFG QA §
s agea & % g gfenfeoq fey
0 g

Use of Bocing—747 by Air India

1929. SHRI S, K. TAPURIAH :
SHRI N. K. SOMANI 1

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

{a) whether it is a fact Bocing-747 will
be put on international commercial flights

.

carly next year ;

(b) the number of services likely to
touch Indlan Airports regularly ;

(¢) In view of the fact that each Boeing
747 aircraft will carry ecither 362 or 490
travellers, have the necessary landing,
transit, customs and handling arrangements
been finalised at our International airports ;

and

(d) the number of transit hotels to be
built near alrports for this additional

traffic 7

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
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SINGH) 1 (a) Boeing-747s are expected to
be introducted on Internatlonal routes some
time in 1970,

(b) The latest schedules filed by vari-
ous inicrnational airlines operating to/
through India for the period November, 1969
to March, 1970 do not envisage opcrations
of Boeing-747s at Indian alrporis,

(c) Government is scized of the problem
of facilitation which has two aspects ; (i)
provision of added facilities at airport
terminals, and (ii) simplification of paper
work relating to frontier formalities such as
customs, immigration and health clearmace,

On (i) ahove, a Committee under (he
chairmanship of Shai J. R. D. Tata recemly
exnmined the matter and made important
reccommendations towards modemising the
terminal and other facilities at international
airports in India. These have generally
been accepted by Government,

As regards (li), a high level Inter-De-
partmental Committee for facilitatbon bas
been meeting periodically to look Into the
various policy aspects of frontler formalithes
to ensure that decislons are taken on a
broader basis and implemented without delay.

() Alr Indla has under considcration
a propasal for constructlon of a transit
hotel at Bombay airport. India Tourism
Development Corporation also plans to bulld
a transit hotel at Calcutta airport.

Delivery of Boelng-747 Aircrafts to Air-India

SHRI S. K. TAPURIAH
SHRI N. K. SOMANI :
SHRI MAHARAJ
BHARATI :
SHRI BENI
SHARMA 1

1930.
SINGH

SHANKER

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state 1

(a) when are the Bocing-747 alrcrafts
likely to be delivered to the Air-India ;

(b) how many aircrafts have becn
ordered and their phase of dellvery ;
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(c) the likely routes on which these
aircrafts will be put ; and

(d) what are the new routes that Air-
Indla would open after these aircrafls are
put into operaiion ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
(a) and (b). Air-India have placed orders
for 3 Boeing 747s ; two of which are expec-
ted to be received during March-April 1971
and the third in March 1972,

(c) It is proposed to wutilise these
alrcraft on the India—U. K.—U.S8. A. route.

(d) When thc Bocing 747s are recel-
ved, some extra capacity will become
available in the Boeing 707 fleet. The
proposal is to utilise this for extension of
Alr-India is services from East Africa to
West Africa,

Allocation of Staff to new Departments of
National Institute of Education

1931, SHRI P. ANTONY REDDY :
Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state 1

(a) whether any criterion has been
followed for allocation of staff to the new
departments/units of the National Insti-
tute of Educadon (National Council of
Educational Research and Truining) subse-
quent to its reorganisation ; and

(b) If so, the details thercof ?

THE MINISTER. OF EDUCATION
AND YOUTH SERVICES (DR. V. K.
R. V. RAO): (a) and (b). The Joint
Dirccror had made temporary arrangements
by distributing the available staff among
the new departments. The matter will be

reviewed by the Governing Body of the
Council.

Remaining Department of Curriculum and
Evaluation as Department of Text Books

1932, SHRI P. ANTONY REDDY :
Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state 1

(a) whether it is a fact that the Evalua-
tion Unit of the ersiwhile Department of
Curriculum and Evaluation of the Natjonal

NOVEMBER 28, 1969
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Council of Educalional Research and Train~
ing has been renamed as Department of
Text-books with one or two minor changes ;
and

(b) if so, the justification thereof 7

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V.K.R.V.
RAQ) 1 (a) No, Sir. The functions of the
Department of Text-books are different
from those of the Evaluation Unit of the
former Department of Curriculum and Eva-
luation. The Unit attended to examination
rcform, The ncw Department of Text-
books will be incharge of the following
work 1

(i) Advise States on Evaluation of
text-books and Improvement of
their quality ;

(ii) Tralning of
artists etc. ;

text-book  writers,

(itf) Producing model text-books and
textual materlals ;

(iv) Act as co-ordinating agency in
matters of text-book production,
printing and distribution.

(b) Does not arise,

Condition of Evaluation Programmes after
Abolition of Evaluation Department

1933, SHRI P. ANTONY REDDY ;
SBHRIE. K. NAYANAR )
Wil the Minister of EDUCATION

AND YOUTH SERVICES be pleased 1o
state 3

(a) whether 1t is a fact that evaluation
programmes are still continuing even though
the Curriculum and Evaluation Decpartment
of the Natlonal Council of Educational Re-
scarch has been abolished and the Depart-
ment of Text-books is giving shelter to these
programmes ; and

(b) if so, the reasons therefor ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR, V.K.R.V.
RAO) 1 (a) and (b). The National Institute
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;gﬁdu;atic;n of the N:t'l;mall Cot::nci:);r Aregfas, qar IsaaT qrsafes fogear &
ucational Research and Training has n P

recently rcorganised and in the reorganised fou ad 1967-68 aar 1968-_69 & afwe-
set-up, the programme of Examination Re- ;|T§ aqr IgT wew & f&q 9q9% J9%
form is envisaged to be carricd out by the =

different departments at different levels of faa AT AXT WA qgra wI srzedr
school education. A machincry to develop &Y 7€ ;

the programme in a comprehensive manner

and to coordinale work in this areca, within (q) “i- 1969-70 “ﬂnﬁ- ﬂ“‘f
the Council and outside, is being evolved, X

In the meanwhile, the committed prog- W & weis ®1 fradl agraar aqr wgEA
rammes that have becn going on in a num- & FIF K1 FEATFAT t;

ber of States and Union Territories are being

lovked after by evaluation experts posted 1o m

the Department of Text-books to maintain (I'[] war ﬂ‘!iln'[( w1 fawnt foa

continuity. I90FT A UG ®1 waw fawardl &
w1 9T FTfas AT 9T /T WEIgdr

stafaw qqr gsaav arafas foen & )

fo afrearg aat gat s3w @ sgaw SASOE; a1

() afz agl, at afasarg aar a3

1934. &t Trwewes fawrdl : @1 @By fw @ R F@ F o
farem @97 gaw dav 54 @z A A I Fmg?

LI
firem AT guw g1 SAren ¥ wew

(%) #a1 foer waresq, @oar sratr WM (SR wew qsA) o (F) adfed A
agqr &g gIET gra waw: srafaw, AT Haf—
1967-68 (wral &) 1968-69

T & ST § &AW FH U K FF AU L5
arq gratar-  grafaa smtAr- e
et T
g FrAqre g g
1 2 3 4 5 6 7
afasarg  253.95 399 25794 23202 1.68 233.70
I g 21900 536 ) 224.36 248.00 2.05 250.05
ggiaar g9% ®7d N A g Al () wiT (u). wgmmr w  afa
sarT AgY & et @ weafaa Srovl AR ST € ATEAT W

T AT Ty amaa & foer o )
() 1969-70 &% rr & oA ARt ArH ofregy W) FwwT fafewn € art

agraar &1 afq ot aw = E $ o) % ¥ o3 ¥ Al et W
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"&qr 93 Fryrfed ggrga & fogd usd
qT 9fag® a9 937 |

gat xfear wt s

1935. st Twmemey faendt : ¥@n
qdzx aq wfAe IyeaR w4 ag @
1§97 w9 fF -

(%) ad 1967-68 aar 1968-69 %
o g gfeaT FY gag-99% A@ W@
2

(@) wmarufa ¥ 8, ¥x F@FR
aar sy IR AiAE) agr afawrfegl
T ®Y af grAvai ¥ g7 qre g% Hra
iy

(M = safe & waz gfear qr
g afgwifd qor saarfat 1 Faa,
W quT 199 F ® F fFaAr ww ofw
&t 7f qar faaEt & w-rew 9 fEad)
w1 afr @< #r of ; =<

(9) == wafy ¥ foaet w7l #
qu IgEl 1 wgafa & af qar @
sifgqai & AR 77 § 97 sw QErAl
&Y sgafa & 7€ N fFa-fer arde) A
ug sgufa & 7§ ?

qizR aqr  wEfae Iywmw WA
(wto weiteg) : (%) wax g fear & 1967-
68 aqr 1968-69 & A wHE: 559
FUO¥ 7Y d91 6.03 §0¥ TG F7 YATT
wfora foar

(@) @ wort & w7 ¥ guw
qiwg AL WA WE
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(M) g AT —
1967-68 1968-69
(1@ wwai #)

(i) wd=ifeat aar afesifat =
ATHRIdF ¥ Y st wlea
¥qq, WG q91 A4 |

108238  1,195.73

(i1) fama & Farew 9T 4@

198,44 271.20

(7) uax gfear @ =it £t
gy gfear +FH=rr  amAm
fafaaw, 1960 F w17 gwa
g7 921 I 9T gra7 feww G
g1 7 swrfu.dr o fafagat
F @A ¥y wIEIEAl &
saaifwl, agr gg@ &g
sifaga sfugi & safaaay,
@ IgUEFIE FEE A Wi
% qiEy, 1 f gea swar
g g oz arar fexz 3} &
FoifF T8 9FITH oA A
g fewdl @ dem oage
afuw A ¢ &t @@ Few
fewz wat-gfeaqr & fafws
Frgledl qiar fad snd &, zw
fodr gaaT qEFrw gAY Agl

L4

¥t =t frdmem sl am-
fa w aar awdlwl naTAEt
A &1 gANST

1936. «if Tweawq fawrndf : #ar
foen owt gae Ry HAr g FAT A
T fE

(%) wm ag o= § f& sa%1 Haeg
¥01g fgt fRmey aix dwifas qar
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CLICT I E G eI LI T C T
w1 & fFfy wema 9T faaw s wr §;

(=) afz g1, 3 at § sya w9-3a@r
1§ agr Fg gAvsA wewad: fEw
ardta ¥ gior;

(w) 7€ nfza dear & wawifeai &
fafumr siford} & 921 &Y 791 dear @),
R

(w) sfafaa sqafadi @ few
SFTT IIANT & S Fra ?

farer aar qaw dar AAET ¥ AR
(st wwar agiA) (F) & (7). wwer
fa=masiT &1

(a) waT agf Izar |
Hindi Stenography Examination

1937, SHRI RAM SWARUP VIDYA-
RATHI : Will the Minister of HOME
AFFAIRS be pleased to state @

(a) whether Government propose 1o
conduct Hindi Stenography examination also
through Union Public Service Commission ;

(b) if so, whether all those employees
will be allowed to appear fn this cxamina-
tion who have already passed Hindi Steno-
graphy examination of the Central Training
School ; and

(c) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) to (c).
The Hindi Salahkar Samiti in their sixth
meeting held on the 28th June, 1969 recom-
menced that just as examinations are held
every year by thc Unlon Public Service
Commission for recruvitment of English
stenographers, in the same way examinations
should be conducted every year for Hindi
stenographers. The recommendation is
under consideration.

AGRAHAYANA 7, 1871 (SAKA)
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#7Elg aIeT & surfegt
w fgedt w1 wfgewm

1938. =it vAewey fywrdt : aar
93-®714 WAT 20 fewraz, 1968 & syai-
f&a 9z7 gear 5282 & Sac % graw &
qg T T FI1 F4

(%) 37 ¥y a1 sqafedt
& fa7 §1 g 1 w73, 1961 ®) 45
a4 & w7 oY, %9 a% (33 qgrg qn

(@) fe=st # sfaew srea g3t 2,10,
000 waifeat &1 &7 aw ferdt & wry
FE & a8 Fgr wam afs acafrs
sat 7 fgdt &1 w1 gif wy
HEATA( AAIGT AT §% ;

(m) fe=dt T Trsai qar #g-
TS, JATrG AT A1 J97 37 =y
[T TF F T 77 A% FANST ¥ w-
Fifl sz afesifeg) grey wqaIT 7
U L AR fgrdd § W5 wm@h ;s

(%) foa-fem sqwmt & fear fgdy
¥ FI9 Z1F a0 Tar g ?

W e wrwa d wea W (s
faarao ge®) : (%) sfrad gor-geng
afusan FHf7ar 27 fz:8 a3 & fon
A sfus oz frdt 17 & 14w awy
ag IATAT qeaF AN e g FRard o
aT fe=dt sre & |

(@) Trawmr wfafqam, 1963 (7ar-
Amifea) & ggmT §u-vmraT § mF -
sl fgmfas feafs ar o€ &0 o
fordt waar sign & & AE N 5807 v
9T ®1§ gfage £ 2, a7 aee @ £
w & fou ¥dlg qTerdt sdard f7=H
Faar giN €1 g F§A ¥ foyg
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AT § 1 g, A "ared) | fawmy &
qg wqng fear mr g & fgedt @ad
s sHafwl &1 feow g ardeA &
fou fe=dy &1 gteew 39 1 AkEifes
fwar a3 '

(M g8 o= F AT 9_F F &
fet & dnre f&g gr @ &1 w4l =q)
ferdt a7 Ay sdafedi & wgwa
AFAT, | TR AT FY HEAT q@7 A AAT

(a) afagrsg & fawrt &tz Har-
Fai § 183 aguai # Ty feeaw 3
graes & fag fgedt watr 4 ar @ &)

qeg wim A gava aifsmrn vies

1939, »ff Aremgw w@eq Qi @
TE-ETT HAY 8 awed, 1969 & asarvifea
SEA qeqr 2828 % I H Ava H 48
AT ®T HI7 FIT 7

(%) we g2a & fafea fae=i & oy

qiffeart  wfezs feam § @ qiw ad &
sifes safa & fgg w2 @@ ® § &€

(@) sa# & feqa arfsear@ ufegsi
F1 57 @17 ifvema #1 fowifaa fwar
T g ?

UE-®14 WATHT W Tew Wt (o fan
| 9ww) ¢ (§) AT (|), gEW
o g 1 o1 7@ § AT 937 F 9T @S
9T 3@ &I AN |

fg=t wiat TGl & @19 gR-smAER

1940. »it Amemwr Taweq @wi: @1
ug-®1d g1 97 qqA K FI1 F40 6

() fardy st sal a9 9914,
TOT AR ATV ¥ A% AABT F
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AT IAF HAET F qAF @AS- A
frsral & frad #iaferm § o fm-fea
el 9T §;

(@) sa ¥ frad sratedl & §qo
w14 fgdY # frar sran & o &y i
41 AT F1G F9 aF 7D FOHA H
T &7 fa91T 8;

(n) =% gmeg & fa=re & w4l
sl & q19 F9 % FEQU TA-[AGIT
faedt # wTO FF F1

(w) #ar az&1T &1 fa=x fg=y wmr
AreY Tsal aqr qFrE, gAY W Agl-
U # IAF HASY & TAF FATST a9
A% HATAT & yNF eqraqurEr fAwrai
F sroiedl ¥ us frdt ordfaer qar o
e fagea @ w1 &, arfs agr
fawdt § &1 v ) a%; A

(%) afz gi, a1 tar &7 a5 &7 I
F1 genaar @ AT afz 48 av 1w w1
faart feedl 14 foq gFc T F1§ 7

Tg-wTG wAHg § usy /A (of fawn
oo eA) ¢ (F) 221 faaw dT g0

(@) smifag  wsmar sfefagw,
1963 & fafwsa gewrd satadl & foq
fg=dt T sgsll wer & wqiv & fag
sgFeqn #1 wg @ A ndwa qar froqup
F fou gAH & fodl war s saa @
% farq SR &7 § |

(1) =@ GHa 4g F-BF  qdAT
Twva 751 & fe T7 saiedl & #a o
v q7-sqagI fgedt # faar o q&ar
wafsg fedt wigisa ¥ awqa w17 w79
fget § £ &1 997 g ALY AT |

(a) warF watey & 7497 TF ]
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qATAT JAT ITEFT WATATCA® &AAE F €A
% vay gu wadr fash smazasarsl &0
TFAIRA FIAT Gar g A1 3 IZ AR
aqr 29 § fou aufaa Faard fagsa
FETE

(%) sowt gufeqa 7gf 1am

farazm

g warem & s fgedt wvar-at
TRl ¥ T qamE, gAva At wgeg
¥ feaa e31gq fawrat & fou s@i=gl
LARECEL |

I fazes, gfwar @), ard @is,
af fasal

2. fadms, wedia gmaEa aFay,
gret faee oeze, A (ITT
q39) |

3. WA & "ar oS & FTI-
=g, 127 gIq vasw, 2/q,
miafag Te, af faee

4. mgr frdas, fasie gfew war-
94T, A1Te ®o A, 7% fawdh

5. fazms, afgareg sfoaw 5=,
#To ®o qxH, A€ faew |

6. fadws, awan (3fw 3an),
W waq, 7t fgest

7. fadws, wrfla gfew siwr,
I A1, (WAFE1T) |

8. ®wrdz, usdty afia WA Agr-
fagraa, aage

9. agr fadas, §:1g fd gfeq’
Ao Fo gTw, A€ faedll |

10.

17.

20.

21,

friaas, ety fafqs grean
agifaarea, amgz-1

. fa¥rq agr fAdas w1 wmatey,

wiA-fasaa &ar gfes, V sare
(39) a1t Fo qm, af
feeeit-22

Tt fafaws wafas@At o,
gl afafags, oetdiaa

wr3zs, ag fasal-1
&5 gasarsram, € faeet

AMIAT FAHAF] 7 ATYH,
40 gfgezg Nz, FFIFIR-2

wgl fAgm=a, A grar ZW,
7€ fazait |

fagmre, fasslt, fgmiaw wdm,
oAl AT fARETT {71,
faswra waq, af faesh

qregzIfa® J9g41 ¥ FIT &7
sy, fad d5 fafezn, %
fasst o

. # AT wAey g, FdEwZ)

a1Fa, 7% faed |

agr fadlas, &7 aﬁv’nﬁwﬂ
qrar &+, 183, AT am, ag)
faesit 1

g swieg (303, fi‘fitc
fagew qza1, FATHANT qraw_-;'j
A faeel |

g saf=n (feww), fg=d.
fareror giFAr, HEAFH aifea;

fafeen, avwaf ) ;
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22. @ @Y% dar wram, af faser

Use of Hindi in Offices and Autonomous
Bodies under Ministry of Tourism and
Civil Aviation

1941, SHRI NARAIN SWARUP
SHARMA : Will the Minister of TOURISM
AND CIVIL AVIATION be pleased to
slale :

(a} the number of offices of his Minis-
try and of the autonomous bodies under his
Ministry in the Hindi spcaking States and
Punjab, Gujarat and Maharashtra alongwith
the names of the places where they are
situated ;

(b) the number out of them in which
the entire work is carried on in Hindi aod
the time by which Government propose to
start and carry on the entire work In Hindi
in the remaining offices ;

(c) the time by which his Ministry pro-
poses to start entire *correspondence with
these offices in Hirdi ;

(d) whether Government propose to
appoint one Hindi Typist and onc Trans-
lator in each of the offices of his Ministry
and those of the autonomous bedies under
his Ministry in Hindi-speaking States and
Punjab, Gujarat and Maharashtra so that the
work could be started in Hind{ ;

(e) if so, the timz by which it would be
done ; and

(f) if not, the manner in which Hindl
work is likely to be disposed of 7

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH) : (a) A siatement is attached.

(b) and (c). There are no offices under
the control of this Ministry In which the
entire work is being done in Hindi at pre-
sent. It is not possible 1o indicate the time
by which the entire work is likely to be
transacted in Hindi. Progressive use of
Hindi is, however, being introduced in most
of the offices in accordance with the ins-
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tructions issued by the Ministry of Home
Affairs from time to time.

(d) to (f). Recruitment of Hindl trans-
lators and typists has been made in offices
where the exigencies of Hindi work warrant
the creation of such posts, As the tempo
of Hindi work increases, additlonal posts
would be created. In offices where exclu=
sive posts of Hindi translators and Hindi
typists have not been created, Hindi work is
being disposed of with the help of existing
Hindi knowing staff,

Statement

S. No. Name of the
Organisation

No. of offices in
the Hindi speak-
ing Siates and
Punjab, Gujarat
and Maharashtra

1. Civil Aviation De-
partment 101

2. India Meteorological
Department 79

3. Department of Tour-
ism 1

4, Commission of Rail-

way Salely 3
5. Air-India 16
6. Indian Airlines 34

7. India Tourism Deve-
lopment Corporation 20

8. Ashoka Hotel Limi-
ted 1

9. Janpath Hotels Limi-
ted 3

Ataga a9 qfags WATHg & e
wrfeal @t e frewai
¥ fgedt w1 ;am

1942. st FTCEW Taww Wi EAT
AtagA aar afcgn w41 ag T S w0
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w3 fw

(%) 3% d7mem & feax saieq
qar Trya fawrg fzd) wdy weat
g9, AT AR FErAeg § § AT A
warl A w7 § 93 3 watew §;

(=) 3% & fead wrafad & avur
w17 fg § g1 § ot 99 Fafeqi &
gFU §T 79 aF fgrt § 4 T -
FTT 7 faaT &;

() =T wratedl & @a @EQE 9T
A 4 a% e ¥ ¥ W AR
HFareg %1 faur<

(%) #a1 §THIT F faTe gAF HA
® SCOF H1YIBT qq7 &qad AFHE § aN
frdy Wt Tegl ® AT 9E, qEI
A wegraeg # &, uF oF fglt zifoe
3R o% oF wPARE fgs §| @ g,
fray f& Y & ®19 wreew fam
ST HF

(%) afzgi, @ §7 35 Tdt ovqean
& o gRA; A

(7) afz agl, @1 fe=dy &1 0 g
SETT FTarar a7

guz-wTd fawm e Ataga qur oft-
g "arey & ot (oft pears fay) -
(%) wifea g=1 33 arer oF fqam
quT g

(=) & (9). 37 Frafeal & w@v-
game fawia) § aFat gk dmfs
THIT §T FIW A | O €F GHT T
wrawal qar fAwal & s w7 ¥
w1 wqar fedt & ox sgagre war
yarEfas a1 & &9a AgF & | anAsS o
wiatwat & fomer fgdt wr o wrar @

AGRAHAYANA 7, 1891 (SAKA)

Written Answers 170

IqF aArare 97 fgedt ZHwl qaqr gganawy
#t fagfea swar samafaa a8 & 1 fgdh
& &9 frdt wmas qy qar fgdr §
sferfaa ssarfeat g fear wmar &)

fagao

Frafeg

l. &g qq1 &7 Q7 fawrr, 7f
fzseil |1

2. @G a% afiaga fa2mem,
ag fzesl

3. weaiisdtg ofigga s, af
fazett 1

4. wEara FFwifay greax fafo
14, A% fzzay |

5. AYagT wpifadamey, awd |

6. aifas wfasa fafq gz, qa€

7. AgqdT fasdor aqr gdse
q7sd, qraf |

8. wredla wigreft wafgy & fadg-
# & AF & g fAdas wy
Fate, araf |

9. aflws §NfAar w1 wrateg,
i aftaza qar ofcags wor-
%7 (9% 9%7), 5w )

10. wefers {oftfare w1 wwafes,
a afcazT qar ofcags g
BT (A% q27), F|WAF |

1L adfas gffige a1 wmate,

o afragw qqr afeags go-
BT (FTF q87), HegT |

12. adftaw fatfags &1 wiglen,
AT qfraga qar afeags g1
&7 (§%F q87), 92T |
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13. &+itr wiufen, ssasdiy @«

gfeqga fagmieg, gzt

wyigeTrdt fawa

1. T quq a1, It |

2. wiEeT 999 AE, aidEr |

Promotion of Assistants as Section Officers

1943, SHRI RAM CHARAN : Will
the Minister of HOME AFFAIRS be
state

(a) whether it is a fact that the
Assistants are being promoted as Section
Officers in the Ministries and attached
offices governed by the Rules and Regula-
tions framed by his Ministry afier decen-
tralisation of the Assisiant's grade in the
Central Secretariat Scrvice ;

(b) If so, what is the serial number of
the Assistants in the seniority list of
Assistants, who have been officiating as
Section Officers in the Ministry of Irrigation
and Power ;

(c) what is the last serial number of
the Assistant in the combined clvil list of
Assistants, who has been officlating as
Section Officer fo the Department of Works
and Housing ;

(d) 1If the junior Assistants have been
promoted and the senior Assistants have not
yet been given any chance, what Is the
reason therefor ; and

(e) whether Government are taklng any
steps to remove this discrimination ; If so,
what are the orders which are likely to be

issued or have been flssued in  this
respect 7
THE MINISTER OF STATE IN THE

MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) Yes,
Sir.
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Written Answers 172

(b) and (c). The last serial numbers,
in the Civil List of Assistants as on
1.10. 1962, of the Assistants officiating as
Section Officer on long term basis in the
Ministry of Irrigation and Power and the
Department of Works and Housing are 1441
and B804 respectively,

(d) and (e). Disparitics in promotions
are Inevitable in a decentralised set up.
The C.8.S. Rules, 1962 have been amended
to provide for promotions being made
within certain ranges of senlorty to be
prescribed by the Ministry of Home
Affairs,

Concessions to Employees belonging to
Scheduled Castes and Scheduled Tribes

1944, SHRI RAM CHARAN : Will
the Minister of HOME AFFAIRS be
pleased to state :

(a) what are the concessions, which
have been given to the scheduled castes
candidates in services vide O.M. No.1/12/67
Estt. C dated 12.7.68 ;

(d) whether it is a fact that this order
does not given reservation to the Scheduled
Castes Government servants for promotion
on seniority basis ;

(€} if so, how the reserved vacancies at
higher level in the Secretariat will be filled
up ; and

(d) whether Government are
any relaxations in the rule if
reasons therefor ?

making
not the

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K.S. RAMASWAMY) : (a) Copy of
O.M. No. 1/12/67-Ests (C), dated 11th July,
1968 (not 12th July, 1968) of the Ministry
of Home Affairs is laid on the Table of
the Housc. [Placed in Library, See No.
LT—2148/69)

(b} Yes, Sir.

{c) The reference presumably fs to
administrative posts in the Secretariat of
and above the rank of Deputy Secretary.

There is no rescrvation in sych posts,
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which are generally filled by drawing
officers from various S:rvices (LA.S.,
LLA.A S, L.LRS,, C.S8S, etc.,). Sclections are
made having regard to the merit suiiability
and availability of officers in the field of
choice,

(d) So far as the rules relating to
promotion on senforily basis are concerned,
employees belonging to the  Scheduled
Castes and Scheduled Tribes take their turn
for promotion in order of their seniority and
are promoted if not considered unfit,
As such there s no question of any
relaxation of the present rule, in this
regard,

Promotion of Assistants as Section Officers
and number of Scheduled Castes and
Scheduled Tribes among them

1945, SHRI RAM CHARAN) Will
the Minister of HOME AFFAIRS be
pleased 10 siate

(a) the number of Section Officers in
the Minisiries and attached offices in the
Government of India, who are governed by
the Rules and Regulations framed by his
Ministry ;

(b) how many of them have becn
promoted on seniority basis ;

(c) what Is the number of permanent
Assistants, belonging to the Scheduled
Caste/Tribe communities, who have rendered
more than seven years servive ; and

(d) how many permanent Assistants
have been promoted as Sectlon Officers since
1956, and what is the total number of
promoted Scheduled Caste Section Officers
in the Central Secretariat Service 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) ;i (a) to
(d). The required information is being
collected and will be placed on the Table
of the House.

Memorial for Martyrs of Hardinge Bomb
Case in Delhi's Erstwhile Jall

1946. SHRI LAKHAN LAL KAPOOR:
Will the Mioister of HOME AFFAIRS

AGRAHAYANA 7, 1969
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be pleased to state 1

(a) whether it is a fact that Pi. Govind
Ballabh Pant, ex-Home Minister, had made
a public speech while presiding over the
Conference of India Revolutionaries held
in 1958 near the Red Fort Delhi, to the
effect that the premises of Central Jail,
where the martyrs of Hardinge Bomb case
were hanged to death, will be converted
into a Memorial ;

{b) if so, the steps taken to fulfil this
promise ;

(c) whether Government have any
proposal to ralse a memorial for martyrs
of Hardinge Bomb case ; and

(d) il so, the details thereof 7

THE DEPUTY MINISTER
MINISTRY OF HOME AFFAIRS (SHRI
K.5. RAMASWAMY) i (a) to (d).
Government have no information about the
particular speech madce by the late Pandit
Govind Ballabh  Pant, The question of
erecting a memorial for the Hardinge
Bomb case marlyrs was, however, considered
in the year 1959-40 but it was decided not
1o have a scparate memorial for this
purpose in view of the decision to erect a
memorial to all the freedom fighters who
fell in the struggle for independence from
1857—1947.  This memorial is proposed to
be erected opposite the Red Fort, The
present  asscssment is that it will be ready
by April, 1972, '

IN THE

Recrultment of Assistants by U.P.5.C.

1947, SHRI GADILINGANA GOWD 1
Will the Minister of HOME AFFAIRS
be pleased 1o state @

{a) whether It is a fact that only the
candidates who applied in the year 1968 are
eligible to appear In the advertised competi-
tive examination for recruitment to the
Assistants Grade through U.P.5.C. and no
fresh applications will be entertalned;

(b) whether it is a fact that on account
of this restrictlon, several graduates who are
cligible this time would be overage In the
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next examination for this post and would be
deprived of the same; and

(c) if so, the reasons for this restriction
and steps being taken to allow each eligible
candidate to appear in the said examination?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) to (e).
The Assistants” Grade Examination 1969
was notified on 20th July, 1968 and was
scheduled to be held in February, 1969, The
crucial date for determining the age limits
for the intending candidate is 1.1.1962, yiz.
the 1st January of the year of the Examina-
tion. This Fxamination which was to have
been held in February, 1969 had to be
postponed to 30th D:cember, 1969. As this
Examlnation Is being held within  the year
1969 itself, the crucial date for determining
the age limits remains unaltered and the
question of any restriction does not arise.

Functioning of ‘Officer-oriented system’
in Ministry of Works, Housing
and Supply

1948, SHRI GADILINGANA GOWD ;
Wili the Mintster of HOME AFFAIRS be
pleased to state :

(a) whether difficulties were cxperienced
In the suz2:ssful furztioaiag of the **Qlficer-
orlencd System' as an experlmental measure
in the Works Division of the Ministry of
Works, Housing and Supply; and

(b) if so, the rcasons therefor and the
steps taken by Government 7

THE MINISTRY OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA)1 (a) Yes,
Sir.

(b) A review of the working of offlcer
oriented system in the Works Division,
made by the Department of Administrative
Reforms, showed that the diflicultities
experienced were due to the following main
reasons.

(1) the strength of the basic function-
aries, namely under secretarics and
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section officers, was somewhat

inadequate;

(i) traasfer or abscnce on leave of basic
functionary (under secretary/section
officer) created temporary disconti-
nuity, which reduced the speed of
work flow.

The strength of the basic functionaries
at sectlon officer level was increased. And
each basic functionary was provided with an
assitant to provide the necessary contlnuity,

The Administrative Reforms Commission
also has examined the officer-orlented system
in its report on the Machinery of the
Government of India and its Procedures of
Work, a copy of which was laid on the
Table of the House on 13.11.1968. The
observations and recommendations of the
Administratlve Reforms Commission regard-
ing this system are being examined along
with its other recommendations regarding
reorganlsation of structures, methods and
procedures of work of ministries/depart-
ments, This examination will cover all the
difficulties  experienced from time to
time in the working of the officer-oriented
system.

Recommendations of ARC regarding
Pay-Scale of Government
Employees

1949, SHRI GADILINGANA GOWD :
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether It is a fact that the
Administrative Reforms Commission, in one
of its reports, has recommended that there
shonld be more than 12 pay-scales for the
Government cmployees  working in  the
Ministrles/Subordinate  Officers and that
there should not be any discrimination
between employees working in a Ministry
and fts Subordinate Offices on equivalent
post, on this score; and

(b) if so, the reaction of each Ministry
to the aforesaid recommendation 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) 1 (a) Atten-
tion Is inviied to Chapier IV of the report
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of the Adminlstrative Reforms Commission
on ‘Personnel Administration® copies of
which have been placed in the Parliament
Library.

(b) There report is under consideration.
Car-Lifters in Delhi.

1950. SHRI GADILINGANA GOWD 1
Will the Minister of HOME AFFAIRS be
pleased to state ;

(a) whether it is a fact that a gang of
car-lifters was unearthed in Delhi in the first
week of September, 1969;

(b) 1if so. the numher of cars recoveredl
and the person arrested; and

(c) the action being taken by Governs
ment against them ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) and
{17). Threz persons were arrested  during the
first week of S:ptember, 1959 in connection
with cases of car thefts, It is allegad that
these persons were responsible for the theft
of 3 cars, One car was recovered and 2 cars
were found abandoned carlier,

(b) Cases u/s 379/411 IPC have been
registered against the p:rsons and are under
investigation,

Written Answers 178
Pak-Chinese Spies

1951. SHRI BHARAT SINGH
CHAUHAN 1 Will the Minister of HOME
AFFAIRS be pleased to refer to the reply
given to Unstarred Question No. 1889 on
the Ist August, 1969 and state 3

(a) the number of Pakistani and Chinese
sples who have been prosecuted and convice
ted out of those arrested {o Punjab, Bihar,
Tripura, NEFA and Rajasthan during 1966,
1967 and 1968 ;

(b) the numbzr out of these expelled to
Pakistan ;

(c) whether information has since been
collected from Jammu and Kashmir and
Assam Governments, and

(d) if so, the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. 5. RAMASWAMY) : (a) and (b). Facts
are being ascertained from the State Governe

ments.

(c) and (d). The informatlon received
from the Governments of Jammu and
Kashmir and Assam is as follows :

State Year No. of forcigners Countries with
arrested on suspl- which they are
clon of esplonage connected,

Tammu & Kashmir  During the previous 47 Paklstan
three year upto 2 Nepal
December 1968. 3 Tibet
1 Chinese
" . ey
Assam From 1965 to middle 4 Pakistan_
of March, 1969.
Fake American Dollars AFFAIRS bz picased fo state 1
1953. SHRI BHARAT SINGH (a) whether It is & fact that some

CHAUHAN : Will the Minister of HQME

pemons have recently been arrested. by. the
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Central Bureau of Investigation for prepar-
ing fake American dollars ;

(b) whether the search of houses of two
American missionaries has been made by the
Police ;

(c) if so, what is the result of the
search ;

(d) whether the Vice-Prinicipal of
Methodist Girls' School, Moradabad has
be:n involved in this case ; and

(e) whether any enquiries has been made
agalnst her 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SAUKLA): (a) No
persons have been arrested by the Ceatral
Bureau of Investigation for conuter-felting
American dollars. Howewver, two persons
were arrested by the Delhi Branch of the
Central Bureau of Investigation a few months
ago on certain charges including possession
of and trafficing in U. §. Dollars suspected
to be forged.

(b) to (). The information is being
collected and will be placed on the table of
the House.

- weg wiw A Awar & atwafos ama

1954,  wft mfe syaw : Fn qE-w
o gg & & Far F{0 6

(%)% 35 fam g4 wea s2w & @wwiA
fay & awar T & faaw aeaifas
aqr & AL ¥ w7 21E Jiw F Y

(@) %= quF & @ A d
W USRS gAAT F1 41 F4T B
-

(n) W ETER Y W A ) AA-
v § fw-TeNT =T JTF AT F AL
o ¥ s Aw ¥ fadrowe faure @
§ aremeffam Zo¥ ) Ford § andw ard
Wy,
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(7) 77 ATHFIR 7 qeq 9 FLEHT
#1 w3 27 & e ag quewarfas Aarsi
9T 2 famz @ ; it

(%) afz gi, oY ga a1t ¥ #eq wi3m
ALFIT FY 71 fafFa § ?

TE-%17 wAeq W Tew WA (o
forar axwr qwe) (%) 7 (@), T
FER Y qIF FEAT F WA q@Ta
wrar @ i 13 sragae, 1969 #1 a& g
T oF grar &1 Ao @ N S
g A o By wwE F@ A
fon 14 asgqaz, 1969 A gzaw #43
AT oF SwA fwed §1 hawr fwar )
T amH ¥ fF ozas  aforw-waen
wiffie W g q&dr 2, sfamifegl & ae
sfwar dfgar #1 v 144 & 3t oF
fagaren® a2 &g &1 faar | qarfy
waq fag@r mar o 97 gfew 4
fage-faaz 39 & ANfrwr 3t @1 37
9T §gr fear m@ 1 gEE wEEn
At & wzarg g T gzl
#ggs wt MSt 7 oF safzw "o
InzaY stz 71 frav-faar w3 % fen
aar wreR-eAr & fou qfew @1 N+
qiF W3 ABTT 9¥ M &% SAg!
aqr | ST WIFIT FY faArw 4 qREAT,
1969 Y feaid & sgw< fafusy aqzama
& @va # 90 safaq fovwarr F¢ fou
¥ g @3 9 s W™y 1 amfa
F IFAA PT H agmTAar fd ®
oz Y Faran aar qar & feafy ameg 4y
aYx g gakar qarar @ Uy o

(m) wsa qIwIT & aw A@ww f@5y

IR

(9) &tz (¥) swwes @ft e
FTFTU Y OF araafas wigo) ) gdar
* & fou aqr o nfefafedl & axfy
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¥ w1q7 & s s §0 & fog
o fafier ggaral # e aaar sgar o,
gufadr sqar awaEqar &1 AEAEd S
aqrar 27 § waAr T30 7 §) 797§
21 gar 9ot § fe wsT w3W HIEICA
@it grafrigr  sfasifal &1 azgar
aqRm i w7 @ 3

wgRarare # WAt wmafae aan st
wredta gfsw G & afasriat

T FEATIIN

1955, ot mfw waor: sar g
w1 7Y g FTT T FU F0 fF I
wredhta gaafas #ar @ wrdte gfeq
Far ¥ afgwifeat Y dear fear 2
fore sgmzmEr § gu 15 & <Y ¥ oAq
#agr § aated ar eqrArfE £ fzar
a7 A1 ?

Tg-€1d weRiEa ¥ TRg wW (u
faat am iem) . sgmIAR H g A
gu & & gray # wiedg gaafaF dan
agar A7 9fed dar &1 21§ afasrd
gafe qr eqrarafor ad) fear mar )

gregaifas @0sal qv Afaqew

1956. it miww wyaw :
st fgraatager
st gt o
s TloweEaT :
&t iz i
=t gagE  |FaE!
off UAIFATT TIEA
W} TrRgT qoy
ot fao To BTEwT :
ot wo wo fag = :
sft T T :

FIT Mg-1d WA TY IR R F
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w3 fis 2 H 17 e W@ grewmifaw
"zl av wfgesy s & foqg qa@C
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Muzaffarpur on Air Map

1961. SHRI B. P. MANDAL : Wil
the Minister of TQURISM: RND CIVIL
AVAITION be pleased to state :

(a) whether there is any proposal to
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provide air service to Muzaffarpur in Bihar ;

(b) if so, by what time the said proposal
is likely to materialise ; and

(c) whether In view of the big size of
Bihar State he would examine inclusion
of Purnea also over and above Muzaffarpur

for being air linked 7

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH) : (a) and (b). The feasibility of
air linking Muzalfarpur by a scheduled
service by Indian Airlines or some non-
scheduled operator is being examined.

(c) There is no proposal to air link
Purnca at present.

Advisers to Governor of Bihar

1952. SHRI B, P. MANDAL: Wil
the Minister of HOME AFFAIRS be pleased
to state ;

(a) the names of officers appolnted as
Advisers to the Governm:nt of Bihar ;

(b) whether it is a fact that there are
some I, C. S. officers In the Bihar Govern-
msnt who are senior to the presently appoin-
ted Advisers ; and

(c) if so, the justification of placing
Juniors over S:niors ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a)
Sarvashri T. P. Singh and P. K. J. Manon,

(b) Yes, Sir.

(c) Appolntments to such posts are not
made on considerations of senlority only.

Inquiry into Murder of Pandit Din Dayal
Upadhyays

1963. SHRI BIBHUTI MISHRA 1
SHRI B. K. DASCHOW-

DHURY 1
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SHRI ONKAR LAL BERWA 1
Will the Minister of HOME AFFAIRS

-be pleased to state the action taken by Go-

vernment for instituting a judicial enquiry
into the murder of Pandit Din Dayal Upa-
dhyaya ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
YIDYA CHARAN SHUKLA) : Shri Jus-
tice Y. V. Chandrachud, Judge of the Bom-
bay High Court, has been appointed under
the Commissions of Inquiry Act, 1952, to
Inquire into all the facts and circumstamoes
relating to the death of Bhri Deen Dayal
Upadhyaya, The Commission is expecled
to complete Its inquiry and make fits report
by April 30, 1970,

Concesslon in Air Fare givea by the Indlan
Alrlines during Gandhl Ceatenary
Celebrations

1964. SHRI BIBHUTI MISHRA 1 Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state 3

(a) whether it {s a fact that the Indian
Alrlines Corporation had announced con-
cesslon In air fare during the Gandhi cente-
nary celebrations to the persons visiting
various places connected with Gandhiji's
aclivities ;

(b) whether it is also a fact that no
concession has been given to the passengsrs
going to Champaran where Gandhiji laun-
ched Satyagarh for the first time In India
via Patna or Banaras ; and

(¢) if so, the reasons for this discrimi-
nation ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR, KARAN
SINGH) 1 (a) Yes, Sir. The concession
was allowed for travel between some sclec-
ted places.

(b) Yes, Sir.

(c) Mahatma Gandhi's work and acti-
vitles were spread over the entite cowatry.
Only a few places were selected for the
concessional fares,
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Complaints by Tourlsts Visiting Delhi

1969. SHRI R. K BIRLA : Will the
Minister of TOURISM AND CIVIL AVIA-
TION be pleased to state :

(a) the number of tourlsts who visited
Delhi during the last year, month-wise ;

(b) whether it has come to the notice
of Goveroment that the tourists are haras-
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sed by beggars on the sireets and pave-
ments ;

(¢) whether the tourists have complain-
ed about the accommodation in hotels ;

(d) whether they have shown resent-
ment to the high charges of the DLZ cars ;
and

(e) if so, the steps Government pro=-
pose to take to remove these difficulties and
complaints 7

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH) 1 (a) The information is attached.

(b) Yes, Sir,

(¢) There is no shortage of hotel ac-
commodation in Delhi but occasionally,
complaints have been received about quality
of service In some hotels.

(d) No, Sir.

(e) Special Police arrangements will
shortly be made at the main tourlst centres
in Delhi. Complaints against hotels were
referred to the management of the hotels
concerned for appropriate remedial action,

Statement

The number of tourists who disembar-
ked at Delhl as their first place of halt
during 1968, monthwise, were as follows :

Month
January 5,129
February 4 565
March 4,762
April 4,572
May 4,245
June 4,246
July 5,090
August 4,763
September 4,666
October 6,160
November 6,046
December 5,833
Total 60,077

In addition, there are other tourisis who
baving arrived in India at ports other than
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Delhl, came to Delhi later during their tour
of this country. No census of these is
maintained. However, a sample survey
which has been recently, concluded shows
that 74.2% of all tourists who come to India
visit D=lhi.

Hotel Beds in Big Cities

1970, SHRI R. K. BIRLA : Will the
Minister of TOURISM AND CIVIL AVIA-
TION be pleased to state 3

(a) whether it is a fact that there is a
proposal umder the consideration of Govern-
ment to double the hotel beds in Delhi,
Bombay, Calcutta and Madras to meet the
requirements of increasing tourist traffic ;

(b) if so, the details thereof ;

(¢) the present capacity of hotel beds iIn
Delhl, Bombay, Calcutta and Madras sepa-
rately ; and

(d) the occupancy ratio 1o thesc cities
saparately 7

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH) 1 (a) to (c). The present hotel
accommodation In Delhi, Bombay, Calcutta
and Madras is as follows :

Delhi . 2350 rooms
Bombay 1174
Calcutta - 789
Madars - 841

The estimated requirement of udditional
accommodation for these cities by 1973 are :

Delhi 1326 rooms
Bombay 4352
Calcutta 1310
Madras 919

In order to meet this short-fall, Gowvernment

have apnounced several Incentives such as
financial agsistance in the shape of loans, tax
and flscal reliefs, sale of Government-owned
land for hotel construction on concesslonal
terms and general priority treatment for the
peeds of the hotel industry. The Indla
Tourlsm Development Corporation, a public
sector undertaking, has plans for the cons-
truction of a 100 room hotel at Dum Dam
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Airport, Calcutta, and Air India has plans
for the construction of 2 howels at Santa Cruz
end Juhu Beach, Bombay, with 100 and 300
rooms respectively. Three projects for luxury
hotel complexes in Bombay with foreign
collaboration have also been approved by
Government,

(d) The information is not available.

Sarin Enquiry Committee Report on Perfor-
mance of Indian Hockey Team at
Mexico Olymplcs

1971. SHRI R. K. BIRLA :

SHRI K. P. SINGH DEO
SHRI RAM SEWAK YADAY :
SHRI B. K. DASCHOW-

DHURY :

Will the Minister of EDUCATION
AND YOUTH SERVICES be pleased to
state 1

(a) whether Government have accepted
the Sarin Enquiry Committee Report in toto
about the performance of our Hockey Team
which participated in the Mexico Olympics
last Year ;

(b) whether the said Sarin Committee
Report has not been accepted by the Indian
Hockey Federation ; and

(c) if so, the reasons therefor and the
reaction of Government thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRI BHAKT
DARSHAN) 1 (a) The All India Councll of
Sports have accepted the recommendations
contained in the report, with which the
‘Governiment also generally agrees.

(b) and (c). The Indian Hockey Fede-
ration have accepted a number of the main
recommendations contained In the report of
the Hockey Committee,

Central University at Shillong

1972. SHRIR. K. BIRLA 1 Will the
Minister of EDUCATION AND YOUTH
SERVICES be pleased to state 1

(a) whether it is a fact that Governmen
have decided to sct up a_Central Universitty
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at Shillong for the benefit of the boys and
girls belonging to the tribal areas of North-
Eastern region ; and

(b) if so, by which time the University
will be set up ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V.K.RV.
RAO) : (a) and (b). Pinal decision on the
setting up of a Central University has yet
to be taken. Mcanwhile, a proposal for
the establishment of a Centre of the Jawahar
lal Nehru University to serve the needs of
the region has be:n taken up for consi-
deration.

I.A.S. Officers on Deputation to Public
Sector Undertakings

1973, SHRI D.N. PATODIA : Will the
Minister of HOME AFFAIRS b: pleascd to

state 1

(a) whether itis a fact that a wery
large number of I.A.S. officers now working
fn the public secior undertakings have given
their options to revert back to Government
posts;

(b) whether the decision of the deputa-
tlonists would in any way lcad lo large scale
reversions or surpluses in the Government
of India;

(c) ifso, in what way Government
propose to tackle the issues ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) to (c).
The last date for exercising option is 28th
February 1970 in the case of offizers holding
posts in the scale of Rs. 2500-3000 and
above while it is 29th February 1972 in the
case of officers holding posts below Rs,
2500-3000. No report has so far been
received from any of the administrative
Ministries in regard to the exercise of thz
options by IAS officers now working in the
public sector undertaking .

Role of Governors

1974. SHRI D.N. PATODIA 1 Wil the
Minister of HOME AFFAIRS be pleased to
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state :

(a) whether itis a fact that some of
the Qovernors have urged upon the Centre
to take steps to define the role of the
Governor so as to facilitate growth of better
rclationship  between the Governor and the
Government; and

(b) if so, the reaction of Government
to the above proposals and the steps
proposed to be taken in this direclion ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) 1 (a)
Govarnment have seen Press reports in this
regard.

(b) The  Administrative
Commission have recommanded in thelr
report on  Centre-State relationships  that
guide-lines on the manner in  which discre-
tionary powers should be exerciszd by the
Guovernor should be formulated by the
Inter-State Council, which has b:ea recomm-
ended to be established under artizle 263 of
the Constitution. The report of the
Com:mission is under examination by the
Government.

Reforms

Smuggling of Diamonds by Air India
Official

1975. SHRI D. N. PATODIA :

SHRI RABI RAY 1

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whether It s a fact that a top Alr
Infia OTicial was arrested at 8inta Cruz
airport by custom: officials for smuggling
diamads;

(b) if so, whether the Civil Aviation
D:partm:nt have any organisation of their
own to keep a guard on their own employess
and for preventing them for doing these
things;

(c) the number of Air Indla ofTicials
who were found indulging ir smuggliog
during the last two years; and
the crime s on the

(d)  whether

iocrease 7
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THE MINISTER OF TOURISM AND
CCIVIL  AVIATION (DR. KARAN
SINGH) : (a) The Dcputy Director of
Operations, Air-India was arrested by the
Customs Department for alleged smuggling
of diamonds on the 2nd November, 1959,

(b) No Sir. The officer concerned is
an employee of Air-India.

(c) Air-India have stated that no case
of any smuggling or attempted smuggling
into India by their officials has been report-
ed during the last two years, i. e. 1968 and
1969, A forcign employee of Air-India
was however arrested in such a case in
another country in October, 1969,

(d) No, Sir,

Abolition of Visa Restrictions
1976. SHRI1 D. N, PATODIA 3
DR. RANEN SEN1

SHRI HIMATSINGKA 1
SHRI RABI RAY 1

Wil the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whether itis a fact that both
Pakistan and Ceylon have ablished tourist
visa restrictions and are thus attracting a
fair share of the tourists who would have,
otherwise, come to India but for the
existing restrictions and the long delays in
obtaining visa facilities;

(b) whether it is also a fact that most
of the European countries and many
countries In Asia have also abolished the
tourist visa system and have gained profit-
ably by an incrcase in the flow of tourists
in their countries; and

(¢) If so, the reasons which have
prevented Government from falling in line
with the practice which has almost become
international, and reap the benefits thereof ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH) : (a) It is true that Pakistan and
Ceylon have abolished tourist visa restric-
tlons for national of certain specified
countries, It cannot, however, be said that
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they are thus attracting a share of the
tourists who would have otherwise come to
India. As regards our visa restrictions,
tourists can obtain wvisas from Indian
Missions abroad on application, which are
valid for three month's stay, extendable to
six months, and for three journeys to India.
It has recently been decided that foreign
tourists coming to India without visas can
be issued Landing Permits up to 21 days.

(b) Yes, Sir.

(e} Government are aware of the value
of relaxations of visa restrictions in the
promotion of tourism. Basides the declsion
about 21 days Landing Permits mentioned
in reply to part (a) of the Question, they
have entered into bilateral agreements with
West Germany and the Nordic countries for
the abolition of visas.

Terrorist Activities of Naxalities

1977. SHRI D. N. PATODIA :
SHRI1 SITARAM KESRI :
SHRI YASWANT SINGH

KUSHAWAH

Will the Minister of HOME AFFAIRS
be pleased to state 1

(a) whether it is a fact that the terrorlst
activitics of the Naxalllies have been
reporied to be on the increas: during the
last three months ;

(b) if so, whether the State Governments
have the adequate resources to tackle the
situation ; and

(c) if not, particular steps
the Centre to curb the menace ?

taken by

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKAL! ; (a) Infor-
mation regarding the violent activities of the
extremists during the six months preceding
July 25,1969, was furnished in answer to Lok
Sabha unstarred qu stion No. 875 dated 25th
July, 1969. Since then no such activities
have come to notice it the Union territories
and in Assam, Gujarat. Madhaya Pradesh,
Tamil Nadu, Maharashtra, Mysore, Naga-
land, Haryana and Rajasthan., In Orissa
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the extremists committed two murders—one
at Ramanguda on August 13, 1969 and the
other at Chepariguda on September 12, 1969
in Koraput distict, In Andhra Pradesh the
terrorist activities of the cxiremists have
not abated and in Punjab sporadic activities
of the extremists have come to notice during
the last three months, Information from
the remaining State is awaited,

(b) and (c). The Andhra Pradesh and
Orissa Governments are taking vigorous
action under the law to deal with violent
activities of the extremists. In other States
a close watch is being kept on such actlvi-
ties, The Central Government have made
available the services of armed police forces
under its jurisdiction to the States requir-
ing their services,

Treatment of Family of Late Darshan
Singh Pheruman as that of a
Political Sufferer

1978, SHRI SHIVA CHANDRA JHA:
Will the Minister of HOME AFFAIRS be
pleased to stale :

(a) whether Government had made any
arrangment for the late Shri Darshan Singh
Pheruman while he was on fast ;

(b) if so, the details thereof ;
(c) If not, the reaons, therefor ;

(d) whether Government propose to
treat his family as that of a political suffercr;
if s0, the details thereof ; and

(e) if not, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. S. RAMASWAMY) : (a) to (e), Facts
are being ascertained from the State
Government,

Coastruction of a Bridge over River
Jiwacbha in  Mudhubani

(Bihar)

1979 SHRI SHIVA CHANDRA
JHA @ Will the Minlster of SHIPPING
AND TRANSPORT be pleased to
state 1

(a) whether it Is a fact that the esti-
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maled scheme from the Executive Engineer,
District Board, Daibhanga, Bihar, about
the construction of a bridge at Katai-
Bhakhrauud ghat on the Jiwaebha river In
the Madhubani sub-division has been pends
ing before the Paina Head Office for final
sanclion since long and that no decision
has been taken till now ; and

(b) if so, the reasons therefor and
the steps proposed for expendiling construc-
tion of the said bridge ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS, AND IN THE MINISTRY
OF SHIPPING AND TRANSPORT SHRI
IQBAL SINGH) : (a) and (b), The require
ed information is being collected from the
State Government and will bc laid on the
Tuble of the Sabha as soon as it is avall-
able,

Central Government-Run Schools

1980. SHRI SHIVA CHANDRA
JHA @+ Will the Minister of EDUCATION
AND YOUTH SERVICES be pleased to
state ;

(a)  the number of Central Govern-
ment-run schools in the couniry at present
State-wise ; and

(b) what arc the rules and regulations
aboul the teachers' retivements, students'
fees, etc,, vis-@-vis  the non-Central
Government-run schools 7

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRI BHAKT DAR-
SHAN) : (a) Exact information about the
schools  with which Ministries of Defence,
Rajlways cte, associated, is not available,
In so far as the Ministry of Education
and Youth Services is concerned, no school
is run by it dircctly. There are however 118
Higher Secondary Schools administered by
the Kendriya Vidyalaya Sungathan, which
is a registered autonomous society and
whose cntlre expenditure is borne by the
Ccotral Government in the form of grant-ine
aid. Statement (1) showing the number of
Kendriya Vidyalayas io the country, State-
wise, Is luid on the Tuble of the Sabha,
(Placed in library. See No. LT-2150/63,)
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(b' Rules and regulations regarding
teachers” retiroments, stud:nts’ fees elc.
are not uniform for all the State Govern-
ment schools, aided schools, private recog-
nised schools and unrecognized schools.
As regards Kendriya Vidyalayas, Statement
(1) giving some details is lald on the
Table of the Sabha. [Placed in library.
See No. LT —5150/69.]

Industrial Plots in Chandigerh

1983. SHRI SHRI CHAND GOYAL :
Will the Minister of HOME AFFAIRS be
plcased to state 1

(a) whether it is a fact that a number
of allottees of the industrial plois in
Chandigarh have not sct up any industry at
all and have converied these plots into
residential accommodation 3

(b) whether it was a part of the
contract that the allottees would set up
industrial establishments on these ploth ;
and

(c) whether the Government have held
any enquiry to find out the misuse of the
jodustrfal plots and if so, the results
thereof 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) to (c).
Allegations to this effect have been made to
the Chief Commissioner who has constituted
a Committee consisting of District Industries
Officor and S.D.0. (Buildings) o make
detailed inquiries in this behalf. The report
of thls Committeo is awaited by Chandigarh
Administratton.  Under th: zonlng  of the
Industrial Area a certain percentage, i.e.
2.5% of the total area can be used for
residential purposes with the permission of
the Chief Commissioner after getting the
plans approved.

Coaverting of Punjab University into a
Central University

1984, SHRI SHRICHAND GOYAL 1
SHRIL YASHPAL S8INGH 1

Will the Minister of EDUCATION
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AND YOUTH SERVICES be pleased to
state :

(a) whether Governmeat have received
any representation from the teachers of
Punjab  University, Chandigarh for
converting the University into Cazntral
University ;

(b) whether it is a fact that the Punjabi
University, Patiala has exteaded its
jurisdiction by taking out four districts of
Punjab from the jurisdiction of the Ponjab
University, Chandigarh ; and

(c) whether it 1s also a fact that Guru
Nanak University has been established at
Amritsar which s likely to reduce further
the area of jurisdiction of the Punjab
University 7

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V.K.R.V,
RAO) : (a) A representation lo this effect
was recelved in March, 1968, A reply was
sent in May 1968 to say it was not
considered feasible to inidate action in
regard Lo this matter.

(b) The jurisdicion of the Punjabi
University, Patiala has been extended to
19 colleges siuated in the districts of
Patiala, Sangrur, Bhatinda and Rupar with
effect from  Junc 30, 1969, These
colleges were under the jurisdiction of the
Punjab University, Candigarh.

(€) Yes, Sir. The Gurunanak Univerity
Amritsar Bill, 1969 has been passed by the
State  Legislature but the territorial
jurisdiction of the University has yet to be
defined by the State Government,

gz % fage dm A qv g

1985. =it gro =ATo faard : sgr
Atagn awr qfcaga &Y ag ad € FO
wTi fir

(%) war dzar & faee o oY O
gw TR & a1 ¥ geerc o fag fawm
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(m) st g

(%) <Yt qmar F= F gwfaa
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QIRAT HO I 9T dgAT g IE & Wy
AN TS UL KT IgT HEAT § 99
e TSY QIVAT F F7ATT ST KTRIT
) GHIAAT HIAT 1T |

Officers Working in National Councll of
Educational Research and Training

1986, SHRI E.K. NAYANAR 1 Will
the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state i

(a) the total number of officers working
in the National Council of Educatjonal
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Research and Training with designations
and their pay-scales ;

(b) whether is Is a fact that the post of
Field Advisers In the pay-scale of
Rs. 800-1150 was abolished two yecars ago
but this #s now proposed to be revived
on a much higher scale of pay viz.
Rs, 900-1350 ; and

(c) if so, the reasons therefor ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V.K.R.V,
RAO) (a). A statement Is lald on the
Table of the House. [Placed in Library
See No. LT—2149/69]

(b} and (c). In a process of ratlonali-
sation of designations and pay-scales in the
Council, the post of Field Adviser was
redesignated as that of Rcader in the scale
of Rs. 700-1250. Representations have been
reccived from the incumbents of the posts.
of Fileld Advisers, the matter is under
examination.

Riots in Chainpur, Bibar

1987, SHRI RAM AVATAR SHASTRI:
Will the Minister of HOME AFFAIRS be
pleascd to state )

(a) whether Government's attention has
been drawn 1o the news item  published in
a Urdu daily ‘sangam’ datcd the Ist April
1969 from Patna according to which thres
persons were  killed, many injured and
houses set on fire in Chainpur riots ;

(b) whether it is a fact that the Chain-
pur village is shwated at a distance of 3
miles from Daltanganj Town ;

(¢) whether It is also a fact that he
had issued order to the Siute Government
to the c¢ffect that proper ond immediate
action should be taken apuinst 1hose local
officers in whose jurisciction communal
riots \ake place ; and

(d) if so, the datalls of action taken
against the local officers of the said place 7



203 Written Answers

THE MINISTER GF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) 1 (a)
Government  have seen the press report.
According 10 information received from the
State Government, on March 27, 1969, at
about 7-30 P.M. a person was fatally
assaulted by five others in village Chainpur,
district Ranchi. This Incident was followed
by some cases of arson, which resulted in
loss of property worth about Rs. 2,000/-.
A person was later found carrying the dead
body of his father. He told the police that
he had himself killed his father, The
police registered six cases in respect of the
varlous incidents and are Investlgating them
according to law,

(b) Village Chalnpur is at a distance of
about 4 miles from Daltanganj.

(¢) It was rccommended by the
National Integration Council that the
District Magistrates and the Superintendents
of police should be charged with personal
responsibllity for scrutinizing the Intelligence
reports about communual matters and for
prompt action to prevent or stop communal
disturbances,

(d) Facts arc being ascertained,

gftoa qed) qT gaen

1988, =it TrATEAC Gedl ¢ FAT
wg-e1d WA Ag qAA FFUHI0

() ga1og &= fs @1a 2 smeq,
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7T qrgsTY aar A F o frdg @u
formmr aqar nw gren sfawrd ar, gaer
foar mar a1, faad aiw gfem faad g
wfgerd Y «f, qEAt gu 4 ;

(@) #m g7 gfeq sa=ifal gnu
oY afgFi qar war-gaEEdy srdwarsy
gt 27 yE, 1969 ®t gamr fwar war
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fawg srgad) &3 &t oy W -
w1 #t fregare fear mar ar ;@R

(w) afz g, @1 Dt sl w1 qwr
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Arrest of Teachers at Patna

1989. SHRI RAM AVATAR SHASTRI;

Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased 10 state ;

(1) whether it is a fact that more than
300 teachers working under the Paina
Municipal Corporation had been arresied at
Patna in the first, week of August 1969 ;

(b) whether it is also a fact that there
was a lathi charge on women primary
1cachers injuring scveral of them ; and

(c) if so, the act on Government have
taken against those responsible for the
lathi charge 7

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRI BHAKT
DARSHAN) : (a) The Siate Government
has reported that 330 teachers, working
under the Patna Maunicipal Corporation,
were arrested at Patna during the period 4th
August to 9th August, 1969,

(b) It has been reported by the State
Government that the enquiry conducted by

the Commissioner, Patna Division, had
shown that there had been no lathi charge.

(c) Does not arise.
Noting of Public Speeches delivered in Dedhi

1990. SHRI1 RAM AVATAR SHASTRI;
Will the Minister of HOME AFFAIRS be
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pleased to state :

(a) whether it is a fact that special
Government reporters have been appointed
to note down the public specches delivered
in public meetings organised in Delhi ;

(b) if so, whether the aforesald practice
Is not followed in mcetings organised by
Congress party and the Government ;

(¢) if so, the reasons for pursuing the
policy of discrimination in respect of the
meetings of the opposition and the meetings
of Congress and the Government ;

(d) whether  Government propose to
give up such a policy ; and

(e) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) and (b).
Arrangements  exist in Delhi for the
verbatim reporting of speeches made in all
important public meetings, with a view to
examine whether any action under law is
called for.

(c) to (c). Do not arise,

Allegation of practising of Untouchability by
Principal, Government Higher Secondary
School, Chirag Delhi, Delhi

1991. SHRI MAHARAJ SINGH
BHARATI 1 Will the Minister of EDUCA-
TION AND YOUTH SERVICES be picased
to state 1

(a) whether Government have received
any complaint about the untouchability
being practised by the Principal of Govern-
ment Higher Sccondary School, Chirag,
Delhi, Delhi in regard 10 the scheduled
castes employces of his school ;

(b) whether it s a fact that news item
in this connection was published at page 12
of the Hindi Weckly *Pairiot’ dated the Sth
QOctober, 1969 ; and

(¢) If so, the sicps being taken by
Government in this coonection 7
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THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION & YOUTH
SERVICES (SHR1 BHAKT DARSHAN) :
(a) (c}). The requisite information is being
collected from the Delhi Administration and
and will be laid on the table of the Sabha
as soon as possible.

Charges sgainst Bhagwan Das Trust,
Delhi

New
1992, SHRI MAHARAJ SINGH
BHARATL : Will the Minlster of HOME

AFFAIRS be pleased to stare 3

(a) whether it is a fact that serious
charges have been levelled against Bhagwan
Das Trust and All India Eye Rcliel Socicty,
New Dclhi on the 13th July, 1969 and the
sald charges were referred to the Superin-
tendent of Police, Crime and Railways, Tis
Hazari, Delhi ; and

(b) if so, the action taken In this

regard 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS SHRI
VIDYA CHARAN SHUKLA) : (a)
and (b). A complaint was received by the
Delhi Police alleging that some building and
other assets belonging to the All India
Blind Relief Society had been transferred
to the Bhagwan Das Trust, This comp-
laint was enquired into by the South District
police and no cognizable offence was found
to have been committed.

qferw, sz st & qat Sae
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Development of Minor Ports of Go
and Chandbali el

1997, SHRI SRADHAKAR SUPA-
KAR ;: WIIl the Minister of SHIPPING
AND TRANSPORT be pleased to state |

(a) the progress made so far in estab-
lishing minor ports at Gopalpur and Chand-
bali in Orissa ; and

(b) the likely investment on these ports
during the fourth live-year Plan ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENTARY
ATPAIRS, AND IN THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI!
1QBAL SINGH) : (2) and (b). The prov
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posals for the development of minor ports
during the Fourth Five-Year Plan are
under examination in consultation with the
Planning Commission.  As regards the
minor ports in Orissa, a Committee under
the chairmanship of the Development
Adviser (Ports) in the Ministry of Shipping
and Transport was set up on the Ist May,
1969 to report and recommend one of the
two minor ports of Gopalpur or Chandbali
for development under the Centrally spon-
sored Schemes durlng the Fourth Plan
period, keeping in view the traffic poten-
tial and fisherles requirements,  The
Committee is examining the matter,

Status of Manipur

SHRI SRADHAKAR SUPA-
KAR :

SHRI MAYAVAN

SHRI CHENGALRAYA
NAIDU :

SHRI N.R. LASKAR :

1998.

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether the Union Territory of
Manipur has started an agitation for attain-
ment of full statehood and created  distur-
bance during the visit of the Prime Minister
to the Territory ; and

(b) whether Government have come to
any decision in the matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) The
demand for statehood has been made in the
Union territory from time to time and there
were some disturbances during the last visit
of the Prime Minister to *lmphal’,

(b) Government’s view has been that
the demand for Statehood should be consis
dered when the financial resources of the
Union territory are sufficiently developed.
At present the Union territory is dependent
on the Central Assistance to a large extent
«even to meet its non-plan revenue expen-
diture. It is, therefore, not proposed to
make any chaoge at present jn  the existing
tatus of Manipur.

L]

NOVEMBER 28, 1969

Written Answers 212

Probe into Affairs of National Library,
Calcutta

1999, SHRI H. N. MUKERIJEE : Will
the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state :

(a) whether the Committee to review
the working of the National Library, Cal-
cutta has suggested a detailed probe into
the affairs of the Library by an Administra-
tor with a judicial bent of mind ;

(b) whether Government have consldered
this suggestion ; and

(c) if so, the decision taken thereon 7

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRIMATI JAHAN-
ARA JAIPAL SINGH): (a) to {c). The
Committee which was appolnted to review
the working of the National Library, Cal-
cutta had suggested the appointment of
Committee consisting of onc persoa with
high judicial and administrative experience
to enquire into the strained relations among
the members of the staff, including those at
the top level, This suggestion has been
considered, and a onc-man Committee has
alrcady been set up under Shrl G. D,
Khosla, 1.C.S.(Retd), formerly Chicf Justice,
Punjab, on 31-10-1949.

Role of Foreign Missionaries

2000. SHRI H. N. MUKERIJEE :
SHRI B K. DASCHOW-
DHURY :

Will the Minister of HOME AFFAIRS
be pleased to stale 3

(a) whether the first mecting of the
National Christian Democratic Party held
recently at Simla had adopted a  resolution
expressing the view that the foreign mission-
arics activities in India were anti-national
and aimed mainly at intelligence work, sub-
version of Indian National Culture, and
politlcal, cconomic and ideological domina-
tion over Indian Christian community ;

(b) whetherlthe  resolution had  also
urged the Government to expel all foreign
missionaries from India ; and
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(c) if so, Government’s reaction there-
to?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA,: (a) and (b).
Government have seen a news item about
the resolution,

(e) No information is available to show
that all foreign missionaries are engaged in
intclligence work or activities prejudicial to
national interests. Whenever any individual
forelgn missionary has come 1o nolice for
undesirable activities he has, where appro-
priate, been asked to leave the country.
Where there has been a violation of any
law, suitable action has been taken under
the provisions of that law,

12 brs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

REPORTED Mass Exobus oF MINORI-
TIES FROM EAST PAKISTAN

SHRI SAMAR GUHA (Contal) 1 Sir,
1 call the atiention of the Minister of Exter-
nal Affairs to the following maltter ol urgent
public importance and T request that he may
make a statement thercon @

“The Reported mass exodus of mino-
ritics from East Pakistan as a sequen
to planned atrocities on them by the
agents of the Government of Pakis-
tan."

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : The
House is aware that the minorities in East
Pakistan continue to suffer from a number
of disabilities and hardships resulting in
their migration to India in large number
over the years. The Government have
repeatedly drawn the attention of the
Government of Pakisian to the plight of the
minoritics there and have urged them to
ensure their securlty, full freedom and
equality of rights In accordance with the
Nehru-Liagat Agreement of 1950,

Recendly there have been reports In the
Indian press rcgarding a campaign to
squeeze out the minorities from East

from East
Pakistan (C.4.)

Pakistan. Our enquiries Indicate that there
has been no significant intensification of
the prosecution of the minorities in East
Pakistan reccntly, A certain number of
Hindus crossed from East Pakistan into
Woest Bengal recently. According to our
reports this was largely due to economic
distress caused by the crop failure In parts
of East Pakistan, However, during 1969, as
in previous years there was a continuous
flow of persons belonging to the minority
communities from East Pakistan to India.

24

SHRI SAMAR GUHA ; The reply
of the Government shows that ft is not only
divorced from the realities of the situation
in East Pakistan but it also bctrays a
superficial attitude of the Gowvernment of
India towards the problem of minorities in
East Pakistan. Only yesterday the Marxlst
Rehabllitation Minister of West Bengal
has told pressmen that not only the refugee
influx is cortinuing, but there has been a
spurt recently. Government have sald that
there is no signilicant Intensification of the
prosecution of the minorities in Bast
Pakistan recently, I can glve two examples
immediately. In Sylhet, 9 Hindu tea garden
owners have been jailed and fined to
amounts ranging from Rs. 5 lakhs to Rs, 20
lakhs, I do not want to encourage or
inflame any communal siluation. 1 have
hundreds of reports that in the rural areas
of the districts of Mimensing, Barisal,

Kulnah, Chittagong and other arcas the
government agents......

SHR1 H, N. MUKERJEE (Calcutta
North Bast) : It is not right to have this
kind of thing said in Parliament,

MR. SPEAKER : I am sure the hon.

Member is aware that we have decided that
no speeches or debate can take place on a
Calling Attention Notice.

SHRI SAMAR GUHA 1 It has been the
usual practice and you have beea kind
enough to allow a few minutes for the
precamable to each of the members in the
case of Calling Attention,

MR. SPEAKER : No more speeches or
debate on a Calling Attention.

SHRI SAMAR GUHA : I can quote
any number of instances, [ have the file
with me and if the goveraoment want I can
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[Shri Samar Guha}

supply them informatlon. [t is absolutely
wrong to say that there has ben no
intensification of prosccution, Thzre arc
reports of intensive prosecution, I say that
the problem is not communal and it is not
inspired by the B:ngali Muslims., It is
engineered by the agents of the Pukistan
government and government Inspired people,

MR. SPEAKER : Let him com: to the
question.

SHRI SAMAR QUHA 1 It is a wvery
vital question. You should allow me a few
minutes, Many people here have no idea
of the problems there. They are making
superficlal observations, It Is not a
communal problem. It is patently a political
problem,

MR, SPEAKER : To me it is a proce-
dural problem,

SHRI SAMAR GUHA i The Punjabl
elements of the Pakistan Government want
ta convert East Pakistan into a colony of
West Pakistan, They have taken all these
measures to make [East Pakistan into a
nminority pravince controlled by West Pakis-
tan, by squeczing out the minorides. At
the tlme of partitlon, East Pakistan had 67
per cent of the total population of Pakistan,
Now it is 54 per cent. Now by squeezing
out the rest of the remaioing 19 per cent of
the minoritles ft wants to reduce East Pakis-
tan into a minority province, It is liquida-
ting the culturally advanced mlnorities from
the polliical life of East Pakistan in order
to exterminate Bengali language and culture
and replace it by Urdu culture under the
cover of Islamic recrientation, ..

MR. SPEAKER : | was always hesitant
to allow him a quesiion because I knew
what would happen.

SHRI SAMAR GUHA : Sir, after par-
titlon 1 was In Pakistan for five years and I
was in a Pakistanl jail too. 1 know the
conditions there personally,

MR. SPEAKER : Will he kindly resume
his seat. I know that the subject matier la
a vital and Important one. But 1 cannot
allow him to exploit this opportunity be-
cause there Is a definite procedure which
this House has already decided. We bave
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taken a decision that afier the statement of

the Minister only questions will be put with-

out any preamble or preface.

SHRI SURENDRANATH DWIVEDY
(Keadrapara) : He will now put the ques-
tion.

MR. SPEAKER : [ am sure he will not
put the question. [ am very definite about
that, I find he has two more pages to
cover,

SHRI SAMAR GUHA : At the time of
partition our big leaders have said so many
things. I want to know whether it Is a
fact that the main causes of exodus of mino-
rities from East Pakistan are the following 1
firstly, forcible occupation of house, proper-
ty and land directly by the government and
the government inspired agents and the
migrants from India to Pakistan ; secondly,
continued atrocities, particularly in the rural
areas, on the minoritics like threat, harass-
ment, dacoities forcible marrlages of girls of
minority community to the government
agents ; thirdty, denial of police protection
to the minorities and denial of their repre-
sentation in police administration and other
government employments ; fifthly, continued
arrests, detention and terrorisation of the
minority leaders ; fifthly, confiscation of
minority properties by the Pak. government
as enemy property ; sixthly, continued pro-
paganda against the minoritics in Pakistan,

These are the causes and [ want to know
whether these are the causes for the exodus ?

I also want to know whether Govern-
ment will try to alleviate the situation there
and give protection to the minorities by
pressurising the Government of Pakistan to
review the Nehru-Liaguat Ali Pact and set
up minority boards at provincial, district
and sub-divisional levels and by giving all-
out support to Bengali Ranaissance Move-
ment and the struggle for self-determination
of the Bengali people of East Pakistan and
lastly,...

MR SPEAKER : I have decided not
to consider your name in the future,

SHRI SAMAR GUHA ; By creating
powerflul international opinion against the
sinister policy of Pindl Government directed
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w0 political liquidation and expulsion and
atrocities against the minorities.

MR. SPEAKER : I am not going to
allow ft. I will request you not to exploit
this procedure for a debate.

SHRI SURENDRA PAL SINGH 1 We
on this side of the House fully share the
views and sentiments tbat the hon. Member
has expressed in vegard to the plight of the
minority community in East Pakistan.

SHRI M. L. SONDHI (New Delhi) :
Will you raise it at the United Nations ?

SHRI SURENDRA PAL SINGH : 1
will come to it later.

SHRI M. L. SONDHI : Give practical
expression o that.

SHRI SURENDRA PAL SINGH 1 lo
my main reply I have sald that we cannot
consider it as a systematic effort on the part
of Pakistan to squceze out thc minorities
from East Pakistan. There is a continuous
flow of people from East Pakistan to India.

SHRI SAMAR GUHA : 1 have cited
the basic causes. Are they correct,

SHRI SURENDRA PAL SINGH : To
support my contention 1 would like to quote
two figures. The total number of people
belonging o the minority community who
came to India during the course of the
whole year 1968 was 11,649 and in 1969,
from January to November, the figure is
7,268. This is not very abnormal at all.

SHRI SAMAR GUHA i Assam and
Trlpura,

SHRI SURENDRA PAL SINGH : We
have not got the exact figures for Assam and
Tripura,

SHRI SAMAR GUHA : It is not a
plecemeal affair.

SHRI SURENDR&A PAL SINGH : We
have sont a elegram to find out the posi-

tion,

SHRI BAL KAJ MADHOK (South
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House. In Sind also...( Inrerruption).

SHRI M. L. SONDHI : You have mis-
led the House. Are Assam and Tripura
not part of India ? Pleasc rebuke him, Sir.
We accept it from you when we are in the
wrong. He has insulted the House.

MR. SPEAKER : Plcase calm down.

SHRI RANGA (Srikakulam) : You can
ask him to place the information on the
Table.

SHRI SAMAR GUHA : 1 want your
prolection. 1 have categorically stated
certaln causes for the migration of the
minorities, one, two, three four...(/nterr-

pution). He should reply to that. He
has not replied even to one of my
questions.

MR. SPEAKER : 1 have repeatedly asked
Members that they can ask a question as
provided in the rules, It is physically
impossible for the Minister to give a reply
when you mention one, two, three, four,
five, six things. You went on till you were
interrupted by me.

SHRI SAMAR GUHA : These are the
causes for the exodus. There was oaly one
question,

MR, SPEAKAR 1 Can
take the form of a Jebate 7

that question

SHRI SAMAR GQUHA 1 How can you
say that 7 It was one question, [ may tall
you that the Bengali Muslims want to
keep the Hindus, Buddhists and Christians
but the West Pakistan dominaied Goverpe
ment of Pakistan and their agents are trying
to squceze them out. The Benga!i commun-
ity there is trying to defend the minorities,
It is a political question and not a commu-
nal question.

MR. SPEAKER : Shrimati Chanda,

SHRI SAMAR GUHA : He should
answer the question about the  basfe
causes,
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MR. SPEAKER ; He has answered it.
That is may view,

SHRI M.L. SONDHI : The senior
Minister is sitting herc, He should get up
and reply.

SHRI SURENDRANATH DWIVEDY
He has replicd to onc part of it, He was
going to reply to other points but you
called another Member., Let him give a
full reply.

MR. SPEAKER : Have you anything
more to reply ?

SHRI SURENDRA PAL SINGH : The
reasons mentioned by the hon, Member
for the pcople of minority communlties to
leave East Pakistan for India are, by and
large, correct,

SHRIMATI JYOTSNA CHANDA
(Cachar) ;: May | know whether the Govern-
ment of India have recently taken up the
matter with the Pukistan Government regar-
ding the exodus of minorities from East
Pakistan 1o India 7 I would also like to
know from him whether the refugee who
are crossing the bord:r and cnicring India
without wvalid docum:nis are being harassed
by the authorities at the border, I also
want 10 know the figures given by the
Assam Government and the Tripura Govern-
ment about the number of refugees who
have entered Assam and Tripura States,

SHRI SURENDRA PAL SINGH 1 As
I have already said, in regard to Assam
and Tripura, W: have not got the figures
at the moment. We will enquire from the
Stale Governments and try to get them as
soon a3 possible and we will inform the
House when we get them, As far as the
taking up of this question with the Pakistan
Government is concerned, this hias been
done recently and on more than one occa-
sion in the past whenever there has besn any
unusual  exodus, This time, as [ have
already said, there has not besn any unusuil
exodus. We have checked up with th: West
Bengal Governm:nt and they hav: coafir-
med that the inflow is normal. We also
checked up with our Deputy High Commi-
ssioner in Duacca who has said the same
thing that the ioflow is normal, The
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Pakistan Government spokesman has denied
the allcgation in the press that there is
any systematic effort to squeeze them
out.

SHRIMATI JYOTSNA CHANDA :
What about harassment to the rifugees who
are without valid documents ?

SHRI SURENDRA PAL SINGH :
There is no harassment, Sometimes people
do try and enter the country without any
valld documents. But in hard cases, we
allow them to come In without even valid
documents.

SHR! B.K. DASCHOWDHURY (Coochs
Behar) Sir, the statement made by the
hon. Minister and the reply just given in
reply to a question put by Mr. Samar Guha
are quile contradictory., Here, in the state-
ment, the hon. Minister says :

“Qur crquirics indicate that there
has been no significant intensification
of the persecution of the minorities
in East Pakistan rccently ™

But the anguish and anger cxpressed by

Mr. Samar Guha has been completely
corroborated by the hon. Minister.  So,
the statement and the reply just maude by

the hon. Minister are quite contradictory.

The whole qu:stion of East Pakistan
minorilies nceds re-thinking.  The question
of the perpetration of atrocities on minori-
ties in East Pakistan and their resultant
exodus to Indiy has engaged the anguished
attention of this House the Government
and the country from tim: to tim: ever since
the country was partitioned,

In this connzctisn, [ would llke to
remind the house and the Government of
the com nitmznt that the country made to
the minoarities in Pakistan that it would
see to it that their interests would not be
allowed to suffer in any way as a result of
the partition., [ would also remind this
House of the solemn pact entered into by
our late Prime Ministor, Pandit Jawaharlal
Nehru, with his couater-part In Pakistan,
late Liaqu Ali Khanin 1950 whereby the
proprietory rights of that the minorities in
both countries would be safeguarded, but
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it was honoursd more in the breach than
in the observance by the Government of
Pakistan.

Further, I would also remind the House
and the Government about the resolution

adopted by this House in 1964, in the wake

of outbreak of unprecedented otrocities on
minorities in Pakistan in that year, that
the Government would seck world opinion
against atrocious trcatment on minorities
in East Pskistan in order to dcal with the
matter very effectively.

Again, amidst the current mounting
reports of fresh exodus of minorities from
East Pakistan ...

MR. SPEAKER : No speech ;
come to the question,

please

SHRI B. K. DASCHOWDHURY : 1
wlll not make long spceches, Sir.

Amidst the current mounting reports of
fresh exodus of minorities from East Pakistan
as a result of planned Government no action
to solve their own political problems; from
the Government as 1o what this Government
has done so far in the pursuit of its
commitment that I have quoted above and
what preparations 1t has made to recelve all
the refugees who have arrived and will be
arriving from East Pakistan in order to keep
fts commiiment given to them and if you
have any such machinery, may I know the
detalls thereof 7

SHRI SURENDRA PAL SINGH: I
cannot understand how the hon. Member
says that there is a contradiction in my
statement. The Government has never said
that the minority community in Pakistan is
not suffering and no difficulties are put in
their way, We have all along said that
their conditlon Is very bad. There are a
number of difficultics In their way, They
are being prosecuted in many ways. But
1 fully share the feclings of the hon Me¢mber
and concede that their conditlon is very
very poor and pitlable. 1 merely said that
recently there has been no intensification of
harassment and there is no attempt on the
part of Pakistan authotitles in any systematic
manner to squecze them out at this juncture,
The influx of refugees was normal last year,
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SHRI M. L. SONDHI (New Delhi) s
This word *normal’ is very irritating.

SHRI SAMAR GUHA 1 They have been
uprooted from their homeland and you say
It is normal.

SHRI M. L. SGNDHI : Is there any
normal murder T It is very absurd,

SHRI S. KANDAPPAN (Mettur) : It is
a quarrel over semantics,

SHRI SURENDRA PAL SINGH: 1
mercly sald that it was normal compared to
past few ycars. Whenever there has been
any disturbance in East Pakistan, the exodus
Is wvery large, 1In 1964 6,93,000 refugces
came from East Pakistan, As against that
in 1966 it was only 7565 and in it was
11,649, In that sense 1 said that it was
noermal. (interruptions) But I agree that
their conditlon fs pitiable and they are
finding; It more and more  difficult to lve
there,

ot ofa vm (79Y) : Afer “anis"
adY wgar aifzy |
SHRI SURENDRA PAL SINGH i I

am sorry I used that word, [ mcant it was
normal comparatively,

MR, SPEAKER : They objected to your
using the word ‘normal' and you have
accepted that,

SHRI SURENDRA PAL SINGH: 1
regret the use of the word *normal’, In the
normal scnse I meant ft,

About Pakistan’s commiiment, it s
already known lo the House,

AN HON. MEMBER : It f{s
commitment and not Paklstan's,

our

SHRI SURENDRA PAL SINGH 1 It is
a commitm:nl on the part of both coun-
tries, The Nehru Liaguat pact of 1950 |s
binding on both the countrics, it was agreed
that both India and Pakistan would give full
protection and freedom to their minorities.
I have snid this earlicr also. But Pakistan,
unfortunately, is not fulfilling her obligations
under the terms of the agrecment and that s
why the difficulty has arisen (/nterrup-
rions).

SHRI B. K. DASCHOWDHURY
What about the resolution adopted by this
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august House 7 What is the Government
doing 7

SHRI SAMAR GUHA : What s the
international opinion? You have got to
say something, This is a political game,
This s political explosion,

SHRIMATI ILA PALCHOUDHURI
(Krishnagar) 1 I am glad to hear that the
Minister has said that the exodus is ‘nor-
mal’ and he has used that word as a matter
of speech. Sir, by no stretch of Imagination
it can be called ‘normal’, The hon. Minls-
ter, Shri Dinesh Singh, has sald in the
United Nations that at the time of partition
there were 189 lakhs of minority commu-
nities in East Pakistan and that now there
are only 83 lakhs or even 54 lakhs, That
means that it Is not a normal sltuation,
‘That s the most abnormal situation, A
genocide is golng on there,

SHRI RANGA : All these years,

SHRIMATI ILA PALCHOUDHURI
What has the Government done about elici-
ting world opinion over thls matter ? There
is a genuinc case of genocide.

Thirdly 1 would like to know one thing.
It has been reported Iin the papers that on
Saturday last about 100 Hindu famllies of
refugees have come over to India from East
Pakistan through Burunhat village in Hasn-
abad Thana, There were many women
amongst them and some of them were
assaulted and molested in such a way that
it is a shameful thing that they nceded im-
mediate medical attention.  ([nterruptions)
Our border authorities made no arrange-
ment to give them medical attention, Noth-
ing was done for them. [ want to know
whether there is any arrangement on the
border to dJdo somcthing for these reflugees
who come in such a shameful, pitlable and
agonising condition, When they come to
India, it is our moral duty to give them all
facllities. T would like the Minisier to
answer this,

SHRI SURENDRA PAL SINGH : If
the impresssion has gone round that the coa«
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dition is normal, 1 say, the conditieon of
the people is very bad, and we may say
that the condition is abnormal and it is also
true that a large number of people are com-
ing over rcgularly from East Pakistan, and
I may inform the House that the non-
Muslim population in East Pakistan has
decreased from 147, to 11%. That result
the exact position there.

As regards the figure of 100 people men-
tioned by the hon. Member who have come
10 West Bengal, we have checked up with
the Government there and the figure Is said
to be 42, As regards the question of giving
relief, some people come with wvalid do-
cuments, some do not have valid documents,
Adequate relicf and rehabilitation facililies
are given by the State Government and also
the Central Government to all deserving
people,

SHRI SAMAR GUHA
given by the hon.

The figure
Minlster is wrong.

12.26 hrs.
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ARCHITECTS BILL

(i) REPORT OF JOINT COMMITTEE

SHRI BAL RAJ MADHOK (South
Delhl) 1 T beg to lay on the Table a copy of
the Report of the Joint Committice on the
Bill to provide for the registration « [ archl-
tects and for purposes connected therewith,

(Il EVIDENCE

SHRI BAL RA) MADHOK s I beg to
lay on the Table a copy of the evidence
given before the Joint Committee on the
Bill to provide for the registration of archl«
tects and for purposes connected therewith,
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BUSINESS OF THE HOUSE

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, AND SHIPPING AND
TRANSPORT (SHRI RAGHU RAMA-
IAH) : With your permission, Sir, I rise to
announce that Government Business in this
House during the week commencing Mon-
day, the 1st December, 1969, wiil conslst
of 1

(1) Consideration of any item of Go-
vernment Business carried over from
today's Order Paper,

(2) Consideration and passing of :

The Central Silk Board (Amend-
ment) Bill, 1968.

The Petroleum (Amendment) Bill,

1969,

The Monopolies and Restrictive
Trade Practices Bill, 1969, as pass-
ed by Rajya Snbha,

The Iron Ore Mines Labour Wel-
fare Cess (Amendment) Bill, 1967.

(3) Discussion on the recent  communal
disturbances in the various parts of
the country on a motion to be mo-
ved by Shri Kanwar Lal Gupta and
others at 3,00 p.m, on Thursday,
the 4th December, 1969,

I may also inform the House that f{t fs
proposed to take up the Constitution (Twen=
ty-third Amendment) Bill, 1969, for consl-
deration and passing on Tucsday, the 9th
December, 1969,

SHRI RANGA (Srikakulam) : What
about the continuation of the discussion
fnitiated by our hon, frlend Shri Prakash
Vir Shastrl 7 We discussed it only for one
hour the other day. We have got to find
some time for it.

MR. SPEAKER : Some time has to be
found.

SHRI SURENDRANATH DWIVEDY
(Kendrapara) : I have written to you and
you have given assurance in this House
Jast time about the annoucement and publs
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catlon of certain things about bye-slecticn®
by the Election Commisslon, We want a

short duration discussion here. We have
already given notice,

MR. SPEAKER : I will try to find
some time.

SHRI SURENDRANATH DWIVEDY
Time should be provided in the next week.

ot ofx wm (39)) : & mata A
St w7 a4 FOE fF ag e qeang
§ grar wrfzd

MR. SPEAKER : Is the hon.
prepared for a discussion ?

Minister

THE MINISTER OF LAW AND
SOCIAL WELFARE AND RAILWAYS
(SHRI GOVINDA MENON) 1 I have no
objection to having a debate,

MR. SPEAKER : Any time ?

SHRI GOVINDA MENON 1 Yes any
time.

MR. SPEAKER : We shall see If we
can find some time next week.

SHRI S. M. BANERJEE (Kanpur) :
You will remember that in the Business
Advisory Committee we had decided that
the motion regarding communal rlots should
be moved by Government ; in that case, we
could get full five hours for the discussion,
But now, the motion is to be moved by a
privare Member, and so, we would not be
able to get five hours for it. FEither §
hours should be given for this motlon or
the motion should be moved by Govern-
ment. According to the hon. Minister, the
motion is to be moved by Shrl Kanwar Lal
Gupta; 1 do not grudge it. But I would
request that § hours shouid be glven for
discussing it.

SHRI RAGHU RAMAIAH 1 I think
we decided In the Bussiness Advisory Com-
mittee that the motlon will be from the
other side. I was under the impression that
I was only asked to give my reaction to
this motion.

SHRI S. M. BANERJEB: It is sot
only the communal riots in Ahmedabad bul
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in the entire country, So, 5 hours should

be given.

SBHRI RAGHU RAMAIAH 1 1 thought
that it had been decided that it would be
moved by a private Member and we were
only asked to give our reaction to it.

MR. SPEAKER 1 There Is no question
of reaction; it was to be moved by Govern-
ment.

SHRI RAGHU RAMAIAH : Then, we
shall move It.

MR. SPEAKER 1 I think he will have
to revise his statement in the light of this,

SHRI S. M. BANERJEE : I have two
more points to urge. 1 had repeatedly
tabled calling-attention-notices on the serious
situation in some of the clothing ordnance
factories. 1 know that you are recieving so
many calling-attention-notlces and you could
admit only one on a day. But I would re-
quest the hon, Minister of Parliamentary
Affairs, through you, to convey It to the
hon, Defence Minister, that in the clothing
factory at Shajahpur, the Parachute Factory
at Kanpur and the Harncss and Saddles
factory at Kanpur, about 3500 people are
going to be declared surplus, because the
workload has been transferred to the private
sector. Let the hon. Defence Minister
make a statement on this, even If no cal-
ling-attention-notice is allowed on this,
Otherwise, there is going to be a strike A
all these factories.......

MR. SPEAKER : I have no objection
if he makes a statement,

SHRIS. M BANERJEE : I only want
that you should dircct him to make a
statement.

SHRI
rose—

MR. SPEAKER ; Doss he want to
make some submission on the business of
the House or on some other matter ?

wgrea, ok At ¥ ag fadgT s amgar
g Pe o &1 afedaal & e sue

PRAKASH VIR SHASTRI 1
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F ¥ q1T A A1 A 72 FI7 Y B gEY
afadaa ¥ az Aswead qfefady
Tl wrey g | 9% U ST GSA R
E gATT @ 0L AT 7IS FIAig F; A
FdwEn aft qwEr o Iw ¥ wgEr
qaa gearg § Ay #1§ =1t &
Bmaga & wzad g5 smwart &
T AT A FIE e IFT AT
aifge | @8z w19 F9 7 Ay FE
% JaT yFAT Aifgy fw g ww @

BE Ay fFImA zw faar
|

gadram § @z wAAr wigar g fw
FErATgEt § 7@ w1gA &t foae
I ¥ gray ¥ qig ag M wlafwang
FoFs gArrTAl # faww W §)
#ef wew A fom 47 w7 feelt & @
#Y§ ABAE FF T F1 ™AA FT A
Gt a3 sT fomr 2 7 wm AwwaEdt
®177  qravg F g &) qar feafq
& TR WY 93 FG AA @6 W ¥
TAFT |

wftow femr ga (fgerm) @ w
Y mat gt @ fr dzo madfz 39 A
T AEY =T TE &

DR. RAM SUBHAG SINGH (Buxar);
the resolution that was moved by Shrl
Samar Guha was in a way accepted by the
House, and in pursuance of that, (here
whs going to be an inquiry committee to
visit all those places connected with the
alleged air crash in South-East Asia,

Now, I do not know what is going to
happen ..

MR, SPEAKFR : 1 think the hon,
Member was the hon. Minlster of Parlia.
mentary affairs at that time,

DR. RAM SUBHAG SINGH : At that
fime, Iwas not the Minister of Parlai-
mentary Affairs. But I knew it as a
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member. But now {t seems that it is golng
to be abandoned. [ feel, therefore, that
something should be done in this matter,

SHR1 SAMAR GUHA 1 The Cabinet
had declded to hold an inquiry. But now
they have gone back onit. That isa
serious thing.

SHR1 BALRAJ MADHOK (South-
Delhi) 1 During the last sesslon, all alone.
there was on the agenda a discussion on
the Report of the Committee on Defections,
but they have gone on postponing it,
Now, defections have become the rule.

SHR1 RABI RAY 1 This
is by a party of defectors.

Government

SHRI BAL RAJ MADHOK : 1 submit
that the report was by an all-party commi-
tiee, of which the Home Minister was the
chalrman, and they had made some very
useful suggestions.

MR. SPEAKER : The hon. Mecmber
may send it In writing to me.

BHRI BAL RAJ MADHOK 1 My sub-
mission is that report must be brought be-
fore the Housc at an early date,

Then, the exodus from East Pakistan fs
a serious prablem, Somcthing has been
said in that regard. But I would submit
that some time must be found for a dis-
cussion on this.

Then, there Is another questlon which
bas been agitating everybody in Delhl,
particularly, It had been decided that a
statue of Muhatma Gandhi will be put up
at the India Gate where for a long time
King Guorge's staiue had stood. But, for
reasons unknown 1o us, the decislon is being
deferred or being denied, and they want
somebody else’s statue to be put up there.
We want that a clear answer must come
from Government on this matler. Some
discussion should be held on this matter
also, so that the statuz could be put up
there durlng this Centenary Year.

st ofw wg: gfear e 9T Wt
ot &1 gfawr eqfqq A &F I H w4
ger #1f Fu= 3 Ard § 7 aew

AGRAHAYANA 7, 1891 (SAKA)
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qEITT, AT G ¥ A oft Y qfeEmr
# i & ag= fasagd o

sft T &aw arw (arE) ;- g
ag s gk § giors & wignr fe
FEaAa g1 | g qg AAwd fAer g
f& saw1z Agrear ardt K gfawr wY qg
g fear @1z g vafeu agl saAr g ¢
frag sfagsgrmadi & alfx od@t ang
oz el gt A &1 faw smy &
su & feare g1 mmlen & sgm fF
FER @I { 6 aF Tqoy fE
TH FT 7T GUAT § |

OF WA 6] ¢ qg  GEU ARHT
Fwg?

st T Ruw qraw st FagEes
TEE
st Wi TER (TEE) Ak 69 §
Yers F7dT 71 e v wf o a7 Ay
gy &1 @ael ¥ faafeq ot s & wf
fag® dww # Y w0 o 9=t A areh
oy afeq a8l g€ T ag sger wledgy
W FT & @ 1 aror § e W
&Y g9 1 $E sgaedr A A wn
FTEIR G 38 G oW s ¥ oEe
fegr mar & g Al S ey A7 IW g2
FAT UA F fon Fme g ? oy @)
gREATHl FV gHA IJAT @A § w0
T4t § oitT g9z 17 HAT AgRA W ®
at § arAwd 23 8 gur w3 5w
59 9T q«f % foq @aq fgar s ?

SHRI DHIRESWAR KALITA
(Guhati) 1 During the last sesslon we were
assured by Government that there would
be an expert committee on a sécond public
sector refinery in Assam, and also a commi-
ttce on the pricing policy In regard to
petro-chemicals, These two committecs
have submitied thelr rcports, but Govern-
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|Shri Dhireshwal Kallta]

ment are stlll sitting tight over them,
Neither have they released the reports, nor
have they laid them on the Table of the
House. You should direct the Government
that those reports should be laid on the
Table of the House, and we should get an
opportunlty to discuss those reports,

SHRI CHENGALRAYA
(Chittoor) 1 Only for political matters, a
lot of time is allotted, But actually for
food production nothing Is belng done, The
sugar price has pone down even below the
controlled price, and 1he sugarcane price
has also gone down ; groundnut price also
has gone down, Government had promised
to flx a minimum price for groundnut,
But they have not fixed any minimum price.
I would request you to allow some time to
discuss these two points,

NAIDU

MR. SPCAKER 1 But the hon,
Member has not tabled any motlon on it,

1 would request the hon, Minister of
Parliamentary Affairs to take note of that,
and if possible, time should be found for
discusslon—of Shri Parkash Vir Shastrl’s
motion which was left in the middle ; as 1
have already said, I would ask the Defence
Minlster also to come forward with a state-
ment on the point raised by Shrl S, M,
Banerjee. 1 would also request the hon.
Minister to take note of the point raised by
Shri Dhireswar Kalita 2nd also the point In
regard to the Perumal Committee's report,

SHRI CHENGALRAYA NAIDU :
What about food production ?

MR, SPEAKER : The hon, Minister
has pot glven any motion regarding that,

SHRI CHENGALRAYA NAIDU
But the prices are going down, and Govern-
ment should do something in this regard.

MR. SPEAKER : There can not be
any discussion without a motlon.

SHR] SURENDRANATH DWIVEDY:
1 would recall that yesterday we had raised
the question about Gandhiji*s statue and
you had referred it to the hon. Minister,
Are Government going to make a sialement
on this matter 7

NOVEMBER 28, 1969

B. 0. H. 236

MR. SPEAKER 1 1 have already
admitted a calling-attention-notice on this
point on Monday, and if hon. Members are
not salisfied, then we shall see to It,

DR. RAM SUBHAG SINGH 1 We
shall discuss It.

SHRI PILOO MODY (Godhra): As
far as the statue of Gandhiji or the comme-
moration of Gandhiji on the Central vista
Is concerned, there is no question about it,
It is merely a question of deciding what
to do to commemorate Mahatma
Gandhi at that place. There is no question
of somebody else’s statue being put up therc
or somcbody else being commemorated
there,

SHRI RANGA We want that
Gandhlji’s statue should be put up there.
We had been given an assurance about that,
There Is no question now of any expert
coming in the way.

st g WA (ssaen) ;o FfRaz

FIT GTYFE FIEIH G¥  GIYET 1T5A X

T ATt fugi? e 0 o AT @Y
wr@t &1 fudie mifwardz & o8 9@ gd
g, fwa feewga 7Y gar

MR. SPEAKER : He has token note
of these points. I will also collect all these
points and place them before the Buslness
Advisory Commitiee, The question is only
how to find time for these, We will see
if they could be adjusted,

As regards Mahatma Gandhi's statue,
1 have already said last time—and I ropeat
it now—that we will take it up quite
seriously.

st §w W wAf (gHlgR) ;. #
fafrezx arfgs & Afeg § amT =g
g s wwdad fafret 7 g fram
femiar 1 v S8 Fifes fae & o
% s, e s F X A N am
wg) waeif af g fF ag w7
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e AfEm : wiw fafreet qRe
¥ T FCH |

sty : qgsE ol FE R &
fr ag o €1
SHRI SURENDRANATH DWIVEDY :

Whatever urgent matier is there, we should
find time to debate it.

il SETETAIT qEA ;0 IAETH A,
et a5 92 T @ ¢ 5 s g
N FF-gH FIFE AA 9gF Iq9
§1 SgorEsedl & gEE g §
I ¥ faq 7Y 9g eAFC FT FAE I
# oy gaa 33 &1 fadza § s ama
3q 71 4z v8 $¢ 7 2> {7 ga fafag
Tgarga Y FAA § faw #+ A1 @
awa fa gwEl §1 AT a3 I IR
2% @ awg o gaa @ S @ @
wT gaFt wfenfoa 9§ fwar o w@r
Fra-ga ¥ @ fex w71 AN fomr
STIAT |

sit gaT g ¢ () WA AR
yy@a oEFEd & @1y W O§Y Ag
Fgl !

Wt geM @ e (IUAA) ¢
AL iy AuF A7 § ot waAfz @
fE w7 g9 W F1 =13 AT & F FNA
¥ ¥ faug 7 sddr a1 aer fegardz
g @ (sTaar)

DR. RAM SUBHAG SINGH : There
is no disorder. What is he talking about?

MR. SPEAKER : Let him please sit
down, | am not going to allow it. These
are not maiters 1o be discussed in the
House. The lcaders put forward views on

. this.

DR. RAM SUBHAG SINGH : Their
leader is absent today.
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SHRI RAGHU RAMAIAH : The
leader s attending the Chief Ministers”
conference,

DR. RAM SUBHAG SINGH :; What-
ever it may be, the House is bigger than
the Chiel Minlsters,

SHRI RAGHU RAMAIAH: The
hon. member was a Minister of Parlia-
mentary Affairs and he knows...

DR. RAM SUBHAG SINGH 1 He is
Incapable of understanding that this House
Is Supreme, not the Chief Ministers’
conference,

SHRI RAGHU RAMAIAH : Nobody
denles that. I am only submitting that
when he was Minister of Parliamentary
Affairs, he also used to announce busineds
by himself. [ am following his example,

DR. RAM SUBHAQG SINGH 1 A
member from his side raised a question of
disorder.

SHRI TULSIDAS JADHAV : On a

polat of order.

MR. SPEAKER 1 1 am not going to
allow him to say anything under the cover
of a point of order,

BHRI SURENDRANATH DWIVEDY;
It is a point of disorder.

sit gwa! Tw wiww ;. awE AERE,
wig A faqdt g7 & | A arw X off

aman f& amT g F N @y A @ 7

SEqM QY &7 AWA T )

st goEh TrE www : AST R FA
arT £z 2 & fs wyarst ) ot Shr wg
amaff gaa gt o o awg &
F1% Feq AE) g AT § A AT AL NS
g1 3 % 77 55 T 53, dfer AQ
ara g g o

HETR WHET : T AT A ¢4 axg
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ERCEEEL]
¥ Ao § ar § gamora €Y % |ear

sft gowl 7@ wEw: g Wq W
arm grft aft & are | AT v g }
fe agi 9 @ aNT @ia § 5 oF et
War § aw gaX ST 39 B g A9 §
SR qiT @8 g A &1 5 qeET A=A
ga wEadl Fd §, oY 95 9Wde WEH
gRaTNPR I P EH 0w N
grew A 7aE FAt 9rfge | w9 Y I
w1y FY Aigw 2 fx a7 g § A oen
wxay gt | AEETC A .. (SUeET). .

MR. SPEAKER : I do not allow it.
WiR you please sit down ?

ot gos o o ;3 faad @
fr xg o139 # gA AT S WY § ITET
ft g9 saw s fear ST 0

weTw W ¢ gH W afEa v
H1ET A ®O A TNFT F FEAN ALY

qAT |

SHRI RAGHU RAMAIAH : I have
really nothing to add to what you have so
wiscly remarked at the end of all these
speeches, They arc very valuable sugges-
tlons, Of course, as regards the pari-heard
discusslon moved by Shri Prakash Vir
Shastrl, we will certainly provide for it. It
fs a question of time, We cannot lose
sight of it, It has to be provided.

SHRI SURENDRANATH DWIVEDY :
Mext week,

SHRI RAGHU RAMAIAH 1 As you
have rightly said, we will take note of what-
over has been sald and whatever can be done
will be done,

12.48 hrs.
PERSONAL EXPLANATION BY MEMBER
(Shsi Chandrajeet Yadav)
MR. SPEAKER 1 S5hri Chandrajeet
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Yadav wanted to make a personal explana-
tion.

SHRI CHENGALRAYA
(Chittoor) : Shri Manubhal Patel is not
here. It is better he is also here. You
can allow him on Monday, That Is my
request,

NAIDU

ot wezwlla anax (JaAg) - weAw
wga, 7T 26 ardm 1 A4 agafeafy A
g # ANt A RS AT AW A wT
A graey § oF aege ArqfereE sEw
fra & fog 0 & cosdleeor 731 % fog
Wy A sgAfa agar g

ot 92% & waT 7 A=y gu s e
“qrgt & wUF afeT S48 § o
T A% greg fod 1 § aafq s
TR qigE, =fma) Afd gedt
AT ot T, 3T B oA H ey
fararafor qiforg € YT =it o
aTayT iy & srwe wrgw fafaeec
¥ 7d) fasiga 71 ¢ f& ag wg-
face &1 @i wgr 5 ag ®vg-
face § & g9 fou fadm 7€} ®<ar
2 & fadiy gafor sear 2 fr d
AT qFAE TS G 11 Fog
T = & wfggl & g ¥ fawr-
gaEr g

U AT @A Awq -
T W dfeard § v gar g &
£H gUETE AT F1 AEA1HIT ST FQ
wg1 T1gar ¢ % g7 wag wew & feelt
WY safsy & fang I 9g @27 1 G
g a1 7 §) 3% wfex & graeq ¥ ey
F TETCFT ATAT KW@ T 7 AANA
uE Iaifae &1 9fvea &7 J1fgy |

SHRI CHENGALRAYA NAIDU ;
Shri Manubhai Patel only said what he had
read io the papers.
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it T fema @ (fgmre) o7 &
T wEdt sz 131 & GfedT A
gz w71 fs 3 qodt #Y f 3 %1 afen
A F fear 81

MR. SPEAKER t 1 am very sorry that
these aspersive remarks were made. The
members should always respect each other,
After all, we have a number of difficult
issues and we differ on them, but this is
not the way, to throw all sorts of asper-
slons on another hon. Member. I am
very sorry. | never approve of it. Nor
will I allow anybody from this side or any
slde to do the same.

12.50 hrs.
OATHS BILL—contd.

oft vt fag (Ogaw): gIE ®
gray o fawr &, a5t & fgaraq s2ar § )
gATX 3@ Y wga  sarar wardy §, gETI
R wga awr &, gARk Rw # geawfE aqt
v gargdl 1 AR Ay A @y
g% ramifears san qon §, I39% @91
o wST qeT §, geIfew A dadrsl
#Y agt gar Y & X T qF Aral €
ST § TEd gq o7 FHITA FY aF § A
fawrfest =g @ ot A% Afew gz
fam fafrezt @rga I g8 & @A a9
fwar 3, sy ¥ fgarag Far g

qgel W ot § ag w7 wgar g e
geoF fam ¥ o gy v oen § w9
1 % f& ooy AYe sEAIT 9T ag ST Agl
@1, e § gaifows war ) 9
wrriiT fggear &1 o8 fgear § sl 9@
9 (@R qur qu? fawi @ org A fea
wY, TZAANH A AT &1 FE AT
#t g o1y fear amr arfgd
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@Y aa # ag sgm S g e
¥ 2 1T FATa 3 &1 F w3fEwma g
s dfarama . gz wgraa g
fr z@ faw 2 avd S\few 97 edmw
aff @i ) $E mrsiew & fon, gAs ATk
A & faq Ngg 1 gezT ad gl
gz 917 qr7é qrgAs 9T oesrk Ay
st AfFagrg frag sarg 3 A #
ar &gy § -

“'the commanding officer of any milj-

tary, naval, or alr force station ar

ship occupied by the Armed Forces of
the Unlom.........."

ST Ha@q g g 6 97 9T ag e
At Famar gfF 34 Mt
frzfz ¢, aamr § T zAaFr fedie w2
faar o |

fazéfaw & faq, sg7d % foq ame
&1z 97 @ fas M owga @it | gw
weat 3 wgr & 5 Fw1w 6 At wIw 7
aec g1 faaga g f& ¥ Aeraft
g T wfasar oA g 3R
tar gaw fogr § fF 1€ agd wd off
aYasq AEY ISMWAT g NHHAA & qya
adl &tm @ faadr nAfea § s
& @i g7 fagar oAdq § a1 & Wik
W feen &Y avdifen § ¥ iy & a1t
A% O¥ AT Fit | SAFT qAWHA AT VG
ga fe g At qt ot gw AT w7 T
g % art gd am e §army &
WIET gW A1a &7 &, Zrag i w@ § ar
a wE ¥ §, 9% art ¥ 77 faogm
w7 fogr Imm f& odt gHhaa g
Nq g7 I 7 2 5 ffoa H
qift omar @A R oo | ag e
facg=s S &1 wra st sreng Ty,
Fw® § 1 ATT ATAT § dro Ao o o
& dsmx 537w ey A g
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[ etz fag]

o @ @ FEE) Ifaw ar A wEfen
¢ Suw It A AT EHAT Y1 AN
F1% HIHT € GEA FYA T FoME, AT
wifawa &1 F1T 41 CFATA & AT 1§
Y TATSAT F AT O AW &, AN
%1 A9 AFT AU @y, 7 JEAT FI
FiAaT & A1 & ® AT 9T KA @@ qv
g wgtar § @iy oNEy gAusfufaas
gt mm, WA Az AN g oA g A1 ag
A A gt 1 IW wFEAT A ;U
wdrsg wea g nar a1 gAusfafaas @
qar wigA @ famg #, wEEr W
gasd A4 W@, A T AN AW g1
&A(F 6 3T T H WGAT aga A€ § |
%4 ®¢ B 0F ATIA IEAAT AL FI@T
2, wam agf gz § AfFT ag Fgar ]
& g9 qra F2AT ) 41 A IAAT AAAT
& o ? Ega ¥ smad AW}AT A E
AN wgy &f& T gar 99 T[T FWE,
qF TH wwT feEt &1 g 77 @ e
¥, ghar & &1 TRM, TAET WY wrawt
FOE TEAT AW | gEAEa W1 qgi 9
@ wum owa € gt & afar g at
tqrare wiedr g0 feegeara ® @l
F§) FOF g 07 § A w9 Aed )
& FEdl Guw A€ JSIAr &, 41 am
Fe Ad sEar § AT ¥ g9
RNear Y, ag Fear §Had A egn &
7@} Iarem, agd A ad@ & g, FwA
@Y g o fedt w9 off dmr as
a8} 3TAN, ud & A9 9% WOy A I,
afes g9 NS 91 w77 "ABA g FAT
fiF sgre & HIAT AW S CHIEE @Y
AT A AT T AT ST @Y AT AT
FMY 7 @il A1 W T WY oNEa
W1 WaT WA | TW AER & ;WA @
fie FoT9 A &7 @A 77 TEU § ) AT
i QRgEfEl @ Ay, FEEIaE f
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e, sfesm g g, 9§ ged § ug
g fs groefafaas ag) @i, wadfedz
ALY T AT A FE AAT QAT

AR 2 § waT gaq wnfaie ¢
HAT AHTATG F ST A § 1 GarrT A wvd
UF g T Faw @i wnadt g, gfamm
¥ zad a1z € sa9 gor€ o § Wk
dmre # dYad avg ¥ vor{ sv & aar
ga wiat ¥ A § avg wv @nf awar
F% Jag Heead @1 | IgaT ¥ § ) A1gq@
W § T FEH F a1y 9 geafew a0
qT Ft A § 1 FEY 9T o F 9F A
gra # a1 foar smar @, #§F ax oy A
99 1 9%% fomr wan §, 76 9 Afw
# A 1 ara gt @, aga |1 g Ay
1 g & I3 AT &, %% A 747 @@
g 43 & a9 N @rd Wiy &, F A
Fgu it @i ) §, 5 w07 97 g7
FAE FAT IAE, @A A
WA wAY & elg WX owEAT &
19 ®@q HUT &rE ¥A  FEAQ
q % e @ar gar gEsr w feur
wIEaT g T AW ST 6 H A 1 4
e g1 AT FYy A fF sI6
AR 7 wwa § atx & 39% |rg qgAa @
gl

AT AT FAHF ® 3G | AU W
I FT qTAT AT @1 48 WA FY g
AT ¢, 2T Taavet 1 A FWEATR |
IHQ FH AV 9T Ag q@T A § fm qw
g9 @IS AT WS A1ST &1 0 AT A
sz & 5 g @iman § T @9 Tlwm
@ sy gy fear wav @ W @
qifenr 3 @), 17-18 a1 & 7 &) st ag
guvar & fs g @A wsar gar g
&t itT /ey IBT W 1T wiaT 0F oad-
gt X faar S@rg | IEE TA f)
gt wa feqr war @) 9Ed @ifeed
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¥y gt wafaze F dafgze afqaldz
fas st 31 7w @ & 5% & qifs-
Td of¥E e AT dWE gageE W
widt & gar fgwr «rdy @ 1 ag wifaga
AF &1 g W ar

M2 M1 uegey § SEAr e
g qT 7Y Par g1 ¥feT 77 TAgsE
9 M9 F oF faeAE G e g a
AN Mg FN qEA L F A4 N
NT NaraT F et vf §, Aw §

# gzmal av w1 freewmy F@
FATAN Agar g | dfwT ow g §
Fo% Afzw W @rar Fgar g 48 UF
adtsr a7 aar @ fs oF sEd & 7@
gaT @1 =g IAT IAFI 9§ F FAA
gl o &1 S§A (T AT gF OF-
dfcze o #lge ¢ frar «@mar &
iy gy wrar @ 41 I§HT F@r A0
g & @@, g & Far W

araY | IF AT 98 & AL gArar
ST & 1 HIgHY & qgE §g
gar @ WYz ugeAz Fg aC fow

AATE AN IR I FIT FAT A AR
w7 g awg &1 s fosmr g &
Tigar g frag it wifaas & san
feggedt wel fem oA «ify ) a9
TATg A IEE AT IE! GG HT
gaar e | el F a1 I9R ag
9% T gAEr ag wmar § ) Afage
afzwrf #7 & 6 Iz WA oz ow-
dftzz g wlwe . 1z A AT @ AN
t wifs a1z wawar & fo o ¥ amy
s s arca Qarst QAT 2w
dfaegz g8 WX & %7 @1 & g s s
e glar ¢ ag Iast dwfad ¥ fom
tar @ fe T ataT g oFdfer @l ar
¥ dfwgg z o9 qTcEaET T 2@
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& figdama sz azedl ox A8 sar
g g uF ww a7 af §, uF fearw aw
T3 g 9 sifagT B, W e & Srarg-
fex 3, somr qew Al fom war ¢
@ # g7 T wrEndne ¥ @y o faw
G ¥ Arar 491 § 18 &) geon fgr-
79 F@ME |

MR. SPEAKER 1 Shri Kandappan.

SHRI S. KANDAPPAN (Mettur) { Sir,
I would like 10 make a few observatlons
pertaining to the provision....

MR. SPEAKER 1 He may continue
after lanch.

13 hrs.

The Lok Sabha adjourned for Lunch
till Fourteen of the Clock.

———

The Lok Sabha reassembled after

Lunch ar five minutes past Sourteen
of the Clock.

[SHRI M. B. RANA in the Chair.]

st ofw waw (@A) ;o gy
AR, UIEAA F g MAANT gEEw
sl WG Agrer A ya ewAs w1 gé 3,
EHREE CRC I R o S
md 7T 0§, wEm A feafs S gE
g1 agli ¥ &w aifsma wir @ g
¥ g & osqA @ feafy & &ic
arsfaa suar qnzar @ a s309 wwar
g feager arza foadt =i @ a¥,
A TN GIE AR awedr 1 gw g) |

o war ow ga  (fee-aae) ¢
afw yew it 3 ot vg wzr g, AW
I§ 1 andT s7ar § o & guawar g
fo aTFT ¥ T wra A

TF 880 wrmr €1 WA amw
= wTFa wTAT Agar ) a@e
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[s FazT =18 7]
gfozar fear & fatig & a‘qﬁ Hq-
g9 % faest ¥ g gu uwe dty, #3-
Qifees miffas F agedl w1 gal wd-
Fatal ¥ off g A fasgr 1 FE
9T wesA fear & gard fosma §
f& are Zfem edd Y avw Q&
$agae, Mg qifsd) azdt ar @ @,
fora® saia g aifzdl # &AW F0
&1 war fear o @1 § qar oF Ul A
fedl ®Y ot @@ra &1 warg fear o <ar
K. =

st fm & W (wgEd) @ AT
tfoar edl ¥ faesll & 9789 ¥ 19
JM w1 A AR AT R, T AG A
qiEE A% @, TR A G B
%Y fear antar §, 91a % g il F w0
A&} faan wmar §

N §rx wE gA ;. AU FIAR R
are gfozar el saraT oF & 92 &
AT FAT ¢, 98 Af@d FEE IqATT FT
wgr &1 & wrad afar wiw FAT IRAT
¢ froag @ o o gfwEE o
aadt FA f& gardt u@Ena wgl
as 5§ w98 e fgfsde
#T 2 frag 797 3, T & A A
e 1 gw oAnr & § PR 9 R
# fawfin & 99T F FRAT
IqE Mg AT IAFT  CATEREARE qifwar-
#z ¥ g @ waifF T8 FRg o 99K
frar o w@r @, W W IACTHLE
myT 7ga §, IqY g WA FIAH
srom 1 w8 sigar § e ww et § a-
1T HFE TG 6T

SHRI SAMBASIVAM (Nagapattinam) 1
1 support it.

Wt Wiy w (FEFR) o wwElE
ady, fagd fedi gF  sarT srwder A
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FANIYT A geAIS &7 fa% grav a1, IW
feq & sar mar a1 d sra @l Y ar
WE ST Aage gEAm O § 1
TFT & wA-migE agi o A, dfew
TR Y—siar qraAg g9 FA A wg
g1 f& faqst Asd gz af g, AN
AFQ § F foq maar—arA ¥ TR
#T frar § 1 aw wgFT =A@l amE =
T T AANFYT QR A | T
#1 agi & "fgwifeat o aga samar &@<
g, 200 syfyagi ¥ qreez wrr ¥ &
FIIT AT 21 F THo TFo To §, I FT
e FrEr gAr g1 X AgEr ewnq
feear Fgw g fe st aara 3w faw
srdtaT W W & fzar 91, 3w 1 gfe
# T gu erer R Aagd & sfafafag
1 gHd AT T FL0 A a1 gAq
7z & fF faenies feafy 4o €1 amoefr
g% g f maw g § 5 @wer &1 w@w
g s ga® fzareas w9 frar g
T 34 fam o fazara feomar 9 s@
F AT I7E qoq § Aeq FAAE KA
=rfEd |

ot wo fro wawx (Fafm): ag

40-50 garT FWEL T qAF §, 7 -
B2 &2 F |

MR. CHAIRMAN : I cannot say any-
thing to the Government unless the matter
is properly brought before the House. Pro-
per notice has to given to Government for
glving a reply. Anyway ; what you have
said is there.

14.09 hrs.
OATHS BILL—contd.

MR. CHAIRMAN : Shri Kandappan
may now resume his speech.

SHRI S. KANDAPPAN (Mettur) : Sir,
I would like to support this Bill. It should
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have been brought forward long ago; never-
theless, 1am happy that the Government
has brought it, In addition to oath-taking
there is provision for affirmation and that
Is quite in keeping with our secular tradi-
tion.

Yesterday, when some hon. Members
were referring to this particular aspect, they
cast some doubt whether a person, who did
not owe allepiance to God but only to his
conscience, could be relied upon, I would
like to say categorically that he can be re-
lied upon more than those who owe allegl-
ance to God. Here 1 am not arguing about
the existence of God. That {s a matter of
opinion. As far as [ am concerned, I do
not worry much about God, 1 do not know
whether he is worrying about me, But in
day-to-day life we know that some people
thiok that they are under the protection of
some divinity; due to the exigencies of eir-
cumstances they can commit a crime or tell
a lie and afterwards go and do some penance
for that, then they think that they will be
all right, But that kind of scope is not there
for a perscn who is guided only by his con-
seience, So, It is in the fitness of things that
this provision for affirmation Is there,

Since ] am not a student of law, 1
would like to seek clarification from the
hon. Minister on one small point, He has
eaid the provision with regard to conflrming
the judgment on the basis of the oath taken
Is being done away with. As the hon,
Minister himself has stated while initlating
the Fill, itis rather a regrading practice,
and there is no doubt about it, But in spite
of the fact that it is so, they are still today
prevalent in various paris of our country
where disputes are being setiled on the basis
of sarya or some oath or some such thing.
1 know also that there is a pracilce of settle-
ment of various disputes by the panchayats,
Suppose a party to a decision by a panchayat
at any siage flouts the decision and goes to
court and that panchayat judgment had been
given on the basis of an oath, wlll that be
held as valid or not valid? 1 would like
the hon. Minlster to clarify this point. If
in certain remote corners of the country that
basis is observed, in spite of our deleting the
provision of law, and if it is convenient for
the public, then 1 should think that it will
pot be good on our part to tamper with It
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but we should allow ft for some time.
With these words, I support this Bill,

ot gweitae A (FrEa) © T
#% "grew, Ay faw, 1968 @ gEw F
| § TAR EIT, ¥H 9A7 W OH oY
Ay BF & gOF § I o 9T AR
B H uF aAer #79 £1 ffow o
g 1 3fFm qad oy Fgromar 3

““Where a witness desires to make an
oath or affirmation In any other form
which s regarded as common amongst
or held binding by persons of the
class to which he belongs, he should,
it is proposed, be allowed to do so™.
7 g g @ fr ag Y 78 Qlar wifge
wifs Fgam-aFm a0g 9T F9 F 6
aredY amelt 33 & fou onar § o) fed &
gl ¥ gum, faat & gra & anzfas &
et & gra & Mar waq §—& wnear g
7g adwr o AF Agf 21 2T A W@
FAT N &gr § Iq 9T A s gfadry-
= F1eE ¥ anw F AfeT  argofas
sitaw & ot ¥ & 0¥ TEegaa g §
faad @ad @it £ AT F gs9r ary
FgAr giat & FgT 9 A= H=mT g6 A}
geaswi &1 FF & 4wy weAw, & gywn
g gfwfwdt # gfez & o 1% ad g
gofl % gWA AW ¢ & o o7 Ty oY
o1 § ) 998 feq agi 9¢ fesa fa=r Wt
®Y geTd TEY EA § A1 FT AT qF A
gea®Y & gig F AvT a9g AX E 1 oW
g & zfez & @ gn og @7 ¥y of4w
aft Ayga QA § | 9gF OF awAT gr A
@ goq wegfET dOf a awn Emw
T 1d 4 AfwT I AU 9IS gET
v g m oow 2w W qa ¥ af
AN Fasd §, fassr §, 9w gfez & anrk

qu & foq us & adver i wifgg, 7y
LR R i
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[=fr gwitarE ey )

ot T fag & Sar fs oot &
f& &Y€ 7 %Y gag ¥, & §7 =7 Uy
o, TF FIT K wiEq N F wwwar
g &F 7 @1 ag ot g @1 qg A
@1a & orafe AV Y =T giar 9t Sy f
oy Nt w{-%E 9T g F oFw gar
@ A S HE g q® TAT FY
farg & §, SARY Qg F@ &1 99
AT qreeg o gArsreit &1 fawre ad)
T a1 AT A A q g ¥ wowErA A
i) a1 zé@ifsn & @y @@ SwE 9
fes anar & 903 § 37 410 F|E N
Tx FF qgr Aar wifzg S¥ ggr 9 w1€
AT @Y ) qg AT F IO fAEmw
FT GIG HA FY AT F ) GE TAFT A
w1g A1 Afgn—ad Fu g &)

MR. CHAIRMAN
Minister.

MNow, the hon.

ot far wex |1 (AgE) 1 $g AR
gt & A 1= &1 avar fifag

wamafa wQtTw - WOF aga ¥ AvE-
yezw §, 97 9T Aifrom

off iy wex w1 wENEE ¥ @uy
s F1A1 93ar &, fafade ar gean

L &

MR. CHAIRMAN 1 Now, the time is
up. I shall allow the hon. Member some
latitude when he sp:aks on the amend-
meats, Now, let the hon.  Minister

reply.

THE MINISTER OF LAW AND
SOCIAL WELFARE AND RAILWAYS
(SHRI GOVINDA MENON): I do not want
to speak on all the ciriticims made by hon,
Members. 1 shall refer at this stage only
to the gencral points made. Regarding
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matters pertaining to particular clauses, I
shall speak with your permission when those
clauses are taken up.

Many hon, Members have spoken on
the clause which says that this law shall
not apply to the State of Jammu and
Kashmir. Since this is a common critlcism
levelled against the Mover of a Bill here,
whenever it comes up, 1 shall t1ake five
minutes to explain the position,

This particular legislation Is covered by
ontry 12 in the Concurrent List in the
Seventh Schedule, and that entry is "Eviden-
ce and oaths etc.’, and in footnote 2 to that
entry, it is said, ‘Not applicable (o the
State of Jammu and Kashmir® {t stands
to reason that a Bill introduced and passed
here cannot extend to the State of Jammu
and Kashmir,

The next question then will be why
that entry has not been extended to the
State of Jammu and Kashmir, 1 shall draw
the attention of the House to article 370
where it is said that the provisions of
article (1) and of that article shall apply
in rclatlon to the State of Jammu and
Kashmir, So, on 26th January, 1950, when
the Constitution was promulgated, the
position was that only two articles applied
to the State of Jammu and Kashmlr,
namely article 1 and article 370, But there
is a provision in article 370 that various
entries in the Union List and in the,
Concurrent List may be extended 10 the
State of Jammu and Kashmir if there be
agreefhicnt on that matter on the part of
the Government of Jammu and Kashmir,
The reason why this process was  adopted
in the Constitution is well known or should
be well known to hon. Members,

At the time the Constitution was enac-
ted, the question regarding the accession of
the State of Jammu and Kashmir to India
was being discussed  e¢lsewhere, and the
position which the Gover ment of India
took at that time was that the accession
of the State of Jammu and Kashmir to
India was supported by the Instrument of
Agcession executed, by the Mhharaja of
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Jammu and Kashmir, and since we were
taking our stand on the Instrument of
Accession, we could not fgnore it when the
Constitution was enacted, and as the hon,
Members are aware, the Instrument of
Accession said that the State acceded
to the Union with respect to certain subjects,
namely  defence, forelgn affairs and
communications etc, Therefore, the Constl-
tution with respect to Jammu and Kashmir
was made In the manner In which it was
made. One by one, the Entries In the
Union List and the Concurrent List are
belng extended to the State of Jammu and
Kashmir, I would request the hon,
Members who are interested In this matter
to refer to the text of the Constitution as
published authorifatively and refer to the
Entries {n the Union List and the Concurr-
ent List, You will see foot-notes in which
it is stated that certain item are not appli-
cable to Jammu and Kashmir. That mzens
all the other Entries are applicable. So,
one by one, during the last 19 ycars, the
Entries in the Union List and the Concurr-
ent List are being mude applicable to the
State of Jammu and Kashmir. That Is to
say, the special position given to the State

of Jammu and Kashmir In the Constitution
is being eroded by a gradual process and,
in course of time, probably in the next

few years, there will not b= any Entry elther
in the Union List er in the Concurrent
List which will not b: applicable to the
State of Jammu and Kashmir, That {s the
reason why, in this Bill, we have said
that it is not applicable to the State of
Jammu and Kashmir,

Then, my hon. friend, Shrli Kandappan,
ralsed a question whether the Bill which
we pass now will be applicable to the
panchayat courts. Now, these panchayat
courts are establishel by State administra-
tions afier enacting a law to give them the
power. As It is, this will be applicable to
the panchayat courts because clause 4

says :

*“Qaths or affirmations shall be made by
the following persons, namely : —

(a) all witnesses, that is to say,
all persons who may lawfully be
examined, or give, or be required to
glve, evidence by or before any court

-or person...”"
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Since it is under law which constitutes the
panchayat courts that they are empowered
to take evidence, this law will apply. But
if there is any. State which thinks that fn
the panchayat courts or village courts a
more informal procedure should be followed,
it Is possible for the legislature of that State
to amend the Qaths Act because it is in the
Concurrent List. That can be considered
whenever the situatlon arises, Today, the
position Is that it will apply.

It was sald that there should be an
exemption made in the matter of statements
made to the police. That Is not necessary
because under the Code of Criminal
Procedure the polize  officers are not
entitled to take evidence on oath from
whomsoever they cxamine. In one case,
the Culcutta High Court had ozcasion to
say that th: position that the police officers
cl:ann:)t administer the oath Is rudimentary,
aw.

There was also some reference to
clause 7. It was asked s What is the use
of having this provision 7 If It Is obligatory
on the part of a wilness to take the oath,
is It not a contradiction 1o say that an
omission to take the oath shall not vitlate
the proceedings ? This refers to cuses of
accidental omission b:cause, when it is said
that the oath shall be administered to a
witness, if that is not done, it can be only
an accidental omission,  Unless a provision
like this is there —it may be, -In the
sccond appellate court or, it may be, in the
Supreme Court, somebody says that the oath
was not administered —and if that is found
10 be true, the entire proceedings become
infructuous. In order to avoid that, by
way of abundant caution, this clause has
been incorporated.

The clause will not facilliiate perjury
because in the next clause—clause 8—it Is
said :

“Every person giving evldence on any
subject before any court or person
hercby authorised to administer oaths
and affirmations shall be bound to
state the truth on such subject.”

S0 that Is there. Bwen where the oath s
not administered, clausc says 8 that If you are
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giving evidence before a court or person
authorlsed to administer oaths, then you
shall speak the truth and Il untruth s
spoken, then you become guilty of perjury.
A reference to the appropriate section in
the Penal Code also will make it clear, 1
think it Is Sec, 191,

SHRI LOBO PRABHU UDIPI
Reference to oath {s not that section. It s
definition of perjury.

SHRI1 GOVINDA MENON 1 0Oath is
oot there, It s perjury. So, there is
nothing for me to refer to general matters.
Some members said that oath and affirma-
tlon, both, should not be there, and {t
-hould be only affirmation. In providing
what we have provided, we have followed
the Third Schedule of the Constitution
where the form of oath taken by Members
of Parliament, Ministers etc, is given. The
Third Schedule relates to forms of oath or
afflrmation. We have followed that
clause,

In these circumstances, 1 would request
that my motlon may be passed.

MR. CHAIRMAN @ Now the question
Is1
“That the Bill to consolidate and
amend the law relating to judicial
oaths and for certain other purposes,
as passed by Rajya Sabha, be taken
into consideration.”

The motion was adopted.

MR. CHAIRMAN 1 Now we shall take
up clause-by-clause consideration.

There are no amendments to clause 2,
The question {51

*“That clause 2 stand part of the Bill."”
The motion was adopted.
Clause 2 was added to the Bill.

Clawse 3—(Power to administer
oarhs)

SHR1 S. N, MISRA (Kennauj) 11 beg
to move 1

Page 2, line 6—

for “*conmanding officer” substitute—
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**officer in command for the time
being.” (21)

Sir, sometimes the Officer Commanding
may not be present at the station when the

oath has been taken, A difficulty has
actually arisen in some of the court
proceedings. Thercfore, I have moved

my amendment that the words ‘commanding
officer® may be substituted by ‘officer in
command for the time belng." There is only
one officer Commanding at a particular
station and if he Is not present and the
affirmation s made before any other
officer, it has been held by one of the
courts that it is not walid. Therefore, In
order to obviate this difficulty, 1 have
given this amendment, There is absolutely
no difference in the change,

SHRI GOVINDA MENON : There is a
provision in the General Clauses Act which
renders this amendment unnccessary, 1 am
referring to Sec. 17(1) of the General Clau-
ses Act which says :

“In any Central Act or Regulation
made after the commencement of this
Act it shall be sufficient for the puar-
pose of Indicating the application wof
a law to every person or a number of
persons for the time being executing
the functtons of an office to mention
the official title of the officer at pre-
sent executing the function or that of
the officer by whom the functions are
commonly executed.”

That provision in the General Clauses Act
being there, this amendment is not neces-

sary.
sht wo fiwo wygwr (Hafear) : wn-
aofs wdiea, & wemg FTar § ¢

953 2 39T 3 ¥e1 2 ¥A-vo (@)
¥ arx g g foar @ig :

“qqr Fry HAGIC! & g9 aaw
w7 fedr safeerdt gror o 39
gaa g & afaw f g
v k' (24)

woft wErea ¥ &gr § 5w wwgheat §
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W g A A aT § IF FN AW AT
e feqr aim & wrgar 2R @
1 A 7 A WA ¥ wfaw wT foq
ar fs wi Fagfeat ¥ sya &t it
g & 7Y F o faer w1ar AT § 9w A
W F #r% Avaeawar Ag § e A Ifs
i wagfat « fas o gor § wwiag
TI5z &9 ¥ [F A FFT AT AW

SHRI GOVINDA MENON : It fs
legally provided now, 1 read out that In
connection with what Mr. Kandappan said,
In the law as it is, administration of oath
will be obligatory in the case of witnesses
appearing before the courts.

SHRI B. P. MANDAL 1 I move 1
page 2, after line 5, insert —

“Provided that no Police Officer
shall be competent to administer oath
or affirmation In course of any
investigation.” (33)

arafy qgrey, snft & a7 J4 wgaa ®
g7 @1 a1 a7 I Far 5 gfew sfs-
3 & fagg & sawar g £ &7 ®f=w
3 frw ¥ gfom sfeee & A e 39
%) dfery g 8% gwow omn @1 A
g7 =9 faw ¥ d@n  ar 9q ¥ fomn
g dfe:

All partics and persons having by law
or consent of the parties authority to
recelve evidence.

o M 1 ¥ aifam wez § 1 s ag b
fs gfsw anfec RAfeTTT s §o
qfww snfewt ¥ fawre 5 gait @
g ¥ % qard £ gEifed 84 oy
SATEaY =g v fw

A proviso may be added that no
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Police Officer shall be competent to
administer oath or affirmatlon In the
course of any Investigation.

srr w5 agw ¥ s gark aw ¥ gfew
aFal w1 &< feaar A7« T §)
7% frdt & faft gf a7t 81 Tt
vrawg frgr @ & wad @@ g,
A § 1w gfeq snfeat are
Ay @ fou & wgm 3 fr gfew
anfeae & qray ag qT ofady ¥F W
Ffusre gfzm w1 78 @1 wrfgm 1 7@
ar & wwan @ fr o gy gfew anfs-
mEgmrmwcclaig 2 aw & foq
gfem afeat foar 2 fr Aig 9 ofedy
fear & 1 99 ¥ fasrs o9 w1 wow @Y
s arr ¥ ) gl ¥ awe § fo
ag dYwr s A g R gfew & smafaay
& @y g A7 & afawr 78 ghma

SHRI GOVINDA MENON : The per-
sons who by consent of partles can adminls-
ter the oath, refer to arbltrators. When the
Code of Criminal Procedure says that no
pollce officer shall be permitied or shall
have power to administer the oath to any
one whom they examine,—that Is section
161,—it would be redundant to state that In
this Bill, T would draw the attention of the
hon. Member to what the courts have sald. I
would like to read from a passage from
Sarkar's Criminal Procedure Code wherein
it is sald :

““It has been held by Courts that a
police offlcer examining witnesses
under 8ection 161 of the Code of
Criminal Procedure cannot administer
any oath or affirmation. In Queen
Empress Versus Bhagwantia case It
was held as for back as 1898 that a
person making a false statement to a
police officer in reply to questions put
to him in the course of [nvestigation
by such police officer will pot be
liable for the offence of perjury
under seclions 191 and 193 of the
IPC. In amother casc Calcutiz High
Court held that a stutement under
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section 101 Cr. P.C. s unsworn, unexa-
mined and recorded behind the back
of the accused and is not substantive
evidence., The court forcefully obser-
ved that this is “one the rudiments of
elementary law’,™

That being so, I would request the hon,
Member to withdraw his amendment,

SHRI B. P. MANDAL : | seek the
leave of the House to withdraw my
amendment,

MR. CHAIRMANI1 1
Amendment No. 21 to
House.

shall  put
the wvote of the

Amendment No. 21 was put and
negatived.

MR. CHAIRMAN 1 [ shall now put
amendment No. 24 to vote.

Amendment No. 24 was put and
negatived.

MR. CHAIRMAN ; Has Shri Mandal
the leave of the House to withdraw his
amendment.

Amendment No 33 was, by leave,
withdrawn.

MR. CHAIRMAN 1 The question Is i

“That clause 3 stand part of the

Bill"
The motion was adopted.

Clause 3 was added to the Bill.

Clause 4.—(Oaths or affirmations to
be made by witnesses, inter-
preters and jurors)

SHRI SHIVA CHANDRA JHA :1
beg to move ;

Page 2, line 30, afrer *'he™ insert
“*or she'” (4)

Ty 4 ¥ 9 A g g e ae
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s A A sE & §1§ 356
g @it | 7g facge Fraws Ad &)
Far MTFTN A @ faegs e g any
& ag mas araT &

wq I A1 qig qrar g ar faw #

#gd & fr arc arer Sr narg & w9 A

Frar srar g & frad It & a5 9T ag

AT AL EOIr 1 I K Aqrg FWT 4 ¥ 78
Fg1 arar & fr :

“Provided that where the witness Is

a child under twelve years of age, and

the court or person having authority

to examine such witness is of opinion

that, though the witness understands

the duty of speaking the truth, he

does not understand the nature of an
oath or affirmation oL

agt 9T ‘@' ey a1 @ 1 &Y gFar &
T A g gdifen &7 wg g f @
& aarg ‘g s Ay’ w7 frar S ag
qga Sar ar JAreA @ AT TE A -
FIT FT A1 FIfgm

st %o fro wywT: waTafa wgweq,
& wearq Far §

q89T 4 FHF | FY Iodwr (&)
% arz won qfg ¥ ‘areg ad’ v
g ‘Sieg’ av wsT sfFa fwar
@t 1 (25)
Tq A1 § Wt vy #Y 39 &1 797 ¥ af
g Iq W artg a¥ @ar mar § 1 & s
g feaitg ad #) 3 qafeT A § 1| @h
faw &% & #7 92z aqt & IW A
wifid aife 98 =1 gar <@ s 3g w0
Wl 3 g1 & | 9 AT G AT EEreA
¢ Yz 38 ® efwe w7 Far wfgd )

SHRI GOVINDA MENON : Regarding
Shri Jha's amendment, I would draw his
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attention to scc. 13(1) of the General
Clauses Act in which it is said :

“In all Central Acts and regulations
unless there is anything repugnant in
the subject or context, words fmporting
the mascullne gender shall be taken
to include females™.

Hence I do not think the amendment {s

necessary.
Regarding the other one, in the Penal
Code, sec. 82 says that no act of

a child under seven years of age constitutes
an offence and under sec. 83 It is sald that
an act of a child above seven and under
twelve does not constltute an offence {f the
child has not attained sufficlent maturity or
understanding to judge of the nature and
consequences of his conduct on that occas-
fon. That is why here in clause 4, it is
said that oath shall not be admlinistered to a
child under twelve,

The hon. Mecmber wants to raise the
age limit to 15. That will be upsetiing the
entire scheme of statute law passed by
Parliament and unless we revise the scheme
and Introduce it in all the Central Acts, It
wiil not be possible to accept the amend-

ment for the purpose of the Oaths Act only.
I would therefore request him to withdraw

his amendment.

MR. CHAIRMAN 1 1 put amendment
No. 4 to the House.

Amendment No. 4 was put and
negatived.

MR. CHAIRMAN : T put amendment
No. 25 to the House.

Amendment No. 25 was put
and negatived.
MR. CHAIRMAN t  The question s 1

“That Clause 4 stand part of the
B

The motion was adopted.

Clause 4 was added to
the Biil.

MR CHAIRMAN : The question {s :

~= ° *That Clayse 5 stand part qf the

Bill.”
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The motion was adopted.

Clause 5 was added to the Bill.

Clause 6.—(Forms of Oaths and
Affirmations)

SHRI BRIJ BHUSHAN LAL (Bareilly)
I beg to move ;

Page 3,—

after line 19, insert—

“(3) Speclal oaths {n accordance with
religious traditions shall be allowed
by the courts, to be administered to
a witness, on the request of the other
party.” (29)

wwre g &1 s 1873 & gz # qr)
¥y & Y ot fovar g1 e ara ¥fag &
T g § i AT et g wee wof
¥ g Mg ¥ F Wwar § 6w ag
Qe g ¥ §7 FE a7 w7 20 ar ag
HTZHY IGHY YT FT T | ¢ NT €Y
rEH A FA G @ 7 A gy
TH 2% &, € xehe v A Qe b
d arg f@a w12 ¥ zrgw wt Afqw
ot & 1 agat qarar § e aga @ Wfaw
for % aga axa =war, aga oot wwaw
§ war g1 1w | & fadew wear § fe ow
oz &g fa=rt 637 w1 gast s aifas
T @t 5@ & £1f qofa &) a@ 7 N
TifgT « mgET A At ww g, dar
ook ag wedt frz b |

SHRI LOBO PRABHU 1
move |

I beg to

Page 3, llne 5,—

after “affirmations™ insert—
““for those who disclaim bellef in
God" (30)
My reason for thls amendment and

brioging God into the picture is that wé Have”
very little regard for oaths in this country
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We have a situation every day in every case
in every court of 1wo sets of witnesses not
merely differing from each other but contra-
dicting each other, There can be no rea-
sonable doubt in such a sftuatlon that one
set of witnesses are telling lies,

SHRI N. K. P. SALVE (Betul) 1
That is not a problem peculiar to India,

SHRI LOBO PRABHU 1 1 am sorry
that his experience of the rest of the world
s not so extensive as that of our own courts,
In other courts—I have experience of
British courts—— there may be difference In
the evidence, but there is no contradiction
as occurs in our courts, [ am not inventing
something, I am not defaming
my country, I am stating 2 fact that today
truth is at a discount In our courts. The
common phrase when somebody Is lylng is
el ¥ FI @7 g that he is talking
court language. I think my friends are familiar
with this phrase, When you have reached
the stage when untruth s equated with the
language of courts, you have to consider
whether by dispensing with this provision of
God as a witness, you are going to increase
the effectiveness of your oath.

I would like to recall to this House the
exact form of the oath 3 gar st gifax
A1fIT AT FIT G AAFAT i.e., alter know-
Ing God and desiring Him to be present, 1
shall be speaking the truth. Now, I ask the
hoo, Minister why he is dispensing with
this simple provislon which is very effective
for common people,

SHRI SURENDRANATH DWIVEDY
(Kendrapara) 1 You want to tell him
the truth.

SHRI LOBO PRABHU : You will
remember that the provision of solemn
affirmation goes back to 1870 when Mr,
Bradlaw in that famous case was told that
as he did not believe in God, any oath by
him wold be a form of mockery and there-
fore under special provision Parliament or
the courts at that time invenied the solemn
affirmation. Where a person does not
believe in. God, he should not asked to
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take the oath In the name of God. Where a
person does believe in God, why do you
prevent this minor check. If the Government
removes this check, it is going to make truth
very much more scarce for our courts than
it has been so far, That is why I propose
a simple amendment that after the word
‘affirmation’ the words “those who disclaim
belief In God' be added. When a person is
asked to disclaim bellel In God, he is put
to a serious check. He Is therefore going
to consider very solemnly whether he should
first disclaim belief in God and secondly to

proceed to tell a Me. I should llke the
Government  to  accept this  amend-
ment. I know the difficulties of the
Minister. He Is of the view that once a

Bill has been passed by the Rajya Sabha
any amendment made here involves referring
back to that House, If that is the basls for
refusing amendments, there Is no reason to
have this procedurc at all,

SHRI SURENDRANATH DWIVEDY :
You press it ; we shall accept it.

SHRI LOBO PRABHU : I want to
press this amendment with all the force at
my command, with what little we have of
God in this country we should try to bring
God into our courts so that (ruth may
prevail as it did before and it may not be
made more scarce,

SHRI GOVINDA MENON | Two
points had been raised by the hon. Members
who spoke. The first is regarding special
oaths and the second was the point ralsed
by Mr. Lobo Prabhu. I hold the view that
it is degrading to partics to ask them to
settle their disputes by oaths.

st T W (gal) @ angE s
3T, §T | UF wIAAIT qaea*

SHRI GOVINDA MENON : Special
oath is administered in the following manoer,
Tt is not as il the parly who requires to
have his case settled on oath offers to do
s0, The opposite party puts a question |
are you prepared to take an oath before
such and such temple or in such and such
Church 7 In that case 1 shall be prepared to
accept your contention. Tt is almost in the

*Expunged as ordered by the Chair,— Vide col. 265



265 OQOaths 8ill

pature of a wager. The court Is asked to
adbicate its function. So [ said that it was
degrading. The Law Commission produced
an elaborate report after looking on the
question and said that we should dispense
with that method of dispisal of cases.

SHRI LOBO PRABHU : This is not
wagery, Itds atest, You are making a
mistake. The person caunot go 1o a judge.

SHRI GOVINDA MENON : 1 do not
accept Mr. Lobo Prabhu's contention with
respect to these matters. A man of God or
a man who believes in God and enters the
witness box to give evidence wilil speak only
the truth, whether he takes an oath or whe-
ther he Is called upon 1o make an affirma-
matlon. It is not as if God will not pardon
a person for uttering a lie if he has not
taken an oath in the name of God and
otherwisc he will be excused. That is a
very peculiar way of looking at the question,
It is left to the witness concerned—([nrer-
ruptions).

MR, CHAIRMAN : Order, order,

SHRI RANDHIR SINGH 1 This should
not go on record ; this should not go In the
press 1** It should be expunged. That is
our prayer, It should not go on record
that a Member of Parliament**

SHRI N.K.P. SALVE i I entirely agree,

SHRI LOBO PRABHU : I agree with
Shri Randhir Singh ; for once I agree with
him. We do not want to give publicity to
this.

SHRI BENI SHANKER BSHARMA
(Banka) 1 I support Mr. Randhir Singh, that
It should not go on record.

MR. CHAIRMAN 1 Yes; it is expunged.

SHRI GOVINDA MENON ; | wish to
put to Mr. Lobo Prabhu and to others who
may be agrecing with him whether a person
who has come to court determined to speak
an untruth in favour of one of the parties
would be prevented from doing or would be
persuaded from not doing so if the word
God s used. He will say “By God 1 swear*
and will pray to God that he may be ex-
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cused. That is what would happen. There-
fore, if after taking an oath in the name of
God you can expect every witness to speak
the truth, it is not correct, I am sure the
Members here know that during the wars
between nations, in the countries belonging
to either group, there are prayers in the
churches and temples that the country to
which that group belongs should win and Go
would be in a vory difficult position whea
conflicting appeals are made to him thus.
But obove all, 1 would draw the attention
of Mr, Lobo Prabhu to Schedule 11l of our
Constitution where the forms of oath to be
taken are given. It applies to us alse,
Members of Parllament. It is left to a
party whether to swear in the name of God
or to make an affirmation, There are per-
sons who are theists, who belleve In God
and who would refuse to take an oath in the
name of God because they think that God
should not be brought down to mundane
matters ; It does not follow that a person
who makes and afflamation and does not
swear in the name of God, say, a Member
of Paallament here, does not belleve in God.
Therefore, the question Is one of standards
among the people in our country.

1 am not familiar with the standards in
other countries, but in our own country, it
it moy be that there are a large number of
witnesses who are prepared to perjure in
the courts of law. 1 think in course of time
when our standards improve there would be
a lowering of the percentage of persons who
will determindly perjure in courts,

SHRI RANGA 1 Why should he specis
ally mention villages 7

SHRI GOVINDA MENON 1 I did not
say villages; probably you did not hear me.
I said our country. And most of our courts
are in towns and not in villages, With these
words, I request Mr. Lobo Prabhu not to
press the amendment,

SHRI TENNETI VISWANATHAM
(Visakhapatram) : May I draw the attention
of the hon, Minister to what he said? Pro-
bably he does not mean what he sald. But
he Is creating the impression that the largest
number of people who to go Into the wit

*Expunged as ordered by the Chair.
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pess box lie. On the other hand, my ex-
perience is that the persons who perjure-
their number is relatively very small,

There are no stalistics before the
Minister. But my own experience in courls
ts that persons who tell lies in witness boxes
are not more than 5 per cent. The Minister
should not give a bad certificate to our
people.

SHRI GOVINDA MEMNON 1 I agree
Probably he was not here when Mr. Lobo
Prabhu was speeking, He was saying that
petjury Is widely prevalent in the country,

SHRI TENNETI VISWANATHAM
He must have always come in contact with
that 5 per cent,

SHRI LOBO PRABHU : Without
there would be no lawyers.

SHRI TENNET! VISWANATHAM )
I protest; I am a lawyer.

SHRI GOVINDA MENON: 1 was
trylng to erase the Impresslon created by
Mr. Lobo Prabhu. I agree that as time
goes on, people would be more and more
reluctant to commit perjury, This oath
or affirmation s Intended to put them on
the guard. There are very few prosecutions
for perjury in our country, indicating that
perjury is not as prevalent as Is attemped to
be made out. In the circumstances, I would
request Mr. Prabhu to withdraw his
amendment, not because this will have to go
to Rajya Sabha again, but because In our
Constitutlon we have adopted a particular
form for cath and affirmation and in a
parllamentary law we should not make a
departure,

SHRI LOBO PRABHU 1 It is wvery
difficult to resist the Law Minister when he
Is so sweet, There are many people here
who have been on the other side of the
court. I have been administering justice
while many you have been lawyers helplng
the court in administerlog justice. I am
speaking the truth when [ say that the
amount of mendacity in our courts Is a
thing which we should aim to reduce. If
yon give more sanctity to your oath, you
will succeed o reducing that mendaclty. I
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would like the minister to excuse me and
allow me to press my amendment for what it
{s worth,

MR. CHAIRMAN: I will now put
amendment No, 29 of Shrl Brij Bhushan
Lal.

Amendment No. 29 was put
and negatived.

MR. CHAIRMAN : 1 will now put
Mr. Lobo Prabhu's amendment No. 30,

Amendment No, 30 was put and
negatived.

MR. CHAIRMAN : The gnestion is 1
*“That clause 6 stand part of the Bill"”
The motion was adopted.
Clause 6 was added to the Bill.

Clause T—Proceedings and evidence
not invalidated by omission of oath
or irregularity.)

SHRI LOBO PRABHU j I beg to movei
Page 3. line 20,

for *“omission to take any oath or
make any affirmation” substitute—

“oversight in taking any oath or
making any affirmation™ (31)

15 hrs

I am golng to build up my appeal to
the Minlster on his own words in this
House and in Rajya Sabha. It was pelnted
out to him that when you use the word
“‘omission"’, there may be a tendency for
people not to administer oath at all, but to
procced on the basis that it would
be condoned by section 7. The Minister
explained there, as he has explained here,
that it relates to accidental omission. I am
glad that he has repeated that it refers to
accldental omisslon. In that case, why did
he not use the term *‘accidental omlssion"
in the Bill instead of giving a carte blanche
In respect of the word “omission™ 7 I have
used the term accidental omlssion. But I
have sought some economy by using only
one word, namely, ‘“‘oversight"’. If there
Is an oversight than the proccedings need
not be vitlated,
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The Minister thought that this kind of
Point would be raised at any stage, in the
seccond court of appeal or the Supreme
Court, But that applies to everything,
Where there is a defect in the law and it re-
mains it is bound to bz raised at the lower
court or the higher court. The question is
whether we should encourage this defect by
using the word *“‘omission” without any
qualification, whether we should allow the
the whole

courts to give up or distroy
purpose of this Act.
SHRI RANDHIR SINGH 1 [n other
words, the omission should not be fatal.
SHRI LOBO PRABHU : That fsa
different matier, The court can take that
view.
Another matter which the Minister

pressed here, which he did not press before,
was the fact that clause 8, which makes it
incumbent on everyone to speak the truth
before the court, amply covers this
omission,

MR. CHAIRMAN i It is three O'Clock
and we will now take up Private Members'
Resolutions. Shri  Lobo  Prabhu  may
continue his speech the next day,

15.2 hrs.

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS

Firry-FiFTH REPORT

SHRI BHALJIBHAI PARMAR 11 beg
to move 1

“That this House do agree with the
Filty-fifth Report of the Commitlee
on Private Members’ Bills and
Resolutions presented to the House
on the 26th November, 1969,

MR. CHAIRMAN 1 Motion moved :

*That this House do agree with the
Fifty-fifth Report of the Committee
on  Private Members' Bills and
Resolutions presented to the House
on the 26th November, 1969."

SHRI S. M. BANERJEE (Kanpur) :
Sir, I want to submit something about this
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Report, The Resolution moved by Shri
Jyotirmoy Basu s very important and it
should be given the maximum time
permissible. By no stretch of imagination
could we say that unemployment is not
Important. At the same time, the second
Rosolution about Shri Jagjivan Ram is also
equally important. So. I would suggest that
two more hours should be given to the
first Resolution and the last 20 minutes .to
the second one so that it may not lapse but
will again come up after a fortnight.

SHRI JYOTIRMOY BASU (Diamond
Harbour) : I am in full agreement with that
suggestion.

off fox wox wy (qgadt) : E @
&7 gHGT FLATE |

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND SHIPPING AND
TRANSPORT (SHRI RAGHU RAM-
AIAH) : We have no objection to the
suggestion of the hon. Member. The second
resolution may be given five minutes today
s0 that it can come up again.

ot gewaAr (sFarer) ¢ warafa of,
aw g avg & wifag fr draw Weege
Wt glegE g 9% | qw vy d qgasr
oieqe frgd o & S g) mar an

MR. CHAIRMAN : All right The
equestion is

*“‘'That this House do agree with the
Fifty-fifth Report of the Committee
on Private Members" Bills and
Resolutions presented to the House
on the 26th Novembar, 1969."

The motion was adopted.

15.05 hrs.

RESOLUTION RE 1
MENT—contd.

MR. CHAIRMAN : Shrimati Sushila
Rohatgi,

SHRI E.K. NAYANAR (Palghr) :
Sir, 1 have given notice of an amendment

and it is printed io the agenda. Similarly,
Shri Lobo Prabhu also give notice of an

UNEMPLOY-
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amendment and he has
amendment”

spoken oo hlis

MR. CHAIRMAN : You are one of the
movers of amendments. It is there.

SHRI JYOTIRMOY BASU (Diamond
Harbour) 1 May 1 suggest that | may be
given an opportunity to read out the Reso-
lution so that Members can recapltulate it 7

SHRI J. MOHAMED IMAM (Chitra-
durga) 1 Sir, I have to move the next Reso-
lution and you have not heard me.

MR, CHAIRMAN 1 Let him read the
Resolution so that the whole House knows
what we are doing,

SHRI J, MOHAMED IMAM : 1 have
to move the next Resolutlon and still you
have not allowed me to speak and make my
submission, The question was discussed iIn
the meeting of the Commitiee which allots
wme. 2§ hours were allotted for the Reso-
lutlon regarding default of Income-tax by
the Food Minister. We were also told that
the Resolution discusslon of which wlll be
resumed now, has already been dlscussed for
about 14 hours and only 1 hour and 20
minutes remain for it. I have no objection
to your taking that 1 hour and 20 minutes
but after that my Resolutlon must be taken
up and I must be allowed to move it......
(Interruption)

SHR1 RANDHIR SINGH (Rohtak) 1
This ls & very important Resolutlon, Give
maximum time to Shri Jyotirmoy Basu's
Resolution,

SHRI JYOTIRMOY BASU 1 We ought
to start it and see how it goes.

SHRI S. M. BANERIJEE (Kanpur) :
When I suggested that more time should be
glven to the Resolution of Bhri Jyotirmoy
Basu, I never meant that Shrl Imam's Reso-
lutlon should not be moved. It can be
moved in five minutes and then we can
discuss it on the next day for Resolutions.

oft W7 wwwm W (qoEag)

arafe vy, st gOw & ISEgEA W
wert § TeR w1 waer fem T
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wWagdwErT e wifs i ag
& Wiequa § zrgw WA FC &L, qAlM®
% & WegquA #r A A faw 1 g
ofs agza, & wigmr g fF A onu &
Wiegma & zrgw yazg e wifgg

SHRI RANDHIR SINGH : Unemploy-
ment Is a national problem while that is a
personal matier. We must prefer the
nalional problem to a personal matter, Full
time should be devoted to Shri Basu's Resu-
lution.

SHRI J. MOHAMED IMAM: Time
has been allotted by the Committee.

MR. CHAIRMAN 1 1 know It, but
there is a proposal by some hon. Memberms
that more time should be devoted to the
present Resolution and to the second Reso-
lution also  The hon. Minister of Parlla-
mentary  Affairs agreed that more time
should be given to the present Resolution.

SHRI JYOTIRMOY BASU1:1 And to
the other omne.

MR. CHAIRMAN : Aod to the other
one,

SHRI RANGA (Srikakulam) : Have
they not been given more than the origi-
nally allotted time for this Resolution ?

SHRI JYOTIRMOY BASU : No.

SHRI RANGA 1 Have not all parties
taken part In this debate 7 Our fear is that
there Is a move to sabotage this Resolutlon
by Shrl Imam, Let the Government give
an assurance that Shrl Imam's Resolution
would be allowed to be reached and dis-
cussed,

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, AND SHIPPING AND
TRANSPORT ( SHRI RAGHU RAMA-
IAH) 1 1 have already agreed to the sugges=
tlon that the sccond Resolution will be taken
up today before we go to the half-an-hour
discussion, If any extra time Is alloted for
the first Resolution, It will go to the pext
time ; but that will be teken up, whether it
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Is for 5 or 10 minutes, We will certainly
take it up before the half-an-hour discussion,
I have already given that assurance,

SHRI RANDHIR SINGH : The second
Resolution s absolutely insignificant. The
first Resolution concerns millions and
millions of people.

SHRI R. K. AMIN (Dhandhuka) : You
fix a tlme limit and say that at 4.30 or 5 the
second Resolution will be taken up.

ft W wem it ;. gwfa
wgRT, AT WA 4@ W@ & fw st
saifeda ag & ¥Wequa 93 2w A
AT @ &7 ¥ arar g, aifs g
arew 7 fawr

SHRI RAGHURAMAIH : 1 have al-
ready given the assurance,

SHRI S. M. BANERJEE : On a point
of personal explanation, My hon. friend
Shri Tyagi says that he had heard some-
thing 10 the effect that somebody wanted to
scuttle the next resolutlon on Shri Jagjiwan
Ram. [f there Is any charge against Shrl
Jagjiwan Ram or Shrimati Indira Gandhi,
then they should go. We are all for it
But the question is this, On the resolution
on upemployment, hon. Members should get
more time. But that deos not mean that
the resolution by Shri Mohammed Imam
should not be moved. We should not be
misunderstood on that, We shall see that
his resolution is meved today.

SHRI RAGHURAMAIAH : In view of
the allegatlon made, I would like to inform
the House that Shri Jagjilwan Ram himself
is anxlous to have this discussed here,

SHRI N. K, P. SALVE (Betul) 1 I would
crave your indulgence for a minute, Let not
an impression be gatherrd that we want to
bar that resolution. Allegations are being
made and Insinuations are being made that
we want t» postpone it. After what the hon.
Minister of Parliamentary Affairs has sald,
all doubts should have been dispelled that
anyone is anxious to postpone the second
resolation. In fact, I want to submit to
you and through you to the House that
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Babu Jagjivan Ram himself wants that the

matter should be thrashed out so that all the

facts are there before the House and the

country. We are not at all interested in

having the matter postponed,

SHRI PILOO MODY (Godhra) : Who
s the Babu that he is taking about 7

SHKI RANGA : Why do Government
want more time for this 7 For getting thelr
people here or for what else 7 They might
send their planes to fetch the people here.

MR. CHAIRMAN ; Now we shall take
up Shri Jyotirmoy Basu's resolution.

SHRI S, KUNDU (Balasore) 1 Since we
are going 1o have 2 hours for this, and since

It Is now about 3.15 p.m., let us say that
this resolution will be concluded by 5.15
p.m.

SHRI E. K. NAYANAR : Last tlme,
the general discusslon  had taken place on
this resolutlon and Shri Lobo Prabhu 'had
moved his amendment, and after that, it had
been postponed for the next session. Now,
we should get a chance to move the rest of
our amendments,

SHRI LOBO PRABHU (Udipi) : Ona
point of correction. 1 had not moved my
amendment, but | only spoke for the party
on the general discussion.

MR. CHAIRMAN : Now, Bhr
Jyotirmoy Basu may read out his resolution,
so that the House may know what it h
about,

SHRI JYOTRIMOY BASU 1 First, may
1 submit that let it go on record that the
discussion {s starting on my resolution at
fourteen minutees past three O clock T My
resolution which came up for discussion
during the last session read as follows :

“This House ecxpresses its grave
concern al the unprecedented Increase
in unemployment In the country and
failure of the Plans to create adequate
employment potentfal and recommends
immediate formulation of a high power
All Party Parllamentary Commitiee
to tackle the problem immcdiately
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and frame rules for operating National
Financlal Assistance Scheme for the
unemployed.”

MR. CHAIRMAN :
Sushila Rohatgi.

st tawrw wfem  (gF@AT) @ AN
ofg wglzg, & woF sqrA W ag WAT
w1zaT ¢ fF ore & uawE ¥ ag Wrar:

Now, Shrimati

“*Also further discussion of the
amendments (printed on separale
list) moved by Sarvashri .M. Lobe
Prabhu, Deorao S. Patil and E. K.
Nayanar on the 29.h August, 1969,)™.

1 would submilt that first preference
should be given to the Movers of amend-
ments,

SHRIMATI SUSHILA ROHATGI
(Bilhaur) 1 At the very outset, I would like
to congratulate Shri Jyotirmoy Basu for
having once brought forward a resolution
which is of national gravity and npational
importance. Generally, we do not see eye to
eye with each other, He and his party are
generally devoted to matters of violence
while we on this side are devoted to matters
of prace. But I am glad to say that for once
wo have agreed, and he has focussed the
attention of the House on a matter which 1
think deserves the topmost priority, I would
reques! hon. Mcmbers to rise ab wve their
party affiliations and to consider the future
and the hopes and aspirations of the future
Indian citizens or the citizens of tomorrow in
our country.

SHRI S, M, BANERIJEE :
Chengalraya Naidu note.

Let Shri

SHRIMATI SUSHILA ROHTAGI :
1 do not agree that the Plans have failed
in providing employment to the people. If
we go through the statistics, we find In the
course of first three Plans 31 millon jobs
have been provided to the people here. But
the fact still remains that though 31 millon
jobs have been provided which would be
equal to the population of countries like
Pakistan or U. K. or West Germany, a
stupendous number by itself, there have been
a very considerable number of new entrants
in the field which can be seen from the
figures, 1 am placing before the House.
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In the Second Plan, while additlonal
opportunities were 10 million, the number of
new entrants were 11,8 million; in the Third
Plan, while additional opportunities were for
14,5 million, the number of new entrants
shot up to 17 million and, at the beginning
of the Fourth Plan, while 18.5 millon jobs
were provided, we find that the back-log has
been increasing consistently and even today,
at the end of the Fourth Plan, there is a
colossal figure, an army of frustrating young
people who arc without any job, Therefore,
while the Plans have not failed to provide
jobs to the people, we still find that because
of new entrants in the field, that it has not
been sufficlent and  the entire planning, I
would admit, requires a re-orientation, a
new approach and a ncw outlook.

Firstly, I would like to say that all the
planning so far has gone, more or less, on
the assumptlon that the volume of employ-
ment has been Increasing in the same
proportion to the addliional Invesiment. But
we find that has not been so and the reasons
will be clearly seen if we go through the
course of history for the last 14 to 15 years,

What are the realities which we are
facing now T The approach to the Plan
requires a change in various sectors, First
and foremost, we have to concede that the
Plan itself was production-oriented. | feel
it was the correct approach because there
was a cerlain stage of economy where we
had to produce more in the country in
order to meet the basic requirements of the
country, But now, in the last 20 years,
we have to realise that it is not only
production of food, machincry and other
raw materials and other things which
are required but we have also to see how
far the man-power of the country can
be harnessed and channelised so that they
do not have to live without jobs. That is
also a factor,

There is another factor also. 1 would
Itke to draw the attention of the House and
the Government to the fact as to how far
the mechanised process of our farm output
Is going to be considered. 1 personally
agree that mechanisation is a correct thing
and it is also necessary in the modern age.
In America, we find that 8 per cent of the
people are able to  produce enough for the
country and to dole out to other countries.
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But we have to see how far the mechanisa-
tion of the farming process is going to help
a country like India where we have surplus
man-power. That has to be considered in
the light of the stark realilies which we are
facing in our country.

The other point to which 1 refer is
automation, 1 personally feel that auroma-
tion §s an absolute necessity from the
point of view of efficiency of business
concerns. But it may also lead to certain
number of people being without jobs. We

have to view these things from realistic
approach, I am sure, the Planning
Commission people would be interested

in secing how fur that will, ultimately, affect
the people and it Is with this approach that
the Fourth Plan has to be framed.

Then, I admit that the Plans were
export-oriented, That was a basic necessity.
We could not go on relying on foreign
ald and depleting our foreign exchange
resources when there was a stage when we
had to buy forcign know-how, the technical
know-how and other things from outside in
order to educaie our own masses and to
get necessary qualifications to do the jobs.
It is extremely heartening to find that our
dependence on  foreign  reserves and our
dependence on foreign aid has considerably
decreased and that our people are learning
to stand oo their own feet. It is heartening
to learn that we are now depending less and
less on foreign alds and less on spending
foreign exchange. A stage has come when
we have s0 many people without any job,
We have to find avenues of employment for
them. The stark realities must he faced,
Sir, in order to compete with cach o:her,
they must be given all facilities.

Mationalisation of banks has placed
more money at our dilsposal and 1 would
request the Prime Minister and the Finance
Minister to give all financial assistance to
the people so that they can build sma'l
industrics best suited to their genius.

The third facior is that our plans are
expenseorlented. What is the sense of
creating these palatlal huge buildings in our
eountry? Is it only to show to the forcigners
that we can also have big buildings, we
can also have big «cars and we can
also have ajrcondltioners ? How can we

afford to indulge in this lJuxury when we
have so many milllons starving and
unemployed ? Can we starve [uture genera-
tion 7 Can we not postpone construction of
palatial buildings and offices ? Cun you
not allow those people to stay in tents or
the persent dilapidated buildings 7 I would
beg of the Government to ponder over this
matter seriously, I am & mother and 1
know what it is,

SHR1 PILOO MODY: You advise

your Prime Minister.

SHRIMATI SUSHILA ROHATGI :
I can speak for the Prime Minister. She
is not here, She |s also a proud mother,

SHRI PILOO MODY : Let her
up her palatial bungalow,

give

SHRIMATI SUSHILA ROHATGI : 1
am appealing to you also. [ personally
feel and you will also agree because you
are also a father.
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SHRIMATI SUSHILA ROHATGI: 1
would only say that a stage will come for
India when it can boast of big buildings.
But, now when we have millions of our
people unemployed and hungry, there is
no polnt in indulging in this luxury. Can
we not wait fer ten years so that we can
give more jobs to our peopl: from the
money saved from these buildings 7

SHRI S, KUNDU : People are all
rnight. Don't accuse the people.  People
want to do exactly what you, Madam, say.
Please do it vyourself, Appeal to the
Government In  which you are. People
are feeling frustrated,

SHRIMATI SUSHILA ROHATGI 1 He
is agrecing with me, I will go even to the
exient of saying that our plans are towns
criented, I would ask the Government as
to what was the reason for wilising only
Ra, 19 crores when Rs, 150 crores were
allotted In the Third plan for rural man
power projects. It is a charge against the
Government and I would ask the Govern.
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ment to explain why this money could not
be made available to them ? 1 would go
even to the extent of saying that it was due
to lack of co-ordinatlon at the stage of
formulation of policies, at the time of
scrutiny or approval or implementation.
Certain co-ordination  is  necussary in
planning, 1 would ask the Government
to remove all thesc bottlenecks in the
interests of planning in future,

SHRI JYOTIRMOY BASU:1 It is
due to lack of inftiative and sinceriiy.

SHRIMATI SUSHILA KOHATGI :
Sir, certain basic solutions have to be found,
I would suggest that first and foremost the
main solution is that since three-fourths of
our jobless people come from villages,
concentration of work in the villages is
necessary. There rural electrification plays
an important role, Rural electrification
and also road transport should be given top
priority like Family Planning as these will
help them to set up small industries, to
build up thelr own machines and service
and maintain them and to do processing
also. This will provide a number of jobs.

The next point is that a change in our
soclal and political atmosphere is necessary.
T would request Mr. Jyotirmoy Basu to
consider particularly with reference to West
Bengal the conditions prevalling there.
Previously we had a very good {Industrial
climate and base, 1 am afraid your
Government has dislocated the cconomy, 1
am sorry to say that durlng the first nine
months of 1967, 50,000 people have been

rendered  jobless in West  Bengal,
Less production mcans less profit  and
less expansion of work and hence less

employment, In this way you decrease
the jobs to which the pcople are entitled.
Lockouts and gheraos to destruction and
they dislocate the activitics of the industries,
Youare taking away the bread from the
pcople, whom you say jyou would like to
assist, | would like this point to be
brought to the attention of the people of the
country.

Regarding the political atmosphere, we
necd the cooperation of all the parties,
whether they are communists or the
congress. There should be the necessary
coperation between the employers and the
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employees also,  Strikes,  gheraos, and
go-slow tactics should be avoided by the
labourers. On the part of the employers
who employ labourers there should be
understanding and cooperation and they
should not resort to lockout and there
should not be any occasion for unnecessary
clashes which make people lose their jobs,
If there is such coordination and wunder-
standing and sympathy from a human
angle and If this problem Is looked at from
the national point of view, 1 am sure the
position would be improved very much.

In the social context, some people may
consider me conservative when [ say this,
but I am prepared to say this, that amn
Iodian woman iIs concerned primarily with
the fumily peace and family ties and the
peace of the hearth and the home. In this
new craze for high bung and employment-
socking, I would beg of my sisters
and mothers to think how this would react
on the employment potenial of our own sons.
Coming out in life also somewhat loosens
the family ties which are fast disappearing.

SHRI R. BARUA (Jorhat) 1 Do you
want that our girls should mnot go into
employment ?

SHRIMATI SUSHILA ROHATGI1 1
think you will not misunderstand me. 1 am
pot having a conservative view, it is a
realistic view, So far as the women of
India are concerned, 1 categorically state
that they are equal to any one here or, in
fact, better than many in the foreign
countries. As 1 told earlier this is not
only a human problem, but it is an econo-
mis problem also and must be viewed from
that light,

1 would draw the attention of the
Education Minlster to this aspect that we
must pause and wcigh as to how far we
can allow this craze for higher educatjon
to go unchecked, Our boys are entering
the portels of the university aimlessly and
are walting for their employment and when
they do not get employment they get
frustrated. 1 suggest that only those who
have a craving for higher academic career
must enter the universities, In this way the
standard of the university education would
also be raised. The Education Mindster
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should take these factors Into consider
atlon, The money thus released could be
utilised for opening vocatlonal avenues to
others,

Regarding refugees, though we felt
that (he Government must do all it can
for the refugees from the human angle, 1
wish (o say that this problem is there for
the last so many years, Refugees from East
Pakjstan are coming and repatriates from
Burma and Ceylon also for whom jobs
have to be provided, Why does this
Goveroment not take up this matter flrmly
with the Human Rights Commission of the
United Nations ? Wz should see that some
disincentives are put In the way of the
refugee Influx into Indla, because that dis-
locates the economy of the Staies concern-
ed,

In this connection, I would like to
quote a small passage from the Free Press
Journal dated the 22nd September, 1967,
It says 1

“Search for labour was much more
fatiguing than labour itself. It is the
social problem which involves the
misery of untold milllons and the
witheriog of human promise that
is truly staggering.”

Then, I wish to quote this passage
from the speech of Dr. Zakir Hussain dated
3rd March, 1968, He said 1

“In this connection, an intergrated
programme of population control,
economic development and educa-
tional reconstruction was necessary
if the country was to move towards
a sltuation in which every graduate
would be glven along with the
degree or diploma employment as
well."

SHRI PILOO MODY .
have that unless there is an
government.

We cannot
integrated

SHRIMATI SUSHILA ROHATGI ) 8o
long as it is not & coalition,

1 do not mind it,

SHRI P, G. SEN (Purnea): While
welcoming this Resolution, | would request
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Shri Joyt Basu...

SHRI JYOTIRMOY BASU: I am
Jyotirmoy Basu,

SHRI P. G. SEN : May I request him
through Shri Jyotirmoy Basu to bring
stability to the Government there 7

No doubt, the Resolution itself s a
very laudable one. There §s no doubt
there Is an unprecedented increase in unem-
ployment. [ want a request to be sent to
West Bengal through our colleague, the
Mover and also through the Minister In
charge to the Prime Minister because unless
and until there is stability, no problem can
be solved.

The few months that have passed have
brought Immense ftrouble and immense
instability which is also reflected here,
You will find that where stable govern.
ments were running, they are fading away,
their majority 1s fading. This is because
of political rivalry engineered by the top-
most—what should I say—bosses. We are
just  pawns. We have been given no
opportunity to have our say. No matter
was brought hefore us., But we found
something rolling on and then allofa
sudden, to my astonishment, I found the
Speaker resigned.

DR. MAITREYEE BASU (Darjeellng) 3
Completely irrclovant.

SHRI P. G. SEN : She will have her
say.

One fioe morning, the Speaker reslgs
ped and the Deputy-Speaker ok over his
duties.

DR. MAITREYEE BASU ; What |s
this 7

SHRI P. G. SEN 1 There is unemploy-
ment there, political uncmployment. Why
this has becen enginecred, 1 do not know,

Then I found that even the Vice-Presja
dent, acting as President, resigned,

SHRI JYOTIRMOY BASU 1 What hay
that got to do with unemployment ?

SHRI P. G. SEN : Political inubﬂ"y' !
political unemployment, .
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SHRI S. M. BANERJEE 1 On a point
of order. The hon, member is ralsing
eertain points about the Vice-President and
President. The qu:stlon before us is the
unemployment problem, He may raisc the
point about Shrl Morarjl D:sal and Dr.
Ram Subhag Singh b:ing unemployed.
Also Shrl Poonacha...

SHRI CHENGALRAYA NAIDU 1 He
s making a speech. What Is his point of
order 7 My hon, collcague was explaining
that opportunities were provided for them
by the Prime Minister.

SHRI P. G. SEN : My point s that
unnecessarlly the A-ting President was
obliged to go and take shelter In his
daughter’s house.

The previous Speaker was applauded
by all the sections of the House. He was
running thils show of democracy wery well
Everybody appreciated it,

SHRI1 S. M, BANERIJEE : What {s this
show 7

SHRI
Parliament.

RANDHIR SINGH 1 This is
This is not a show,

SHRI JYOTIRMOY BASU ; My
resolution should not be used for party
faction fight.

SHRI P. G, SEN 1 That Is only your
lnterpretation,

Because of lack of political stabillty,
everything is at a stand stlll.  You know
it, and You read it in the papers every day
that {instability has brought matters to a
standstill in every sphere of life, Thisls
a blg country, we are faced with so many
problems, we have unfriendly neighbours
on our borders, and we have to make
arrangements for all this, S+, there must
be some norm, some standaid of human
life, and that is wanting in the administra-
tlon also.

In regard 1o unemployment, even those
who are employed now I find are rendered
unemployed because of gherao, If you say
it is not a fact. I can withdraw it,

SHRI S. M, BANERIJEE
withdraw It,

Kindly
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SHRI P. G. SEN 1 You may say, hut
I do not think the other friends will say
80. You are saying because of party
affili etion,

Those who were uneducated, illiterates,
have becom: educated, What was their
aim and ambition In getting education ?
The parents send their sons to schools and
colleges and want them to pass to enter
service, because there are surplus  hands
In the rural areas. We have been multiply«
ing, there has been what they call the
population explosion, 8o, you understand
how this unemployment has been swelling,
I am one with this Resolution In express-
Ing great concern at the unprecedented
increase in unemployment about which there
is no doutt,

»

Again, there is unemployment In the
agricultural sector. The whole agricultural
sector s going to be revolutionised. People
are taking to mechanised farming. There
is great demand for tractors, and Iam
one with Shri Randhir Singh in that. Some
ten thousand tractors are coming from
Czechoslovakia and Rumania. Orders have
been placed, it is said. This mechanisation
will bring In the problem of lesser employ-
ment in the rural areas, OF course, there
is the other side that if they cooperate, be
cause of hybrid sceds and fertilisers the
yleld Is sure to increase to the advantage of
the agriculiural labourers,

There Is onc solution. There is the
employment exchange. You can get your
name enrolled there and then rest guite at
home,

MR. CHAIRMAN ] “You" means the
Chair 1 do not want to be enrolled In the
employment exchange.

SHRI P, G. SEN 1 There Is the employ-
ment exchange, People go there and have
thelr names registered, but we are 1eceiving
80 many letters that even those who passed
in 1965 or 1966 are still unemployed 55,000
engineering graduates are unemployed. A|l
these things had to be considered. I wel-
come the ides that a Parliamentary Commij.
ttee should go Into them and suggest ways
to tackle the problems. We bad four
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Plans, But all these four Plans could not
enable us to give a pinch of salt to the
cattle, The father of the nation, Bapuji,
undertook sale satyagraha bzcause he felt
that salt should b: maide available to the
Indian people. Boys and girls are educated
and remain uncmployed. Marrlage has
become another problem. Girls get educa-
ted and then for employed because they
will get marrled if they enter service,
Educated boys want working gicls should
be their wives, It Is a tremzndous problem.
There should be stability of the Government
I think thata parliamentary committee
should go into these problems and make
suggestions,

SHRI 8. R. DAMANI (Sholapur) 1
This is one of the very important problems
facing the country, Itisa fact that the
number of unemployed Is Increasing year
after year and It is also a fact that the
Government {s taking som: steps 1o solve
that problem, 1 think the Mover of the
resolutlon could have becn a little more
specific and said where the Government
had failed to tackle this problem., He
has made no specific suggestions for improv-
ing the situation. That would have provi-
ded the House with something concrete to
discuss. Mr. Jyotirmoy Basu comes from
Bsngal. For the last two ycars what is
happening in Bengal ? It Is one of the
most industrially advanced Siates in India
and millions of people are employed produ=
cing goods worth hundreds of crores of
rupees.  Since the Government of his
party has come, the percentage of employ-
.mont has gone down ; the number of
unemployed has Increased and is increasing.
The policy of appeasement they are follow-
ing is creating more troubles. That policy
is coming In the way of industrialisation of
that State. To charge this Government
with not attempting to solve the problem
of unemployment is not correct,

‘Having said this, there ‘are 1wo points
1 wish to make in the last twenty years the
Qovernment has enabled more and more
jndustrial and agricultural production and
that has created more employment oppor-
tunities and brought in more revenue to the
Government.. (Inferruptions.)

.- -As-far as our consumer goods 4are
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concerncd, wy are selfsufficient, and wo
have got surplus capacity for exports also.
Last year, our exports of consumer goods
alone came to Rs. 600 crores. As far as
our heavy engincering Is concerned, Gover-
ment have set up in the publice sector such
a capacity that we can get more work done
than at present. Thousands and millons
of peaple are getting employment there,
In agriculiure also, production has increased,
but side by side, populatlon has also increas-

ed,  Therefore, the problem Is pressing.
But it is not only the Government, It s
also for the country ; It Is also for the

publice to see this and try to Improve
matters,

One thing Shri Jyotirmoy Basu did not
mentjon, and I shall mention it. Something
should be done to change the pattern of
education. At present, most of the young
people who have been through schools and
colleges are from the rural areas, and after
education, they seek service., It Is impossl-
ble to provide jobs for everybody. If in
our educational system, same changes are
made so that the students from the primary
stage, or the middle or higher sccondary
stage are trained In certain professional
techniques, they can straightway cnter the
field of production. That is what is requir-
ed ; if that is done, most of our problems
will be solved. It is one suggestion which
I hope the Government will consider, and
1 belleve Government is considersng such
a scheme, )

I have just now referred to the students
going to schools and colleges, and thelr come
ing from the rural areas, If instead of seck-
ing employment after their education
instead of that, if they devote their time
to the development of agricultural and
agricultural production, or setiing up of
small-scale industrics in their own villages or
small towns, they can be more helpful and
more useful to the country and thus they
can get employment by themselves,

The Government has recently nationalis-
od the banks and glven facilities for getiing
finance for different purposes. At present,
we are short of foodgrains, and we are
also short of other items. If, therefore,
the young people settle down in thelr places
and devole their time to increase the produc.
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tlon of agricultural commodities and also
Industrial goods, the country will be benefit-
ed and they themselves will get employed
by themselves. 1If they devote their time
to these pursults, the problem of unemploy-
ment can be solved.

It is not only for the Government to
provide jobs and give employment to every-
body. It Is for us, for the public, to sec
how they can use thelr intelligence and
how they can use thelr energies and get
themselves employed.

I do not think that this resolution Is
going to benefit anyway, It will only be
useful to focuse the attentlon of the

public on ths need for solving unemploy-
ment.

With these words, [ oppose the
resolution.

SHRI VASUDEVAN NAIR (Peer-
made) + Mr. Chairman, Sir, I whole-

heartedly support the resolution moved by
my friend Shri Jyotirmoy Basu, I hope the
QGovernment will have no  difficulty In
accepting this resolution. As far as the
Parliamentary Committee is concerned, if
such a Committee is appointed, they may
be able to make certain supgestions and
proposals at least for some temporary rellef
for the millions of unemployed in this
country, Also, they may be able to
make some proposals about short term
measures, about the reshaping of the
five year Plan thatis yet to take final shape.

Beyond that we do not have any
fllusions about a parliamentary committee
at all. But the problem is so immense and
serious that we have to attack it from
short-term as well as long-term point of
view, We think this kind of committee
will help us in evolving certaln schemes
and programmes for attacking the problem
from the shortterm point of view,

Unless we make up our minds to have
a fundamental departure from the policies
we were  pursuing till now, it would be
impossible to meet the basic problem. It
is not possible to tinker with it by half-
hearted measures, In a country like ours,
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which had a perlod of more than one and a
half centurfes of slavery as a result of
which there was such stagnation in develop=
ment, it is absolutely necessary for us to
march forward not at the speed of a
bullock-cart, but at the top-most possible
speed. As some friends rightly said, we are
sitting over a volcano. There Is no need
for me to go lato the details of the agony
being suffered by the millions of our
countrymen, especlally the younger genera-
tion. What we see today in the country is
the result of their frustration mainly due to
unemployment. It is fuille for my friends
from the Congress Opposition or for Mr,
Damani to put the whole blame on some
agitation or other or find fault with
some Stale Governments or to take shelter
behind some scapegoat or other, Agitatlons
are bound to take place. Much more is ln
store for the country if the situatdon
continues as It is today.

As far as a fundamental reorganisation
of our economic structure is concerped, I
have serious doubts whether, as things siand
at present, the Government or the Planning
Commission or any other authority will be
in a position to take 1he proper steps that
are needed. They could nos take such steps
in the past, in spite of the fact that they
were claiming that they wanted to build a
socialist society, Today there is so much
talk of socialism. After the cleavage in the
ruling party, there is a competition between
the Congress in power and the Congress in
Opposition, as far as the socialist goal Is
concerned, I wonder who is not for
socialism in this covnlry today. Ewven
Prof. Ranga and his partp may jump into
the fray before long.

SHRI RANGA : Before you entered
politics, even  before you were bom,
1 was a Gandhian socialist and 1 shait
continue to be so.

SHRI S.M. BANERJEE 1 What about
Shri Masani 7 Has he reborn as the agenot
of the Tatas 7

SHRI VASUDEVAN NAIR 1 Some of
us who have fundamental and absolute faith
ih the concept of scientific socialism dare
to claim that in this part of the world only
in a socialist order uncmployment cowid be
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dispensed with completely, In spite of the
fact that certain countries of the world had an
uninterrupted capitalist growth for centuries
together, even such countries like USA,
U,K. and orhers have from time to time
faced economic crisis and resulting unemp-
loyment, It is a fact that a country like
the United States had an uninterrupted
period of growth and they were not
directly affected by the two world wars and
there was no devastation, On the other
hand, their economy tarived by selling
arms during the world wars, Even in spite
of that, it remains a fact that their economy
very often has to pass through a very scrious
crisls and even toJay they have to carry with
them m'lllons of people who are
unemployed. On the other hand, you have
another world, another system which cannot
be shied away. which cannot be denied
even by the worst anti-communist or anti-
socialist, in which lhe problem of unem-
ployment has been fundamentally and
absolutely solved,

In a country like India we have to
follow basically our policy, We have to
chart out our way of progress. There are
certain baslc policies which we will have to
follow. We are all agrecd that industriali-
sation has to take place in this country.
So, anything that stands in the way of a
programme of gigantic industrialisation, all-
round fndustrialisation, should be removed
from the path of progress. Let us try to
find out what is standing in the way of eco-
nomie, social and cultural progress in this
“country. The remnants of imperialist bond-
age is 2 hindrance to our progress. Are
we prepared to stand together and fight
against all the legacies of the Imperialist
bondage 7 1f so, let us try to do away
with all that is left by imperialism in this

country.

Everybody knows that the outmoded
feudal structure, the remnants of feudalism,
still remains in many parts of our country,
and it is a great hindrance to the progress
of our society. In spite of all the tall talk
of the Congress leaders it Is an admitted
fact that during the last 22 years when they
were in power they were not able to abolish
it. Today the Chief Ministers’ Conference
is going to discuss the question of land re-
forms, Every student of economics and

political history knows that the greatest
hindrance to the progress of a country in the
modern era is the remnants of feudalism.
Are we, the progressive, forward-looking
forces, prepared to stand together and f ight
against such forces so that we can go for-
ward ?

Then, in spite of all the tall talk about
soclalism we have concentration of wealth
in the hands of a few, in the hands of 75
monopoly houses [ ask the government ; are
they prepared to take proper and effective
sieps to curb these 75 monopoly houses ?
The economic power of these big groups
should be broken. If the government is
prepared to take these steps, if there Is de-
centralisation of economlc power, if all the
human resources, material and financial
resources, the hidden wealth and black
money, If everything Is in the hands of the
people  for proper development, you can
have a big scheme of industrialisation,

16 hrs.

You can have modern agriculture ; you
can have culturel advance but this is the
fundamental question that faces the country
today, The questlon of unemployment Is
not a question that can be tinkered with and
tackled here and there by stopgap arrange-
ments, If that is the approach to the ques-
tion of solving the unemployment problem,
I should say that we do not share that kind
of optimism about {t. A fundamental ap-
proach to this psoblem is needed and we
should all make up our minds and the vast
sections of our people, who are prepared
to agree on such a programme, should rally
together, Mcanwhile, If thls Resolutlon is
accepted and a proper committee Is ap-
pointed including Members of Parliament—
I am not against associating economic ex-
perts and such other people with it—Ilet
them sit together and make some proposal
for some interim measure. Some Interlm
steps have to be taken but I do not go Into
that,

In the end 1 should point out that a
petition was presented to this House on the
18th of this month on behalf of the All
India Youth Fcderation and the Students
Federatlon, detalling some of the suggestions
that they would like the Government to take
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to meet the grave problem of unemployment.
It was signed by more than a million young
people in this country, They demonstrated
also before Parliament, It is high time

that all of us—I do not talk only of
Government—wake up to this serious
problem. As my hon. frlend said, we

are all sitting on a valcano and unless
we wake up and act immediately, we
will all face the music. 1 hope that
there will be some awareness of the
seriousness of (the problem at least at this
late stage,’

SHRI J. B. KRIPALANI (Gupa) 1
Mr. Chairman, I had no intention of speak-
ing but when 1 heard a Congressman speak-
ing and again a Communist friend speaking,
I thought that I might make a litle contri-
bution of my own.

The Congressman said, “What can the
Government do 7" The Communist said
that fn Russia there was no unemployment,
Let us examlne both these propositions. The
Communists have no right to be dissatisficd
with the Government because from the be-
ginning with the five-year plans we modelled
our economy on the Communist basis.
What was the Communist basis 7 11 was
heavy Investment in capital industry. We
began 12 build our hous from the top and
not from the bottom. People wanted food;
the wanted clothes ; they wanited housing ;
they wanted mcdical aid ; they wanted
same education, but we began our [ive-year
plans by, first of all, putting up one steel
plant, then another, then a third and fourth
which is bigger than all. I think, the
Communists have no right to complain if
this Government has followed the Commu-
nist policy of lirst producing steel and then
thinking of food.

The Congress people say that it is not
the fault of the Government. Whose fault
is 1t then? How many people can you
employ il you want to increase employ-
ment 71 do not knuw, | cannot employ
more than one man, which [ do. How can
we help in mitigating .unemployment. 1
suppose, it Is the Government policy that is
wrong. In the capital industry one man is
engaged after a capjial of Rs. I* lakhs 1s
spent. | happen to have an organisation
which products khadi, We produce khadl
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worth Rs. 2 crores in the whole of UP and
Delhi and [ shall give the figures of employ-
ment that this industry is able to give the
people.  Onc day, | took a mill agent to
my organisation and said, “We are produc-
ing khadl worth Rs. 2 crores, How much
employment would be required in a mill if
all this cloth were produced in a mill “He
sald, *“The employment required would be
And we are engaging
4500 organisalions in the villages who look
after the whole arrangement.  We are emp-
loying 25,000 artisans, weavers, dyers,
printers, carpenters, smiths, dhobis, etc.
There are 3 lakh splnners because spinning
Is a part-time job. Gaddhiji kept this
decentralised industry before the country,
Now, il we had followed Gandhiji's advice,
1 am sure, by this time, there would not
have been so much unemployment as there
is today. We would have bcen able to
fackle this problem and, progressively, we
would have solved it. Imagine a capital
of Rs. 1,50,000 in a mill for the employ-
ment of one person.  Here, I have (o give
a kargha worth Rs. 50 to 2 man and he is
able to carn and live. He gets wages that
are current In the market, This is the
difference between the decentrulised and the
centralised capital industry.

We wanted o copy these Russian
frlends. We want more and more of
Russianisation.  If there is more of Russian-

isation, let m2 tell them that there will be
more of uncmployment here whatever may
be the case in Russia or China. Here the
conditions are quite different,

Then, there is another cause of unemp-
loyment, Our system of cducation has
produoed unemployment.  What is this
system of education 7 It is absolutely theo-
retical, Why should an engineer be un-
employed 7 It is because the engincers have
learnt only theorctical knowledge, They
have never handled things, 1 find there are
Commerce graduates who are seeking for
Government service because they have pever
sat in a shop. There are agricultural
graduates who have never handled a plough
and who have never sown any seed. They
are secking for Government service. Imagine,
in hese days of high prices, an agricultural
graduate cannot support himsell in a village,
He must be a damn-fool, And we are
producing damn-{osls by the hundreds and
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thousands. Gandhiji gave us a system .of
education which was practical in which
people woirked and learnt, not only worked
but worked and also earned and learnt. This
is not done here. Further, the emphasis on
heavy industry leads to the neglect of our
agriculture. The great industrial empire
that America has built which is far in excess
of Russia and China is built upon a wvery
prosperous agriculture. 10 per cent of the
population of America are engaged in agri-
culture, They feed themsleves, they feed
us and they feed many other people. 90 per
cent of the population of America are
engaged in industry, Even Russia with 50
years of communis¢ rule cannot be upto the
standard of agricultural productlon that is in
America. Why is it so? Because the Russlans
began to build from the top and neglected
agriculture, Even China is in that conditlon,
Thev cannot come up to the American
standard, If we had only som: common-
sense, if we had only read a little of history.
we would have seen that in England when
they were going to build up their industrlal
empire, there were restrictlons put on the
import of food, They w:re called Corn
Laws. The first thing that they did was to
repeal the Corn Laws s2 that foad  graln
might come from the colonies ind industries
could be built sn England. Here all such
things are neglected.  Our cducation s
wrong. One Five Year Pians are capital-
heavy. Our steel plants are working only
upto 75 to 50 per cent. A big plant lylng
fdle means a loss of Rs, 2 to 3 lakhs to the
Goverment every day not every month, but
every day. But this lnss we are b:aring as
if we are not able to consume ont steel.

Regarding the Fourth Plan we have been
hearing of it for the past 3} years. We
know what is happening.  Big palatial
buildings for officers and for guests are
built, but not the factory. The economy of
Germany was ruined In the last war, But
they re-built their economy. They lived In
shacks, The first thing that they did was to
build factorics, not to build houses, not to
build palatial houses for bureau:rats, for
these who are considered to be industrialists,
but know nothing of industry. Th:y have no
experience, Here palatial butldings and
houses have b:en for visiting guests aod
everything is there except a factory. How
do you expect thal our economy will grow ?
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We have gone wrong both ways, We have
accepted the Communist theory of building
from the heaven ownward, In our education
also we build from the roof. First the was
a Committec appolnted to go into higher
education. But higher education s based
upon secondary educztion, Then all of a
sudden they woke up and appointed a
committee for secondary education, They do
not know that secondary education depends
upon primary education. Primary education
in our country fs in such a state that no
clvlltsed person, no man even with a little
income will send bis children to the primary
schools that the Government or the
Municipalities have started, They are not
worth going to and the educatlon they get
there, the children for get within 2 or 3
years of their leaving the schools.

So I belfeve that our Plans are wrongly
concelved, They were not conceived In the
way that was shown to us and that we had
accepted. We had accepted decentralised
industry as the basis of our industry. It is
not that we do not want Industrialisation of
our country, But we want Industrialisation
in a manner which will give the maximum
employment (o our people, They do not
know that our men are our capltal, We
have forgotien that men are our capital, We
think that money Is the only caplial, This
is a wrong conception, Gandhijl said that
your men are your capital, If you do not
employ them, then, of course, your economy
cannot progress. Now what happened 7
These people who sit in the Treasury
Benches do not wear khadl, If they wear
ft, itis notin their homes; and some ex-
Princes even denounce khadl, They say
‘You are fools, You are thinking of khadi
and you are thinking of prohibition, How
can you live without liquid vitamins ?* They
say that plainly. The treasury benches are
not serious about prohibition, They blindly
follow this policy. We should take away
this illusion that only in the Bolshevik way
can we industrialisc our economy, This
{l'usion should be removed. Unless we do
that there will be no dimunition fn
unemployment. It will only go oo increasing,
It has Increased with every Five-year Plan,
We are blindly following the economy of the
West which was suited for it and which s
not suited for a country like ours. We are
haviog a system of education which wak
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produce clerks to the then rulers. It was
meant for that purpose. Therefore you find
that this figure of unemployment is going on
increasing. And, Sir, May I say why it goes
on like this 7 It is because every Minister,
every administrator wants to employ his
son-in-law, brother-in-law, cousin-In-law,
villager-in-law and caste-in-law, Therefore
they have now got this bloated administra-
tion. 33 to 50 per centare sup:rfludus man.
If you have 50 per cent sup:rflusus men in
your office how can you expect that there
will be efficicncy 7 That is how this figure
of unemployment is increasing. Thank you.

it seree Agn (featem) ¢
wurafy @z, & g4 waw FgA o,
oft saifadT ag #1 wwAaTz A7 TIEAT
f& 3 oF agaqe aneqr Y A
FTX §Z7 #7 of aiwiaq fmar &1 st
9, 4§ oF usity aweqr g fEd
qrét gt fedt Tadifaws 7= N agean
& w9 § ©EF 2@ FfT S 3-
Qamrd £ waear & q ¥ aT7 W
famz #73 § A g% vz yraw § fr o
gt Atwary gohfamy, =T g o
ag ¥ w+q 3T NI F wfefedz FIwe
ww T EX weHRA E, IAY WA A a@
¥z et &1 3g AgAT qEfeq AT R
fo garr 50 +0y wT dw & o @A
) 7F § s fog¥ 22 agt § qad wgea-
QU FAEAT FY FT F@ QU7 T & A
faaior &7 7y &, ez &) gaiwAr s
4% ¥ 3ffT ag adf w798 FRr Y
o wt B fr fedt Y 2o & faafor &
77 adifcas & fradt Mgy v wfzo
wgeq & w ¥ fraet svww v wfgo
WFIAR N gD W } 5wy
a¥ 7 o faaw) 50 wdre wY sy
R Ied gw Al wmw smen A ¥
W Krwaw ¥ golmar wgaw g e
I WX FAITT AW OF F6r ¥ TAT 1@
b gt mfeni & qrg ey e o

NOVEMBER 28, 1969

Unempioyment (Res.) 296

w7er A8 &, @A ¥ fog qF e ww
A€ ¢, UF =y A F TG AAS
fou g wmfas gfawd 48 §, @A
& fou ysar aFE A48 8, ol feafq &
gW AE #7 a5 fF ga W ¥ sy A
s g1 gadw A g aga ¥ w19 FA
E—ag7 @1 wyzr dar w7 §, Agw AR
A6 JA KW §, a@gT AR AEAT
a7 gEa Jare &) &, faarf & feu
qq AT FEIW@ ¥ ag@ T w0 FH
& A ag g w19 fawam ¥ A
g, fag 2a & adY garsr saaear
g AT 3 @) R X aww F adl
anar fe 3 ¥ IS FWH T FH
A w0 T 9 qr N I a6 @ 7
& gz wmgar g fs fafewa &0 & @A
frger 22 a0l & gmd e gAiEAT
¥ o Afg 4, gw A g w1
ot Atfq oY gad # Y yo g, vad g
w A KN A FY E A FROW R
fr arer F faedles gaegr gar @93
qg ad @y 1 ag w1 qrdf w1 w9
Y &1 fAmIrdr & e fwT
-ifzd i fagd 20, 22 @i Haw &
qifea &Y & g Y carg w2 fea
TAT R 1 IMT AT KA A v A gfA-
i frma &, g ==l Y qEE F,
St gad & AT 9T /S Fd § AR
ar= # =, 9iF " wagd faedy g,
oY 899 IFC WA &, od gisa A
gt Rt avg § wiEi AWl oW
FHTAL 1 ¥ AR H S @Iy qw
argr wmar & ag fafua dwrd sr g oo
g THA OF dIF 49g Fgr f® wrug
T, EH A S s grm & fF
A ¥ of ok vsifrar, nae @,
IR FM AN T A gw Y g

Fon @ qw & Afagei W e qw oy
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9 ¥fFa w1t 37 7 w7 T T gy
fafesa &1 ¥ gurd Qrsrar § A a g
dY wet @Y faw & 3w gAdAr /g
arAt A A 2 awY 1 FW Y ¥
ARas A IfFTF FA AL L AF 1 qW
F et FAA F FE § ofafay s@w
afgrar) g F |19 wFA0 AT
fs R widq w1 araT @ gy, g fadt
@idf &1 T3 @Y, # sqfada ag & war
2 fF oftwdt dma § arg &Y g §
ANTIZ IVNFOA Ky A@r WE1oAW
NgFqA & ark & 719 § ag § qod wEAT
FEar g1 & 9 Fidq N A ¥ A
Wg g g & od §, e
H9 I FEE A AsgT Far o
MsFaa & faar s asd F7 g AT
53 7 =g ofewd Ga17 g1 A1 I
g gd a1 fys ag s § )
IrEd agrr 31 A falzga &7 &
@ 95q ®) waAfas glesor & T
B@AT AN | A qEO1d T A {FF
9 & I8 § & faf wgwa A g g
aq ¥ garad A atzAr g, S fasr
7df 241 ¢, 37 # fwatr Y gfe adi qar
T & 1 5w # foar & f& s fasim
QFar Fga srwa . Fwgm g fe
qifgardzdr w32 gy anfgy A aeirzan
¥ g gardl fags ghrardt Hfaa o
faare #t Wi I & wrgfaqd § s
sfagr @Y 37 & ¥=AmA FI | FAA
ArRard! & a1 ¥4 AqAr mifzai # aga
gy Ay efer & w19 A foqr g, afew
#9497 29 {5 wgi o § | w@Wiey a0
g § Uy fadls qgmaar oF SERA
qzaa grar 1 ga Adl =gy fs gart
farfaa @Y sitx wage < agga &
A 9T HIHIT & gERs § 715 | qg
¥ ¥ fordr e v grft

T qrg  xAqT w0 § KR ® Ay

frs g 3w § AT gwarfea w7 Al
IFN F gAEAT gE @ AKAT | @
FuIwArE ¥ Fra a1 w@ §, Afew 3w
a7 &g A3 % 1 § fadew s W
g s wd ara w33 ¥ & 3w awr Ay
sy Fr A ¥ A AT aw gar &
wWiwa & agar g fs ag ot w=ha
qFRETT § FAATA ¥Y g7 7 ) gex
Fwr ¥ fomr amm w7 quAr qdf
fae &1 age7 27 & feddr ¥ W
g gy uw aefi guEaT § 1 9 R
§ T dYfas afeqcar st g ag N W
SAGATT FT OF FIOAY | ATHA AT
¥, rhat #, qagd #, fee@l ¥, ga ¥
FRAN g AT Ig FT A W qg ¢ fw
& A 37 Y anfas qris &1 w17 )
it afs & fear &1 gw ¥ wwdifes
qaE @1 g §Y, dfer oF a€
ararfos sqaeqy, fagdl qa &t " &
fou, sz & foq e wr A glrard
fa® ax aaw qara sawe fadr s o,
9 fRar # gw ¥ 7y Al far o

¥ anar garandY f @ agwa A g
gW g o1 faefiza ad-sqaedr g%
R FT & 39 20 Y gET AW ¥ g
WHaITFTasI I T Y F @
famrz & &% wgaa @ & uw £ sfesr
g Tifgg, s forg ¥ & ar A ar
Tg W A agl a7 wFa1 | 3feq 9 ad
g g w5 &1 f &t ar &2 €12 grA-
Qi & wrert X AT f7 ¥ ogw
air a3 wwy § 1 anx frar w1 g g,
famia 7 FIH FEAKT B § AR IT €
Iy g7 A wX ¥ | wrgfrs fama
% JENT ST F AW w1 1 fear
9T GwaT & 1 wrAIEnr & o gw qraw W
Iq £T Y §, 98 W wrgfrdieoy
AT HTX & 0 F araeaw § 0 ohd oy



299  Unemployment (Res.)

[+t siiwre o1 aga)

®t N fafen @ e g7 afer aix swa &
ek 9T aEifas sgaeqr AT =A@
§ S # Ry famiw & afs wfas
ey ot AIfr 98 & ST gw
A WA FY 7S AL A HT gFY | 9
% fou g fama &Y dqrarsh &0 qar
JIQNT HTAT TET |

ot e ww (7Q) @ & ygQw FFQ
f6 @ra wrara wren ¥ wfge 6 ag aid
# A qF IT KT AT A FeE
grm o

&t SfeTT oTe Wg 9T ¥ Al
TAImQ w1 g fear @1 @R WA
fag &3 ¥ 997 & oF dwr aF Aq-
T T FR F FIw IIH 4 AT K
T SN N $9 a1 @1 A1gAv g |
wiw gak 3w ¥ fofea st afufes,
AT ag # AFA § ) AW FEA FTOA
ax sw @w far § femfaaran ot
favafaaea @& fair § 3feq cg am N
ga 3 NE carfar 7l #v g7 famr &0
& ot €faaT At Tt EmaE fass,
famiT % emas AFST 3T & g Fab
ArC-HY £ I 7 FW IT K QAW &Y
gfawd 78 ¥ ary | NeawT FT W@ 2,
g9 A & ewve 3y afew 99 &7 99-
qQur FF g1, 1 g I 3 g9,
| & F1§ QFar 7g a0 | G gAm
s ®) 2o Tg fed) foaw w1 qoag ¥
CEl OB R FANA R AR A el
sqiA &Ar wfgd 91 '

i avg 3 yfwda feml o gwe
2 g agi WAAAIE WA @),
affnrQt T el v 9 faw &
¥ WHIA 9T FS AT A FIAT €T @
ar | gAT, STEl 0% mﬁa FF7T 9E
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W@ ofF7 gart ada g, smfzarfaai
AR grary St 51 ag adT 748 7=,
37 qT fa%IT ¥ 93 W@ 1 e qfHY
AMT § Fayeafzdl F IO 9T FeAT
waiged! s<AT gE fear, afEas 9g 1
g § 91 %7 2|7 9w fF waw Far
& | 3% &1 ®139 3 F F AT F1 oA
Fg 2 ar ¢ & zafeqgamn &1 s
&7 8 fomr fFanal & qre ol gy @
37 T FA § A7 &Y g w7
w7 fam & stadT q6lT &1 fasrg FT &
wfgs § afws ge.a7 7 96 | a6l a®
T Al & qE W@ AT wez § aww
sitae famd <@, st org oY faar @ §
St g wiarfas sgaear & fou A
SRR

A% TEY aE A I HyenarEor
IFg ¥ gwt qw ¥ w1 qgr, AfFT @
wat AYeatede gur @ At ag s
T g F quEr WA g fraw A A%
7 ITWT F41 787 &N, wafafsad) gam
gl Adf @Y 1 Far w1 § 5 oEw oAX
gaT @A § s 1@ 1w o faaa
e g 99 A aw gy A worfaa @)
ATF At WY gEIk 2w W) A gE@ &,
T 0¥, driT Ffy & FrEE, g oA
3 ga 9@ aY gw @97 2w A IFCD
FIR! gT qF T FT 57 § | @foq §17
®) 5 garR Agh AgY & | wrfAT F
& | zafe & #+4 ggiaq & wgar =gar
g ¥ 73 as gu coifoa w1 &w an & af
qrfas ax snfas sgaear & gafaam
# gogmm & aft oY a9 5 gr AW
TRY KT FAEAT FT S AEF FT TS § |

g9 g1 greeT I8r @ & AR
¥ Sl & gral & ay 7 § faasr aqn-
T & Y aga AG & W@ S W
W # ggan Ag! f@ar A s
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agnE TEy &1 Adwr ag a1 ¢ &
q1g fza arg ggFifar & w=rar aar w7
%% Y arar & | gafon & wgar g fs
&1 gFEARId o sgrarfeal &y N a9
FHAFIEY & &, 37 %1 7w ggigar &
arfs 3 £ ot wigwr @ Sg &1 Igam
fear @It a%

a7 g9 @I & fF s F1 AN5-
T @ o & Sl A wdaly & Al T@
F F1I0 uaAfas wfegzar &1 @t 3w
¥ 1967 % garr & Tz ot oifaw
Afcaar gAY 2 3 § NP 54 § TwT
FTO0r F1% & AY o I7AT 8 ) T ATRAY
¥ gg ¥gar & & ag arit ag, s« afas
feafa gt 1 T 7z @ we9a @) awar
¥ w7 7 aweqr 71 wedtw zfer ¥ W,
us gat & A7 foad @ gfer 7 agh

gfyady ama F =2 § § @y A
#gar 91gAT 2 fs s a1 agt w7wa g,
I A1 AT FEARA 1 TFHT TEH 7T R,
ITPAZ T IFTE AT E 1 AT A
gfegft M= & T FOFAOT FIEN
7% 1A A AYaT WA g T 3§ ¥ AN-
s agm i@ dagm s @ F fou
faeare ot smifada ag &Y @ &, ga¢
I g | AN A FS-FI@A @IHY
AT FeTNET AT A 1T GHE H
afea dar a4f Frar war

# grgar § f wa #1 afqesr Fmaw
21, 3T ® FONRA T, WA § HA W
TgaE ¥ 39 GHEAr 1 §F HL,  LHreRrdy
aYe freat § g w7, A8 &1 WA a
wfqen # 711 33N Az gF qa7 faedie
g aar g7 wif & sme e & ¥ i
S F HqAr gH X ﬂsﬁ. gt ag
SIEN q2TET AL FT AHA )
" st wu fowd (3¢ ; Avnafa 98-

Zq. 59 9T g7 &g faar I qiw frae
%1 foug & madly azex @t 96 1 @y
qearg Wt AR qr=T § 1 (sqawIR)

ot ofy T F@AAr wEATE A
aifgy, ag aga wgeaqy & 1 ag N Ag
gor & FfeT sE W o @ wifgo
(sqaam)

st aq foad : g@ § 37 S &
gE+T § | A8 A wSA AT AGY & |
ag A1 st Awofla TR ¥ rafaa e
W gAT ST § |

ow amAtg @3eq : ag ot IgT A
qut weara §

st aq fesd : 31 argw @St aw
FAIME & qgares fraarf @y fear ?
fedt ®iget & ASA F1 HFT T4 faaaw
arfgu |

oft grwey waf (gdlge) : ard w2
i w9i @ew FT &Y 77 |

SHRI S, KUNDU ; At leaest ecach
party should get five minutes. We are
prepared to sit after 6 p. m. This matter
should be discussed and then the resolu-
tion on Mr, Jagjivan Ram should be
allowed tobe moved. These two things
must b: done. We are prepared 1o sit till
T p. m. (Interruptions.)

MR. CHAIRMAN : Five minutes for
each,

DR. MAITREYEE BASU (Duarjscling) :
Mr. Chalrman, you have been kind coough
to allow m: to spzak, But if the Members
also would allow me to speak I should like
to point out that the present predicament is
a result of not integrating population

policy.....

MR. CHAIRMAN : Onc minute, If the
House is keen on getting the other resolu-
tion, moved -at 5.15, it will hawe to be
dope.  The Mipister will take about twenty
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minutes and the Mover ‘will take 5 minutes
for reply. If you all agree we can call the
Minister at 5 and the next resolutfon can be
taken up.

SHRI S, KUNDU : I expected that
this would be your reply, for certain reasons
which I am not going to say, Iam very
unhappy. This is a very important problem.
Every party must have its say. Give just
five minutes each. I do not know what
the Minister has got to say, The Minister
can also say, but we are prepared to sit
after 6 0' clock. After this, the other
business can bz taken up, and then there
is the half-hour discussion, That can be
done wlith the consent of the House ; if
we are prepared to sit here, you must also
co-operate, Let us start the discussion and
let all partizs be accommodated.

SHRI J, MOHAMED IMAM (Chitra-
durg) : It has been stated in the Order
of Business that the Private Members’
Bills and resolutions will commence from 3
0" clock and end at 5.30 and from 5.30 the
half-an-hour discussion will begin. I was
present when the Committee on Private
Mcmbers® Bills and Resolu.lons took up
the consideratinn of the allotment of time.
We were told at that meeting that the
remaining time allotted for this resolutlion
was about 1 hour 20 minutes. The original
time was two and a halfl hours out of which
about 1 hour 30 minutes had been taken
up during the previous sitting, Now, 1
hour 20 minutes remain, so much so, the
next resolutlon ought to be taken up at
4. 20, But now it looks as tf cverything
seems to be uncertain.

SHRI1 S, KUNDU 1 [ beg to muve that
this House should sit today till 6,30,
(Interruption.)

SHRI J. MOHAMED IMAM ; No,
no. Unless this House on its own extends
the time allotted by two hours, I think
we have to close. The time allotted
was two and a hall hours. ([nterruption)
At 5.30 will come the other business. Is It
a manocuvre to scuttle the next resolution ?

AN HON MEMBER : No, no.

SHRI J. MOHAMED IMAM 1 What
jsit then? If at 5,30 You take up the
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half-an-hour discussion, what else is it ?

SHRI RANDHIR SINGH 1 Let us sit
tin 7 p. m.

MR. CHAIRMAN 1 We cannot extend
private Members® time ; there is no rule
whereby we can do so, So, as hon.
Members are keen in bringing forward the
other resolution,

AN HON. MEMBER : We are keen:

MR. CHAIRMAN : We have fixed some
time, and we have already exceeded time
allocated to this resolution. Even if five
minutes are given, so many Members
want to speak., Mr. Kundu, we will glve
five minutes each.

SHRI J. MOHAMED IMAM ;1 Please
allow me to move my resolution ; after-
wards, thls discussion can go on.

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION (SHRI
BHAGWAT JHA AZAD): We have no
objsctlon. (Interruption).

MR. CHAIRMAN : Order, order.
Dr. Maitreyce Basu.
DR. MAITREYEE BASU : Mr,

Chairman, Sir, this present predicament of
the nation seems to me to be a complete mis-
conception of the Plan, The plans have been
more on Shvlet lines and the country has
been ruled democratically, Therefore, this
Plan could not succeed. Heavy lodustria-
lisation, this emphasis on the baslc industries
and not paylng enough attention to rural
industrialisation have caused this predica-
ment. Also, the industrial policy, the
development  policy and the population
policy—not only the population control
policy—have not been integrated. (Interru-
ption) Please excuse me ; 1 would not
speak, There Is so much conversation
going on every where. It is no use spea-
king ; why should 1 speak 7 Why should
1 speak if all these disturbances go on
all the time ?

SHRI M, L. SONDHI
The issue is so important.

(New Delhi).
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DR, MAITREYEE BASU : | would
like to make some importants according

to me.

Whether the House copsiders it impor-
tant or not {s a different matter, To my
mind, our population policy and industrial
policy are not being integrated. We have
not exploited our natural resources., We
are very rich in coal, but we have gone
in for importing crude oil at the cost of
spending a lot of forelgn cxchangs, which
we could hardly afford. The coal industry
has been completely uweglected, Tne low
grade coal which could have b:en utilised
for producing electricity is nt bzing
utilised, but more and more crule oil is
being imported. Our ICS offizers, very
polished, with their Oxford and Cambridg:
accent. tell us : “Look how modern w:
are and what we are doing to the country,
Look how technologically progressive we
are."

MR. CHAIRMAN : Her time is up.

DR. MAITREYEE BASU: This has
spoiled the country altogether, Press a
button and from the coaifields to the
everything is done mechanically

wagon,
without paying any head to the effect it
has onthe population. [ am not at all

against industrialisation, and modernisatioa,
not even against automation But when
it comes it must also be equated with the
population policy of the country, Afier
all, the plans arc m:ant for the welfare of
the people, not for something else.

My hon' friend, Mr. Vasudevan WNair,
said that there is no unemploym:nt in the
socialist part of the world. [ d.» not think
there is much serious unemployment on
that slde, They must have solved the
problem to a very great extent, But at
the same time, [ would ask him, have they
stood the test of full aulomation and the
test of full containerisation of the shipping
Industry ? Even if they do stand (hat te t,
will that be a real success or will that be
a blot on the cultural development of the
country 7

MR, CHAIRMAN : Her time s up.

DR. MAITREYEE BASU 1 I am sorry
I cannot spzak if you ring the bell repeatedly
Iike this.

MR. CHAIRMAN : I am sorry ; there

is no time: Mr. Kundu. He should conclude
in three minutes,

SHRI S, KUNDU (Balasore) :  This
This problem of unemployment {s to
staggering and huge that if we do net
tackle it now, the fabric of democracy
may not remain in this country, The
oducated young people who are starving
will not have faith in the basic domotratie
system however, fine may be the speeches we
make here,  Time is fast changing and
if we do not attitune ourselves to the
needs of the time, we will lose our
precious democracy,

If th: Governm:nt really want that
uncmployment problem should be tackled,
the least they are calied wupon is to
implem:at the d:mind mud: to the Prime
Minister, When we mat the Prim: Minister
with our memrandum, as the representa ives
of the youth of the country, i.e., the repre-
sentatives of the Simajvadi Yuvak Samaj,
we old her to authorise one Ministry to
deal  with  unemploym:nt. Therefore,
pleasc do not ask Mr. Azid to reply,
Bhri Azal is In charge of employm:nt
exchanges, nothing  olse. Employm:nt
cxchange is only one of the directorates
connected with employment. There are
many other bodies like Planning Com.
mission, Hom: Ministry. Prim: Minlsier's
Sect, and the Labour Ministry, concerned
with this problem. After 22 years of rule,
could they not have a break-through
and have one departm:nt to coordinate
all the activities connected with uncmploy-
ment 7 I say with agony, with great
sorrow that 1 feel this is a lifchess
governm:nt which dues not want to act,

By the end of the Fourth Plan we
will be faced with forty million unem-
ployed and hall-employed people. How
are w: goiag to solve this problem 7
According to the Draft Fourth Plan in
August 1968 they set up a commiuee to
find out or collect the statistics about
unemployment and the report s yot 1o
come. Even 22 ycars after being In
power they do not have any reliable
staiistics as 10 how many people are un-
employed and they had 1o appoint a com-
mittee to collect figures, Ewenin the drafg
Fourth Plan no positives steps have been
mentioned to meet the problems of unemploy-
ment and planning has not been reoricnied
to meet this problem, It continues to be
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[Shri S. Kundu]
as in the earlier plans.
and

If government are wery Kkeen

serious about providing employm:nt they.

must change their objective while fixing
the pattern of growth. Instead of fixing
certaln percentages of targets for agri-
culture, steel and electricity, the targets
must be In relatlon to the employment
which they will provide. Instead of
saying so many millions of tons of steel
will be produced, they must give the
equation as to how many people are
employed, Otherwise, you will go on
producing more goods people will remain
unemployed and hungry and they will
not be able to purchase what you produce.
I want to forewarn you that according
to som: economists the

about in another 22 years,
MR, CHAIRMAN :
He should conclude now.

SHRI S. KUNDU : By establishing
heavy mechanised farms you may not be
able to solve the problem of unemployment.
You will bz able to lncrease your food
production but the starving, People will not
have the capacity to purchase food
even though food may be available in plenty
in the market. Then, a new aflluent
class of agriculturists has coms into the
scene, those who have -orchards and
graps vines, whose annual Income it
Rs, 50,000 per acre, Unless you try to tackle
thls new class you cannot meet the unem-
ployment problem.

Then, when you

His time is up.

have done for the
small-scale industries 7 You have made
a mockety of them. Ewven though price
preference has been given to the small scale-
indusirles not a single pic had been
given to the small-scale industries, What
is the reason 7 According to the statement
of government the small-scale indutries
can compete with large-scale industries.
What a joke |  The large-scale industries
have their contracts with government
officials and they have made the officials
say that the small-scale Industrles can
compete with large-scale industries In the
matter of price. When 1 asked an officer
how he could cxplain this he
that actually the cost of production is
much higher in the large-scale iudustry.
When this is the mind of the
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population of-
this country will reach 100 crores soon in

told me -
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offfcials how can we expect them to
create employment or solve our unem-
ployment problem. Unless you change their
entlre mentality it is impossible to solve
this problem. As the noted economist
Gunnar Myrdle has sald, when a challenge
comes to the wunder-developad country
there is no adquate response, We fail
to tespond whenever there is a challenge.

The challenge Is of social immobility.
The challenge is to provide employment and
we will fail. If we foil, we will fail as the
Afrlcan people have falled; in Latin
America the system has failed ; in Indonesia
the system had failed. 1 forewarn this
House. When Hitler came 6 million people
were unemployed ;. there was Inflation and
one small .piece of hread .cost aboat 100
marks, ~Unless we tackle this problem, the
future Is dark.

Take the classic example of the hand-
loom industry which employs 75 lakhs of
weavers and provides maintenance fo: 20
million people. Its employmant potentiality
is going waste because you are, at the
behest of the big textil: mills, not glving
it any protection in Incoms-tax and cess and
you are putting duty on the products. It is
gradually decaying. They have said that if
you invest Rs. 500 on a small loom, 1t will
employ 2} parsons and if you invest Rs, 150
crores, hall @ million prople will be employ-
ed. Even the banks are nationalised now.

'MR. CHAIRMAN 3 _ Pleaso conclude.
You have taken seven pnlnules.

SHRI 5. KUNDU 3 If you say that I
am irrelevant, I will sit down.

MR CHAIRMAN : I have not said
that you are irrelevant bul your time is up.
Please give two minutes to Shri Sondhi, [If
you do not sit dowa, you will take away his
time,

SHRI 5. KUNDU 1 T am concluding,

Now-a-days we read in the news paper that
special protection is necessary for soap In
the big industry. They are fighting with
the Government. For soap, ribbons, buckets
and even barbed wire, special protection is
necessary. They say that It is necessary for
big tndustry to produce these things. There
are no preferénces. These small industries
have bedn gagged, ' ' | N
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Two things are necessary. You must
give an infrastructure, and an inpustrial
bias, The people must know how 1o get
a loan, wheie 10 get the scheme, which

bank toapproach and when they go,
they will get it immediately. Unless
you create such a climate, you cannol

provide employment, you connot build up
industrial growth, Japandid it on its own
and it is going to be the third, or may be
one of the biggest indusirial  power
in the world.

Unemploment and poverty are the biggest
monster in the country and if you throw
small bits of bread 1o it you cannot satisfy
this monster. Thercfore, I want a radical
measure to be brought forward, 1 support
this Resolution. 1 would like not only
Members of Parliament but economists also
to be there on this Commitiee, This com-
mittee  should be a broadbased onc.
The  hon, Minister  must  annonce
a broad based commitiee. The commitiee
must submit a report within three months
and on the basis of its recommendation the
Government should start implementation.

SHRI M. L. SONDHI (New Delhi) :
Mr. Chairman, the problem of uncmploy-
ment in our country is a big one, The
backlog ié of such a volume that is of the
utmost importance that a suilable climate
should exist in the country to tackle it. It
is of the essence, therefore, to understand
what we are talking about and whether the
climaie is such that it promotes clear
thioking.

To my mind there come many question.
Now thcy would come to many other pzople
also. 'What do our friends on the Treasury
Benches really mean when they talk of
modern economic ideologies 7 We find that
they resemble more certaln people who
lived in the mediaeval times, We find that
they talk of betier economic opporiunities
but they do not know how to creat & forum
for national discus:lon,
shouid have expected in our country a grand
national debate .on problems of economic
policy. Instead of that we find a Jot of
mutual recrimination going o9, To my mind
and to that of our Party, the essential point
of departure for any fresh thinking on the

subject is how far we have achieved techno- -

logical self-reliance in this country. No.
smount of words like socialism or any other
future economic system will help us il we

These days one "

do not recognise that the technical know-
how and the patents, if they are always
obiained from abroad, undermine our will
Lo improve our own cconomic situation. It
is dependence on foreign resources, whether
it is forelgn ideological 1esources or it is
forelgn material resources which undermines
the strength of this nation. Therefore, the
question today is, with all this massive in-
vesiment In the public sector, we must im-
prove the public sector. It is inevitable
that the public sector should be there, But
it is the duty of all of us to see that we
creat conditions of work and of social justice
which make it a model in the country from
the point of vlew of employment. It s
essential that these investment decisions
should be taken speedily. It is a matter,
I think, of some congratulation that the
President, Mr. V.V, Giri, has in recent days
been speaking about the emphasis on more
employment. But one does not know how
far the Treasury Benches 1eally echo the
thoughts of the President.

We need a clear-cut commitment, a
search fer technologies which will enable a
large number of people to be employed In
our country, YWe find a lot of waste and
duplication in Government spending. When
we talk of automation, we have not created
an environment in the country where labour
can trust the Government and the -entrepre-
neurs that these issues will be scttled in ac-
cordance with national necessity, There-
fore, 1 urge the hon. Minister, through
you, Sir, to Bring to bear some fresh
thinking on the subject.

We bave to tackle the unemployment
problem. But it can be tackled only on the
basis of sclfereliance. India s a country
endowed with natural resources where we
should be confident about our future. We
have got a mendicant mentality of always
borrowing ideas and other things, We
should do away with this sort of a menta-
lity, Itis no use carrying on a dcbate
which is like empty political boxes being
clashed with cach other without any essen-
tlal content. It should be a fruitful dis-
cuselon. Surplus labour Ia agriculiure
should be absorbed in agriculture for the
time being and, later on, you find out the
possibilfties that there are to step up the
rate of capital formation and to remove un-
employment and under-employment for all
time to come.
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MR. CHAIRMAN : The hon., Minister,

SHRI E. K. NAYANAR (Palghat):
We have not moved the amendments, 1
did not movwe it last time,

MR. CHAIRMAN : The amendments
have been moved. Among the Members
who moved their amendments, your name
is there. That means you have moved your
amendment,

SHRI E. K. NAYANAR : Butl am
not given a chance to explain why 1 have
moved the amendment, Kindly allow me a
minute,

SHRI RANDHIR SINGH : Allow

him a minute,

SHRI E. K. NAYANAR : Itisa very
serious problem. Kindly give me a chance
to explain why 1 have moved the am:nd-
ment. I have moved an amcndment that
compulsory registration of unemployed
people shuld be introduced in all the

States of India without any delay. Lst me
explain it to the hounrable Housz.
Sir, so many hon, Membzrs  have

spoken about the seriousness of the unem-
ployment problem. 1 want to place a new
point here, There is a draft report pre-
pared by the Kerala Planning Board, There
are 10 lakhs people who are unemployed
there and 14 lakhs people who are under-
employed. The Planning Board discussed
the problem serlously and they chalked out
a draft report that every uncmployed person
should be given at least 75 p. to 1 rupec
per day. They have prepared a draft.
How to accumulate the mon:y 7 It can be
done by levying a special cess or a tax on
profit or tax on the landlords, From the
accumulated wealth, they will give reliel to

the unemployed people. They will give
either job or relief,
17 brs.

After the Fourth Five Year Plan 140

lakhs of people are going to be unemployed
of Indla, Why after every five year plan
unemployment s growing 7 Why after
every five year plan the monopoly is grow-
ing? Why after every five year plan the
poverty is growing 7 Why after every five
year plan starvation deaths are growing ?
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The Government do not realise the
serlousness of the economic condltions.
Three days ago the Syndicate and Indicate
groups have declared their policies,
(Interruptions). There is nothing in the
Indicate policy declaration to climinale
unemplopment,

I want that every unemployed person in
India should be registered and given relief
—at least Re. 1 per day. Government must
constitute a committez to go into this
problem in detail and their report mast be
placed before Parliament. Kerala Govern-
ment Planning Board have prepared a draft
report for un:mploym:nt relief. Their repre-
sentatives also must find a place in this
Committee. With these words, I move my
amendment.

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION (SHRI
BHAGWAT JHA AZAD) : I am thankful
to the hon M:mbers who have participated
in this debate and also to the mover bzcause
I want to make it vory clear at the outsat
that Government appreciate and fully agree
with the anxiety of the hon Mamb:zrs on
this problem of unemployment. Questions
were raised in the Howse during wvarious
sessions and hon. M:mbers would kindly

remember that Government have never
tried to minimise this problem. So I
emphatically say that Governm:nt fully

realise ths importance of this problem. It
is an important issu:. Itdis a burning issue
one must tackle,

17.03 hrs.

(SHRI VASUDEVAN NAIR in the
Chair.)

SHRI JYOTIRMOY BASU: It is a

volcano.

SHRI BHAGWAT JHA AZAD: It
was our effort in the three Plans to create
more and more jobs in this country. In the
three Plans during 1951.66 we have able to
create 31.5 milion jobs. But the fact
remains that during the same period we
have 38 million labour force coming into
the market. So, it is a fact which the hon,
member has emphasized that at the end of
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the Third Plan we have a backlog of labour
force plus the addition that we are geiting
every day. Therefore, it is a question
b:tween the faster growth of labour force
aod the limitation of financial resources. So
it is a question of how to adjust these and
strike a balanc: b:iwezn the limitsd financlal

resources and the: fast-growing labour force
fn the country.
SHRI GEORGE FERNANDES

{Bombay South) : Put a ceiling on expendi-
ture.

SHRI BHAGWAT JHA AZAD : That
is onc of the measures.

SHRI RABI ROY: This Is the
measure,
SHRI BHAGWAT JHA AZAD

There are many other m:asures as well, [
think that Is one of the imp srtant m=asures.

When I am talking about the labour
force created and the jbs given In the three
Plans, doubts have been cast aborut ths
assessment Itself.  Thercfore, the Planning
Commission has createl a Committe: under
Prof Dntwala o find our as to what can
be the mode and m:thodology and what
be the definition and what can b: the

can
yardstick of under-cmployment and un-
employement In the country, [ hope that

committee would submit its report soon
because that will help us in making an
assessment of the whole unemployment
situation in the country,

Sir, the problem of unemployment is
not pezuliar to India. It is faced by all
the underdeveloped countries, not oaly the
under-developed countries, but also by the
developed countries, Therefore, that s
not surprising, What is really very impor-
tant is the volume Of unemployment  That
{s the important point. [ agree with the
hon, Members that we have to take etfective
measures to tackle it. [ wish to say this
to the hon. House, that Government are
fully alive to this problem, Government
fully realite the necessity, Government
appreciate the emphasis and the force that
has bzen brought to bear on the problem
by the hon, M:mbers, As to how to
tackle this problem, han, M:@mbzrs have
made very many valuable suggastions, They
have mid that our plan should be re-
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oriented, that our Plan should have labour-
intenslve schemes, Sir, I agree with the
hon. Members and therefore, the fourth
plan will be recast so that the emphasis
will bz on labour-intensive schemes, Agri-
culture which is the mainstay in the country
will recelve due attention, As Dada
Kripalani very much emphasised, in
America the ten per cent of thelr population
in that country is engaged on agriculture,
but it Is they who are creating a very good
surplus for the industrial base In their
country, Government agree that we have to
improve our agriculture and in addition to
that we must have roads, minor irrigation
and flood control measures,

Lady Member emphasised
about rural electrificanti»n, That also will
receive a lift or filip in our country In  our
future programmes, Therefore, I agree with
hon. Members that these measures which
they have suggested should be considered
seriously, I wish to tell hon. Members that
Government will give serious consideratlon
to all the suggestions made, In our Fourth
Plan itsell we are golng to spend about Rs,
2217 crores apart from the institutional fin-
ance that are going to bz afforded to the
pzople of the country, With all the
mezasures [ have outlined, w: will move In
the direction of controlling the problem of
unemployment In the country.

The hon,

Sir, an Hon, M :mbz=r suggested about the
educated unemployed more so, about the
engineers, Io 1958 Government took certain
measures about the unemployed eoginecrs,
As you know, our cconomy faced a reces-
sion. We wanted to produce cnginecers
During the fourth plan perlod for which we
made a scope for the luring out of 50,000
diplom1 halders and som:thing like 25,000
graduates, but all the engine:rs could not be
absorbed in the economy and our economy
could not have that pick up. That problam
is atill bzfore us and with the m:asures—
plan orientation, emphasis on labour inten=
sive scemes, etc,—It will be possible for us
to do this In a more offective way.

In the Ministry ltself, I may point out,
there is a committee of employmant—a
high-pow:red comittee, tripartite commits
tee, were employers are there, representatives
of employees are there, and also M:mber-
of Parliament, This Comnittes ho!ds meet.
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[Shri Bhagwat Jha Azad)
ings often 10 decide on these aspects of the
poblem. 1 do not say that this committee
s any substitute for what the hon, Members
are saying.

Sir, the nced of the hour is production;
‘we must have more and more productlion. But
it Is not enough, as an hon. Member pointed
out. Along with production, we must see
to it, that the share of production goes to
those who really toil, who really labour for
it. It is not a question only of bullding a
palace or concentrating economic wealth
and power, but also, simultaneously to see
that they go to th: proper s=ctor, and there~
fore, Sir, we agree with hon, Mb>mbzrs on
this point.

With the problem having bzen sized up
and we have before us the varlous measures
which have been suggested, the question
which now arises is, how to tackle this
question  admlnistratively. That s the
question now, With these measurcs which
hon. Members have suggested, with thz re-
orientation of the plin, and whit the labour-
Insentive schemos, it is more an adminisira=
tive problem  Since alf hon. M:mYers from
all sides of the House have emphaslsed on
thls aspect, therefore, it Is necessary, and the
Government agree 10 appoipt a commitlee
of experts to assess the extent of unemploy-
ment in the country in all its aspects and
to suggest necessary roliel measures, This
committee will b2 a committee of experts,
It will have wide and comprehensive power
to find out the extent of unemployment is
the country and to suggest remedial meas-
ures,

SHRI SURFNDRANATH DWIVEDY :
Will the report be received after the coms
pletion of the fifth Five-Year Plan?

SHRI BHAGWAT JHA AZADI 1
would request hon. Members not to start
with thi: presumption. We on this side
will try our best to get the report as carly
as possible because it is an important
matter, it affects not only the hon. Members,
it affects the Government and the country.

MR. CHAIRMAN: Will the cxpert
commitice include M:mbers of Rarllament
also?

SHRI BHAGWAT JHA AZAD : Yes.
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In view of the points I have just outlin-
zd, I hope the hon. Member, Shrl Jyotirmoy
Basu will withdraw his Resolution. The
Government are golng to appoint an expert
committee on this Issue to go into the whole
extent of unemploymsnt In the country and
to suggest remedial m:asures. Thank you,

SHRI JYOTIRMOY BASU (Diamond
Harbour) : [ would like to qudte certaln
facts and figures In a great hurry as we
want the next Resolutlon to be moved,

I would say that the growth In
employm:nt flgures has declined. To Shri
Lobo Prabhu and Shrimatl Sushila Rohatgl,
may [ say that the employer Is greatly
responsible  for - creatlng unemployment?
Take automation for intraducing which Shri
Morarji Desal had made a great contrlbut-
fon. Labour saving machineries have
reduc:d employm:nt potential and increased
unemployment. This has created a lot of
difficulties.

West Bengal has bzen referred to on  the
floor of the House many times and it was
alleged that we have bzen creating un:m-
ploym:nt. [ might tell you that the critics
are living In a fool’s paradise,

T will quote the figures. Take, for
exampls, tea. The number of pezople
employed in Weit Bengal in 1952 was

3,23,87% and in 1935, the figure was 2,18,000,
almost a decreasc by 50 per cent, while pro-
duction has gone up by 50 p:r cent. [n the
jute dndustry, the oumbzr employed was
3.45 lakhs, but this brilliant performance
has come down to 2.3 lakhs, a drop of 50
per cont again, In 1947, in jute, we had
1,01,000 men employed. Both the produc-
tion of tea and jute has gone up consider-
able,

Then take petroleum products, ..,

SHRIMATI ILA PALCHOUDHURI :
What about the B4 lakh people rendered
unemployed afier the U.F, Government’s
gherao in West Bengal ?

SHRI JYOTIRMOY BASU : Will you
please put your tongu: into your mouth 7
(Interruptions). -

SHRI RANDHIR SINGH 1
most objectionable,

This- e
This is too mouch,
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MR, CHAIRMAN: 1 would ask the

hon, member, Shri Basu, not to get
offended.,
SHRI JYOTIRMOY BASU: 1 am

quoting figures concerning a burning prob-
lem and I am Interrupted like this,

SHRI N.K. SALVE : I appreciate Shri
Basu getting irritated at the interruption,
But after all, there are certain recognised
norins which as decent people we must
follow, This is not the way to reply to a
lady here.

SHR1 SURENDRANATH DWIVEDY:
He is allerglc 10 her,

SHRI N.K.P. SALVE 1 My submlssion
it that it should be expunged. It is not fair
on his part to say such a thing to a lady

member. It ds  extremely  unfair and
indecorous. It shold be expunged.
SHRI RANDHIR SINGH : He must

appologise to the House,

st Thr . qamefa Y, ao s e
Z Qfyu—gad aug a@ gar § ...
(sqmama) ...

SHRI JYOTIRMOY BASU : I am
quite right in saying what I sald.

st o fag : a9 woweTEE
fAfgo

ot voifang ag : fFes) goeiargy
w301 &, 9 AL FE AT
SOME HON. MEMBERS rose —

SHRI RANDHIR SINGH : He isa

good member. He must apologise.

MR. CHAIRMAN : I cannot allow all
members to stand up at the sams time,
I wanted to glve a chance to Shri Basu him-
sell to make his submission,

SHRI JYOTIRMOY BASU : As |l was
saying, In the oil sector, the employment
tigures have come down by 30 per cent
(Interruptions).  This uncmployment s
the creation...([nterruptions).

MR. CHA]RMAN 8o many members
have raised this question,” Why should he
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gloss over it ? It is really unfortunate that
such an expression  should have been
used, :

SHRI JYOTIRMOY BASU : I had no
intention of offending anybody, But I
would expect’ of the lady to be patlent
when [ am on my legs ([nferruptions)
We did not have correct planning. The
planning was oriented by forcign mono-
polists and capitalists and was labour-
saving, The lady had talked about shutting
the doors to East Pakistan refugees, How
can you say a thing Hke this 7 Partition
was a declsion taken by national leaders and
the outcome of it has to be borne by the
people. You cannot talk like that, Only
ungrateful people can talk so.

The former Kerala Government had
drafted an Unemployment Benefit Scheme
and published in People’s Democracy of

8th October. The Government should take
note of that,
Shri Kripalanl said that if you had

followed communist principles in your plan-
ning, what they had done in Russla and
China, and started labour-intensive in-
dustries based on avallable manpower, you
would not have been landed with 78 milllon
unemployed,

Since the Minister has stated on the
floor of the House that he is golng ‘to
appoint an expert committee to go Into the
matter and find rellef measures for® the
unemployed. I do not wish to press my
Resolution, but I would expect that the
Committee will be appolnted immediately
and will give a report within 6 months and
will not disappoint the House and the
people.

MR, CHAIRMAN 1 | put the amend-
ments to the vote of the House,

Amendment Nos. 2 to 5 were put
and negatived.

MR. CHAIRMAN :
the leave of the House
Resolution 7

Has Shri Basp
to withdraw his
HON. MEMBERS 1 Yes.

The Resolution was, by .Fed've, )
" withdrawn.
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17.19 hrs.

RESOLUTION RE : INCOME-TAX,
WEALTH-TAX, ETC. OF UNION
FOOD MINISTER

SHRI J. MOHAMED IMAN (Chitra-
durga) ; I beg to move 1

“This House takes note of the wide-
spread criticism in the country re-
garding the failure on the part of
the Union Food Minister, Shri Jag-
jivan Ram and other Ministers of
of the Governmsnt to file thelr
locome-tax and Weulth-tax returns
and also the serious financial irregu-
laritles committed by wvarious Insti-
tutions with which the Unlon Food
Minister Is connected and resolves
that a Comuittee of Members of
Parliament be appointed to investl-
gate these allegations and to make a
report to the House.'

SHRI KANWAR LAL GUPTA (Delhi
Sadar) : [ want (o raise a point of order.
This fs very complicated mautter and cer-
tain allegatins hav: be:n levelled against
the Minister., Unless we know all the
facts, I think it would not bz possible to
discuse the matier properly. We will
not be doing justice to the Minister, I re-
quest the Minister to supply all the facts
For lostance we want to know under what
section prnalty notices had been lssued,
whether incoms-tax returns had bzen filed
or not, for which year it had been filed,
Unless we know all the facts it is not possl-
hie to do justice to the debate.

MR. CHAIRMAN : You want full
facts before the discusslon takes place,
There is no polnt of order, It is not for
the Chair to give a direction. Itis for the
Minister to act on ycur suggestion at the
proper stage ; I hope he will. Your sub-
missdon is already before the Minlster and
the House.

SHRI KANWAR LAL GUPTA : Why
cannot the Chair direct him to supply facts
relevant to this discussion ?

MR. CHAIRMAN : The Chair has no
such powers to direct anybody 10 make or
not to make a statement.

SHRI D. N, TIWARY (Gopalganj) :
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This resolution had been introduced ; It is
not going to be finished today, May 1
suggest that the further debate on this reso-
lution may be continued next time, Why
should we start it for just five minutes or
three minutes 7

MR. CHAIRMAN 1 We shall
continue this debate till 5,30 p.m.

have to

SHRI J. MOHAMED IMAM : Of
course it will greatly facilitate the discussion
here If they could give all the relevant facts.
A few days back a question was ralsed in
House.

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRIP. C,
SETHI) : The hon. M:mber while moving
the resolution said as follows 1

“This House takes note of wide-
spread criticism in the country. ... .
Shri Jagjivan Ram and also other
Ministers . . .""

SHRI J. MOHAMZED IMAM : That
was the resolution [ tabled. In the reso=
lution I hav: stated *Jigjivan Ram and
other Ministers’. Perhaps it has be:n
omitted by the OF ice. Please read the
original.

SHRT PILOO MODY (Godhra)
Other Ministers must hav: removed ‘other
Ministers®

MR. CHAIRMAN : It is true in the orl-
ginal resolution which you had scnt you have
included ‘other Miniseers’. But the Speaker
has declded to cut ‘other Ministers’, There-
fore, the Resolution as it appears in the
Order Paper will b: deemad 10 have been
moved.

SHRI J. MOHAMED IMAM : I do
not know ; the Office did not inform me.

SHRI PILOO MODY . Under what
powers ?

MR. CHAIRMAN : You can ask the
Speaker. As far as the House is concerned,
it is this motion which is before the House.
Why th: Speaker cut it out, you can take
up on another occasion in the proper form,
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SHRI KANWAR I AL GUATA : No,

S"‘MR. CITAIRMAN : W: are concerncd
only with this mation before the House,
Mr, lmam muy contine his remaurks to the
Food Minister und not speak  about  other
Ministers.

ot warers A o ogarfr wEm,
ag AIT TZAT AT § fF 9T #AwT Agw
99t @gT § 94T A 1z fame
g1 ollaT @EgT F12 A% E, ®T W
g% &, T30 A% § A7 95 ®T H
gifas 7 Zr A1 # q@ar Ggarg &
FY § &7 9% THAT F gOlfas, A7 fE
wAfFT qEIT 7 ITANIT 77 AT HqET
fafrezd faar, &t nas fafafezd & A
¥ &7t o7 w1 afqarr ey =3 & ga0-
fa% 77 =0 wza0 wwzgac 2 faega vy
qraz ofrer &1 A4t 2 fr o et =R
FL 1 47 Al §7 937 A%7 §, 98 §F
IE geAs ¥ oymifar a1 R 0 F
gigar fw = e mfwa 7 fafrezd §Y
SEFaa A7 fuAar =3ifzi 0 A1 AET
feewa w71 1127 § 37 w1 771 Afeame
gtar Ffza o e 8 aegar § F efE
qET A AT T AT H A1 77 |

MR, CITAIRMAN : You want to say
that the Speaker has no power to do it

SHRI KANWAR LAL GUPTA, If
you do not allow me to  speak, how can
I smeak ?

MR. CHAIRMAN : The point s

very clear.

SHRI KANWAR LAL GUPTA 1 It is
not ¢lear to me : how cian it h: clear to

you ?

a7 € w7 mizy #1 w5f01 e st &
®5 qI§ AT F 437 1741y ag WK
s % ? AT q1T 3T 7y feefwe
#1 3F a1 ¥ tEAqr7 74 P & a1 43
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fedlegaa § gara s wfEgd o

SHRI D. N, TWARY t My point of
orderis this. The resolution before the
House was circulated sometime before and
nobody took any objection in respect of any
change made by the Speaker. The resolution
Is now before the House, and it has hecome
the property of the House now.  Nobody
can add or subtract anything and if, accor-
ding to him, the Speaker has done anything
wrong, he might go to his Chamber, talk
to him about this and get it rectified or
corrected. We are not here to discuss any
other thing but the resolution as it is before
the House ; we cannot discuss anything
clse,

MR. CHAIRMAN 1 May I enquire
from Shri Imam whether he notlced the
change In the resolution and whether he
enquired from the Speaker or his Secre-
tariat ?

SHRI J MOHAMED IMAM : It was
not intimated to me.

MR. CHAIRMAN : The recsolution was
circulated,

SHRI1 J. MOHAMED IMAM : It was
circu'ated ; but 1 was particular about the
original resolwiion, But aciually, when the
change was made, the office ought to have
intimated 10 me as they do In other cases,
Those words have bzen deleted ; that is an
omission. So far as | remember, It was
not brought to my notice ; It was not
Intimated to me,

ot 7y famd : (737) awafar a@-
zq, & mmqgwr eqrA fagw 174 & g
"Yqar agar g | Fopegaa & ant & gart
azi fagg §, & @sqsr #ERT w1 AN
wfgFrr § sz fagul S aza 31 a7 &
FT o gET w IEAed & ol
fraw 174 qg ®< garm gt § ¢

“The Speaker shall decide whether
a resolution or a part theroof Is or fs
not admissible under these rules and
may disallow any resolution or a part
thereof when in his opinion it Is an
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[+ wy fora]
abuseof the right of moving a resolu
tion or calculatedto obstruct or pre-
judicially affect the procedure of the

House or is in contravention of these,”

a7 &7 # wdgeg & §1 F qor Ad
qzar g, frag 13 % ¥ ardy Fhm=w D
gt &, olT wiax gg @ @war R

It shall raise substantially one defi-
nite issue™

7Y wa ¥ wAda g w1 S -

gad ar ag facgs fAgai & gafas
qr |

MR. CHAIRMAN : You may con-
tinue It on another occasion. Now, we
will 1ake up the half-an-hour discussion,

17.30 hrs.
HALF-AN-HOUR DISCUSSION

UNSATISFACTORY STATE OF INDIAN
ECoNOMY

SHR1 R. BARUA (Jorhat) :
half-an-hour discussion arises out of the
answer (o my gquestion about the ‘'un-
satisfuctory wiate of Indlan Economy"™
on 1Tth November, At a time when
agricultural  productioh s looking up,
when the recession period is over why
deo 1 call it unsatisfuciory state of cconomy 7

This

Recently in u  conference of economists
organised by the National Council of
Applied Economic Research, almost all

of them were perturbed at  the stagnation
and immobility of the economy of the
country, The drony of it is that It is
happening at a time when the climate for
growth economy was almost present, The
proaperity of a country can be sceen
prima facie if we look into the per
capita income and per caplta consumpition
of ewential commodities by the common
man. 1T we apply that Standard, we
find that the per capita Income of our
country has not gone up and It is very
low In comparison to the rest of the
world., About consumption of foodgrains,
in 196%, In which year we had the best
of production, the per capita availability
of foodgrains was 166.6 Xg, ie, 3.7 per
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cent less than in 1965 when it wa’
173 kg. It is a sad state of affairs at
a time when one goes about saying
that the green revolution has started,
What is more, in 1969 we have not been
able to keep up the tempo of Increase
and the agricultural production in 1969
is amlost the same as last year.

Look at the consumption pattern of
cotton cloth, adible oil and sugar. It is
I1 per cent, 14 per cent and 17 per cent
respectively less in  1967-68 and compared
to 1964-65. On the contrary, look at the
affluent few. From 1961 and 1966, pro=-
duction of molorcars rose by 27 per

cent,
of alr-conditioners by 44 per cent
of refrigerators by 292  per cent,

of confectionary by 52 per cent and of art-
silk fabric by 51 per cent. Add to it the
enormous Increase of luxury flats and resi-
dences especially in the large urban areas
and also the vulgar exper@ilurt: on marri-
ages, cercmonics, and meetings. There is
no check for diverting scarce resources to
more useful and purposive production, In
a truly developing economy, vyear after
year, the common man should have a better
standard and better consumption, but here
we see it is in the reverse direction.

We are constantly facing demonstrations
strikes, gheraos, etc. 'We are apt to blame
our communist friends mostly for it
Politically speaking it may be true, but
is It not a symptom of the unhealthy eco-
nomic state of affairs because of which the
workers arc dissatisflied ?  Therefore, it is
wrong to say that it is just the machination
of a few political parties. Let us go to
the baslc truth of it. Why was there irouble
in the Hin ‘ustan Housing Factory as a
result of which a part of the factory was
burnt by the workers ?

This shows that the price lcvel is such
that the workers cannot make bofh ends
meet with the money that they are getting.
What is the tendency of the price devel 7 It
is rising alarmingly. According 1o the
Reserve Bank Report :

“The price level remained on the
whole stable (apart from seasonable
movements) upto end—January 1969,
Since then, however, there has been
a disconcertingly sharp upward trend,
v+ eees.. In the result, the price stabl.
lity that had characterised the pre-
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vious year and the early part of this
has lately been disturbed,”

This is not my language but the language
of the Reserve Bank of India in a report
which was submitted as late as 1lth Sep-
tember,

What is the index of the workers' price
rise 7 According to them, the workers’
price rise is at a very high rate, If the
price level is going up like this and the
employment polential is limited, we shall
have to start the Fourth Plan with a backlog
of 16 million unemployed and w: are going
to end the Fourth Plan with an unemploy-
mont figure of 30 million, Why is it that
we have not been able to attune our plan-
ning system 7

Coming to savings, investment and
production, let me remind the House that
the capital formation climate is very bleak,
During the last twenty years we conld not
do anything worth the name for encourag-
ing private savings. During the decade
ending 1965-66 our pational income rose by
40 per cent. Therc should have be:n a
corresponding rise in  savings, but it
stagnated at 8 per cent. In 1967-68 the
national income rose up 85 per cent but
the rate of savings rose only by 6.6 per cent.
If you go through the figures ol savings of
other developing countries you will find
that it is something between 15 per cent
and 29 per cent. In such a situation how
can the government say they can move
forward in a bigger way 7

We have got a good picture o the
agricaltural front, What is it due 0?7
Is it not due to past investm:nts in a big
way 7  What is the investment position for
the future ? In the case of fertilizer, accord-
ing o press reports and government sources,
there is going to be a shortfall of one
million tonnes, The Fourth Plan visualizes
a production of 3.7 million tonnes by the
end of 1973-74, Some of sanctioned pro-
jects like Kandla, Mirzapur and Trombay,
they are not going to come off and some of
them have to be written off. For instance,
the Visakhapatnam extension can be almost
written off. One foreign company is no
more interested. Goa and Mirzapur pro-
jects because of certain details about finance
and feedstock are not likely 10 come up,
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If this Is way we are going to proceed,
there will be a shortfall of one millioa
tonnes in the case of fertilizer,

If this this is the shortfall in fertilizer,
what will happen to our agriculiural pro-
duction 7 Are you going to import 7 If so,
where is the resource for that ?

Coming to petroleum the original
thinking was that as the end of 1975 our
necessity will be I6 million tonnes,

But it is going to risc to 34 million
tonnes by 1975,

THE MINISTER OF STATE IN THE
MINISTERY OF PETROLEUM &
CHEMICALS AND MINES & METALL
(SHR1 D. R. CHAVAN) 32 MILLION
TONNES,

SHRI R. BARUA : All right ; T accept
it and put it 32 million tonnes, There-
after it will rise at a compoaunded rate of
growth of over 8 per cent per year through
the 1980°s. In order to meet this require-
ment every year we shall have to put up
one refinery and in terms of rupees that will
cost Rs, 40 crorei. This will go on till
1980,

S=condly, if we have to go on with our

exploration business,  that wiis cost
Rs. 1,220 crores 1o meet the need for
exploration alons, not to talk of the

substantlally large added Investm:nt requir-
red for other phases,

When I talk of a refinery in Assam,
all sorts of argum:nts are put forth but
the figure shows that we shall b: requir-
ing 34 million tonnes by 1975. Our crude

productin is 6 2 million tonnes and we
of petroleum.,

want 30 millior tonnes
And you say that this is not the time,
Whercfrom are you going to have the

money and how are you going to meet the
demand 7 All th=ss facrors are not known
to us. The Investracnt climate is very
bleak.

With regard to the export performance,
w: are having some exports on the tradi-
tional side, With regard to steel and
engioeering goods there is a shorifall this
year, There is a high demand of ste¢l and
engincering goods outside India, A large
pumber of our peoplc are either unem-
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ployed or they want more opportunities.
But the export performance seems to be
suffering from a certain constraint which
require to be corrected.

I have already indicated the per capita
availability of foodgrains. The population
Is exploding at such a fast rate that it is
to be seen how the Government In the
present investment climate Is trying 10
meet this,

With regard to the rise in the prlce
leval I should Indicaie one other reason,
namely, pumping in more money into the
market. That is mostly due to the credit
given to different governments,  Deficit
financing =eems io be a norm and the result
s that there is no production and expansion.
on the one hand, and more money in the
market on the other, Consequently you
cannot create employment potential and
this is golng to take suzh a proportion that
we shall not be able 10 meet it.

Lastly, the political climate today is
also very much disturbing. In a develop-
Ing country economics is not just demand
and supply ; it is not just investment,
profit and outturn, It is something more,
You will have to look to political stability
of the country. Unfortunately, we are
caught up at a time in @ manner in which
people are doubting the political stability,
It is not my thioking. If you lovk . up the
papers or ask anybody, you will find that
this Is the position., Therefore I want a
positive reply from the hon, Minister of

Finance how he is going to meet the coming
demand.

sit e W (Fgadr) ¢ owra
1 oq sqaeqr M grHa fza-g-faq fawr-
i a1 W AP T wied fewm
F awr seHfaat fea & 1 9g# T an
% gg snaar agar § fs fefwfaz wrel-
ferr Y arad fage sre aiw qren # few
gz am OF & 7 AT A AFr a4
T T wAET A% g% § 7 Tl &) q9g
Ay 35 @A ¢ A gwa farwdt
§ 1w aw I feffae wrefan 1 g
UAFT T qF AT qAEqT XY FIA  FA-
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#fzgbazit W3

T 480 & 7T qIEA A1 WARAERT
AT 320 3EIN T FIA0 §, WA wifenay
&1 4z gA7:Aq g, 9z Y fefwfaz wre-
far 1 agra @ az7 w ATt & & sAe
FizAr g fr @ 347 oY A7 g HL0
@7 T wd T3 fagwid ’q
IZaI

& gz man =mgar g fF osar
fomgim Ar arq Al & FOFard adl
aragz ey Tl F s gz a1 ?
g7 g7 77T Al A1 g AfaAdad
FY Z00 o7 67 TF ¥ oW #7 AFT
g b wrrr s wd srIEgr W OEST
FigaAT 2 7

# 7z nvn oAz g fe 10 97
git i 2 fr 1907-68 & wgwras #

196749 3 51 IT  AI% WA AT
gz F9 a1 ? it ATZ A ITA AW
¥ oxr sw Hfaw s wm At

aar, amaq zAcw Y Fwgi? oAl
A B g eaF 6% FA0ATH T T
gagas af 2 ? afr vz ga a1 97F
FFT AR I 2 TR UFA F for
TfF T T AR gy & gmfar 391 73
g4 757 & f6 o4 244540 A graT =09
v e owa A (AR A |us
@l 7

off 37 57 a ( fzedt @3t ) :
FmIY ¥ A1 TEIATY Frg AT 97 A 2
o7 fra o q P favd1 @r 28 & 1 g7a7
Freo fz %03 onfan 2, win garfeda §
W1 1 TRARTNT B ) IAF IR A
srei Zw g A7 vz E Azt as fR
Fva |8 g7 mg 7 § 9g7 O & fag
quAY A% oY A3 ¥ | Fox qAT FAIAL &
gagor Al aga At i A AE 20 g3
gz ¥ g0 fedafan gmadr 2, &
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aEEAT g Ta @ g w&adz wmAa
¢ itz fedgn gm0

# qare Q8T T1gAT § | ¥471 48 A
¢ f gurQy qu &fazr @57 §07 s394
TEr & ot fagg agy Azi & ?

#ag Nt A wgar g f5 S
A% sarqma wifew & N Fd W@ R,
afss T s § 7

ST HAT A FE O FgT AV WA
w3t &1 @ en€ &Y dF F1 A daF gar av
Fgt Wl ag F37 A=Y 9t ag azi feeeife-
o fefaaa & s 41 f5 a1t & foq
garzal &1 gadw ffar Sroar s IAR
gl A8 713 fgar qrqar « wET @i
g9 fAssr 4@ & qaAr szar g fe
SO AT I61 FT A@ASTIHTT FL AT
§g it FI, FT FIFHL T A0T FY A
&t fr erfafes difae 4§ Faqs fafagq
gL uF szt Ft Aw F Ao s gwd

fag @ 31 A Fve  WAw
gAY ?

SHRI 8. KUNDU (Balasore) ;  Mr.
Chairman, Sir, 1 must thank my hon,

friend, Mr, Barua, who has raised this
discussion. He has really Jone a very
good jub in putting the picture of the
state of Indlan economy before us,

The state of Indian economy is
reallv bleak and stagnant. One faator
which hits the common man most is the
rising prices, The National Labour Com-
mission has said that the real wage today
as comparcd lo the wage obtaining in

1939 had gonc down by about 60 per
cent,  Supposing the wage of a person
mn 1939 was Rs. 30, today its money
value, the real walue, is about Rs. 10
as compared to that of 1939,  This is
a finding borne out by the WNational
Labcur Commission, I am not just

giving a story., When 90 per cent of
the pcople are poor, struggling for a
living, a starving humanity, I want to
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know what concrete steps you are going
to take to re-orient the state of our
economy so that it gives benefit to the
common man,

This the time for action. No amount
of specches and no amount of only
slogans and wutterances will solve this,
Therefore, I do not want (o repeal all
the things that have been said, My
specific question to  the hon, Minister
is: Does he agree, in principle, after
all the facts and figures narrated by my
hon, friend.  Shri  Barua, that Indian
cconomy is bleak and that it 15 In
a siate of stagnation? If so, what
concreie steps is he going to take to
provide more mobility to Indian cconomy ?
I just want to tell him onc thing by
way of caution. Il last year Indian eco-
nomy has taken a  better direction in a
country's life such occaslons come very
rarely and if Government apparatus does
not take advantage of that, you will
lose for many years and you cannot get
thls sort of situation which we had last
year, Last year the rise was mainly due
to the rain gods, nothing eclse. Let us
be frank among ourselves, Therefore, If you
do not tuke positive and concrete steps,
I think the coming 4 or 5 years will be
very bleak, [ just want to say one or
two things. What specific meusures have
you taken for resource mobilisation 7 [
want the hon Minister to listen to me,
He should not give vague answers and
go away, What steps are you going
to tuke to stop the extravagant expendis
ture and unnccessary consumptlon so
that resources released by that may be
mobilised for the priority sectors like
roads, small scale industrics and irriga-
tion 7 What sieps arc you going to take
to check  prices?  Even though 1 do
not agree with their ten point programme,
even to stert wich  what concrete steps
you arc going to take and within what
time you are going to implement your
ten peint programme ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRIP.C.
SETHI) : The Reserve Bank had made
that report on which the hon Member had
raised this discussion and on the basis of the
reply that I gave,
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As far as the Reserve Bank report and
the reply itseif is concerned, I have made
it very clear in my reply to th: question on
the Reserve Bank report that the owverall
positlon as given by the Reserve Bank is
put as bad as has been poiated out by
the hon M:mb:r himself. The Reserve
Bank has itsclf pointed out this fast that
after the drought years and the perlod of
depression or recession which was there,
the condition of Indian economy has con-
siderably improved, After these two long
drought years, especially on account of the
new technology and new strategy that was
adopted on the agricullural front, the
position on the agricultural front has wvery
much Improved, And with whatever scorn
ope may look at the Green Revolution, the
fact remain that the Green Revolution has
become a reality and the age-old farmer
who was rooted in the old methods of
cultivation and was not adopting the new
strategy and methods, has adopted the new
technology and new m:thods. Now there
is a growing demand in the agricultural front
both for the new varieties of high-yiclding
sceds, fertllisers, pesticides and irregation
and the hon Members whenever they go to
their constituencies may be finding that
there is a great hunger and demand for
electriclty in villages.

“l would not go Into any further
details but I would only like to say that
as far as agricultural front Is concerned,
our position has certainly improved, and
this year, it Is hoped that on account of
the new strategy the food production may
reach the level of 100 million tonnes,
Therefore, as far as the agricultural front
is concerned, we have certainly made strides
and we have improved. But I would not
Bo to the extent of saying that we should
not be vigilant and we should not put more
impute even in the dry areas where Irriga-
tion is not possible, At the same time
we should also improve the other Inputs
which are necessary, That Is why It was
considered necessary that we should have
control over the commanding height of the
economy in the form of natlonslisation
Of the major banks. That s why
14 mujor banks were nationallsed and 1 am
quite sure that on account of this nationa~
lisatlon, the agricultural front, the small
scale soctor and persons who are selfs
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employed would certainly be getting a b:tter
treatment from the baoks and their needs
would be looked into,

Therefore, on the agricultural front we
have improved. And, as far as the produc-
tlon of fertilizers Is concerned, the position
is this. Here the production has also im-
proved. In respect of nitrogenous fertilisers
the production was 545,000 tonnes in the
year 1968-69 and in the year 1969-70
850,000 tonnes, In respect of phosphatic
fertilisers the production figure for 1968.69
was 210,000 tonnes whereas it will increase
to 310,000 tonnes in the year 196%-70, So

ft is expected to rise to far as
the target for the production of ferud-
lizers is concerned, we hope to reach a

target of 3 million tons of nitrogenous
fertilisers and 1.50 million tonnes in respect
of phosphatic fertilisers, The fact ls, so far
as consumption of fertilisers s concerned, it is
increasing. While we were imporing
fertilizers to a great cxtent, now we are in
a situatfon where we have good stock of
fertilisers, Even in respect of import of
fertilizers, so far as Canada and United
States are concerned, especially where they
are not producing amonia, we would find
it difficult to import from these countries.
I am quite sure that in the coming two or
three years we will be in a position 1o make
improvement and India shall not be in need
of import of foodgrains except marginal
fmport of rice or some such commodities
which we need to import,

It Is true that our development while
on the front is quite good and the success
is quite remarkable, we have also to sece
that we have to sustain it. At the same
time 1 have no hesitation In accenting this,
that as far as cotton is concerned, we have
not made much headway and cotion produc-
tlon temains (o be stagnant, nor have we
made much headway in the quallyy produc-
tion of cotton, with the result that we are
importing cotton to the tune of about
Rs, 100 crores per year, This is the situa-
ton so far as the agriculural front is
concerned.

. As far as the industrial sector is concer-
ped the overall improvement in the indus-
trial sector is also quite visible. This year,
industrial secier would be in a positioa to
achleve a growth of about 6 10 7 per cent
which is the the produciion rate about
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which we are satistied, but I would like to
say that there are industries which have
improved while there are some industries
where there is further scope for improwe-
ment because there 1s under utilisation of
their capacities.

Therefore, there is a lot to be done on
the industrial sector from the point of view
of investment and also from the point of
view of Improving the capacity of the
public sector plants wherefrom we can carn
a good deal of amount. Varlous steps
and measures are being takea but in spite
of this the fact remains that out of the 83
public sector concerns, some of them are
making profits, while some of them are
losing heavily. It should be our endeavour
to sec that as far as  public sector plants
are concerned we should make further
improvements.

So far as exports are conoerned, Wwe
have made good headway in the exports
also. Last year our export has been
found to rise by 13 per cent. But we find
that in this year, in the first five months,
exports did not maintain that figure and
that very growth, That was particularly so
on account of a few factors.

The international market prices with
regard to tea and coffec proved a lot of
headache for us and it is stlll the position
as far as coffes and tea are concerned but
all the same it should be quite a satis-
factlon for us to state that we have diversi-
fied the exports and now we arc exporting
much more of the nontraditional items whic
were not being exported as yet, We are
doing much better in the export of steel.
We are exporting machine-tools and
machines and thercfore export of all these
items are improving. I would also like to
say that while exports have improved, the

imports have also been reduced, The
result is this that the gap between
exports  and imports is  gradually

going down and we hope that in the
coming decade we should reach a posiiton
where the balance of exports and imports
shoald be quite equitable, We shall be
in a posidfon where we shall not need
foretgn aid and assistamce,

18 brs.
‘Thercfore, on all these counts, Industry,
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agriculture, ecxports the positlon of the
economy is not in that coodition of stagn-
ancy as hon. members have pointed out;
on the contrary we are quite hopeful that
things are going to improve and we shall
be in a position where we shall not be
Io need of forecign aid., Not only that,
Owr position of reserves has also consider-
ably Improved end it Is now in a position
which was not there since the last 8-10
years, Therefore, It would not be correct to
say that overall Indian economy isin a
condition of stagnation or ina state of

dageneration,

As far as the gross national
is concerned, it has also increased. From
Rs, 15,045 crores in 1965-66, it has gooe
up to Rs. 16,830 crores in 1968-69.

product

AN HON. MEMBER : Per capita?

SHRI P. C. SETHI : It is true as far
as per capita income is concoerned, in 1965-
66, it was Rs, 307.3 and in 1968-69, it was
Rs. 319.3. This is really not a happy state
of affairs, but one of the main f{actors
relevant in this connecltion is also owr
population problem. Itis a fact thatin
spite of the best efforts we have been
making in that direction, we have not
been able 10 contain  the populatlon

problkem to the extent we desire to. The
resson is obvious, Although birth-rates
have gone down, death rates have also

come down on account of the social welfare
measures taken up by Government,

SHRI R, BARUA : What about the
staygering uncmployment problem ?

SHRI 8, XUNDU : What about price
rise, checking consumption, implemeatation
of 10-point programme etc ?

SHRI P. C. SETHI: We have just
discussed the uncmployment problem for
more than two hours and I necd not go into
it pow.

As far as development programmes
are concerned, so far there was concenira-
ton In basic industries like steel, machinery,
chemicals, InTrastructure like  power,
tramsport, and communications, Agricul-
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ture. as I have alrcady stated, has also

not b:en neglected, This position conti-
nues and [ hop: we shall be successful in
our efforts, It is, therefore, not wvery
correct to say that resources are completely
being diverted to non-priority uses merely
because som: luxury exp:nditure is there,
At the samz timz2, 1 would like to admit
that conspicuous consump'ion 1s there,
That is why Gvernm:nt will have to think
about how it could be checkel, We
will have to think about these measures
which the hon, members have pointed out,
We will give serious thought to the sugges-
tions made by hon. members so that cons-
picuous  consumption, specially manu-
facture of such ltems which are not priority
items, is checked and our resources diverted
to more useful purposes,

Shri Jha ralsed the questiou of deficit
financing. The magnitude of It is not
as the hon. Mcmber made out. As a
matter of fact, total deflct financing by the
Central and State Gowvernments amounted
“to Rs. 189 crores in 1965-67, Rs, 224 crores
In 1967-68 and Rs. 269 crores in 1968-69,
This reflects to a very large degree the
fmpact on the economy of the two drought
years 1965.66 and 1965-67, At the same
time. the total plan outlay amounted to
Rs. 2,137 crores in 1966-67 and Rs. 2,090
crores in 1967-6% and Rs, 2,337 crores in
1968.69. Desplie additional taxation of a
slzeable order, recourse to deficit financing
{s not on the high side, But at the same
time, we will have to go Into this aspect also
certainly and sec to what extent we should
confine our deficit financing.

As far as the question of high prices
s concerncd, T would like to point out that
in certain commodities, especially food-
grains, the rise has not shown an upward
trend especially this year, 1In certain other
commodliies which were In short production
especially cotton and  jute, the rise was
much more as compared to foodgrains, 1
am quite hopeful that with the Kharif crop
that we have before us, there need not be
cause for concern  about food prices,
and we should be uble to stabilise the
prices, but  where prices are rising,
certainly we will have to see that the
production catches up with the demand.
To that extent we hop: we shall b: able
to stabilise the present prices and all
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efforts are belag made in that direction.

SHRI KANWAR LAL GUPTA:
What about guarnteed national minimum
within a speclfied period 7

SHRI P.C. SETHI: This s a
complex problem and we cannot give a
definite date with regard to ft, but It
would our endeavour, as has been stated,
to see that by 1975 some sort of
natlonal minimum it arrived at, but I
cannot give a definite, concrete guarantee
in this respect. It should b: the endeavour
of all of us to move In this direction.

So, I would only end by saying that
the overall picture of the economy Is not
as bad as the hon. Members may doubt,
but certainly we will make all possible use
of the suggestions which the hon, Members
have made, and we can benefit by them.

18.07 hrs.

STATEMENT RE., AGREEMENT
BETWEEN H.A.L AND LABOUR
UNIONS

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRIL, N,
MISHRA) : Mr, Spcaker, Sir. I am glad
to inform the House that Management of
Hindustan Acronautics Limited and repre-
sentatives of the six majority Labour
Unlons of the Company signed a memo-
randum of agreement at  Hyderabad on
27th Novembe, 1969, revising the wage
structure of the Hindustan Aeronautics
Limited. This scttiement brings to a
successful conclusion bipartite negotiations
that have been going on since July this
ycar, The agreement Is effective from
I1st January 1969, for a period of four
years.,

2. The settlement allows for subs-
tantial increases in the wages of H., A, L.
workers, It ralses the minimum total
emoluments of the unskilled worker from
Rs. 144/- per month to Rs. 195/- per
month, Inscreases over the existing emo-
luments for the different trade groups
range from Rs. 49/- per month to Rs,
59/- pr  moath Included in  these
increases is the Dearness Allowance, which
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is to be linked with the local consumer
price Index on a point to point basis and
refixed twlce a year, and House Rent
Allowance which is to be paid to all
cmployces not provided with Company
accommodation. These and other benefits
will have the ecffect of raising the Com-
pany's wage bill, on account of the
workers covered by the agreement by
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(St1.) Unions

approximately 23 per cent overthe present
figure.

18.10 hrs.

The Lok Sabha then adjourned rill
Eleven of the Clock on Monday, Decem-
ber I, 1969/Agrahayana 10, 1891
(Saka).
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